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LOK SABHA DEBATES

LOK SABHA

Friday, March 18,
1904 (Saka)

—

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)
‘ORAL ANSWERS TO QUESTIONS

st TwATA BYAET MRS : weyEr
m,awr&‘mﬁ TE TR 7 &Y
@ g QU A a § o
AW g (swEwr)

WEIN  WEISH : WIS qlIeEad WY
TR ®E |
(s7aaTa)
st URAtZ §ATT mEE o A

FH ¥ W TRHE a1 FX A
TAARTE & |

WA WG . FA GG A F
avr gt W wEAw  fafe ggt
T 45 gu § ST FEAAE |

(Baauiq)

oY ITWTEAT WEE : WO S
FET G AT FHIT AT .

(Interruptions

DR. SUBRAMANIAM SWAMY :
Sir, in 1979 because the Janta Go-
vernment could not provide watsr
to M, Ps, they had to resign and go.
Will they follow the same example
now? (Interruptions), ‘
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Problems Concerning 100 percent
Export-Oriented Units

a3
#288. SHRI P. M. SAYEED:
SHRI B. V, DESAI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether certain problems are
being faced by the entrevreneurs in
setting up 100 percent expt rt-arlented
units;

(b)y if so, what are the main prob-
lems being faced;

(c) whether a joint meeting was
called to discuss the problems that are
being faced by them; and

(d) to what extent these have been
solved?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH): (a) to (d). Yes, Sir,
Some of the entrepreneurs have exs
pressed some difficulties, These relate
to Customs and excise formalities,
availability of land, power, financial
credit, cement/steel efc. Meetings
have been held to discuss thesz prob-
lems and necessary action to resolve
them is being taken in close liason
with the State Governments and cther
authorities concerned,

SHRI P, M. SAYEED: Mr, Speaker,
Sir, my task would have been easier
if the Hon. Minister would have given
a little more details about the action
taken by the Government in this con-
nection, Sir, it is a very strange thing
that 203 units have been given licence
and after two years only eleven units
have gone into production. In such
units gestation period is also not much,
Sir, it is just like the proverb pufting
the cart before the horse. The Gov=
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‘vernment has not verifiedl whether
the applicant is capable of producing
these items or not, Morecver, after
two years of the grant of licence, the
units are facing fundamental difficul-
ties, Some of the applicants have no
land, In that case where will the
industry stand? Besides, the units are
facing infrastructural difficulties—no
water, no power apart from having
other fundamental difficulties.

Sir, I have referred in my question
to the Joint Committee which was
convened in the montn ¢f January,
The Hon. Minister has just touched
that point and said nothing beyond
that,

In (d) part of my question I asked
to what extent these difficullies have
been solved, Sir, this is the point on
which T want to draw your attention,
The Hon. Minister has said it is being
solved, Sir, this is the point on which
I want to know a specific answer that
after the attempts made by the Gov-
ernment, how many units have gone
into production?

MR. SPEAKER: He wants to know
the percentage of solutions?

SHRI VISHWANATH PRATAP
SINGH: Sir, twentysix umnits have
gone into production, The Ministry
and the State Governments have taken
very positive steps in regard to alloca-
tion of land. States like Karnataka,
Jammu and Kashmir and Gujarat
have already decided to locate all 100
per cent export-oriented units in con-
tiguous areas with a view to provide
common facilities and also to facili-
tate providing boundary facilities, So,
in regard to land there has been a
progress.

Regarding other matters, steps have
been taken, Single point clearance
system has been evolved and conces-
sions like exemption of export duty
on capital goods, raw materials and
components and on excise duties have
been made available to these units

and distinctions of FERRA and MRTP
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in the medium and small scale units
are not made in this. They have also
been exempted from capacity . cons-
traints, At the same time the suppliers
to these units will be treated as ex-
port units so that they also get faci-
lities or help from others. That will
be an incentive to the suppliers of
indigenous materials to these units,

Regarding other facilities, conse-
quent of the meeting referred to by
the Hon. Member, the steps. in this
respect have been taken, To all the
Chief Secretaries letters have been
sent so that they give priority to such
applicants and then monitor at their
level all these problems of power and
other related problems. Regarding
financial credit, the present position
is that the State Industrial units with
an investment upto Rs, 2 crores are
eligible for loans at concessional
rates. However, the issue of increasing
project costs and the ceiliug under
the re-finance system beyond Rs, 2
crores which was the ceiling, was
taken up with the Industrial Develop-
ment Bank of India and they have
assureq the Government that all pro-
posals of these export-oriented units
with project costs exceeding Rs. 2
crores will be considered expeditious-
ly: and all its regional offices will be
given these instructions, So, these are
the overall steps, A green card system
has also been evolved whereby Sec-
retaries of various Ministries will
issue them, so that on presentation of
the green cards, the applications of
these units will be considered on pri-
ority basis,

SHRI P. M, SAYEED: I have asked
for the terms of approval. All ex-
port units are allowed to sell 5 per
cent of their products as rejects. In
these units, which have gone into pro-
duction I am told, on account of the
clear-cut, guidance from Customs and
Excise, a lot of rejects have been
piling up. TIs that the position? If so
is Government proposing to give direc-
tions to these units to dispose of thesgs
rejects?
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SHRI VISHWANATH RRATAP
SINGH: The maximum ceiling is upto
5 per cent, Considering case by case
on merit, that allowance is given, So
far as any lack of communication
about rules and regulations, that will
be taken care of. But we cannot say,
when there was this condition, that
this will be the only amount which
will come as rejects into the Jomestic
market,

It will not be possible to relax that
limit without further consideration on
that issue, So, that was a condition,
and they knew when they went into
this that these were the terms of con-
ditions of it. So, I think they have to
bear with it,

SHRI A. K, ROY: I would like to
question the very principle of having
100 per cent export-oriented industries.
You know that dadabhai Naroji pro-
pounded his drain theory. Does this
having 100 per cent export-oriented in-
dustry mean encouragement to that
drain theory, because it is against the
healthy tradition of trade? It exploits
the cheap labour and material of
under-developing countries and dep-
rives others, ie. other countries’
workers, of their due share in labour.
It is against the healthy international
division of labour, That is why, as
we resent it if some country under-
sells its commodities, similarly other
countries also may resent our under-
selling our products, That is why I
would like to know from the Minister
what are the items for which we are
heading for a 100 per cent export-
oriented industries whether they have
indigenous utilization or not, whether
we are under-selling or not; and whe-
ther this type of having 100 per cent
export-oriented industries is against
the principle adopted of healthy trade,
in the Non-Aligned Summit only a
few days ago.

SHR! VISHWANATH PRATAP
SINGH: I beg your pardon, Perhaps
we all have misread the ideas and
the documents of the Non-Aligned
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Summit; or, the hon, Member needs a
second reading of the proceedings of
the Summit, The whole purpose was
to study in the Summit, what difficul-
ties the developing countries were
facing, and what structural changesin
the world economy should be brought
about, so that the real transfer of
resources takes place to the develop=
ing countries and in the commodities
that they sell out; and to see the terms
of trade were favourable, under these
conditions, for the flow of resources to
the developing countries, Certainly,
it was not the idea in the Summit that
we should not export, or that there
should not pe 100 per cent exports
oriented units because if this argu-
ment were valid, it would be valid
not only to 100 per cent export-orient-
ed units but to all exports as such,
which we cannot accept.

SHRI A, K, ROY: Is it a healthy
trend?

SHRI VISHWANATH PRATAP
SINGH : Yes; it is a healthy trend.

Export of Raw Water

*289. SHRI PRATAP BHANU
SHARMA : Will the Minister of COM-~
MERCE be pleased to state:

(a) whether Government are aware
that Japan is considering to export
raw water to Middle East countries
in empty oil tankers on return jour-
ney; and

(b) if so, what are tha prospects off
similar export trade heing undertaken
by our country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir,

(b) On the basis of information so
far available, it may not be cost effec-
tive to undertake export of raw water
from our country to Middle Eas#
countries,
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SHRI PRATAP BHANU SHARMA :
‘ol vam not satisfied with the answer
. given by the hon, Minister. This is

a very important ~question because
Japan is ‘already doing this export
business since last one year, and that
country is earning crores of dollars by
. exporting this raw water to Middle
East countries in the empty oil tan-
Jkers, T would like to know specifi-
cally from the hon, Minister whether
it is a fact that some of the American
and Japanese companies have regues-
fted Government of India to supbly
drinking water for Middle East count-
ries in empty oil tankers on return
~journey; if so, the details thereof?
Whether Government of India have
ascertained the shortage of drinking
water in the Middle East countries;
if so, what effective steps are being
taken to meet the demand of drinking
water of these countries? Whether

it is a fact that Saudi Arabia have re-
quested our Government for the sup-
ply of drinking water or water fer
irrigation purposes as an exporil obLli-
gation?

SHRIMATI RAM DULARI SINHA:
In 1977, one U. S. company expressed
their interest through our Mission in
Washington to explort river water
from India to Saudi Arabia and to
some Middle East countries and the
Maharashtra Government showed in-
terest regarding this, It was expected
that a representative of that company
will come to India to discuss further
details, But that was not done. As
far as second part of the question is
concerned, recently (in December
1982) M/ Mitsubishi Corporation of
Japan approached our Mission in
Tokyo with a proposition to carry
Sweet water (drinking water) from
.India to various parts of the Gulf
_countries in empty oil {ankers return-
ing from Japan, This proposition has
been sent to the Ministries of Irriga-
tions and Works and Housing for de-
tailed examination,

SHRI PRATAP BHANU SHARMA:
When' is the decision expected from
them2
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SHRIMATI RAM DULARI SINHA:
When the decision is taken, the hon,
member will be informed .

Agreement with World Bank {0 Com-
plete works under Bombay water
suply and sewerage project

#290. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that Govern-
ment of India, Government of Maha-
rashtra and the Greater Bombay
Municipal Corporation have entered
into an agreement with the Waorld
Bank to complete the works under the
Bombay Water Supply and Sewerage
Project;

(b) if so, when was this agreement
signed;

(c) whether the agreement has been
completeq during the time bound
period; and

(d) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (d) A statement is laid on the Table
of the House.

Statement

In 1971-72, the Municipal Corpera-~
tion of Greater Bombay prepared a
long-term development programme for
water supply,  sewerage and sewage
disposal services in Bombay city, In
view of the large order of investments
required to complete the programme,
it was divided into two phases,  The
World Bank was approached for assist
ance to both phases. The first phase
was assisted by the International De-
velopment Association (an affiliate of

.the World Bank) with a credit of $55

million for which agreements were
signed on 22nd January, 1974, The
.original completion date of the project
was expected to be 30th June, 1978 anad
the credif was to close on 315t Degem
ber, 1978. As a result of a _sp’bglﬁ:
tial escalation in project costs, it
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came necessary to redefine ‘and rephase
the' project, The original project com=
pletion date was therefore extended to
31st December, 1980 ant the credit
closing date to 30th June, 1981. The
crédit was fully disturbed within the
extended closing date.

Agreements in respect of IDA cre-
dit to assist the secong phase of the
development programme (including
certain components deferred under the
first phase) for $ 196 million where
signed on 13th November, 1978. The
project completion date for this credit
is 31st March, 1984 and the credit clos-
ing date is 31st March, 1985. In view
of a substantial escalation of costs in
this project as well, there is a possi-
bility that the credit closing date may
have to be exiended,

SHRIMAT] PRAMILA DANDA-
VATE: The reply given by the Minis-
ter is given as smartly as he had pre-
sented the Budget, He has agreed with
the first phase of the programme.

MR. SPEAKER: Don’'t you think
that the Minister himself is not very
smart?

SHRIMATI PRAMILA DANDA-
VATE: 55 million dollars were sanc-
tioned by the International Develop-
ment Association for this programme.
In the statement, it is mentioned as
follows:

“The original project completion
date wag therefore extended to 31st
December, 1980 ang the credit clos-
ing date to 30th June, 1981. The
crtdit was fully disbursed within
the extendeq closing date.”

That means it was reimbursedq by 30th
june 1981, What I would like to ask
the hon. Minister is this though the
entire credit amount of 55 million
dollars for the first phase which
amounts to Rs. 46.65 crores . -was-drawn
by the Government of India, only
Rs. 23.22 crores were released to the
Bombay Municipal Corporation leaving
a balance o? Rs, 22.83 crores,
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As for the second ' phase, the esti-
mated cost of Rs. 854 crores has gone
beyond Rs. 640 crores: According to
the Bombay Municipal - .Corporatiofs it
has already spent  Rs. 40 croves.
Against this expenditure the Corpora-
tion has ‘submitted claims ‘for reims=.
bursement to the extent of Rs, 18.94
crores. The Government of India has
already got credit of Rs. 16.88 crores.
Even on the additionality formula
basis of 70 per cent, the Corporation
should get about Rs. 12 crores, each
from the Central and the State Gov-
ernments. However, the Corporation
has received only Rs. 2 crores till the
onth of March 1982.

This is the information that 1 have
got from the Bombay Municipal Cor-
poration, I would like to know this
from the Minister—I had written to
him a letter about the whole thing and
he has said that he has already reim-
bursed the amount. I would like to
know whether he has alredy reimburs-
ed the amount for the first phase and
when this amount of Rs. 12 crores will'
be given to the Corporation.

DR. SUBRAMANIAM SWAMY : No
smart reply.

SHRI PRANAB MUKHERJEE: In
fact, this wag the apprehension I had
and I nad already expressed that. I
am resisting the claim of the State
Government for full reimbursement
but I do not know how I can resist
the demand from Mrs. Dandavate!

MR. SPEAKER: Pranabji, Mr. Swa-
my is putting one condition that you
should not be smart, You can be eva-
sive, if you like,

e

SHRI PRANAB MUKHERJEE: I
agree, [

So far as the disbursement in res-
pect of the first phase is concerned, as
the hon. Member is aware we have
met our commitment fully to the extent
we thought that they should get, that
is 70 per cemnt of the credit, = '
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In vespect of the second phase—
naturally it is a continuing programme
—it is precisely for the Bombay Muni-
cipal Corporation to inform what hap-
pened to their calculations. Anyway,
I will ascertain from them collect the
information gnd I will furnish it.

SHRIMATI PRAMILA DANDA-
VATE, I think he has not actually
answered the question, According to
the, Bombay Municipal Corporation a
minimum amount of Rs. 22.83 crores is
stil] due and they have not been paid
that amount and the Finance Minister
says that it has been vaid,

SHRI PRANAB MUKHERJEE: That
is what precisely I want to point out,
They have been paid the full amount
of Rs. 46 crores, out of the total amount
of 58 million dollars, And, we have
not accepted that position because the
normal practice in respect of such pro-
jects is that 70 per cent of the total
credit which we get from the institu-
tions is given to them, and we have
met that commitment. But they are
demanding hundred per cent which
we are not agreeing.

SHRIMATI PRAMILA DANDA-
VATE: Actuelly, for the first phase the
money that has heen spent by the Bom-
bay Municipal Corporation is Rs. 210
crores. They are therefore demand-
ing more, I am not a good mathema-
tician. The hon, Minister may meet
their demand or decide what should
be paid to the Bombay Municipal Cor-
poration for the first phase,

Now, my second question is. will the
hon. Minister let me know what will
be the increase in cost due to escala-
tion of prices after the presentfation
of the Budget and whether, as a result
of it, more assistance will be sought
from the World Bank, and if so what ig
the estimated amount?

SHR;y PRANAB MUKHERJEE: I
have not calculateq the cost element so
far as the effect of the budget propo-
sals is canhcerned.

MR S 'WAKER. She is smart, now.
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DR. SUBRAMANIAM SWAMY: You
have admitteq that prices are going
up.

PROF. MADHU DANDAVATE:
Even before the Budget, there has been
escalation of prices,

SHRI PRANAB MUKHERJEE:; 1
woulg like to clarify one point in res-
pect these projects. We approve a
project and we approach the various
financial agencies, It is not that we
take the entire responsibility for fin-
ancing the projects. When the pro-
ject appraisal and approval take place,
we try to locate what would be the
responsibility of the State Government,
what would be the contribution of the
Central Government, what would be
the contribution of the local-self body,
if it ijs sponsored by the local-self body.
But it would not be possible for me to
make any blank commitment that the
Government of India will stand by the
total escalation of the costs. In other
words, it woulo not be possible for me
to make any unintended commitment
in respect of these projects. We shall
have to watch the project and see how
we can help them.

MR. SPEAKER: Shri Vajpayee:

SHRI ATAL BIHARI VAJPAYEE: I
am told that some golmal is going on
in this project. Is it a fact that tenders
were invited to award the contract for
this project but the lowest tender was
not acepted and new tenders are
being re-invited? Will the hon, Minis-
ter explain under what circumstances
earlier tenders were rejecteq and why
new tenders are being invited? Is it a
fact that tenders are peing invited in
(a) and (b) packets. I have got the
letter written by the Municipal Com-
missioner,

SHRI PRANAB MUKHFRJEE: I
have no idea about this.

SHRI ATAL BIHAR] VAJPAYEE:
This is the golmal,

SHRI PRANAB MUKHERJEE. I am

prepared to go into the golmal. But
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the thing js that I am not aware as to
who has invited the tender—whether
it is the Municipal Corporation or the
State Government or some other
agency.

SHRI ATAL BIHARI VAJPAYEE:
Municipal Corporation.

SHR] PRANAB MUKHERJEE: How
can I explain this?

SHRI ATA], BIHARI VAJPAYEE:
The World Bank ig involved in this.

Worm agiea : 3w g wig (e
Tifsq, sy wi o 9qw w7 3fwg

SHRI ATAL BIHARI VAJPAYEE: I
have put the question. Let him make
enquiries.

SHR;] PRANAB MUKHERJEE: If
you kindly pass on the paper or the in-
formation to me I will find out.

SHRI R, R. BHOLE: Will the hon.’

Minister explain as to why so much
escalation in the cost of the project is
there, because there is a likelihood of
golmol there?

SHRI PRANAB MUKHERJEE : I do
not know what is the golmol, but I
have got some figures a5 to how the
cost hag escalated. -

MR, SPEAKER: Is it a criket ball
of football ?

SHRI PRANAB MUKHERJEE: For
instance, in the case of general infla-
tion in the cost of living and especially
in the cost of essential materials, the
escalation is of the order of Rs. 103
crores, Then this project was re-de-
signed and the subsequent staze i.e.
®xtensive re-design of the treatment
plant component at Bhandup, also ac-
counts for Rs. 27 crores. Initial
under-estimate of sewerage design
which was updated later on, also ac-
counts for Rs. 37 crores. The total
comes to Rs, 167 crores,
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Avoidance of double taxation betweem
India and Switerland

*291. SHRIMATI MADHURI SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that an agreement for avoidance of
double taxation would l2ad to the pro-
motion of joint ventures between Irdia
and Switzerland; and

(b) if so, the steps proposed in this
regard and also for increasing trade
between the two countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P,A. SANGMA): (a) and (b). state-
ment is laid on the Table of the House.

Statement

(a) Generally an Agreement for
Avoidance of Double Taxation with
any country helps to stimulafe the flow
of capital and technology sincz it re-
moves the tax obstacles that may in-
hibit such a flow between the two
countries,

(b) Negotiations for conclusion of an
Agreement on Avoidance of Double
Taxation between India and Switzer-
lang were started in 1976, but no
Agreement could be arrived at. Re-
cently both sides expressed ‘willingness

to resume these negotiations.

Switzerland is a relatively free mar-
ket with no quantitative restrictions in
any sector including textiles. To in-
crease India’s exports to that country
the marketing efforts are being inten-
sified. These include participation in
fairs, visits of Indian business delega-
tions and participations in suiftable
business seminars,

siat wrady fag o AT A d A
A TE AT ST T FTOTE 7

SHRI P, A. SANGMA: The main

point of disagreement related to the
inclusion of an article 9n the ex-
change of informatior. On our side,
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. we thought that it was essential, But
this was not axreed to Therefore
the agreement could not be reached.
As I said in the answer, now we have
agreed to resume the talks on this
matter,

swat g fog o dWidW &
iz davm wT Y !

SHRI P. A, SANGMA: I can give
the figures for the last two years. In
1980-81 our export was worth
Rs. 110,50 crores and the import
was of the order cf
Rs, 120,60 crores, So, the balance of
trade was Rs, 10.10 crores, In 1981-82,
our export was of the order of Rs.
116,55 crores and the import was
Rs, 96.95 crores. So, 1he bhalance of
trade was 4+ Rs. 19.60 crores.

Improvement in Vijayawada airport

*292 SHRIMATI VIDYA CHENNU-
PATTI: Will the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed to state:

(a) whether there is any proposal to
improve the Vijayawada Airport and
to introduce Boeing services petween
that airport and other cities in view of
the fact that Vijayawada is a big com-
mercial centre and also the centre for
tobacco cultivation; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Various
measures have been taken to improve
the facilities at Vajayawada Airport.
New departure holding area has been
constructed. To provide facilities for
aircraft operations the constructions of
a new Control Tower-cum-Technical
Block at a cost of Rs. 16,13 Jakhs was
undertaken,  This project is nearing
completion, Work relating to aug-
mentation of water and electric sup-
ply to the airport has been completed.

The Indian Airlines does not consi-
der it feasible to introduce Boeing ser-
vice between Vijayawada airport and
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other cities ag the HS-748 capacity pro-
vided no daily service on ‘the route
Hyderabad/Vuayawada/ Tirupat: /Mad-
ras is sufficient to meet the present
level of traffic on this route.

(b) Does not arise,

sirae] famn 9 Tafe: i aet o
g1 i fosroarer — o & fao aée
afaw fesfiaer adt &1 g qeT
et g fF guw 9 & -3 #Y o
F & faq g FONESH FC @Y
garagi?

SHRI KHURSHEED ALAM KHAN :
Sir, at the moment, we &re not
strengthening the run-way because it
will cost about one crore of rupees
and we think that the volume of
traffic offering does not justify the
operation of Boeing 737.

siwedr e deefa: gt &
Fgr ¢ fr fsmaresr owae e w3
AT ~FH-ZfFHT S W 19,13
«Tg T # an & frmtor fFar
we fag 4 gaEe T oA g o
fasmarer dw-ae fefere &1 aga
Ter FHiTES  d=T ¥ AR agl A
Ffg e Ao ™ B cawl
AT, FTH AT ¥ Faw F@
§ gafn @ A senfaw s
g ogmham w & fF s
ot faww wnr #7 arEw oft S &7
fear % 1 oeft wordE gag 6. 40 a9
re FY &, i e & for oft et forree
W@ e | fod-deEe, we-gE-
e W AR - AR o
ff A AT EA 8-9FAAERTT- .
arg agwd & S for gireroms @i e
§ g qomt e g R s avefi
i sEsfow g9 = @ & o
a7
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SHRI KHURSHEED ALAM KHAN :
Already there is Avro service. They
are with 48 seats. We will have Boe-
ing 'when the traffic offering justifies
it, About the timings certainly this is
a suggestion for consideration.

SHRT KHURSHEED ALAM: KHAN:
We would certainly keep in view the
requirement of Vijaywada traffic pro-
vided it is keeping with the traffic
offering, The suggestion
the transport facilities between the
city centre and the airport will be
considered.

Long term loan from European invest-
ment Bank

*293. SHRI T. S. NEGI ;
SHRI R, N. RAKESH:"

Will the Minister of FINANCE be
pleased to state:

(a) whether Governinent are likely
to obtain a long term loan from Euro-
‘pean Investment Bank, and if so, the

details thereof;

(b) whether this loan has bheen
necessitated for repayment of existing
loans and whether this loan will be in
accordance with the conditionalities of
IMF,

(¢) what are the total overseas loans
‘with and without interest taken by
India during the last five years and
how much interest has been paid on
these so far, how much is payable; and

(d) how much debt has been repaid
so far and how much is pending?

regarding
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THE MINISTER OF INANCE
(SHRI PRANAB MUKHERJEE): (a)
to (d). Sir, Statement is-laid on the
Table of the House,

Statement

(a) The Government have approa=
ched the European Investment Bank
and Commission of the European Eco-
nomic Community to explora possibili-
ties of India borrowing from European
Investment Bank. The Baak has not
yet taken a decision on allowing access
to European Investment Bank funds for
India, According to the Statute India
can have access to funds of European
Investment Bank only after the Board
of Governors of the European In-
vestment Bank passes a unanimous
resolution to that effect.

(b) Access to European Investment
Bank funds is being sought to previde
financing for viable development pre-
jects. Since no loan  agreement has
been negotiated so far with the Europ-
ean Investment Bank, the latter part
of Part (b) of the Question does not
arise.

(¢) The information sought ig furni=
shed below:—

(i) Total loans disbursed on
Government Account in the last five
years—Rs. 5,877.09 crores;

(ii) Interest liability discharged
on Indias total outstanding debt in
the last Five Years—Rs, 1,260.27
crores, -

It is not possible to accurately deter-
mine interest payable in the future
since interest to be paid in future
would also depend on drawals in the
future, which cannot be definitely
forecast now,

(d) The information sought is furni-
shed below:

(i) Total repayment of debt on
Government account up to 31121982
Rs. 6,850.90 crores

(ii) Total outstanding debt on Go=
vernment account on 31-12-1982,
Rs, 16,705.74 crores, ’



19 Oral Answers

it 2o l{!oi‘ﬂ: seqe S,
WRFaw w1 Faw &G ar faen
T 2 TR Wt gAfmm -
W d% ¥ WU A 0 @Y, @
T OWTE ! TR WG I & WY WTTo
THo (%o § g€ @Y A1 §F qF A A
A TR g7 A, amie
TERET T A qeRi A A wrde
THo UFo & FIT (AT | FT ATHIL
#ag A g F o gewt a
g g A fare wf g7 Wk
g AT AT T AT
gmoar g g fF oaweat
Fai & @ 2 ag e sefiea g
Ffoxr adft & @ &, Jafs o #§
g T g fF oSrefrs oww &

MR. SPEAKER: What is the speci-
fic question?

st &0 THo AN : Afy wrsfra
quw FfArdard saar = g
F a@ #m @t = g a3
fog #at frmsmr &8 smard
Fol daT g a1 SEEr  SHY oW o
graee &A1 & ...

MR, SPEAKER: That is only an
argument. Put the question straight-
way, What do you want now?

st o UHo AW : TWH  EATL

F1 snfaw @ FAT A g 2
W g AR wiww fefy S
w A ..

o WY TREA : AT ST FS Fl
g Ed A W HIOEr T U9 AR
98T |

=t o oo A YU HAT A @
wRR:
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They want their pound of flesh,

&Y e Y a1 AT A § AT
aEw g A wewfent ¥ @
frfearest e 81 &1 w@R
T mﬁﬁmaf*gofom‘o
Wﬂo@o@oﬂm%m
AR gifms =ede aF ¥
FAT AT AT AT F qTEL F
a8 ff R & fod Tyw A A
i ST

weqa ®ElRA . zifad oAt
g ¥ oW 7
SHRI PRANAB MUKHERJEE:

There is a proverb in Bangla that
Ramayana was written by Balmiki
even before Ram was born, This re-
minds me of that. Firstly, to have
access to the EIB is an extremely
difficult proposition, because it re-
quires the unanimous decision of all
the Board members in EIB, We have
made a formal proposal to explore
the possibility of accesg to the Bank.
It is not only for loan; I am not so
much interested in loan as in having
transactions, having participation in
the development process of GCP coun-
tries, which is now limited only to the
member countries, The hon. Mem-
bers have already come to the con-
clusion that our loan ypropcsal has
been accepted. I would be happy if
it is accepted or if they can exercise
their influence over the Board mem-
bers to agree to my oroposal, It is
not that.

DR, SUBRAMANIAM SWAMY:
What commission will you give?

SHRI PRANAB MUKHERJEE :
I leave it to you. You can ke the |
arbitrator and you can determine it, I
want to clarify the position, It is not
so much that. We are definifely ex-
ploring the possibility, whether there
is any change of it or not, But I
would not say that the response is
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positive, nor would I say that it is
nentlvee. It is in a nebulous stage
and it would not be possible for me
to make any comments on it, The
second point is that it is not so much
for borrowing to meet our own ex-
penditure, It was mainly to explore
the possibilities of our participation
in various developmental projects,
particularly in ECP countries,

m%ﬁ?

st o QHo ANY :  FT UL

SHRI PRANAB MUKHERJEE :
In regard to provision in fact in the
statement in reply to parts (c) an'd
(d), I myself have mentioned certain
figures, I am sure, the hon. Member
has definitely read them,

And in the Economic Survey which is
being discussed in the context of the
Budget discussion, detailed figures are
there and from there the hon, Mem-~
bers could come to the conclusion what
is our debt burden as it is today. But
definitely I would like to share the an-
¥iety and concern of the hon. Member
that we should not land ouiselves on a
situation where it would be extremely
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difficult to meet the debt services and
what I can inform the hon. Minister
and others is that I can.....

AN HON. MEMBER: There is
nothing to worry.

SHRI PRANAB MUKHERJEE: Not
that there is nothing to be worried, but
it is not much to be concerned, But I
do not say that if we are not extreme-
1y cautious definitely we may land our-
selves in difficulties, Therefore, I
would like to be cauticus as the hon,
Members would like me to be.

(Interruptions)

SHRI R. N. RAKESH . Sir, before
pressing my question, I would like to .
congratulate the expert, successful,
tactful and brilliant Finance Minister
for, under his Finance Ministry, the
country- tas topped the list of inter-
national beggers’.

(Interruptions)

MR, SPEAKER: He did not want to
exclude himself from that look,

SHRI K. MAYATHEVAR: Sir, let
him include himself, b,ut not the coun-
try.

(Interruptions)

SHRI R. N. RAKESH : It is for you
people and your sarkar Ming it,

(In terruptions)

MR. SPEAKER: Please put  your

question, Dr, Bhoi, please don't in-
terrupt,

SHRI R. N. RAKESH : Sir, I would
like to know whether it is correct
that under the World Bank/IMF
conditionalities for their loans, we
are importing goods for various pro-
jects aided by them on global tenders
and thereby denying orders and emp-
loyment to Indian companies even for
goods made in this country for a long
time and if so details of such orders
placed abroad under various World
Bank Projects on hand and what steps
Government have in mingd to protect
national interests instead of interests
of multinationals abroad and some
nationals at home who love every-
thing foreign and imported,
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sit woqw wEw : TRW o, T
T X F U@ E 7 T WA
1

s THEATT wTEr
@A A ga  wwer g |

SHRI PRANAB MUKHERJEL:
Sir, firstly it will not be correct to
come to this conclusion, Neithesr I nor
he would like to be a beggar, and we
are not beggars. That is not the
position. Definitely, we have accepted
certain rules to meet our own require-
ments and I think if the hon, Member
has the patience, I will definitely deal
with the subject when I repiy to the
debate on the Budget, So, I am not
going to do it right now. But in regard
to the procedure which he has men-
tioned, there is nothing unusual in it.
Every country, developed or develop-
ing country, when they accept assis-
tance from multinational agencies like
IMF or the World Bank, ought to
follow that procedure of global ten-
ders and that does not preclude our
companies, our organisations or insti-
tutions, to participate in it and on
the basis of competitiveness, It was
found on a number of occasions, and
in fact on the floor of this House it-
self in regard to the supply of certain
ordinary units—I do not exactly re-
member whether it is on the floor of
this House or on the floor of the other
House, it was raised that even in the
global competition our indigénous
manufacturers are coming up to be
the most competitive. Therefore, in
the past we have seen, and on a
number of occasions we have seen,
that even in the context of global
competition and tendering, our manu-
tactureres have come out be the most
competitive and tenders have gone
in their favaar.

= &

; st Ty faema oAty : o IredEr
WY . T TF A @ TR
AEET E | SE WA T OqIWM A Y
oYW e WY et & A 1 1951-
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52 ¥ weEy mﬁvm%wﬁw
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SHRI PRANAB MUKHERJEE:
Somebody has the habit—in the
name of self criticism to go almost to
the point of self humiliation, If some-
body comes to the conclusion to-day
that we are depending heavily on
foreign assistance for our develop~
mental process, he is simply ignoring
the fact. It is well admitted that our
rate of investment is about 25 per
cent and the rate of savings is about
22 to 23 per cent, contribution of
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foreign assistance in the ' develop-
mental process in terms of percentage
is not more than 2 per cent (Interru-
tions). Yes, we have in absolute
terms—developmental expénditure in
public secton—Rs. 97,000 crores in one
Plan period, Private and Public Sec-
tor taken together, you add Rs. 74,000
crores, If outstanding debt becomes
Rs, 15000 crores or Rs, 16,000 crores
it is all right, When you talk of
Rs. 172,000 crores, then in terms of
percentage it is not .that much. You
will have to take into account that
from Rs, 321 croreés it has come to
Rs. 16,000 crores to-day. But what
has been the development; what has
been the investment in steel, cement,
petroleum, in major basic industries,
in mathine building. Where were you
in 1951 and where are you in 19837
You make a comparison,

We shall have to be extermely care-
ful in borrowings and that we should
not land ourselves in difficulty, But
at the same time we should not while
self criticising self "humiliale our-
selves

SHRI K. MAYATHEVAR: First of
all I may say that I am not in agree-
ment to call ourselves beggars or to
style our motherland a beggar country,
We may call it as a master country of
all the country. We should be proud of
our country,

We are receiving loan from IMNF,
from various countries including the
World Bank and various other inter-
national financial institutions and
banks.

Certain trust in Switerland want to
deposit thousands of crores in our
Chicago State Bank and thereby they

want to transact ..., .

DR, SUBRAMANIAM SWAMY:
This is*a question for Tourism,

SHRI K. MAYATHEVAR: ** | am
above CIA The Minister knows it

well T kncvw something about that.
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Cenrtain parties from Switzerland
want to bring so many thouands of
crores to India through ‘your hank
legally,

DR. SUBRAMANIAM SWAMY:
How do you know

SHRI K. MAYATHEVAR : I cannot
reveal all these thing (Inre ruptzons)
The 'trusts in Switzerland want to ‘put
some amount, thousands of crore of
rupees in the State Bank of India,
Chlcago But the State Bank of India,
Chicago is not accepting the deposits,

MR. SPEAKER :
tion?

SHRI K. MAYATHEVAR: Will the
Government accept either the deposits
of the trusts to be made in the State
Bank of India, Chicago or the Govern-
ment will accept those amounts to be
given directly as a Joan at an interest
lower than that of the IMF or some
other Fund?

What is the gques-

MR. SPEAKER: Do you have any
klinkling of this?

DR. SUBRAMANIAM SWAMY:
First, ask whether he has understood
the question, (Interruptions).

MR, SPEAKER: Mow, please sit
down. The question is too heavily
loaded now.

SHRT PRANAB MUKHERJEE: Sir,
if the hon, Member can make any such
arrangement to give me some tips, T
am too happy to have it., Only one
word of caution I am giving to him. A
lot of people are roaming around with
this type of proposals and it was tke
same experience with my d'stingulshed
predecessors and myself, People come,
bring out some brilliant proposals and
they never talk of less than in terms
of 2 billions, 3 billions, 4 billions or
some-times 10 billions. Ultimately we
find out difficulties as we do not get
even a single Naya Paisa, If there has
been any genuine proposal, definitely I
am prepared to examiie it and, we
have done it, There is a regular system

“#¥Expunged as orde.red by the Chatr,
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_to monitor all these problems, A cebi-

net committee under my chairmanship

reviews it.

And if there is any proposal, I will
examine it, (Interruptions.)

MR, SPEAKER: That is all right,
Now, you sit down,

Unsatisfactory growth rate of towrism
in India

©294. SHRI R. P. GAEKWAD : Will
the Minister of TOURIM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that growth
rate of tourism in India is not satis-
factory;
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(b) the number of tourists visited
India in the current vear and what are
the comparative figures in other coun=
tries of the world;

(c) whether it is proposed to
reassess policies regarding tourism;
and

(d) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEH-
LOT): (a) to (d), A statement is laid
on the Table of the House,

Statement

The following are the figures of world tourist arrivals as well as for India for the last three

© ycars :-—
o World Toursit Arrivals India
Number 9% Change Number %Change
(in millions) (in lakhs)
1980 280.1 3.8 8.00 46
1981 283.6 1.3 12.79* 6.6%%
1982 279.9 o & 12.86% 0.5

*including arrivals from Pakistan and Bangladesh

**relates to the figures which exclusdes arrivals from Pakistan and Bangladesh as till 1980
such figures were not being included in the numbers indicated above.

According to the provisional esti- The figures of tourist arrivals for
the year 1982 in respect of some other

countries are given below:—

mate of world tourist statistics pub-
lished by World Tourism Organisa-
tourist  traffic
during 1982 recorded a decline of

tion the growth in Number (in lakhs)

Sri Lanka . . . . 4.07
1.3 per cent in case of India there was Taiwan . . . . 14.19
n increase of 05 per cent. T ow
@ " B ) ve he 1 Japan . . . . . 17.97
growth in tourist traffic in large mea- (Provi-
; . , sional)
sure is due to the world recession
Hong Kong " . . 26.09

which is at present rated to be at ils

-peak, Further, the disturbed condi- : g o
e A statement on tourism policy was

presented in the Lok Sabha on 3-11-82.
This statement lays down guidelines

*

‘tions i the neighbouring countries
also affected fourist traffic to India,
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and gives a sense of direction to the
development and marketing of tou-
rism, both international and do-
mestic. Tourism policy, while high-
lighting the benefits of tourism has:-—

(i) Emphasised the urgency of a
long term plan clearly setling points
of policy and action,

(ii) Reiterated the need to involve
all segments of the industry in the
planning process.

(iii) Laid stress on regional develop-
ment and combined it with preserva-
tion of environment and ecology.

the necessity of
as an export

(iv) Recognised
declaring  tourism
industry,

(v) Taken note of the needs of the
industry in terms of human skills and
experties,

(vi) Underlined the advisabilily of
research as to ‘what the customer
wants.

SHRI R. P. GAEKWAD : Sir, as in
the reply, let us accept that there is
a general recession in the world
(Interruptions) Our country held Asian
Games last year—that alone—should
have brought in the same number of
tourists who have been visiting our
country all those years, if not mnwore.
In the statistics supplied in reply to
Question, they have mentioned about
the tourists coming from Pakistan and
Bangladesh. But I would like to quote
them as ‘“visitors”. This alone needs
an Half-an-hour discussion and Ques-
tion Hour is not sufficient because the
answer given by the Minister is very
incomplete and very hazy.

Therefore, I would like to know
what further steps the Minister in-
tends to take for increasing the traffic
of tourists to this country ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI
ALAM KHAN): Sir, in *he first in-
stance, I would like to say that the

Y
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decline in tourism is a world-wide
phenomenon, It is not only in our
case but...... (Interruptions Untortu-
nately, your limited view 1is within
yourself.,

SHRI ATAL BIHARI VAJPAYEE:
You have an unlimited view !

SHRI KHURSHEED ALAM KHAN :
I have a broad vision.

SHRI ATAL BIHARI VAJPAYEE:
He is a man of vision!

SHRI SOMNATH CHATTERJEE :
You have unlimited vision but your
performance is limited.

SHRI KHURSHEED ALAM KHAN :
We have seen your performance also,

(Interruptions)

There has been a decline in tourism
all over. We have also experienced a
decline this year. Unfortunately, the
decline is attributable to a number of
causes. One is the recession; the
other ig conflicts between a few coun-
tries and the disturbed conditions.
Overland traffic has completely been
stopped. During the Asian Games
also, the expectation was that, apart
from the participants, another 5000
spectators would come. But that ex-
pectation did not materialise. So, the
tota] number of tourists who arrived
during that period was not according
to our expectations.

The hon. Member hag said that we
should not take into consideration the
tourists coming from Pakistan and
Bangladesh. I do not understand why
we should not take them as tourists
when we are counted as tourists in
these two countries. For instance, we
take people coming from England who
are gettled down there=—our people
from Punjab—as tourists. I do not
understand why people coming from
Pakistan and Bangladesh should not
be treated ag tourists.

DR. SUBRAMANIAM SWAMY :
What about Ministers going abroad ?
They should also be taken as tourists.
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SHRI KHURSHEED ALAM KHAN:
Including him.

SHRI SOMNATH CHATTERJEE :
There should be subsidy given to ex-
port him !

SHRI KHURSHEED ALAM KHAN:
Then, the hon. Member wanted to
know what steps we have taken to in-
crease tourist traffic coming into this
country. Some of the steps that we
have taken are that, for the first time,
we have introduced charters during
the tourist season. More than 100
tourists came by these charters. We
are also propagating in the traffic-ori-
ginating countries that we have the
best available facilities for conferences
and conventions. In view of that,
more number of tourists would also
be expected.

Apart from this, we are exploring
new markets. For example, there is
the WANA region; we are also in
touch with the West Asian and North
African region. These are regions
where there is unprecedented pros-
perity. We are trying to open new
offices in these places and we expect
that a large number of tourists will
come from these areas also.

Besides, we are also attracting a
large number of tourists by creating
special facilities for tourists coming
from Far-East and eastern countries.
We are organising special air-condi-
tioned train from Calcutta to take
them to various Buddhist centres. We
are also providing Japanese type of
hotels at Rajgir and Khushinagar.
Over and above all that, special efforts
are being made in collaboration with
Air India to increase the tourist traffic
to this country.

SHRI R. P, GAEKWAD: The
Federation of Hotel and Restaurant
Association of India held its annual
convention this year. This Conference
was addressed by experts from India
and overseas. The hon. Minister of
State for Tourism, Shri Khursheed
Alam Khan, lnaugurated this Conven-
fion, ‘Would the hon. Minister state
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what were the deductions as a res\.;lt
of this meet and what was the exgett
opinion to promote tourism in Our
country ?

SHRI KHURSHEED ALAM KHAN :
Quite a few suggestions have .een
made. They are almost the same sug-
gestions about which I mentioned ear-
lier in reply to his first supplementary.
In collaboration with the travel trade
and tourist operators we are trying to
attract as many tourists as possihle,

SHRI KRISHNA CHANDRA HAL-~
DER : The hon. Minister has admitted
in hig reply that, in 1982, 12.86 lakh
foreign tourists came to India. ¥or
the same period, he has given figures
for other countries also. For Taiwan,
it is 14.19 lakhs; Japan—17.97 lakhs;
Honk Kong—26.09 lakhs, etc. He has
admitted these figures in his reply. I
want to know what is the percentage
of foreign tourists who are going to
the eastern region from Calcutta? Cal-
cuta is the gateway to eastern and
north-eastern region. From Calcutta,
the tourists go to Darjeeling, to Xo-
narak in Orissa from where Mr. K. P.
Singh Deo comes, to Assam, to Mani-
pur, Tripura, Nagaland, Meghalaya
and Mizoram. I want to know the
percentage of foreign tourists going
from Calcutta to the eastern and
north-eastern region. I would like to
know what are the special tourists
proposals you have made to nromote
foreign tourists going through Calcutta
to all these States that is West Bengal
Assam, Meghalaya and Manipur.

SHRI KHURSHEED ALAM KHAN:
We do not have the statistics of {our-
ists region-wise. We have only statis-
tics where the tourists disembark and
mostly they disembark at Bombay and
Delhi and from here they disperse to
the various parts of the country.

As far as the question of promoting
tourism in the Eastern region is con-
cerned, we 8ive the importance to a’e
Eastern region by all means and what
ever is possible is tgemg dqne by means
of giving facilities,
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SHRI SOMNATH CHATTERJEE:
Airlines do not go to the Calcutta

airport.

SHRI KHURSHEED ALAM KHAN :
‘The foreign airlines refuse to g0
there, we always tell them first to go
to Calcutta airport.

SHRI SOMNATH CHATTERJEE:
Calcutta airport is neglected. FPeople
do not go there.

SHRI KHURSHEED ALAM KHAN:
I am afraid this is somthing which I
am unable to convince the Hon. Mem-
ber. They themselves shoudd think
why the people do not come to the
Calcutta airport. I cannot say any-
‘thing.

SHRI SOMNATH CHATTERJEE:
Please don't put obstacles from Delhi.

‘WRITTEN ANSWERS TO QUESTIONS

Amport of cars by Handicapped persons

#295. SHRI G. S. NIHALSINGH-
WALA : Will the Minister of FINANCE
be pleased to sfate:

(a) whether Government had uec-
Jared 1982 as the year for the Handi-
caped;

(b) whether Government permitted
handicapped persons tp import cars
from Japan of special device which
could be driven by handicapped per-
‘sons;

(¢) whether applications were in-
vited from handicapped persons upto
31 December, 1982;

(d) whether the letter issued to the
‘handicapped persons by the Customs
Department to import a car (learly
mentioned that the car is to be immnor-
ted within 180 days;

(e) whether the Finance Ministry
‘hag fixed 31 March, 1983 as the last
date for shipment to import a car on
concessional duty rate; and

(f) how Government propose to en-
sure that handicapped persons import*
ing cars are not adversely affected by
date fixed by the Finance Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHAI RAMA RAO): (a) No,
Sir. 1982 was not declared the Year
for the Handicapped. But, 1981 had
been declared as Internationa) ‘Year
for the Disabled Persons,

(b) and (c) Yes, Sir. Specific import
licenceg are granted for import of cars
for the disabled on applications being
made by disabled persons. In addi-
tion, a policy was declared for consi-
dering grant of exemption from pay-
ment of import duty in each case on
cars fitted with controls for the dis-
abled. This policy for duty concession
was announced in December, 1981 and
modified in July, 1982. No date of
termination of policy was indicated in
July, 1982. The imports were not
restricted to Japan alone.

(d) to (f) No, Sir. However, the
Chief Controller of Imports and Ex-
ports issued the OGL No. 20/82 cdated
the 5th April, 1982, whereby cars for
the disabled exempted by the Ministry
of Finance were placed under OGL.
In this OGL it was laid down that the
imported car should be shipped
through consignment to India on or
before 31st March, 1983. In those
cases where the Ministrry of Finance
hag granted exemption but the impor-
ter is not able to arrange shipment
before 31st March 1983, the Chief Con-
troller of Imports and Exports bhas
decided to issue specific import licence
to enable them to import the cars even
after 31st March, 1983.

Extension of trade and Technical
Co-operation with France

*296. PROF, AJIT KUMAR MEHTA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that with
extension of trade and technical co-
operation with France, the imporf
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imbalance in the country hag increased
:ﬁ}@oq't' five timés in the last three
years;

(b) whether recent agreement of
iupp_l); of hybrid telephone exchange
ete. will not widen further this trade
gap; and

Exports
Imports . ‘

Balance of Trade

The adverse balance in our trade
with France is likely to go up further
with import of equipment and machin-
ery for the setting up of an electrenic
switching system factory with French
collaboration, unless our exports regis-
ter a prOportmnate increase.

(c) It is not p0551ble to achieve an
arithmetic balance in our bilateral
trade with every country. Our im-
ports from France have been increas-
ing because of the requirsments of our
developmental projects for the import
of certain sophisticated machinery and
equipments which are not manutac-
tured. indigenously. At the same
time our exports to France have slow-
ed down because of various factors
including recession in the French eco-
nomy and supply constraints in India.
With a view to increasing our exports
to France, our marketing efforts are
being. intensified. We have also im-
pressed upon the. French the need to
buy more from India. Consequently
a French mission visited India in Jan-
uary 1983 to identify Sectors . where
France could make purchases from
India. Follow-up action on the find-
ings of this mission'is being <worked
out in consultation thh the French
authorities. .

.
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(c) if the reply to the above be in
the affirmative, what measures are
proposed to be taken by Government
to achieve balance in trade ?

THE MINISTER OF STATE IN THI
MINISTRY OF COMMERCE (SHRI
MATI RAM DULARI SINHA): (a) and
(b) The figures of Indo-French trade
from 1978-79 onwards are given below:

(Rupees : Grores)

1978-79  1979-80 _ 1980-01 1981-82
(Prov.)
176.15  195.62  146.94  149.47
226.14 200. 30 280.30 246.88
49.99 4.68 ~133.36 - 97.41

Pane] of Economists etc. for Appoint-
ment as Directors of Bank and Public
Sector Undertakings

#2097, SHRI K. LAKKAPPA: will
the Minister of FINANCE he pleased
to state :

(a) whether Government
a panel of economists, financial ana
management consultants, retired benk
executives and senior officers of Gov-
ernment, chartered accountants and
professors of bussiness management
etc. of proven ability, past record and
performance for appointment as Direc-
tors of banks and other public uncer-
takings and also for appointment to
various study groups/advisory com-
mittees, etc;

maintain

(b) if so, the details thereof;

(¢c) whether Government are salis-
fied with their performance;

(d) if not, whether Government are
considering such a proposal in order
to draw best possible talent for the
development of nationa] economy; and

(e) whether Government are consi-:
derin ga proposal to-appoint apex level
committees of independent persons of
proven ability and record to monitor
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the ‘progress achieved by 'varibus‘ sec-
tors of country’s economy and make
suggestions for improvement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
ABHI RAMA RAO): (a) and (b)
Préumably the Honourable Member
is referring to the procedure followed
for appointment of part-time directors
of putlic enterprises and the nation-
alised banks which is given below :

1. Public Enterprises

The policy of government in regard
to-the appointment of part-time direc-
tors in public enterprises is to choose
persons of proven record from indus-
try, commerce, administration, trade
union and public life, No general
panels as such are maintained for
these apopintments ag the requirements
would vary.

2. Nationalised banks

'f’hb names for selection of part-time
directors are obtained {rom varicus
souirces, Chief  Executives of the
banks, selected central Ministries, ex-
pert bodies such as Agricultural Re-
finance and Development Corporation,
Institute of Chartered Accountants,
Institute of Costs and Works Accoun-
tants, Institutes oi Management  etc.,
varipus agricultural universities, crga-
nisations of industry and commerce
like the Federation of Industries &nd
Chambers of Commerce of India, the
All India Manufacturers Organisation
etc,, the Director General (Backward
Classes) are .requested to recommend
suitable names.

In regard to selection of members
of study group/advisory committees,
this would depend upon the require-
ments of the individual committees
based on: the purpose for which they
are set up. As such, no general panel
1s . maintained for apopintment of
/. Members to such advisory commitiees/’
* study groups.

_(é) ‘and (d) In regard to pari-time
directors of Ca-tral Govt. industrial

and commercial enterprises, Governe
m ent have retained the power to ter-
minate the apointments, if necessary.
Normally, the tenure of such part-
time directors is one year and in some
cases upto to three years, This system
gives the government an crnortunity
to assess the contribution of the part-
time directors and make changes,
where required.

In regard to nationalised banks, the
appointment o!. part-time directors is
for a pe-iod of three vears. These ap-
pointments are made by Government
in consultation with lhe Reserve Bank
of India in terms of the provisions of
Clause 3 of the Nationalised Ranks
(Management and  Misc. provisions)
Schemes, 1970 and 1980. Necessary
action to remove a Director can be
taken if performance has not been
satisfactory.

(e) Government constantly monito:s
the progress made by the various sec-
tors of the coutry’s economy. Economie
Administrative Reforms Commission
and the Council of Economic Advisers
are also some of the bodies which
study the workng of var:ou: seclors
of the economy and suggest suitatle
measures for improvement.

Exvort of sugar on basis of levy
requisition

*298, SHRI SUSHIL. BHATTA-
CHARYA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the decision of Govern.-
ment to export sugar on the basis - of
levy requisition has been taken to
boost sugar exports as well as to re-
duce export subsidy;

(b) if so, whether the export subsidy
will show any perceptible fall when
international sugar prices are ruling
far below the domestic levy price; and

(c) whether it is worthwhile to. ex-
port sugar at the ruling market price,
instead of searching for other suitable
export items, to the international mar-
ket, which is already glutted By sugar,
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with a doubtful decrease in subsidy
burden on the exchequer?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT " OF
SUPPLY (SHRI VISHWANATH PRA.
TAP SINGH): (a) and (b). India has
been allocated g quota of 6.50 lakh
tonnes of white sugar for export in
1983 by the International Sugar Asso-
ciation, The modalities of export would
depend on the international price pre-
vailing at the time of exports.

(¢) As a member of the Internation-
al Sugar Organisation, our export
quota is determined with reference to
our export performance in the best
two of the three preceding years. In
the long run, therefore, it would be
desirable to export sugar.

World Bank's Special Action
Programme

*299. SHRI D. N, PUTTE GOWDA :
SHRI H., N. NANJE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the World Bank has re.
cently approved a new “Special Action
Programme” to speed up loang o deve-
loping countries; and

(b) if so how far the new scheme
would be helpful to the country?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir. The World Bank has approv-
ed on the 22nd February, 1983 a pro-
gramme of special assigtance {0 mem.
ber countries covering its fiscal years
1983 and 1984.

(by wherever it is possible to do so
within the structure of a particular
project, we wil] try to take advantage
of the measures proposed under this
programme,
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Expansion of facilities 2t Goa Airport

*300. SHRI EDUARDO FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is g plan to ex-
pand the facilitiegs at the Goa Airport;
and

(b) if so, progress wmade in this
regard and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OfF TOURISM AND
CIVIL AVIATION (SHR KHURSHEED
ALAM KHAN) (a) and (b). (i) Cons-
truction of g new terminal building
complex and extension of the apron is
in progresg at a tota) estimated eost of
Rs, 1.61 crores. The construction is
expected to be comvleted by the end
of Septembr, 1983.

(ii) During the Sixth Five Year
Plan, it ig proposed to provide Very
High Frequency Omni Range (VOR)
facility at Dabolim (Goa) airport at
an estimated cost of Rs: 15.00 lakhs.
The selection of site is in progresg and
the VOR. facility is likely to be pro-
vided by the year 1985.

(iii) The installation of 3-Bar Visual
Approach Slope Indicator System at a
cost of Rs, 6.18 lakhs has been com-
pleted and this facility is io be air
calibrated during April, 1983. In addi-
tion the installation of apron edge,
apron flood and taxiway lighting at a —
cost of Rs. 3.44 lakhs is expected to be
completed within two months.

Agreement with Belgian Firm Re. Sale
of carpet backing cloth

*%301. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government’s attention
has been drawn to the strong criticism
of leng term agreement between the
National Jute Manufacturers Corpo.
ration and g Belgian firm, Delca Inter:'
national regarding exclusive sale of
carpet backing cloth in European mar-
kets; and
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(b) if so, whether Government pro-
pose to order an inquiry into the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA). (a) The Government
have seen a report appearing in a Cal.
cutte based newspaper on 15th Febru-
ary, 1983 redarding the agreement
between National Jute Manufacturers
Corporation and the Belgian firm.

(b) The agreement has been consi-
dered and approved by the competent
agencies, including R.B.I. No enquiry
is proposed.

Review of IMF conditionalities deman-
ded by Asian Ministers attending
UNCTAD Meeting in Baghdad

%302, SHRI HARISH KUMAR
GANGWAR: Will the Minister of
FINANCE be pleased to state:

(a) whether it is g fact that some ot
the Asian Ministers attending UNCTAD
meeting in Baghdad recently have de-
manded a review of IMF conditiona-
lities, and if so, detailg thercof;

(b) whether Government of India
are also of the same view now thereby
confirming the views of the indepen-
dent economists and thinkers in the
country who had advised the Govern-
ment of danger of these conditions;
and

(c) whether Gowernment propose to
take up this matter strongly with the
LM.F.?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c. The fifth meeting of the Asian
Group of the Group of 77 took place
in Baghdad, Iraq, from 7th to 14th
February, 1983. This was held pri-
marily for considering the items on
the agenda for the sixth session of the
Unitedq Nationg Conference on Trade
and Development (UNCTAD) schedul-
ed to be held in Belgrade, Yugoslavia,
in June, 1983, and to prepare the posi-
tion of the Asian Group. The meeting
was attended by representatives of

thirty Aiian developing countries (in-
cluding India) and the Palestinian Li-

beration Organisation (PLO).

The meeting unanimously adopted
a Declaration and a Programme of
Action, The letter, Jinter alia, referred
to the IMF condxtxonahty in the follow-
ing words:

“The IMF should uidertake a
fundamental review of the principles
on which its conditionality rests and
revise immediately its policy condi-
tions under the tranches so as to
place greater stress on supply ex-
pansion, fully reflecting the social
priorities and objectives of countries
and their economic and political
constraints. Greater use should be
made of multi-year programmes and
due allowance made for uncertain-
ties in setting performance criteria,
In prescribing adjustment measures,
the IMF should take fully into ac-
count circumstances and factors bey-
ond the control of developing coun-
tries.”

Developing countrieg including India
have consistently been asking for a
greater flexibility and liberal code of
conditionality in various international
fora. In fact, the need for a flexible
and liberal framework of conditiona-
lity is one of the important elements
of the demand of developing countries
for a reform of the international mone.
tary system,

Conditionality and other matters of
importance for 5 reform of the interna=
tional monetary system would Ye fure
ther discussed by the Ministerial meet-
ing of the Group of 77 to take a united
position on these issues in the Belgrade
Conference of the UNCTAD in June,
1983.

Results of anti-smuggling measures

*303. SHRI M, V. CHANDRASHE-
KHARA MURTHY. Will the Minister
of FINANCE be pleased to state:

{a) whether as a result of intensified
anti-smuggling measures, contraband
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‘goods worth Rs..60.71 crores were Seiz-: .-THE . MINISTER. .OF STATE/.IN

ed during the first 11 months. of .1982

as against goods worth Rs, 36.22 crores-

of goods seized during the correspcnd-
ing period of the previous year;

(b) if so, total mumber of persons
arrested and the action taken; and

(c) the steps being taken to meet the
smuggling threat in the country?

Peri obd

January to November, 1981,

January to November, 1982.

Action as warranted under the lew,
including action under the COFEPOSA
Act, 1974, in  appropriate  cases, is
taken against the persong arrested/
found involved.

(c) Towards implementing peint

No, 19 of the 20-point
programme which calls for conti-
nued strict action against smuggl-

ers, hoarderg and tax evaders, Govern-
ment have formulated a plan of Ac-
tion, in terms of which the anti-smug-
gling drive has been stepped up. The
measureg taken under the Plan of Ac-
tion include sirengthening of the pre-
ventive and intelligence machinery of
the Customs department intensified
application of the provisions of the
COFEPOSA Act, 1974, concerted pat-
rolling of the vulnerable areas, and
greater to-ordination -with the other
concerned authorities of the (Central
and State Governments. The matter
is also kept under constant review.

THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): '(a)
and (b). The value of smuggled : goods
seized by the Custom authorities &nd
thé humber of persong arrest¢d  for
invglvement in, adwahes
during the ﬁr;t eleven months of 1981

and 1982 are given below : —

smuggling

Value of Goods Number of persons
seized arrested,
(Rs. in crores)

36.22 2031

61.23 2138

Arrest of Indian Citizens by Customs
at Kathmandu
*304. SHRI GULSHER AHMED:
Will the Minister of FINANCE Ye
pleased to state.

(a) whether Government’s attention
has been drawn to a report captioned
‘Caught’ published in ‘Current’ Weekly
of 12 February, 1983 alleging arrest of
some Indian citizeng by Customs at
Kathmandu International Airport and
recovery of undeclared foreign ex-
change and if so, full facts thereof;

(b) whether it is a fact that Holiday
Nepal and Enjoy Nepal package tour
offices in India are links for laundering
of Indian black money, if so, measures
adopted to stop such menace; and

(c) whether there is a proposal to
utilise the serviceg of economists and
experts on the problem of black money
in order to eradicate the evil of black
money which is playing havoc with
India’s economy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

z



45 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers

(SHRI PATTABHI RAMA RAO): (a)
The Presg Report, referred to has been
brought to the notice of the Govern-

ment Enquiries -*made’ in this
connection ‘with Nepalese = Cus-
iom Authorities revealed that
on 25th January, 1983, three

Indian nationals namely Shri Arun
Jain, hisg wife Patricia Jain and one
Kajal Jain were apprehended by them
at Tribhuwan Airport when they
attempted to carry US #3146 while
embarking for Hongkong by a RNAC
flight. Shri Arun  Jain was arrested,
but after paying some penalty was re-
leased after a few days,

(b) Based on the available informa-
tion enquiriegs have been initiated for
possible action under the Indian laws.
The enquiries are at preliminary stage.
It will not be expedient in the interest
of effective enquiries {o disclose fur-
ther details at this stage,

(cy The National Institute of Publie
Finance and Policy has been entrust-
ed with the study of the problem relat.
ing to black money.

Night landing facilities for Chandigarh
Airport

*305. SHRT CHIRANJILAL SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(>a) whether there is g proposal to
provide Chandigarh Airpert with night
landing facilities in the near future;

(b) if so, how soon such facilities
are likely to be provided; and

(¢) if not. the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURTSM AND CIVIL
AVIATION (SHR1 KHURSHEED
ALAM KHAN): (a) Night landing
facilities already exist at Chandigarh

airport. 3

(b) and (¢) Do not arise.

.
-t
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Programine for' Vayudoot service for
West Bengal

" *306. SHRI SATYAGOPAL MISRA:
Will the ~ Minisfer' of TOURISM AND
CIVIL AVIATION be pleased to state
what-are the details of the programme
of the Centre for the Vayudoot ser-
vice in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): Vayudoot proposes to
connect Cooch Behar in West Bengal
after the requisite infrastructural faci-
lities have been deve.cped, Develop-
ment of Cooch Behar aerndrcme is in
hand and is likely to be completed by
June, 1983, The work involves building
and aerodrome and a runway, installa-
tion of telecommunication irg4 naviga-
tional aids,

US Businessmen Keen to invest Money
in India

*307. SHRI CHINTAMAN] PANI-
GRAHI ;: Will the Minister of FINANCE
be pleased to state:

(a) whether U, S, Businessmen have
expressed their desire to invesi money
in .India;

(b) if so, how many U.S. Lusiness-
men have started negotiation with his
Ministry for that purpose;

(c) in what type of business do they
intent to invest money; and :

(d) the reaction of Governmeni of
India thereto? ue

THE MINISTER OF  FINANCE
(SHRI PRANAB MUKHERJEE): (a)

to (d) Government have taken
note of  the growing desire
of many U.S. companies to

make investments and enter into tech-
nology arrangements with tndian com-
panies, Such investment and collabora-
tion in high- technology -and export
oriented units is welcome, Negolialions
for these purposes take place . with
their counter-parts in the gpuniry and
not with the Government. :
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6. iﬁ#m fa,

7. wfzamEET  FORAT WS
{f'!ﬂ fars

8. fergmam q&m’r&w fers
9. #¥vIz uvE FrgEr fa,

10. &9 #2veT FeqAY fero

11. wdr geifasdy famr fars
12. gy wez FEAr feo

13. wrzfam  ovE oEmgE AEEAT
Freqriea  feo

14. WTF q8qF 00T FWHAE o
15. &= zawas fao
16. qwaa zEzHzE  fao

17. FE@  weaasm s qfagT
frms fero

19. wfzfwfowas  faram  @9-
GFAICT  HTTATINA AT 30T
fa .

20. WTEE FTHIFHF WG fTo

21. wU=ET AwAer 99 faen fao

22. AMAF WG O AT
faem feo

23. S gAetA fam fee

24. 3T UE FEfAET  FROEIA
aTE gfozar feo

25. AMAA  THHEI(ZA  FTLATo
(e, asita e Trowar) fao-

26. AMAT IFWIEA  FTo
(wem g2wr) feo
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27. AwAS IFGITH  FTCNLA
(v=r m) fero

28. AMAT  FWIIIA  F(TWio
(vfewrdy qmre, fagre, www

29. wiTdm qza fam fao
30. fasely afvags fom

News-item captioned “Major Share
Scanda] under the carpet”

3262, SHRI R. L, BHATIA:
SHRT RASHEED MASOOQD:

SHRI M, V..CHANDRA-
SHEKARA MURTHY :

Will the Minister of FINANCE be
pleased to state .

(a) whether a scandal invelving o
leading share broker of the Bombay
Stock Exchange who had allegedly
printed share certificates o reputed
companies in huge quantities and was
alsp found in possession of rubber
stamps and seals of about 50 public
sector undertakings, nationalised banks
and other firms was unearthed in No-
vember last, as reported in the “Times
of India’, New Delhi dated the 13th
November, 1982;

(b) if so, the facts of the case; and

(¢c) the action taken or proposed to
be taken by Government to ston this
rot and consequent malpractices.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) to (c). Sear-
ches were conducted in the cases of 5
share brokers of Bombay on 30th anc
31st October, 1981, Searches resulted
in seizure of prima-facie unaccounted
assets of the value of Rs. 25,65 lakhs.
Besides, ficitious blank share certi-
ficates and rubber stamps of a number
of reputed eompanies including a na-
tionalised bank were also seized. The
matter has been brought to the notice
of various law enforcing agencies in-

cluding Bombay Stock Exchange, Com-
pany Law Board and the State Police
for taking appropriate action in the
matter, ;

Notification in Respect of Board of
Directors on Natiomalised Banks

3263, SHRI BHEEKHABHAL: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 8175 on 16th April, 1982
regarding Board of Directors of Six
Naticnalised Banks and stale:

(a) whether the notification of the
Board of Directors of any nationalised
Bank is still held up if so, the reasons
thereof;

(b) whether it is a fact that letters
to the proposed Directors of these na-
tionalised banmks asking for their con-
sent have been issued and if so, the
reasons for the delay in notification:

(c) whether any changes are con-
templated in the constitutivn of the
Boards of the banks; and if so, the rea-
sons therefor; and

(d) whether Government have pro-
posed the names of SC/ST members
on the Boards of Directors of all the
nationalised banks; if s0, their name?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). The Boards of Directors of the
20 nationalised banks, including the
six banks nationalised i1 1980, had
been constituted by the Government
early last year The consent of the
person proposed to be appointed a¢ a
Director is normally taken along with
other declaraticns, Appoiniments of
Directors are finally made by Govern<
ment In accordance with the provisions
of clause 3 of the Nationalised Banks
(Management and Misceilan2ous Pro-
visions) Schemes, 1970, and 1980. Re-
cently on 19th February, 1983 one
vacancy existing in the Board of Di-
rectors of the Vijaya Bank was filled
by appointment of a person bLelonging
to Scheduled Caste. A list of persons,
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!';Vho also belong to Scheduleq Castes/ Directots of "all except "2 mationalised
~Scheduled Tribes and who have been banks is given in the Statement attach-

appointed as Directors on Boards of ed,
Satement

Statement showing names of Directors balongmo to Scheduled Cam/thedulcd Tnln on thc Board of
Drrcctou of Nationalised Banks

. \\;hctfnf;r belongs to

Name of the Director
Scheduled Caste/

v B Name of the Bank,

Scheduled Tribe

1 Andhra Bank
2 Bank of India
3 Punjab National Bank
4 Bank of Baroda
5 Punjab and Sind Bank
6 Canara Bank
%2 United Bank of India
8 Dena Bank
9 Syndicate Bank
10 Union Bank of India.
a1 Allahabad Bank
12 Indian Bank
13 Bank of Maharashtra
14 Indian Overseas Bank
15 Gorporation Bank
16 New Bank of India .

Shri Khushi Ram

Shri Jaidev Baghel

Dr. Bhanu Prasad Pandya
Shri Bhag Singh

Smt. Jamuna Solanky

Dr. N.D. Kamble

Shri Horen Jones R’Jeen
Shri Kalidas Parmar

Dr. Ishwar G. Chavan
Dr. K.D. Vasava

Shri Dinesh Chandra Barman

Shri A. Ponnudurai

Shri Ramesh Jivan Bansod
Shri Ram Charan

Shri T. Babu Master

Shri Daulat Ram Negi

Schrduled Caste
Scheduled Tribe
Scheduled Caste
Scheduled Caste
Scheduled Caste
Scheduled Caste
Scheduled Tribe
Scheduled Caste
Scheduled Caste
Scheduled Tribe
Scheduled Gaste
Scheduled  Tribe
Scheduled Gaste
Scheduled Caste
Scheduled Caste
Scheduled Trib»

Shiri Narendra Pratap Singh Scheduled Tribe

17 Oriental Bank of Ghomm-~rce

18 ' Vijaya Bank

Shri K.P. Bastwar

Scheduled Caste

Asatﬂng up of Muga Research Cenires

3264. SHRI LAKSHMAN MALLICK:
‘Will the Minister of COMMERCE be
pleased to state:

: {a) whether Central Silk Board has
~informed his Ministry about its deci-
sion to set up some Muga Research
icentres for the culture and develop-
‘ment of Muga;

e (b)lf g0, the names of the States
where such National Research Centres

- A, SANGMA);. (a)

for the development and culturs of
Muga are proposed to be set up;

(c) whether such tvpes of research
centres are proposed to be set up
in Orissa; and

(d) if so, the stens taken in this re-
gard?

THE DEPUTY MINIS&’ER IN THE
MINISTRY OF COMMERCE (SHRI P.
and (b), Yes, Sir.

The Central Silk Board has set up a
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Regional Research Station for Muga at
“Boko, Assam, There is no other propo-
sal at present.

(¢) No, Sir,
(d) Doces not .arise,

Expenditure on maintenance of Secu-
rity Guards at the residence of Senior
Executive of Public Limited Companies

3265. SHRI SANAT KUMAR MAN.-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether the expenditure incurred
on the pay, allowances, uniforms and
other incidentalg on the provision of
security guard/watchman/darban/
chowkidar at the residence of Senior
Executives/Executive Directors/whole
time Directors of public limited com-
panies in the private sector (when they
live at places of other than the loca-
tion of their factory complex) and out-
side the factory complex in case of
Tocation of the factory in the same city
ig taken into account while determin.
ing their “perks” within the meaning
of the “Income Tax Act” and “Com-
panies Act”; and

(b) if not, the reasons therefor and
whether he proposes to ccnsider this
as a “perk” and issue necessary ins-
tructions, if not already done?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO). (a)
Expenditure on the pay of security
guarq /watchman/darban /chowkidar
at the residence of Senior Executives/
Executive Directors/Whole-time Direc-
tors of Public Limited Companies in
the private sector are treated as
“perks” within the meaning of “In-
come-tax”, Similar expenditure is also
not allowed in remuneration sanction
order jssued under the Companies Act
by the Government of India.

(b) In view of reply to part (a), re-
ply to part (b) doeg not arign,

%
+ =« <Setting up of Spinning Mills. .«

3266. 'SHRIMATI JAYANTI PAT-
NAIK* Will the Minister of COM-
MERCE be pleased to state:

(a) the total number of spinning
mills proposed to be set up in different
Stateg in 1983-84;

(b) the names of the places of Orissa
where new spinning mills are proposed
to be set up; and

(c) the progress made so far in im.
plementing the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) to (¢). Government of India ¢o not
propose to set up spinning mills in
different  States. It is for the State
Governments concerned {o choose the
locations within the State,

Ancient Historical Pillar Inscriptions
in Allahabad Fort

3267. SHRI VIJAYA KUMAR YA-
DAV . Will the Minister of DQEFENCE
be pleased to state:

(a) whether it ig a fact that the
most important ancient hisorical pillar
inscriptions are lying in Allahabad
Fort in U.P. which are restrictedi to
pumlic;

(b) if so, whether Government have
any plan to open this historical monu-
ment for general public; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P, SINGH DEO). (a) to (¢). An
Ashokg pillar with hlsloru.a] inscrip-
tions exists in the Allahabad Fort. The
general publc is permitted to visit and
view the pillar on all Sundayg and
holidays ~ under proper  security
arrangements, ; :
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Demand for simplification of Direct
Taxes

3268. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased ta
state :

(a) whether Government have re-
ceived any memorandum demanding
simplification of proceudre of direct
taxes including income-tax, wealth tax,
gift tax, capital gains tax and estate
duty; and

(b) if so, what Government are
doing in thig regard and how soon some
definite resultg are likely to be achiev.
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):. (a)
and (b), Government have been re.
ceiving from time to time suggestions
for simplification of the direct tax laws
and procedures. The smplification of
the direct tax laws and procedures has
been engaging Government's attention.
This is a continuing process and cer-
tain legislative and administrative
measureg have been taken in this re-
gard in the past, Other appropriate
legislative measures in this directicn
are expected to Ye sponsord thig year
after taking into account, inter cha,
the suggestions made by various Par-
liamentary Committees, the Economic
Administration Reforms Commission,
officers of the Income-tax Denartment,
trade and industry, memberg of the
public, etc.

Excise Duty exemption to Small Scale
Units
3269. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be
pleased to state:

(a) whether small scale units with
annual turnover of Rs, 7,50,000 are
totally exempt from excise duty and
those between Rs. 7,50,000 and 15 lacs
turnover pay 75 per cent, and there is
no exemption for those having annual
turnover of Rs. 15 lacs and above;

(b) whether Government are aware
that exemption limit is being exploited
by those whose actual annua] turnover
is over Rs_ 15 lacs by concealing and
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manipulating figureg and showing them
under this }imit;

(c) whether any such cases have
come to be known to Government; and

(d) if so, whether Government ‘would
consider withdrawing this excise duty
limit?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO). (a)
There is a general smal] scale exemp-
tion scheme applicable to 3 number of
specified excisable goods, under which
small scale units whose preceding
vear’s clearanceg of specified goods do
not exceed Rs. 15 Jakhs and whose pre-
ceding year’s clearances of all excisable
goods do not exceed Rs. 20 lakhs, can
clear good upto a value of Rs. 7.5
lakhs without payment of duty and
thereafter, on payment of 75 per cent
of duty payabe on clearances in excess
of Rs. 7.5 lakhs but upto Rs, 15 lakhs.

(b) and (c), Cases have come to the
Government’s notice, where some units
with preceding year’s clearances of
specified goods exceeding Rs. 15 lakhs
had availed of the smal] scale exemp-
tion by concealing clearance figures.
On detection of such cases, suitable
action under the central excise law is
taken.

(d) There were representations that
the existing scheme of concession for
the small scale sector hampers the
growth of these units and should be
liberalised. The scheme was reviewed,
ag part of thig year’s Budget propo.
sals. While reducing the limit for full
exemption from Rs 7.5 akhs to Rs. 5
lakhs, the upper limits of Rs. 15 lakhs
and Rs. 20 lakhs have been raised to
Rs. 25 lakhs, The new scheme will
take effect from the 1st April, 1983.

Reservation of SC/STs in public
Undertakings

3270. SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE bhe
pleased to state .

(a) total number of employees caie-
gory-wise in each of the Undertakings
under the control of the Ministry;
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(b) the number of Scheduled Cas-
tes/ Scheduled Tribes employees out
of them, category-wise;

(c) whether orders for reservalion
for Scheduled Castes and Scheduled
Tribes have been issued to each of
the undertakings, both for initial zp-
pointment and promotion; and

(d) whether the quota reserved for
Scheduled Castes/Scheduled  Tribes
has been completed and if not, what
steps are being taken to fill the quota
at the earliest and by what time the
quota is expected to be completed

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) anc
(b) Information in regard to aggre-
gate employment of SCs/STs, cate-
gory-wise in the Central Government
Enterprises is given in the statement
attached,

(¢) Yes, Sir;

(d) It will be seen from the ,inne-
xure the quota hag been exceeded in
the lower category in groups C&D
posts. However, there are short-falls
in the higher category in groups A(B
posts. Government has been mon:tor-
ing the implementation of these orders
at the highest levels. Suitable mea-
sures are taken to improve the intake
of candidates belonging to SCs/STs
which include the following :—:

(i) Provisions have been made fcrv
relaxation in age limit, fee concessicn

and reimbursement of T.A. for inter-
view;

(ii) Public Sector Enterprises have
been instructed to take separate inter-
views of SCs/STs and to include in-
variably one SC/ST Member in the
Selection Board/D.P.C. to safeguard
the interest of these communities;

(iii) Public Sector Enterprises and
Administrative Ministries have heen
instructed to strictly implement the
reservation order;

(iv) Indian Institutes of Manage-
ment have taken steps to improve the
intake of SC/ST candidates in these
Institutes for making available candi-
dates for Groups A&B posts;

(v) Public Sector Enterprises have
heen advised to awa-d scholarship to
engineering students whp will be ulti-
mately absorbed by these Public Sector
Enterprises and to introduce a Train-
ing-cum-Scholarships Scheme for rec-
ruitment in junior level posts;

(vi) On the recommendation of the
Commissioner for Scheduled Castes &
Scheduled Tribes BPE is also organis-
ing special programmes for Personnel
Managers and Liaison officers who are
concerned with implementation of the
Government policy in regard 1o SCs/
STs so as to make them aware of the
requirements and the efforts needed to
ensure the objective,

Statement .
Statement showing the representation of Scheduled Castes & Scheduled Tribes in  Public Enferprises as
on 1-1-82
Groups Total No. Representation  of SCs/STs
of emp- Scheduled Scheduled
lovees Castes Tribes
No. o/ age No. /,age
against the against the
prescribed prescribed
%02ge (15%) Y628
- - (73%)
o (2) (3) ) (5) (6)
(Based on information furnished by 185 enterprises)
Group ‘A’ : < : : g 110662 3964 3.58 976 0.88
Group ‘B’ 112690 7420 6.58 2109 1. 87
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(1) ) R Tl e
Group ‘C’ 1338945 238353 17.80 ' 113474 48
Group ‘D' . 34500 85704 . 24.87 47687 . 13.84
(excluding sweepers) i
Group ‘D’ g 25237 79 00 1073 '3-85
(Sweepers) ] o
ToraL . : 5 . 1938832 360678 18.60 165319 ._' 8.53

—_—

Foreign Exchange spent by film
Personalities

©.3271. SHRI N. DENNIS: Will the
Minister of FINANCE be pleased to
state:

(a) the details of foreign exchange
spent by (i) Film Directors, (ii) femaie
film artistes, (iii) male film artistes,
and (iv) technicians in the film trade
during the last three financial years
overseas; and

(b) the details of foreign exchange
earned by them during this period ¢

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). The information is peing col-
lected and will be laid on the Table of
the House,

; Export projections for 1983-84

3272. SHRI K. PRADHANI: will
the Minister of COMMERCE be plea-
sed to state:

(a) whether Government have final-
ised export projeetiong for 1983-84;

(b) if so, what are thé details, in
this regard item-wise; and

. (e) whether Government have
oriented necessary infrastructure for
the purpose ?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE (SHRI-

MATI RAM DULARI SINHA): (a) to
(c). The export projections for  the ’

year 1583-84 are under formulation.

Nationalisation of sick textile mills

3273 SHRI MOHAN LAL PATEL :
SHRI NAVIN RAVANI: - .
SHRI ERA ANBARASU .
SHRI P. K. KODIYAN :

Will the Minister of COMMERCE be
pleased to state :

(a) the number of sick textile mills
nationalised upto 31st March, 1982;

(b) the number of sick textile mills
nationalised during the current year
and how they are functioning and the
details of those mills;

(¢) whether any proposal for
nationalising certain sick mills is pen-
ding with Government; and

(d) if so, the details thereo: and the
action taken by Government thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MAT] RAM DULARI SINHA): (a)
103 Cotton Textile Mills have been
nationalised by the Govt. of India uvpto
31st March, 1982.

(b) No cotton Textile Mills has
been nationalised by the Government
of India during the current year.

(c) and (d), State Government are
equally competent to nationalise indus-
trial undertakings. Details of propo-
sals for nationalisation cannot be in-
dicated at this stage,
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3274. SHRI MOHANLAL PATEL:
Will the Minister of COMMERCE be

pleased fo state:

(a) whether Indian textiles is being
expprted to the EEC countries;

(b) if so, the quantum and valug of
Indian textiles exported to the EEC
countries during the year - 1980-81,
1981-82 ‘and 1982-83;

(c) whether it is a fact that export
of Indian textiles has declined during
the current yvear; and

(d) if so, what are the reasons and
what steps are being taken to increase
our export during the next year?

,THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-

MATI RAM DULARI SINHA): . (a)
Yes, Sir,
(b) Information in respect of ex-

port of mill-made cotton fabrics and
readymade ‘garments to the EEC. is
given in the statement attached,

v,‘(/c) There. has been some decline in
the export of garments and cofton
fabrics to the EEC markets during
the period April to December, 1982 as
compared to export of these items in
t,hf: corresponding period of 1981,

“d) Precessionary trends in the
economies of the major impocting
countries and changes .in demaand
pattern and consumer preferenceg are
said .to be largely responsible for the
decline. Exports have also been
affected by the strike in the textile
mills in Bombay. In orders to increase

exports, Mills outside Bombay region

haye been encouraged to step up
exports of cotton fabrics, Larger
quantities for export of readymade

garments are available for utilisation
in the quota countries with effect
from 1-1-1983. Segment-wise transfer
f quantities in respect of readymade
arments in various country/cate-
gories has been done constderlng the

ALY

pace of wtilisation, and’ the.  demand
trend. Rates : of, Cash COmpensatory'
Support eﬂ’ectlve'trom 1-1-1983 have
also been announced,

Statement

Quantam ard Valye of Mill-Made ~Cotlon
Textiles (Fabric) Exborted to E.E.C.

Year Quantity Value in

AR in Tonnes ©~ Rs..
(crores)

1980-81 . 31398  122.50

1981-82 . 17405: 81.23.

1982-83(Provisional)

(April—Dec.) 8265 45-09

Source: Cotton Textiles Export Promotion

Council,

Quantum and value of garments exported to
EC »

Year Quantity Valuein
in Lakh  Rs.
pcs. (crores)
1980-81 774 278.41
1981-82 712 277.01
1982-83(Provisional)
(April— Dcc.) 424 159.26

Source: Apparels Export Promotion Council.

Air Link to Dhanbad

3275. SHRI PIUS TIRKEY : Will the
Minister of TOURISM . AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Govern-
ment are thinking of providing eir
link to Dhanbad very goon; and

(b) if so, by what time and the
frequency of flight to be overated to
and from Dhanbad ?

THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI ~KHURSHEED
ALAM KHAN): (a) No, Sir.

(b). Does - net arise. -
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Appointment of a Legal Adviser in
CCL & E.

3276, SHRI ASHFAQ HUSSAIN:
“Will the Minister of COMMERCE be
pleased to refer to the answer given to
Unstarred Question No. 4271 on ¢lh
-August, 1982 regarding apvovirtment of
a Legal Advlser in CCI & E and state:

(@) the date on whicn the previcus
Legal Adviser leit or retired from the
Office of the Chief Controller of Im-~
ports and Exports;

(by whether a new incumbent has
been appointed and if so, the date of
appointment; and

(c¢) if the answer to patt (b) be in
the negative, the reasuns for not ap-
pointing a Legal Adviser so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,
A. SANGMA): (a) His tenure expired
-on 30th November 1982

(b) Not yet, Sir,

(¢) The selection is in an advanced
stage of finalisation,

Hotels wherein Construction Started
in 1981 and 1982

3277. SHRI R. P. YADAV : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) number of hotels on which work
for construction was started during
‘the years 1981 and 1982, along with
their anticipated cost of construction:

(b) the amount of loan and grant
-etc. given to each of the entrepreneuls
during the years 1981 and 1982 res-
pectively; and

(¢) the names of hotels on which
construction work could not be ~om-
pleted by the end of year 1982, and the
amount of Government dues on the
‘parties?

THE MINISTER OF STATE OF THE
MINISTRY OF TORISM AND CIVIL
AVIATION (SHRT KHURSHEED
ALAM KHAN): (a) During 1981 and
1982 the Department of Tourism had
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approved construction of 9 New hotel
projects and one expansion in New

Delhi. The estimated cost of
these hotel projects was Rs. 221,38
crores.

(b) All India Financial Institutions
sanctioned the following amounts of
rupees loans to these hotels during
1981-82:—

(Figure in lakhs)

Name of the Hotel Amount
Rs. a
1. Asian Hotels 1100.00
2. Gosmopolitan Hotels . . 54500
3. Siddhartha Intercontinental
Hotels. : . " . 285.00
4. Hotel Gorpn. of India . ‘ 675. 00
5. Bharat Hotels Ltd. 800.00
6. GJ International Hotels Ltd. 1200.00
7. Park Hotel . 430.00

(c) Some of these hotels were to be
completed by November 1982 whereas
others were to provide a certain num-
ber of rooms with some facilities and
to proceed with  construction after
December, 1982.

According to Industrial Finance Cor-
poration of India, the following loan
amounts are outstanding as on 31-12-
82—

(Figure in lakhs)

Name of the Hotel Amount
1. Asian Hotels 270.00
2. Gosmopolitan Hotels 118.00
3. Siddhartha Intercontinental

Hotels. . . . . 65.00
4. Hotel Corpn. of India . 135.00
5. Bharat Hotels Ltd. 130.00
6. CJ International Hotel Ltd. . 112, 50




65 Written Auswers PHALGUNA 27, 1904 (SAKA) Written 'Amwers 66

Income Tax paids on Monopoly
Houses

3278, SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) the number of searches carried
out by the income-tax Department cn
the concerns belonging to the mono-
poly houses during the last three
years; and

(b) the assessments made on a
basis of these searches and taxes as-
sessed and colected as a result there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMARAO): (a) and
(b) The information is being ccllected
and will be laid on the Table of the
House,

Schemes operated by ADB in India

3279. SHRI NITYANANDA
MISRA: Will the Minister of FINAN-
CE be pleased to state:

(a) the details of the schemes ope-
rated by the Asian Development Bank
in India;

(b) how do the ADB’s operalions in
India compare ‘with oth2r developing
countries; and

(c) what are the aclivities envisaged
by the ADB to benefit India in fulure?

THE MINISTER OF FINANCE
A(SHRI PRANAB MUKHERJEE): (a)
to (¢) At present the Asian Develop-
ment Bank is not overating any sche-
mes in India. However, the Govern-
ment of India has indicated to the
Management of the Bank its intention
to commence borrowing during the
third General Capital Increase pericd,
Future activities of the Bank in India
will depend upon the horrowing pro-
gramme which will be finalised after
the Third General Capital Increase of
the Bank, presently unier considera-
tion, is completed,

Tussar Development Prograame

3280. SHRI CHINTAMANI JENA:
Will the Minister ¢f COMMERCE be
pleased to state:

(a) whether any agreement has
been made ‘with some foreign country
for tussar development programme;

(b) if so, the name of the couniry
and the terms and conditions;

(¢) what is the estimated cost in-
voived; and

(d) the progress made in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, 3ir.

(b) and (c) The name of the coun-
iry is Switzerland, Under the pre-
sent agreement ~ the Swiss Govern-
ment is to contribute Swiss Fr. I mil-
lion (Rs. 45,000,00 approx), to the
project per year for the first three
vears and have the ontion to simi-
lar fund the project for the mnext
iwo vyears as well, As such, out of
the total project outlay of Ks, 10.50
crores over five years, Rs, 2.50 crores
is expected to come from Swiss Go-
vernment,

(d) A total area of 3000 hectares
(approx.) has been planted under the
food plants during 1981-82 and 1982-83
and during 1983-84 another 3000 hec-
tares will be planfed, thus covering
the target laid down, The iand is to
be allotted at the rate of 1 hectare
per family to tussar rearers for the
sole purpose of rearing {tussar silk
worms.

Airstrips Constructed for third Ilevel
Air Service

3281. SHRI DAULATSINHJI JADE-
JJA : Will the Minister of TCURISM
AND CIVIL AVIATION be pleased to
state;

(a) the names of places where new
airstrips have been constructed for the
third level air service in the country;
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(b) the names of the cities which
are connected by third air service in
each State; and

(c) what is the programme for intro-
ducing third level service during the
next year i.e, 1983-84 in the country
and particularly in Gujarat?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No new airstrip
has been constructed for Third Level
Air Service so far.

(b) The following cities have been
connected with third level air service
so far;—

Name of the State/
Union Territory

Name of the cities
connected with Third
Level Air Service

1. Assam (i) Silchar
(11) Gauhati

2. Meghalaya . Shillong

3- Tripura (i) Agartala

(i1) Kailashahar

4. Arunachal Pradesh Tezu

5. Punjab Ludhiana

6. Uttar Pradesh Dehradun

7. West Bengal Calcutta

8. Bihar (1) Jamshedpur
(iiy Ranchi
(\iii) Gaya
(iv) Patna

9. Orissa Rourkela

10. Delhi i . Delhi

11. Chandigarh Chandigarh

(c) During 1983-84, the following
stations wil] be considered for opera-
tion of third level air service:—

Purnea, Bhagalpur, Raipur, Jagdalpur,
Jharsuguda, Ghazipur, Pantnagar, Rai
Bereilly, Kota, Jaisalmer, Bikaner,
Nanded, Cuddapa, Mysore, Thanja-
vur, Warangal, Raichur, Calicat, Hubli,
Bilaspur, Bhubaneshwar, Kandla, Surat
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Bhavnagar, Daman and Diu. However,
the final decision will depend on tra-
ffic potential, economic viability of
operations, availability of suitable air-
craft and infrastructural development
and inter-se priority.

Imdo-Soviet Textile Trade

3282, SHRI ARJUN SETHI: Wilk
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Indo-
Soviet textile trade has run into
difficulties recently with the Soviet
Union unlikely 1o lift made-uyp items
like bed llnen from India in 1983;

(b) whether it is also a fact that
similarly, the recent concluded Indco-
Soviet Textile Agreement to lift 200
million metres of cotton cloth will not
be fully implemented and the total
quantum of actual shipments in 1983
wil] fall below the targets, and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
to (c¢) According to available infor-
mation, the Soviet Buying Organisa-
tion has cotracted for the purchase
of Rs. 42.2 million worth of bed linen
and 74.5 million metres of cotton fab-
rics so far during 1983. It is too
early to indicate the total quantity
that is likely to be contracted for
during the full calendar year, 1983,

Payscale of Female Attendants wor-
king in 5-Star Hotels of ITDC

3283, SHRI ANANTHARAMTILU
MALLU:

SHRI G, Y., KRISHNAN:

Will the Minister of TQOURISM
AND CIVIL AVIATION ke pleased to
state:

(a) whether it is a fact that the
qualifications (Matriculate) required
for the Female Attendant (Chamber-
maid) working in 5 Star Hotels
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(ITDC) for training are almost equal
ta that of a nurse in a Hospital;

(b) whether it is also a fact that
they are required to perform duties
almost similar to those of nurses wor-
king in Hospitals,

(e) whether it (s also a fact that
while the pay scales prescribed for
the Female Attendant (Chambermaid)
is equivalent to that of Cliss IV emp-
loyees, the pay-scale of the nurses is
much higher;

(d) if so, the reasons for this dis-
crimination and why the principlz of
equal pay for equal work is not ap-
lied to them: and

(e) do Government propose to con-
sider the matter sympathetically?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) to (c). No.
Sir, Except for the basic requirement
of matriculation of duties and quali-
fications of the Female Attendants
(Chambermaid) working in the ITDC
Hotels and those cof the Nurses emp-
loyed in Hospitals ave not compara-
ble.

(d) and (e) Do not arise,

Bank Loang to rural and arban sector

3284. SHRI A, K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) details of the “ant loans to
the rural and urban sector in the last
three years, for the country as a
whole and also with state and union
territ.vy wise break-up:

(b) interest rates for the two sec-
tors, facts in details;

(¢) bank loans lying unpaid for the
last three years in tke rural and ur-
ban sectors with year-wise and State
and Unien Territory-wise break-up in
details;

(d) whether there 1is any  step-
motherly treatment with the rural
sectors; and

(e) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Available Statewise data on aggregate
advances and advances in the rural
areas by scheduled commercial banks
as on the last Friday of December
1979, 1980 and 1981 are at Annexe I
laid on the Table of the House, [Pla-
ced in Parliament Library. See No.
LT 6142/83)

(b) Interest rate structure of the
commercial banks is related not to
urban and rural areas as such but to
the purpose and the size of the loans.
The interest structure currently in
force is at Annexe II, laid on the
Table of the House, [Placed in Lib-
rary §ee No LT, 6142/83) It would
be seen that broadly speaking small
loans in rural areas viz. term loans
of not less than 3 years maturity for
minor irrigation and land develop-
ment are extended at 10.25 per cent
per annum. Small farmers get term
loans for allied activities also to the
same rate of interest, Composite
loans upto Rs, 25,000 also enjoy a ton-
cessional treatment with the rate of
interest being 10,25 per cent in bAack-
ward areas and 1250 per cent in
other areas. In the urban areas
where bulk of the loaning is for large
scale activities in the organised sec-
tors, the rates of interest range bet-
ween 17.50 per cent to 19,50 per cent
on working capital finance to whole=-
sale trade and industry.

(c) The data set out in Annexe I,
relate to outstanding advances e,
amounts of loans which are with the
borrowers, If the question is rela-
ting to advances overdue, the cata
are available ony in respect of Direct
Finance to agriculture, They are not
available for al} sectors in rursl/
urban areas.
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(d) No, Sir, Besides extending con-
cessionality in the rates of interest
for the dominant sectors of the rural
economy, banks are also endeavouring
to icrease the flow of credit into rural
areas. Banks have been asked to
achieve a credit: deposit ratio of 60
per cent in rural and semi-urban
branches, They have also been asked
to raise the share of Direct Finance
to agriculture to the level of 15 per
cent by March 1985 and 16 per cent
by March 1987, Banks’ branch ex-
pansion plans are also biased in fa-
vour of rural areas,

(e) Does not arise.

Renovation of Aerodromes for non-
Aligned Conference

3285. SHRI NAVIN KAVANI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased fo state:

(a) whether it is a fact thut certain
aerodromes were renovated due to
the Non-aligned Conference;

(b) if so, the names of those aero-
dromes;

(c) the details of work dove; and

(d) what were the facilities provi-
ded at Delhi Aerodrome to the dele-
gates +which are attending the Con-
ference?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUK-
SHEED ALAM KHAN): (a) and (b)-
Yes, Sir. Bombay, Cacutta and Delhi
airports were renovated for the Non-
Aligned Conference,

(¢) The main improvements made
at these airports are listed below:
Delhi Airport:—

1, Resurfacing of Runway 15/33
upto Air Force Tech, Ar2a

2. Modification to the conveyor
Belt in the International Departure
Building.

MARCH 18, 1983

Written AnsWers 72

3. Provision of housing for x-ray
scanners in the International Depar-
ture Building.

4, Improvements in landscaping,
construction of compound wall, re-
painting etc,

Calcutta Airport: —

Recarpeting of Parking bays/run-
ways,

Bombay Airport:—

1, Renovation/modification of  the
existing VIP lounge in Terminal I.

2. Recarpeting and revainting of

Some areas,

(d) Keeping in view the Security
requirements. VIP aircraft were park-
ed in Delhi airport and the new Inier-
national Departure terminal 'was used
exclusivey for NAM delegates, Proce-
dures were streamlined 1o facilitate
quick clearance,

Proceedings against cinema artists
under ‘Income Tax Act in Madras

3286, SHRI D, S. 4. SIVAPRAKA-
SHAM: Will the Minister of FINAN-
CE be pleased to state:

(a) whether Income Tax authori-
ties in Madras ever took proceedings
under Section 222 of the Indian In-
come Tax Act, read with Second Sche-
dule to recover the duves from the
defaulters from the Cinema ifield in
the category of present Actors and
past Actors and studio cwners for
the past three years;

(b) if so, the names of s 'ch parties
concerend; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ): (a) to (c).
The Department collects periodically
information about Film  Artists
against whom Income Tax demands
exceeding Rs. 1 lakh nre outstanding.
But the information about studio
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owners is not collected as such, On
the basis of the information which is
periodically collected, the names  of
top 20 Actors (including Actresses)
and Producers, identified on the basis
of Gross outstanding tax demand as
on 309.1982, was supplied to the
Lok Sabha in reply to an Unstarred

Question 2203 answered on 4-3-1983.

The information now sought for by the
Honourable Member in the question
covering all the present and past
Actors and studio owners will have to
be gathered from the fi2ld formations
which will take consideralle time and
labour which may not be commensu-
rate with the purpose sought to ke
achieved by the Honourable Member.
However, if the information is sought
about any particuiar person or per-
sons the same can be coilected and
furnished,

Talks with Delhi Income Tax non-
Gazetted Staff Association

3287, SHRI QAZI SALEEM:
SHRI UTTAMBHAI H.
PATEL:

Will the Minister ~f FINANCE be
pleased to state:

(a) whether it is 5 fact that the
officials and Government hayve held
talks during Ist January, 1982 to 28th
February, 1983 with Delhi Income
Tax Non-Gaxetted S*aff Association
and Delhi Aayakar Chaturth Sireni
Karamchari Sangh »f Delhi regard-
ing their demands and grievances;

(b) if so, the outcome of their talks
and discussions:

(c) the details of assurances given
to them by higher -fficials: and

(d) action taken {o implement the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir,

(b) Various matters concerning staff
such as, construction of staff quarters,

augmentation of staff strongth, cornfir-
mation, creation of ‘selection grade’
posting and transfer of the staff, issue
of identity cards, shortage of office ac-
commodation etc,, were discussed and
the position regarding their demands
was explained to them, '

(¢) No. assurance as such was
given.

(d) Question does not arise.

Visit of an Indian Delegation of Indus-
trialists to Pakistan.

3288. SHRI BALASAHEB VIKHE
PATEL :
SHRI M. S. K. SATHIYEND-
RAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fagt that g dele-
gation of Indian Industrialists had re-
cently visited Pakistan to explore the
possibility of expanding trade between
the two countries; —

(b) if so, whether Government have
received any report from this trade
delegation which had gone to Pakistan
about the areas where Indian export
will be helpful to Pakistan without in
any way affecting the local industrial
development there; and

‘) uf so, the particulars theresf and
Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMER.E (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir, The Punjab, Haryana and
Delhi Chamber of Commerce and In-
dustry sent a delegation to Pakistan
in November, 1982. Subsequently, a
delegation of the Federation of irdian
Chamber of Commerce and Industry
visited Pakistan in February this year.

(b) The final report of the PHD
chamber delegation has been sent to
Government. The final report c¢f the
FICCI delegation is still awaited.

(c) The PHD

chamber’s  delega-
tion’s  report

recomends, inter alia,
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that imports into Pakistan from
India be expanded to include those
items in which India can compete

effectively with other supplying coun-
tries and without hampering the in-
terest of domestic economy of Paki-
stan,

The report is
of Government,

under examination

World bank loan and Eurodollar Joam
for ONGC Projects

3289. SHRI HARIHAR SOREN :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have =2
proposal to avail World Bank loan and
Eurodollar loan for some ONGC pro-
jects;

(b) if so, the amount of Eurodgllar,
. loan expected to be availed of for
executing ONGC project; and

(¢) the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : (a)
to 4¢) A loan for US $ 22.3 million
bas been approved by the Board of
Executive Directors of the World Bank
on 24th February, 1983 for ONGC's
South Bassein Gas Development Pro-
ject. A Eurodollar loan in proposed
to be obtained for ONGC’'s ongoing
programmes. Details would be known
only after negotiations for the loan
have been finally completed.

“Overseas Demand hits
Garment units”,

3290. SHRI ANANDA PATHAK:
Will the Minister ef COMMERCE be
pleased to state :

News Item

(a) whether Government have seen
the news-item captioned ‘Slack over-
seas demand hits garment units’,
which appeared in the Economic Times
of 18th February, 1983; and

(b) if so, what steps Government
propose to take to increase the export
of garments which are produced by
weaker and backward sections of the
society ?

MARCH 18, 1983

Written Answers 76

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) Larger quantities for export of
ready-inade garments are available
for utilisation in quota countries with
effect from 1-1-1983. Segmentwise
transfer of quantities in respect of
ready-made garments in various coun-
try/categories has been done consider-
ing the pace of utilisation and the de-
mand trend. Rates of Cash Compen-
satory Support effective from 1-1-1983
have been announced.

Sale of Export Surpluses or rejects in
domestic tariff area.

3291. SHRI M. RAJASHEKHARA
MURTHY : Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware
that in case of 100 per cent export
oriented units the sale of export sur-
pluses or rejects in the Domestic
Tariff Area are allowed against valid
Indian Import Licences; and

(b) whether in view of the fact that
goods like readymade garments, shoes,
hosiery etc. cannot be imported into
India, Government propose to give
permission to the sales in the Domes-
tic Tariff Area of such projects and
surpluses of 100 per cent export orien-
ted units ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Under the Scheme of 100 per
cent Export Oriented Units rejects up-
to 5 per cent or such percentage as
may be fixed by the Board be allowed
to be sold in the domestic tariff area
on payment of customs duty on im-
ported inputs and central excise duty
on the indigenous inputs nad also
central excise duty on the rejects or
an amount equal to the aggregate of
such duties. here is no provision in
the gscheme to allow sale of export sur-
plus in the domestic tariff area against
valid-import licences,
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Setting up of a Committee by R.B.L to
Study Financial Problems of Industry

3292, SHRI S. A. DORA] SEBAS-
TIAN : Will the Minister of FINANCE
be pleised to state:

(a) whether the Reserve Bank of
India is proposing to set up 2 Commit-
tee to study the financial problems of
the industry on an on-going basis; and

(b) it so, the terms of reference and
other details of this Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Re-
serve Bank of India has set up Stand-
ing Committees on Co-ordination of
institutional finance one each for Jute,
Tea, Fertiliser and Sugar industries to
study financial problems of these in-
dustries o nan on-going basis. There
is no proposal at present, te set up
such Committees for other industries.

(b) Main function of these commit-
tees is to discuss problems of these in-
dustries—financial and otherwise—that
may be referred to them. Their re-
commendations are to be advisory in
mature.

Members of Committees are—Senior
officials of Reserve Bank of India,
public sector banks, Central Govern-
ment, term lending institutions and
the respective industry. Other experts
are also represented on each of the
committees,

Income Tax Raids on iavestment
Companies

3293. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased
to state:

(a) the names of Investment Com-
panies that have been raided bv ihe
Income-tax Department during the past
three years; and

(b) the subsequent action taken
against them for possessing incrimina-
ting documents and unaccounted cash,
etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT.
TABHI RAMA RAO): (a) Names of the
Investment Companies searched by
the Income-tax Department under sec-
tion 132 of the Income-tax Act, 1961
and the value of the Prima-facie un-
accounted assets seized are as under:

Name of the Company

Date of search Value of prima-facie

unaccounted — asscts

seized (Rs. inlakhs)
(1) M/s. Sancheti Finance (P) Ltd., Madras. . 22-2-1982 10 5
(i1) Sanchayani Savings and Investment (P) Ltd.,
CGalcutta . . . . 8-2-1983 05
(iii) Janpriya Finance & Industrial Investment
P) Ltd., Galcutta. . ; . 8-2-1983 95.9

(b) In case of M/s. Sancheti Finance
{P) Ltd., the assets seized and retained
by an order under section 132(5) of
the Act, have been released against
the bank guarantee, The seized docu-
ments in all the cases are under
scrutiny for taking appropriate action
under the Direct Taxes Acts.

Tourist Agencies

3294. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what is the total State-wise
number and list of tourist agencies in
the country and the specific terms and
conditions; and
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(b) what are their relations with
official agencies and terms and condi-
tions therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) There are presen-
tly 154 approved travel agencies (in-
cluding their branch ‘offices in India)
in the country as per the list placed at
Statement I Specific terms and condi-
tions on which recognition is granted
and regulated by the Ministry of Tour-
ism are as per Annexures ‘B’ and ‘C’
laid on the Table of the House [placed
in Parliament Library. See No. LT-
6143/83].

(b) These agencies have also to get
official recognition from the Ministry
of External Affairs and the Reserve
Bank of India. The terms and condi-
tions on which recognition is granted
by these official agencies are given in
Annexures ‘D’ and ‘E’ laid on the Table
of the House. [Placed in Parliament
Library., See No. LT-6143/83]. These
travel agencies also have to get regis-
tration under Shops and Establishment
Act from the Chief Inspector of Shops
and Establishment.

Statement-1I

List of Travel Agencies and their  branches of

State-wise

SI.No. Name of State Total
1 Gujarat . . . . 51
2 Karnataka . . . 14
3 Maharashtra . . . 38
4 West Bengal . . . 18
5 Kerala . . . . 10
6 Assam . . " . 1
7 Madhya Pradesh. . . 1
8 Rajasthan . . o . 1
9 Tamil Nadu . . . 15
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Sl. No. Name of State Total
10 Jammu & Kashmir 3
11 Uttar Pradesh 3
12 Anchra Pradesh . 6
13 Bihar 2
14 Chandigarh (Union Terri-
tory) . . . . 2
15 Delhi (Union Territory) i 30
16 Goa (Union Territory) . 3
17 Pondicherry (Union Territory) 2
G. Total : 154

Duty on Pigments Imported Compo-
nents of inks

3295. SHRI HARIKESH BAHADUR:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is correct that duty
on pigments imported components of
inks is about 320 per cent whereas
under OGL printing inks are charged
about 100 ver cent thereby encourag-
ing imports of readymade inks; and

(b) whether Government propose to
rectify this irrational golicy and there-
by also help indigenous manufactur-
ers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO):. (a) No,
Silr, Pigmentg for manufacture of inks
attract different rates of import
duties. Lamp Black/Carbon black,
which is a pigment for manufacture of
black printing ink, attracts a cumula-
tive effect of 102.56 per cent duties.
Other pigments attract 199.96 per cent
duties. Printing inks, on the other
hand, attract a cumulative effect of
114.5 per cent duties.

Printing inks as well as pigments
for manufacture of printing inks are



e

81 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers 82

placed in the list of Automatic Per-
missible Items in the Import Policy,
1982-83.

(b) If any proposal for revision in
import duty on pigments/printing inks
is received, the same would be exami-
ned on merit, in the context of indi-
genous availability of the raw mate-
rials and the finished ink.
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Inquiry into working of Vijaya Bank

3297. SHRI M. RAM GOPAL
REDDY : Will the Minister of FINANCE
be pleased to statd .

(a) whether Government are aware
that there has been financial indiscip-
line in various branches of Vijaya
Bank and there is no trace of Rs, 15
lakhs in six particular branches of
this bank; and

(b) if so, whether Government of
India have since inquired into the
working of this Bank during the past
three years and if so, the nature of
other irregularities found and what
steps have been taken to remove the
drawbacks of this organisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Gov-
ernment had received information re-
garding frauds in seven branches of
Vijaya Bank involving an aggregate
sum of Rs. 14.22 lakhs. The posiuon
regarding these cases is given in the
statement attached.

(b) The Reserve Bank of India had
last inspected Vijaya Bank for the
period ending 30th June, 1981. Ad-
verse features noted in the inspection
report have been brought to the notice
of the Vijaya Bank for necessary cor-
rective action,

Statement
St Name of the Nature of the Amount Details of the case, the present
No. branch fraud involved position of investigation and
(Rs. in steps taken
L lakhs)
1 2 3 + 5
I

1 N.S. Road Branch Fraudulent 5-32 A clerk, Shri Dilip Kumar Roy is
withdrawal reported to have forged
from Savings signatures and fraudulently
Bank Accounts withdrawn money. A com-

plaint was lodged with the
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2 Brabourne Road Branch, Loss of cash

Calcutta.

Loss of inward

g3 Bura Bazar Branch, Calcutta..
clearing cheques

4 Gariahat Branch, Galcutta, loss of cash.

5 N.S. Road Branch. Payment from
Gash credit
Account of a
party without
debiting
account.

police & the police investiga-
tions are not yet concluded.
Shri Roy is reported to be
aboconding. Theother officers
who ar: negligent are being
proceeded against. A claim
has been lodged with the
insurance company and the
exact loss to the bank will be
known aftey these are all
completed.

0.20 Thrre was ashortage of cash and

this was made good by the
employee. There is, therdcfore,
no loss to the bank. The
negligent oflicial has been
cautioned.

The amount was withdrown
through cheques througt clear-
ing. The matter is being
investigated by the CBI and
only after its investigation is
completed, the involvement
of the staff can be deterk-
mined. A claim has ben
lodged with the insurance
company and the extent of
the loss to the bank can be
determined only after all the
formalities are completed.

1.40

A sum of Rs. 30,000/- was ype-
ported to have been stolen
from the cashier’s cabin on
1-7-81. A complaint was lod-
ged with the police, who have
closed the case after declaring
it to be true. A elaim has
beenlodged with theinsurance
company. The cashier is also
being proceeded against for
lepses. Only after all the
formalities are completed, the
extent of the loss to the bank
can be determinced.

0.30

An amount of Rs. 1 lakh is re-
ported to have been  with-
drawn by presenting a cheque
on the counter. The cheque
was not traccable. A police
complaint was lcdged and

1.00

the bank employees were
arrested. The  police in-
vestigations  have  not yet

concluded. A claim has been
lodged with the insurance
company, Only after all the
formalities are completed, the
exact loss to the bank can
be determined.
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)

6 Theatre Road (Shakespeare
Sarani) Branch.

7 Howrah Branch
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Loss of inward
clearing cheque

Loss of inward
clearing cheque

1.50 A cheque of Rs. 1.50 lakhs
presented in clearing  was
found to be missing and
the matter was reported to
the  presenting bank on the
dame duy.  According to the
bank, there may not b> any
loss to it. However, a police
complaint has been lodged
and the police investigations
are not yet concluded. Mean-
while, the officials concerned
are being proceeded against
departmentally  for  their
lapses.

4.00 A cheque for Rs. 4 lakhs pre-
sented in clearing was found
to be missing subsequently.
GBI is investigating the case.
A claim has been lodged
with the insurance com-
pany. Only after all the
formalities are completed,
the extent of loss to the bank
willbe known,

Rs. 14.22

lakhs
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Picking up of Pakistanig after Sagar
Vikag blow out

32089. SHRI ERA ANBARASU :
DR. A. U. AZMI :
SHRI R. N. RAKESH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that shortly
after the Sagar Vikas blow-out five
Pakistanis were picked up by ONGC's
suply vesse] from an Arab Dhow that
had sunk in the Bombay High area;

(b) whether it is also a fact that the
picking up of five Pakistanis, after the
Sagar Vikas blow out, led to the spe-
culation of sabotage;

(c) if so, the action taken against
the five Pakistanis; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to

(d), The Dhow ‘Al Amin’ registered
at Sharjah and owned by one Mohamed
Sharif Baba had departed from Shar-
jah for Colombo on the evening of
25th July 1982 for embarking cargo
from Colombo. Approximately after
11 days sailing from Sharjah it en-
coutered cyclonic weather and was in
distress. The Dhow tried to come
alongside the ONGC craft CF 29
which rescued the Crew but the Dhow
had sunk.

To rule out the possibility of any
clandestine activity all the 6 Pakistani
Crew members were subjected to
detailed interrogation. The interro-
gation revealed that the vessel was
on an innocent passage and was not
involved in any clandestine activity.

Loss in Export of Tobacco with China

3300. DR. KRUPASINDHU BHOI:

SHRI AJIT BAG:

PROF. RUPCHAND PAL:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of COMMERCE be
pleased to state;

(a) whether India ig losing its to-
bacco export trade with China built
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assiduously since 1977 due to unfair
practices by some unserupulous ex-
porters; and

(b) the steps envisaged te check
this trend and keep the exports grow-
ing as hithertofore?

THE MINISTER OpF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Quantity of Indian tobacce exported
to China for the last 5 years is given
below—

Year (Qty. ex-
ported in
metric Ts.)

1978-79 . . . . . 3250

1979-80 . : ; 5 ‘ 1800

1980-81 . : . . . niyy7

1981-82 (Provisional) ; . 28841

1982-83 (Provisional) . . 2852

(April-December)

(Source : Tobacco Board, Guntur)

The decline in exports of Indian
tobacco to China is mainly due to in-
creased production of tobacco in China.
There have been some¢ complaints
about the quality of tobacco exported
by some Indian exporters to China.

(b) Quality Control measures would
be strictly enforced by Agmark on ex-
ports of tobacco.

Loss suffered by cotton corporation of
India during 1982,

3301. SHRI B. D. SINGH : Will the
Minister of COMMERCE be pleased to
state the extent of loss suffered by the
Cotton Corporation of India during
the year 1982 as compared to the loss
in the years 1980 and 1981?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULAR]I SINHA): The
Cotton Corporation of India has suffer-
ed a loss of Rs. 28.65 crores during
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the year 1981-82 (Sept. to August), as
against a Profit of Rs. 1.06 crores
during 1980-81 and a loss of Rs. 13.85
crores during 1979-80.

Fall in demand of Cloth

«302. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of COM-
MERCE be pleased to state :

(a) whether some fall has been
noticed in the demand for cloth in the
country;

(b) if so, the causes thereof; and

(¢) whether Government propose to
bring some change in their economic
and financial policies so ag to improve
the position of slump-affected indus-
tries 2

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) to
(c) 10981 million metres of cloth were
produced in 1981-82 as against esti-
mated 10782 million metres in 1982~
83. The loss in production in the or-
ganised sector on account of Bombay
Textile Strike has been largely com-
pensated by increased production in
the decentralised sector.

2. The month and stocks of cloth
with mills were 255.9 million meters
at the end of December, 1981, 237.3
million metres at end of Sept. 1982,
234.9 million metres at the end of Dec.
1982 and 227.7 million metres at the
end of Jan. 1983.

3. The wholesale price index of cot-
ton cloth has increased from 212.6 in
Jan, ’81 to 235.3 in Jan. '82 and 245.7
in Jan, '83.

"

4 These figures of production, stock
& wholesale price index do not suggest
fall in demand.
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Borrowing of Money from IDBI, LIC
and IFC by Pure Drinks Group of
Companies

3304. DR. VASANT KUMAR
PANDIT:

SHRI RATAN SINGH
RAJDA .

Will the Minister of FINANCE be
Pleased to state:

(a) is it a fact that one of the Pure
Drinks Group of Companies (Mohan
Machineries Ltd.) has borrowed money
from IDBI, LIC, IFC, etc.;

(b) 'what are the amounts borrowed
from each of them and how much in-
terest payments and instatalments are
-due; and

(¢) what are the possibilities of these
loans being recovered?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
- JANARDHANA POOJARY): (a) Yes,
Sir.

(b) Details of loan assislance from
“the financial institutions, namely, In
dustrial Development Bank of India
(IDBI), Industrial Finance Corporation
of India (IFCI), Industrial Credit &
Investment Corporation of India
(ICICI) and Life Insurance Corporation
of India (LIC) to Mohan Machines Ltd.
(MML) of the Pure Drinks Group of
Companies are indicated in the state-
ment below : —

(Rs. in lakhs)

Institution Rupee loan Rupee
equivalent
of foreign
currency
loan

LD.B.I. . . % 49.00

LTF.GI. . . . 10.36 23.49

I.CIC.I. : ; 28.00

LIC. . . . 28.00

;15.36 23.49
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Due to unsastisfactory operations and
consequent adverse financial position,
MML had defaulted in the payment of
interest to the financial institutions.
The financial institution  dis-
cussed the affairs of MMI and ac-
cording to the consensus the ouistand-
ing principal amount shall become
payable only from 1.7.1984. Interest
dues of Rs, 11,13 lakhs upto 30.6.1982
has been funded by IDBI and payment
of half-yearly instalmenis would com-
mence from 1.7.1983. Interest amount
of Rs. 14.63 lakhs due to the IFCI
upto 30.6,1982 has also been funded
and payment of instalments would
commence from 1,7.1983, An amount
of Rs. 9.7 lakhs of interest due to the
ICICI ag on 30.6.1982 would become
payable from 31.12.1983. Information
regarding interest dues to LIC is not
readily available.

(c) The institutions have reported
that they do not apprehend that their
loang would not eventually be repaid
by MML, Adequate security by mort-
gage of fixed assets of MML and suit-
able personal guarantee of the promo-
ters have been obtained as security for
the loans.

Visit of O.P.I.C. Delegation

3305. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be
pleased to state :

(a) whether a delegation sponsored
by the Oveaseas Private Investment
Corporation (OPIC) U.S.A. had invisted
the country to explore the potential of
undertaking business ventures in
India; and

(b) if so, the outcome of their dis-
cussion with Government and the lead-
ing businessmen in the country and
the outcome thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) With Government officers the
OPIC delegation had general exchange
of views concerning our foreign invest-
ment policy and procedures. Based
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on the discussions which they had
with Indian entrepreneurs, it is gathe-
red that 14 US companies are likely
to come forward with proposalg after
they take necessary investment deci-
sions or firm up Indian partners.
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Recruitment of public sector organisa-
tions from rural areas

3309. SHRI JITENDRA PRASAD:
Will the Minister of FINANCE be
pleased to state .

(a) whether the percentage of rec-
ruitment/selection of candidates in
public sector organisations from rural
areas, consisting of 80 per cent of
population has been negligible as com-
pared {o urban areas;

(b) whether, in view of the silence
of Constitutional provisions over the
removal of the said disparity in the
matter of appointment, Government
contemplate to amend articles 16(4),
and 335 of the Constitution to provide
for same type of free coaching facili-
ties, special concessions, reservations
and relaxations in the tests/interviews
as are being given to SC and ST can-
didates, to such general candidates
(other than SC and ST) particularly
from rural and remotfe hilly areas
whose annual income is less than RS.
5000/-;

(c) if so, the detailg thereof; and
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(d) if not, the reasons for perpetuat-
ing this type of imbalance to the det-
riment of economically backward rural
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) to '(d).
Under the present dispensation, certain
percentage of vacancies in public enter-
prises are reserved for candidates be-
longing to Scheduled Castes, Scheduled
tribes, ex-servicemen and dependents
of those killed in action and handicap-
ped persons. Reservation of vacan-
cies is not done on the basis of either
the urban or rural background of the
candidates or income derived by their
family. There is also no proposal
under consideration of the Govern-
ment to change this policy or amend
Articles 16 (4) and 335 of the
Constitution to provide for free
coaching facilities, special conces.
sions, reservations and relaxation in
the tests and interviews for candidates
coming from the rural and remote
hilly areas whose annual income i$
less than Rs. 5000/-

Joint Indo-Soviet space flight

3310. SHRI ARVIND NETAM : Wwill
the Minister of DEFENCE be pleased
to state .

(a) whether it is a fact that a Joint
Indo-Soviet space flight is expected to
lake place during 1984;

(b) if so, the names and status of
the leader and other Members of
Soviet delegation who visited India in
the recent past and detailed informa-
tion about training performance of
Indian Pilot undergoing necessary
training in the Soviet Union submitted
to the Government of India: and

(c) the expected duration of the
space flight and cosmodrome from
where the spacecraft will be launched?

THE MINISTER OF DEFENCE
(SHRI R. VENKATRAMAN) : (a) Yes,
Sir,
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(b) Several meetings have taken
place between experts of India and
USSR at New De lhi and at Moscow
to work out details pertaining to Joint
Indo-Soviet Space Flight. The Soviet
delegation which visited India in' Feb-
ruary '83 took part in the Indo-Soviet
seminar organised by the Department
of Space. This delegation was headed
by Mr. V. A. Kotelnikov and consisted
of 18 other Soviet scientists and ex-
perts. The training performance of
the two Indian consmonauts is satis-
factory and according to schedule.

(¢) The duration of the flight will
be of few days comensurate with the
objective of the mission. The site of
launching will be decided by the
USSR authorities.
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Fimancial assistance to Textile Mills
in Bombay

3312. SHRI BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
of financial difficultieg faced by textile
mills in Bombay due to prolonged la-
bour strike;

(b) whether Government have re-
ceived request for making available
adequate production finance and reha-
bilitation assistance to the mills;

(cy whether it is also proposed to
give facility to the industry in the
matter of duties and taxes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) Yes, Sir,

(¢) and (d). The Representations re-
ceived seek some concessiong relating
to duties and taxes. No decision has
been taken thereon,

Growth Rate in Public Sector

3313. SHRI G. NARSIMHA REDDY:
Wil the Minister of FINANCE be
pleased to state:

(a) whether Government have made
any assegsment of the growth rate in
so far ag production in the public sec-
tor projects during 1982 is concerned;

(b) the names of the units which
have recorded increase and those
which are stagnating or where the
rate of growth hag even gone less; and

(¢) the reasong for fall and steps
taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): (a)
to (c), ‘Attention of the Hon’ble Mem-
ber js invited to the analysis of pro-
duction performance for 1981.82 given
in Chapter 19, Pages 207—225 and the
Mid-year Review of Performance for
1982:83 at Chapter 28, pages 311-—314
of the Public Enterprises Survey,
1981-82, Vol. I, placed on the Table of
the House on 25 February, 1983.

Revision of Pay and DA of Public
Sector Officers and Employees

3314, SHRI CHITTA MAHATA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it ig g fact that Govern.
ment have revised the pay scale and
dearness allowance of officers and the
employees of the public enterprises;
and

(b) if go, the details thereof?

THE MINISTER OF SWATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):. (a)
and (b). The scales of pay of the
Board leve] posts in public enterprises
appointments to which are made by
the Government, were last revised by
Government effective from 1.8.1982
alongwith the adoption of Industrial
DA scheme. The details of the revised
scales and the DA pattern have been
given in Chapter 23 (p. 266-267) of the
Public Enterpriseg Survey 1981-82, Vol,
1, copieg of which were laid on  the
Table of the Lok Sabha on 25th Feb-
ruary, 1983.
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Export and requirement of fruits and
Vegetables

3317. SHRI AMAL DATTA:. Will
the Minister of COMMERCE be pleased
to state:

(a) whether it js a fact that Govern-
ment are thinking of encouraging ex-
port of agricultural commodities by
creating facilities for this purpose,
particularly for export of fruits and
vegetables;

(by whether Government are also
aware that the actual requiremen® of
fruits and vegetables of the country is
at least five times more than what it
produces at preseat and any export
would mean even lessening the meagre
qgantity now available in India;

(¢) whether Government have al-
ready planned to give incentives for
superfine qualities of rice and for ex-
portg of seeds; and

(d) whether agriculturay export
grew by 20 per cent in 1981.82 while
people in Indig suffered from mal-
nutrition?

.THE .MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) Exports of fruits and vegetables
are negligible as compared to the total
production within the country,

(c) No, Sir.

(d) Itemg of mass consumption such
ag wheat, pulses, edible oils etc. are
not permitted for export.
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Concentration of Pakistan Troops on
Indian Border

3319. SHRI RAJESH KUMAR
SINGH.

SHRI JAGPAL SINGH:

SHRI ANANTHA RAMALLU
MALLU .

SHRI CHITTA MAHATA:

Will the Minister of DEFENCE be
pleased to state.

(a) whether attention of Government
has been drawn to the ~tatement made
by the Pakistan President during his
visit to the Ug in December, 1982
(Indian Express dated 14-12-82) stating
that bulk of Pakistan {roops are con.
centrated along the Indian border; and

(b) if so, the reaction of Government
in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
Government have seen this press re-
port which quotes the Pakistani Presi-
dent as having admitted to the bulk
of his ceuntry’s Armed Forces being
placed near the Indian borders,

(b) Government continuously moni-
tor all developmentg affecting the coun.
try’s securily and. initiate appropriate
measures to maintain ful] defence pre-
paredness at all times.
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Joint ventures established by India in
Asian and African countries

3320. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of COMN.-
MERCE be pleased to state:

(a)the details of joint ventures esta-

blished by India in various countries
of Asia and Africa;

(b) whether any appraisal had been
made about the working of the jeint
ventures;

(c) the number of technica) experts,
workers working and capital invested
in the joint ventures;

(d) whether plans are under consi-
deration for more joint ventures ab.
road; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) The relevant details of joint ven-
tures set up by Indian entrepreneurs
in Asian and African countries are
given in the attached Statement I laid
cn the Table of the House [Placed in
Parliament Library. See N¢, LT -
6144/83].

(b) The present monitoring arrange-
ment in the Ministry of Commerce is
designed to assess the henefits derived
by the country in terms of foreign ex-
change earnings from the joint ven.
tures operating abroad in general. Re-
cent experience indicates that the per-
formance of Indian joint ventures ab-
road has been reasonably satisfactory
in attaining the objectives of creating
opportunities for the export of capital
goods, technology and know-how. There
has been a steady improvement in the
earnings of foreign exchange by way
of dividends, know-how fees and addi-~
tional exports, as revealed by the
figures thereof in the Statement II laid
on the Table of the House [Placed in
Library, See No. LT—6144/83).

(c) Information regarding the em-
ployment of Indians in the joint ven-
tures set-up- abroad is aet being main-
tained. Information on the Indian: in-
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vestment in the equity share capital
of the joint ventures set up in Asian
and African countries is included in
the Statement I attached in reply to
part (a) of the Question,

(d) and (e). As and when proposals
from Indian companies to set up joint
ventures abroad are received by Gov-
ernment, they are considered and de-
cided in accordance with the Guide-
lines laid down for the purpose. At the
end of February, 1983 there were 7
proposals under the consideration of
Government for joint ventures in
Asian and African countries, The de-
tails of those proposals are given in
the Statement III laid on the Table of
the House. [Placed in Library. See No.
LT—614483).

Review of Army Act

3321, SHRI RAM PRASAD AHIR-
WAR:
SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Wil] the Minister of DEFENCE be
pleased to state.

(a) whether the Supreme Court has
recommended the review of the Army
Act and also providing for an appeal
1o judiciary against the  decision of
Court Martial and for speaking orders
from Cour{ Martial in support of their
verdicts;

(b) Government’s response thereto;
and

(c) what has been Army Officers’
response to the a%ove recommenda-
tions?

THE MINISTER OF STATE IN

‘THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
to (c). Yes, Sir. The observations
made by the Supreme Court are under
-examination in  consultaticn with al),
concerped and . in the light of Article 33
‘of the Constitution of Tndia.

Programme for Joint marketing of
Darjeeling Tea in packets

3322. SHRI1 SONTOSH
DEV:

SHRI G, Y. KRISHNAN .

MOHAN

Will the Minister of COMMERCE be
pleased to state-

(a) whether "a programme for joint
marketing of Darjeeling teg in packets
for local sales and exports had been
prepared by the tea Board;

(b) whether it is also proposed to
set up new warehouses for tea in Paris
and Sydney; -

(c) the details of the warehouses ope-
rating in different countries; and

{d) whether it is also proposed to
simplify the procedures for claiming
excise duty rebate; if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) In consultation with Tea Producers
of Darjeeling Tea Board has set un a
Marketing Society, whose oljectives
include the following:—

(1) to promote consumplion and
sale of Darje€ling tea to obtain re-
munerative prices for the producers.

(2) to create awareness of the
unique qualities of Darjzeling tea in
India and abroad;

(3) to undertake the marketing of
Darjeeling tea;

(4) to improve the quality and

standards of Darjeeling tea,

No programme hag heen drawn ud
so far for the joint marketing of Dar-
jeeling tea in packets for local saies
and exports. ;

(b) No, Sir,

(c) Tea Board has pravided assist-
Ince to certain foreign . warehouses
holding Indian- Tea in UK. Norway,
Austria and Australia,
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(d) When the excise duty rebate
scheme was first introduced, the export-
ers experienced certain difficulties in
regard to procedural formalities. How-
ever, the scheme appears to be work-
ing smoothly now.

waE s § wfew £ wga 3 g
qEET WEaTHl &1 A

© 3323 =it OF ®™ s a@af

10,000 @ F AEOL 3 TFaT 2

(@) 71 7z a9 g & A9F
frafs == & grofeg §I9 &
10 99 arz i 1000 @wT & frawa
o @ g

(@) afz g, & ¥ TFR F
fra = A qAT wEE @R
FW & fq@ T@w @wgE iz
FF, AT IAF A AL qHET
qAWF H GAT FL AWF F TS
J|WF 7

Fifoes wetwa W WU WEY
(sfway  ww gwr faen)
() s sgw =R e
1974 ¥ faafmq gur a1 1 q@qd
Fifosy welt grr &faw erEacw &
e § ogre aw #E fere Ad
¥ ;

(@) w&@% sow oot sEw|
F TTAC FAAA  HT FEAT FT
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frafor @ & wiv 7 5 faely
Tafuifaaer & gad & 1 @
T 9T 900 FwMR fgF g F
TATAT AT qHF e farw
¥ @ 9 SfEd 1000 WY
Ford Wt § A ¥ vaw 3w
FATA FT AL HSTA FLA & |

(W) GEr FrE g AW &
faarmie 78 & 7

Contractors for loading and unloading
works engaged by IAAI at Delhi

3324, SWAMI INDERVESH:. Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the particulars of contractors en-
gaged for loading and unloading works
at Internationdl Airport Authority of
India, Delhi and since when; '

(b) the procedure for granting con-
tract and at how much rate the labour-
erg engaged by them are paid;

(¢) whether Government propose to
conduct secret inquiries into the mat-
ter so as to stop exploitation of poor
labourers; and

(d) whether these contractors ex-
change foreign currency for Indian
currency to foreign visitors at their
counters and thus cheat the foreign
visitors and if so, what steps Govern-
ment propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRT KHUR-
SHEED ALAM KHAN): (a) On the in-
ternational side, at Delhi airport M/s
Bahu Bali Co-operative Industrial So-
ciety Ltd, is providing porteroge ser-
vice since 16/12/75. On the domestic
side, Delhi Airport Porter Labour and
Construction Co-operative Society Ltd.,
is providing porterage service since
24/11/1980.

(b) Porterage contracts were award-
ed on open tender tasis, The con-
tractors are under obligation to pay
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minimum wages to the labourers en-
gaged.” At present, the rate of wages
paid by these contractors, to the la-
bourers engaged is:

BBCI Society—Rs. 12.00 per day

DAPL
day.

& CC Society«—Rs. 11-60 per

(¢) No, Sir, However, if any specific
instance of exploilation is brought to
the notice of the IAAI/Government,
the matter will be investigated.

(d) No incident of this nature has
been brought to the notice of Govern-
ment.

Heading; Export Market Development
Allowance under Income Tax Act

3325. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) the total amount permitted
under section 35B of the Income Tax
Act for Export market development
allowance during the ]ast three years;

(b) whether Government have made
any assessment of the functioning of
this scheme; and

{c) if so, the assessmeni/findings?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO). (a)
The information ig not available as no
statistics relating to individual items of
deductiong under various provisions of
the Income.tax Act relating to compu-
tation of income from business are
being compiled,

(b) and (c). No evaluation system
has been intreduced to aporaise impact
and effectiveness of  tax concessions
like export market development allow-
ance under Section 35B of the Income-
tax Act. However, g study is now
being undertaken to go into the effec-
tiveness of various tax incentives in-
cluding the one under section 35B of
the Act, The study has been entrusted
to the National Institute of Public Fin-
ance & Policy.

As per clause 13 of the Finance Bill,
1983, an ‘amendment to the Income Tax
Act is proposed to be made by which
no deduction will be allowed under
Section 35B of the Income-tax Act in
relation to expenditure incurred after
28th February, 1983.

Gold Sold by Government

3326. SHRI SUBHASH YADAV: Will
the Minister of FINANCE be pleased
to state.

(a) what is the quantity of gold sold
by Government of India during the
period 1977-78,  1978-7Y  1980-81 and
1981-82;

(b) the names and address2s of the
persons/firms to whom the gold was
sold;

(c) the rate at which the gold was
solrf; and

(d) total amount received by Gov-
ernment as a -~ result of si2le of this
gold during the above period in foreign
exchange/Indian currency, if any?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANE (SHRI PAT-
TABHAI RAMA RAO): (a) to (d).
During the period 1977-78, 1979-80,
1980-81 and 1981-82 there was no sale
of gold py ‘Government. However,
during 1978-79, a quantity of 12.956
tonnes of gold was sold for a value of
Rs. 86.5 crores in 14 auctions held
between 3rd May, 1978 to 22rd Octo-
ber, 1978.

Lists containing names and addres-
ses of the successful bidders, quantity
of gold sold ang the rate at which the
gold was sold, were published by the
Reserve Bank of India at the end of
each auction. Copies of these lists
were plased in the Parliament Library
for the persusal of Hon'hle Members. -
No amount was received in the form
of foreign exchange, '
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Deémands of LILC. Employees

3327. PROF. NARAIN CHAND PA-
RASPHAR;

SHR] K. A. RAJAN:

SHRI RAM PRASAD AHIR-
WAR:

Will the Minister of FINANCE be
‘pleased to state:

(a) whether the LIC Employees
Federation has submitted a chartér of
‘demands to Government recently;

(b) if so, the main demands con-
tained jn the charter and the action/
decision taken by the Government on
these demands; and

(c) if no action/decision has been
taken the likely date by which any ac-
tion/decision would be taken and the
reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY: (a) to (c).
Government has received a memoran-
dum from All India Life Insurance
Corporation Employees’ Federation
which contains various suggestions re-
lating to split of LIC, investment per-
formance and demands of employees
for consideration of the Government
and the Corporation.
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While taking policy decisions on any
of the above mentioned issues, all
points of view ang suggestions avail-
able to Government are taken into
account at the appropriate time,

Demand for Indian Tea

3328, SHRT G, Y. KRISHNAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the names of the foreign countries
importing tea from other countries,

(b) the details regarding the demand
of Indian {ea in such couniries as well
as the average of foreign exchange
earned annually; and

(¢) the names of the foreign coun=
tries importing black tfea and green
tea from India?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA):

(#) The major tea importing coun-
tries of the world are Uniteq King-
dom, U, S. A., Pakistan, USSR,
AR.E, Iraq, Poland, Australia, Iran
and Saudi Arabia,

(b) The exports of Indian tea to
these countries in 1979-80 and 1980-
81 were as follows:

Name of the Country

Quantity in M./Kgs. Value in Rs./Crores

1979-80  1980-81 1979-60  1980-81
UK. 59'668  41-087 93°99 75°49
US.A. 5912 3' 590 874 6-83
Pakistan Nil Nil
U.S.8.R, 46° 765 65° 940 8548 128* 62
ARE. 15° 509 21071 28 47 a8+ >0
Traq 7' 354 6221 11722 8- 94
Poland v 554 13- 824 12-66 2597
Australia . 2' Q21 1+ 964 4'25 2' 75
Iran's 9272 11°755 22°24 28° 36
Saudi Arabia 1°273 2° 347 2' 97 502

oA R :




117 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers 118

(c) The major countries importing
black téa from India are USSR, UK.,
A. R. E, Poland, Iran Iraq, USA

Saudi Arabia, Australia und FRG.
[

Greentea is  exported mainly to
Afghanistan, USSR, UAE, USA' ARE,
Sudan; Nepal; Japan; Moracco and
FRG,

Proposed Shifting of Controllerate of
Inspection (Small Arms) from West

Bengal

3329. SHRI HANNAN MOLLAH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Govern-
ment are planning to shift the Controi-
lerate of Inspection (Small Arms)
from West Bengal;

(b) whether it is a fact that due to
lack of 'working force machi~ery and
raw materials, the production has been
reduced seriously in the Controllerate
of Inspection (Metal);

(c) if 50, the reasons thereof; and

(d) whether Government propose to
plan properly to develop these two
units?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 KP,
SINGH DEO): (a) No, Sir.

(b) No, Sir. Contrellevate of Ins-
pection (Metalsy is not a production
units.

(c) Does not arise.

(d) Both the Controllerates of Ins-
pection are fully developed to fulfil
their assigned roles.

Revenue Locked up in Court Cases
under Custems and Excise Laws

3330, SHRI GULAM RASOOL KO-
CHAK: Wil]l the lVLinister of FINANCE
be pleased to state:

(a) whether the Ministry is planning
fresh legislation to invalidate the pre-
mises ‘of numrous court  cases chal-
lenging ‘Government’s dacisions under
the Central Excise and Customs laws;

(b) if so, whether such legislation
will have restrospective effect and may
be able to recover a substantial part of
the 1700 crore blocked on azcount of
Court cases;

(cy if so, by what time a final deci~
sion in this regard is likely to be taken
and legislation enacted?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
PATTABHAI RAMA RAO): (a) No,
Sir.

(b) and (c), Do not arise,
Boosting of Exports of Marine Products

3331. SHRI K. T, KOSAL RAM:
Will the Minister of COMMERCE he
pleased to state:

(a) the remedial measures that have
been sought by the Marine Product
Export Development Association for
boosting exports of marine products
and for improving the performance of
ports in this matter; and

(b) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMAT] RAM DULARI SINHA):
(a) and (b). It appears that the refe-
rence in Part (a) of the question is to
the Marine Products Export Develop~
ment Authority. The measures taken
by the Marine Froducts Exporl Deve-
lopment Authority for poosting ex-
ports of marine products include parti-
cipation in specialised trade fairs over-
seas, deputation of sales-cum-study
teams, organisation of Indian seafood
fairs in India, organisation of seafood
workshops in major countries of the
EEC, diversification of markets and
products, chartering of fishing vessels,
propogation of prawn culture, publici-
ty of Indian seafoods through press
and advertisements and tightening of
quality control measureg. The Autho-
rity also provides assistance to Govern-
ments of Maritime States for constric-
tion of fish landing platforms/jetties

ete:
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¢ .. Dilution of FERA Companies

‘3332 SHRI ~ INDRAJIT GUPTA:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether recent dilutions of for-
eign equity holding in FERA companies
has resulted in a boom in their prots,
dividents an dcapital appreciation;

(b) the relevant figurcs in the case
of Union Cafbide, Hindustan Lever,
Ceat Tyres, Glaxo Laboratories, Mec-
Leod Russel, Hindustan Wainer Ciba,
ang Johnson; and

(c) the extent of the funds result-
ing from foreign disinvestment in
equity of the above mentioned com-
panies which have peen repatriated?

THE MINISTER OF FINANCE
(S8HR] PRANAB MUKHERJEE): (a)
The objective of dilution of foreign
equity holdings under FERA is to rea-
lise foreign equity in conformity with
the Industrial Policy priorities and not
toc restrict the turnover or production
of the companies.

(b) Out of 8 companies mentioned
in the question only the following four
companies have eifected dilation of
foreign equity holdings  recenltly ie,
during the last three years by disin-
vestment of equity holdings:—

" 1. Ceat Tyres of India Limited,

2, Glaxo Laboratories (Indi2)

Limited,

3. McLeod Russel (India) Limited
4. Warner Hindustan Limited.

. -(c) The extent of tunds resulting
from forign disinvestment ia equily of
the above mentionad comvanies, alc
as follows:

Fxtent of funds
from disinvest-
ment

Name of the Company

1. Ceat Tyres of India
Limited . .
2. Glaxo Laboratories
. (India) Ltd.
. McLeod Russel
_ (India) Limited .,
. Warner Hindustan
Limited
—

Rs. 119.90 lakhs
Rs. 420.00 ,,
Rs.102.00

' Rs. 50.68
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Amenities and Accommodationp for
Tourists yisiting North Eastern Region

® 3333_. SHRI AJOY BISWAS: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
that tourists visiting the States of
North Eastern -egion are facing diffi-
culties for lack of accommodation and
other facilities; and

(b) what steps Govarnment have
p_rovposed to take to improve the ameni-
ties to tourists visiting those States
(State-wise)?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHUSHEED ALAM
KHAN): (a) No, Sfr.

(b) The Department, as part of its
policy to develop tourism infrastruc-
ture in the counti'y, has taken up
severa) schemes in the North Eastern
States of India.for the convenience of
tourists in the Sixth Five Year Plan,
These schemeg are detailed at state-
ment attached.

Statement

LIST OF SCHEMES TAKEN UP/PRO-

POSED TO BE TAKEN UP IN THE

NORTH EASTERN REGION DURING
THE SIXTH FIVE YEAR PLAN

1. Assam

(a) The Central Depariment of
Tourism has opened a Government
of India Tourist Office at Gauhati
headed by a Director.

(b) Provision of Way-side ameni-
ties at Kazirangs at a cost of Rs. 1.99
lakhs during 1981-82.

(c) Proposeq construction of a
Tourist Hostel at Gauhati at an
estimated cost of Rs. 31.31 lakhs.

(dy Proposal to construct a Forest
Lodge at Manas at an estimated cost
of Rs, 50.00 lakhs.
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(e) ITDC in collaboration with the
State Governments, plang to cons-
truct a hotel at Gauhati at an esti-
mated cost of Rs. 150.00 lakhs. ITDC

has aso opened a Transport Unit at

Gaubhati put it has not yet started
functioning for want of permits from
the State Government.

2.Mgghatoya

(a) The Central
Tourism has opened a

Department of
Government

of India Tourist Office at Shillong.

{b) Proposal to consftruct a Tourist
Hostel at Shillong at an estimated
cost of Rs. 33.42 lakhs,

3. Arunachal Pradesh

(a) The C(Centra] Department of
Tourism has opened a Government
of India Tourist Office at Itanager,

. (b) Proposal to construct a Tourist
Hostel at Itanagar at an estimated
cost of Rs. 36.72 lakhs.

(¢) ITDC also plans to construct
a hotel 3t Itanagar in collaboration
with the State Government at an
estimated cost of Rs. 55.00 lakhs.

4, Tripura

(a) Proposa] to construct a Tou-
rist Hostel at .Agartala at an esti-
mated cost of Rs. 42,31 lakhs.

(by ITDC plans to construct a
hotel at Agartala in collaboration
with the State 'Government.

5. Mizoram

(a) Proposal to construct a Tou-
rist Hostel at Aizwal gt an estimated
cost 02 Rs. 37.77 lakhs.

Manipur
(a) Central Department of Tou-

rism had sanctioned a Government of

India Tourist Office at Imphal.

(b) Construction of a Tourist Hos-
tel at Imphal at an estimated cost of
Rs, 27.31 lakhs. An amount of
Rs. 8.00 lakhs has been released
during 1982-83 for this purpose.
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(c)y An amount of Rs. (.50 lakhs
has been released during 1982-83 to
the Government of Manipur for orga-
nising Fairg and Festivals.

(d) ITDC plans to construct a
hotel at Imphal in collaboration with
the State Government.

7. Nagaland

(a) Construction of a Tourist H0S-
tel at Dimapur at an estimated ¢ost
of Rs. 27.50 lakhs. An amount of
Rs. 8.00 lakhs hag been released
during 1982-83.

(by An amount of Rs. 0.45 lakh hag
been released to the Government af
Nagaland for - organising Fairs and
Festivals.

FINATAAE aF, NEAFIYT TaT 930
& WET ¥ A

3334. ® WA WFAT : AT
faer #et ag aar &1 FOT w4 fF

(%) Freima &3 &%, WETEIT
TR RAF AFA @ i Fuf F
A feat ae @ gt

(@) 1 @ 7 I Aifar |
HagEa ani w1 g T faar g, 9
afz &, |1 T@F FATFU E ; Ao

() T FT wT qF AT A
FIHATE! &1 Q0 AT #®7 § 7

faw Aemaa # Iv HaAY (=1 wada
qwedt) : (F) & (7). JUerew  FgIAAT
F oA frew i gt F o Fmi-
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H oA § wfga Sl & @ ame
TCE | I ATHA ¥ g °T g
g gfaw & Fww: 6-6-81 #HIX
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ﬁoma)ﬁwﬁ'ﬂ'mw
AT & At g #y guan faer @)
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o M & g femAl # mw A

3335. ®( & wETE QITEY : F4qT
fom weftag A @ g &G+

(%) 7ar IR T Frf s
2 o oufea ardtor fasm s
#F weia o2 feawl & faer fadt
MEA F 5000 X JF FT OE
fem wmar &

(@) afz g, & o= FrsEr
# et wgreg ®, fommare, R
grafn & =mw fad % W fEe
wfeal wrfae omo;

(T) ®1 T ASAT & FATA
g @ S omE § o whEr & T
A A AET IO F @ 2, AfEA
IR AFT g EW Ag fex 9y 2
o & 3% TH §E9 A q-A7 q9Ed
afafadt s a1 F 9| ST TEAT
g wR

(w) afz zr, @ 3% fa7 awFe
g ;T FAET 67 S #1 fa=ne
g & oddt & W &7 A AEw
AN FT T AW FT FEEAT F OFW
Joa o 3% @ "ew § wfeA &0
HIHAT F AT 98 7

faw wawa & gu Aay (o FAEA
gadi) : (F) Wi oo @ 7 @t
wpgfea aiffsaw &= #1, 5000/
W aF ¥, I Aa ®, fraw wmi
¥ cymw ofervofatl & Ffeaus @
W ¥ memEr ®1% A gfewfa A
Al 9w F @ H wwew fagi
Wit fslt & | W owEEAt Foaw
Fu afn ¥ ww ¥ fod, &5, @z
Wt A wdergen gro fadfed @
§ AR ¥ wfpfe o o o AR
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(&) wemmem a5 & fasame
Hiwe ITeH A & 1 e,

ST A
A WEE T AEfay W & At
¥ gafaw guar & o ¥ -

ATHITAFATHT IR T
FY = grafa =wor

(= =17
193081 1,25969 3133.31
1981-1982 1,53,330 3423.15
1982-83 1,09,415 2137.96

(sardt, 1933 %)

() AT (). oFrF greivor o
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fraaar fainft swew & 1 weg
® § fgmm & W & @S
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wgEaT  (FSEr) &0 WT{HA FIN
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fewd 3% ) fafase Ffemiz/z4
qAAL F) T & & qrAfead a4 § 19
FTAARNTFEA F q@ WA F
guveen® a9t froew I e R § )
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FET g Fgw fafew T
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wrag Iufaaat gro fafrafaa gy
& 1 wfrg, 3@ gag & A3 A=
e gumar A8 & fafew w@mw
frmat faearat & Fa=ifal &1 fao
W1 ® waW fFOU 9w ar g &
A9 H GE AAT HWY IqAey AEY
g ¥fea @ waw ¥ IAW ¥ wAw
frwm[aeae g g ¥ %9-
wifedt X W FEET #F oweE
FL W@ E | AT gafAEEl F mawTe

Diversion of foreign Flights to Calcutta.
due to congestion at other porfs

3337. SHRI R, P. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

—Tae

(a) whether there is inadequacy of
space resulting in congestion of
foreign flights which land within a
very short space of time in the morn-
ing at airports like Bombay and
Delhi; and

(b) if so, the reasons why some cf
them are not diverted to Calcutta?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Due to night
landing and take off restriciions im-
posed on airlines in Europe and Far
East the International flights have to
perforce pass through India during the
early hours of the morning, due to
the geographical location of India,
resulting in congestion during the
peak hours,

(b)y Government would welcome di-
version of operations from Delhi and
Bombay to Calcutta, The foreign car-
riers have the option to choose the
airport through which to operate and
government cannot compel them to
operate to airports not selected by
them, However, Calcutta’s choice is
offered in all bilateral arrangements.

Selling of confiscated Goods through
Co-operatives

3338. SHRI NAVAL KISHORE
SHARMA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether it is a fact that as a
matter of policy confiscated goods are-
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sold- to the "public through coopera-
tives; . . .

(b) ‘whether it is also a fact that
Cooperative Sociaties are asked to
lift the goods from the customs in
lots and that lot includes a number of
unsaleable items and the coopera-
tives are not allowed to choose items
which are readily saleable and this
results in the accumulation of unsale-
able stocks with them and the money
of cooperatives is unnecessarily blo-
cked; and

(¢) whether Government propose to
consider allowing the cooperative so-
cieties to lift only those confiscated
items which are readily saleable so
that their money is not blocked un-
necessarily and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) One of the
modes of disposal of seized/confiscat-
ed consumer gocds like synthetic tex-
tiles, electronic goods and other mis-
cellaneous items is by sale to Natio-
nal Cooperative Consumers’ Federation
of India Limited, for sale to Lonafide
consumers through Consumers Co-
operative Societies, Super Bezars,
Sahakari Bhandars, etc,

(b) As per terms and conditions of
sale of confiscated consumer gocds to
National Cooperative Consumers’ Fe-
deration of India Limited, they are
required to lift the goods in lcls of-
fered by the customs department with-
out any picking and choosing except
that if any of the items in the lot is
found to be damaged, these need not
necessarily be lifted. Covernment
have no information whether National
Cooperative Consumers’ Federation of
India Limited have blocked their funds
in purchases of costly and unsaleable
items from the customs depariment,

(c) No, Sir, National Coocperative
Consumers’ Federation of India Limi-
ted is the major bulk purchaser of
confiscated goods from the Customs
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department and as such it is not fea-
sible to allow them to vick and chooOse
items which would lead to accumula-
tion of huge stocks of seized/confis-
cated goods with the Customs depart-
ment,

New Hotelg for Non-Aligned Confer-
ence

3339. SHRI RATAN SINGH RAJ-
DA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) names of the new hotels (which
were given special benefits) and which
were ready for the Asiad;

(b) names of the hoties (which
were sanctioned for Asiad) ;nd which
will be used for the Non-aligned Con-
ference; and

(c) reasons for not using the hotels
stated in (a) above for the Non-
Aligned Conference?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CLlVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) to (¢) To meet
growing demand in hotel accommoda-
tion for international and domestic
tourists including the requirements for
Asiad 1982, the folloging 9 new hotels
and one expansion were approved:—

. Bharat Hotel,

. Park Hotel,

. Surya International Hotel,
Asian Hotels,

. Centaur Hotel.

. Taj Palace Hotel.

. Siddhartha Continental Hotel.
. Meridian Hotel.

. Samrat Hotel.

. Maurya Sheraton (Exp.)

— .

—
o)

All benefits/assistance to these hotels
was given as per normal rules.

Some of these were to be completed
before the Asiad whereas others were
to provide a certain percentage _ of
rooms with minimum facilitics and
the rest of the construction was to be
proceeded with after the Games, From
amongst the néw hotels, the delegates
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attending the Non-Alignd Conference
were booked in Maurya, Kanishka
and Samrat, The VVIP flight crew

were booked at Centaur Hotel and
the foreign media stayed at Siddhar-
that Continental, Survey International
and Taj Palace. Other hotels were
not fully ready and hence nct utilised
for the conference,

Loan from France

3340, SHRI BHIM SINGH:

DR. SUBRAMANIAM
SWAMY:

SHRI SATYENDRA NARA-
YAN SINHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that India
has recently taken a loan of Rs. 79
crores from France;

(b) if so, whether it is also a fact
that this loan will be utilised for pur=-
chasing goods and obtaining consul-
tancy services from France;

(c) if so, the full details in this re-
gard,;

(d) the details of the interest on this
loan and the mode of repayment of
loan; and

(e) the period by which this loan
will be repaid?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir, A protocol for French Credit
to India for an amount of FF 575 mil-
lion (Rs, 79 crores) was  signed on
18-11-1982,

(b) The loan is to be utilised by
Government of India to Finance the
purchase of French Goods and Ser-
vices.

(c) Rs. 67 crores of this loan is to
be uged for the financial of industries
equipment projects and consultancy
services, Balance amount of Rs, 12
crores would be available for commo-

dities import including  small equip-
ments,

(dy and (e) This loan is a 30.0 mix
of Treasury loans and Bank credits.
Treasury loans carry 3 per cent in-
terest and is repayable over 28 years
including grace period of 10 years.
Bank Credit carries rate of interest
applied to export credits *o which the
cost of credit insurance is added, and
is repayable in 10 years,

Dharng py Non-Gazetted Staff Associa-
tion of Income Tax Deptt. (Delhi)

3341, SHRI RAMJIBHAI MAVANI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that em-
ployees under the auspices of (i) Delhi
income Tax Non-Gazeited Staff Asso-
ciation and (ii) Delhi Aayakar Cha-
turth Shreni Karamchari Sangh (af-
filiated to Income Tax Federatlion)
were on Dharana on  25rd February,
1983 in the compound of LT O, Offi-
ce, Indraparastha at New Delhi;

(b) if so, the reasons of their dhar-
na and agitation;

(¢) how may employees took part
in the said dharna and agitaticn;

(d) whether they had also a lunch
hour demonstration on 23.2.83 in Cen-
tral Revenue Building; and

(c) the action taken to concede their
demands and remove their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! PAT-
TABHI RAMA RAO): (a) Yes, Sir.

(b) This was in pursuance of the cell
given by the Income-tax Employees
Federation to observe 23rd February,
1983 as “demands day”.

(¢) Mostly the office bearers of the
associations participated,

(d) Yes, Sir,

(e) The demands of the employees
are under consideration, Most of the
demands are being  discussed in the
Departmental Council of the Miristry
of Finance set up under the J.C M,
Scheme,
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Foreign Exchange Reserves and rate
of Tax Collection

3342, SHR AJIT BAG: Wwill the
Minister of FINANCE be pleased to
state:

(a) whether the foreign exchange
reserve and the rate of tax collection
are keeping pace with the budget esti-
mates;

(b) if so, the details of the two items
with specific figures: and

(c) if not, the reasons for failures
with Government’s efforts to meet the
decline?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c)- Budget estimates Jdo not con-
tain any quantification of movements
in foreign exchange reserves. How-
ever, foreign exchange reseives on
February 28, 1983 amountied to Rs,
4166 crores compared with Rs. 3354
crores on March 31, 1982, Excluding
IMF transactions, the reserves wculd
haved declined by Rs, 1082 crores in
the current year upto Febrary 28th
as compared with a decline of agbhout
Rs. 2257 crores on a comparahle basis
for the same period in 1981-82. The
Centre's net tax income after paying
States’ share of taxes is estimated at
Rs, 13271 crores as agaiast the Bud-
get estimate of 13363 croves, Details
are given in the Budget documents
presented to  Parliament and in the
Economic Survey 1982-83.

Incentives to Staff Putting up Resis-
tance in Bank Robbery Cases

3343, SHRI DEEN BANDHU VER-
MA. Will the Minister of FINANCE be
pleased to state:

(a) whether it is g fact that the
Ministry of Finance is considering a
proposal to give incentives to those
members of the Staff who put up
resistance in cases of bank robberies
or he'd-ups;
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(b) if so, what are the details in
this regard; and

(¢) what steps are being taken to
strengthen the security system in the
nationalised banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) The matter is under consideration.

(c) The State Governments, who
are primarily responsible for the
maintenance of law and order, have
been requested to take suitable pre-
ventive measures, Government have
also issueq instructions to all public
sector banks to tighten security mea-
sure within their premises. Detailed in-
structions have alsp been issued by the
Government to public sector panks re-
garding the specific additional security
measures that should be taken by
them. Government have alsy set up a
High Powered Committee to review
the security arrangements in banks
and make suitable recommendations,

Subsidy in Sugar Exports

3344, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Govern-
ment will have to allow huge amount
of subsidy on sugar exports during the
current year; and

(b) if so, the total quantity proposed
to be exported and the expected export

price and indigenous price per guintal?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b) India has been allocated a
quota of about 6.50 lakh tonnes of
Sugar Organisation. The actual quan-
tity to be exported would depend upon
international prices.
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Balance of Payment

3346. PROF RUPCHAND PAL: Will
the Minister of FINANCE be pleased
to state:

(a) whether the balance of payment
position is jn g precarious state;

(by if so, whether the liberalised
import is the main reason for this piti-
able condition;

(cy if so, whether the Government
have decided to change the liberalised
import polity; and

(d) if not, the reasons for the same?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
In the past few years, the balance of
paymentg situation pas been a matter
of concern; however the position is
not precarious Government  has
adopted a multi-pronged strategy for
tackling this problem, and considerable
success has been achieved in imple-
menting this strategy.

Details regarding development in the
balance of payments can be seen in
Economie Survey 1982-83.

(b) to (d) The deterioration in
foreign exchange reserves grose princi=
pally from the massive jncrease in oil
prices since 1979 which pushed up the
oil pill from Rs. 1687 crores in 1978-79
to Rs, 5587 crores in 1980-81. Prices
of other imports had also risen sharply
during that period. This had happen~
ed at g time when exports faced severe
external constraints arising from glug-
gish demand in world markets and
increasing protectionist tendencies.

There has been no liberalisation of
imports as such. Import Policy has
sought to combine the objective of
reducing the growth of jmport with
the need to continue the libera] access
to raw materials and capital goods
for priority gector. Tariff policies are
being effectively used to provide fur-
ther protection to. indigenous indus-
tries whenever appropriate. gLl
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Wota} Import. Bill

3347. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of FIN-
ANCE be pleased to state:

(a) what was the total import bill
in the last fiscal year ending Decem-
ber, 1982 and the total of interest on
foreign debt ducing the same period,

(b) the corresponding figurces for the
fast fisca] year ending on December,
1981; and

(c) details of the reasons for the
adverse difference, if any?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c) According to available informa-
tion, India’s overall imports during
the fiscal year 1981-82 and for the first
nine months of 1982-83 i.e. April-De-
cember, 1982 are provisionally placed
at Rs. 13.638 crores and Rs. 10,178 cro-
reg respectively. On the basis of provi-
sional data. the imports during April-
December, 1982 showed an increase of
8 per cent as compared to the corres-
ponding period of the fiscal year
1981-82. The main items whose im-
ports showed increase over this period
in value termg gre Crude and Petro-
leum products, Machinery and Trans-
port equipment ~ Precious and semi-
precioug stones, Iron and Steel Non-
ferrous metals, chemicals, wheat etc.

The total of interest paid on foreign
debts on Government Account in the
calendar year ending December, 1981
and the year ending December 1982
amounted to Rs. 271 crores and
Rs. 286 crores respectively. The in-
crease in interest liability over this
period is due to fluctuation in the rate
of exchange and net addition of debts,
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Defaulting agents of AL at Bombay,
Delhi, Madras, Calcutta

3349, SHRI RAVINDRA VARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the details of the agents in default in
Air-India during the last three years
giving preak-up in metropolitan cities
of Bombay, Delhi, Madras, Calcutta
and agents in other cities?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) : Details about the
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Air India agents in default during metropolitan c_ities of Bombay, Delhi,
1979-80, 1980-81, and 198182 in the Canlcutta and Madras are as under:
Year Station Name of agent Amount
(Rs. in lacs)
1970-80 . . . . . . Nil
1980-81 Bombay Polaris Travel 2576
Madras Happy Travels 328
New Delhi Happy Travels 289
Galcutta Oriental Travel Scivice 0' g6
1981-82 Nil

Total 32° 89

There have been no cases of default
in other cities of the country during
this period.

News item captioned ‘‘concern over
Growth of Peerless”’

3350. PROF. P. J. KURIEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have taken
note of the item captioned “Con-
cern over growth of Peerless” in the
‘Indian Express’ dated February, 15,
1982;

(b) the full details
status of “Peerless”;

of the present

(c) the details of scrutiny, if any,
being conducted by Government; and

(d) the steps being contemplated in
this matter by Government?

THE DEPUTY MINISTER IN THE
MINISTER OF FINANCE (SHRI
JANARDHANA POOJARI): (a) Pre-
sumably Hon’ble Member is referring
to the news item captioned “Concern
over growth of Peerless” which appear-
ed in the Indian Express dated Febru-
ary 15, 1983, Government have taken
note of the said news item,

(b) to (d). In pursuance of the pro-
visions of the Prize Chits and Money
Circulation Schemes (Banning) Act,
1978 (whch came into force from 12th
December, 1978) and rules framed
thereunder, the Government of West
Bengal issued a notice to the company,
on 10th September, 1979 to submit its
winding up programme. The Company,
however, contended that its business
was not covered by the above Act and
filed a writ petition in the Calcutta
High Court against the Union Govern-
ment, State Government and the Re-
serve Bank of India and obtained a
stay order, The case is still sub-
judice,

The Reserve Bank had inspected the
books of accounts of the company
between December, 1978 and April,
1979. The Department of Company

_Aftairs, Ministry of Law, Justice and

Company Affairs had also inspected
the books of account and other re-
cords of the company under section
209 A of the Companies Act during
1979. The inspections had then reveal-
ed some irregularities and adverse
features in the working of the coms
Pany. As stateq earlier the Govern-
ment of West Bengal had already is
sued notice to the company on 10-9-79
to submit its winding up programme,
and the matter is sub-judice.
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Terms and conditions for stay in
yatri niwas hotels

3351. SHRI JAI NARAIN ROAT:
Wili the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the names of the places where
Yatri Niwas Hotels have so far been
built in the country; and

(b) the terms and
stay in these hotels?

conditions for

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL. AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) The
India Tourism Development Cor-
poration Limited is »nresently con-
structing Ashok Yatri Niwas in New
Delhi, The Hotel has been Partially
Commissioned.

(b) In the Ashok Yatri Niwas,
rooms are alotted on advance pay-
ment where reservations are made in
advance or on cash payment at the
time of checking in of the guests at
the folowing tariff:-

Single Occupancy . Rs. 50/-
Double Occupancy . Rs. 6o/-

4-bedded room . Rs. 72/- (@ Rs. 18
per bed)

Food is served in the cafetaria
against cash payment only.

Guidelines to Nationalised Banks to
Streamline Procedure for Disburse-
ment of Loan

3352. SHRI GIRIDHAR GOMANGO:
Wil] the Minister of FINANCE be
pleased to state:

(a) whether hig Ministry have asked
all the nationalised banks to steamline
the procedure and ensure timely dis-
bursement of loans to the people cov-
ered under different schemes of ‘Gov-
ernment of India for their economic
upliftment;
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(b) it so, the guidelines adopted and
ingtructions issued by  his Ministry

therefor;

(c) as the activities and workload
of the branches of nationalised banks
have increased que to different schem-
es gnd programmes intended for weak-
er sections of society, what are the
steps taken by his Ministry to meet
the demand by the branches to achie-
Ve aimg and objectives of the nafiona-
lisation; and

(d) the role played by the banks
before nationalisation and the reason
for nationalisation?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Instructions are issued to banks
from time to time by the RBI and
NABARD for simplification of lending
procedures and sanctioning of loans to
the weaker sections of the society,
Necessary instructions have also been
issued to the Banks for full partici-
pation in extending credit support to
the beneficiaries of the 20-Point Pro-
gramme. Instances of delay that
come to the notice of the Government
or the RBI are followed up with in-
vidua] banks. Central teams also visit
ment schemes implemented with the
support of bank ecredit.

(¢) and (d) The new programmes
like IRDP and the 20 Point Economic
Programme call for the ney
new orientations and adequate staff
strength at branch levels, Apart from
under taking periodic review of stage
strength at such levels and recruit-
ment and deployment of agdequate staff
thereat, the banks have been advised
to pursue a policy of vigourous branch
expansion in underbanked rural and
semi urban areas under the current
branch licensing policy which aims at

providing on an average one branch
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for 17,000 people in rural and semi-
urban areas by the end of March
1985. Training programmes, work-
shops, seminars etc. are also conducted
by them for their officials. After na-
tionalisation of major banks, their in-
volvement in financing of the neglec-
ted sectors and extension of banking
facilities to ynbanked/underbanked
centres, especially in rural areas,
has considerabiy increased, The
priority Sector advances of Public
Sector Banks increased from a mere
14.6 per cent of their total advances in
June 1969 to 37.7 per cent on Decem-
ber, 1981. The number of rural and
semi-urban pranches increased from
5154 as on June 1969 to 29158 as on
June 1982,

Winding up of Peereless General finance
and Investment Company

3353. SHRI AMAR ROYPRADHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is g Zact that West
Bengal Government have asked the
Peerless General Finance and Invest-
ment Coinpany to wind up its busin-
ess; and

(b) if so, the details thereof and
the reaction of Centre thereto?

THE DEPUTY MINISTER IN THE
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). In pursuance of the provisions
of he Prize Chits and Money Circu-
lation Schemes (Banning) Act, 1978
(whicp came into force with effect
from 12th December, 1978) and rules
framed thereunder, the Government of
West Bengal issued 5 notice to the
company on 10th September, 1979 to
submit its winding up programme.
The company however, contended that
its business was not covered by the
above Act, and fieled g  writ petition
in the Calcutta High Court against
the Union Government State Govern-
ment ang the Reserve Bank of India
and obtained a stay order. The cese
is still subjudice,

Usage of Horses in Army
Li

3354. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that the
usage of horses in the Army is dwindl-
ing with no significant military role
for a Cavalry Regiment leading to a
qualitative decline in horsemanship in
the country;

(b) the number and details of
breeding depots and training centres
for stallions in India;

(c) the number of horses required
by the police and the Army in the
country; and

(d) the steps  proposed to culti-
vate and arouse eguestrian interest in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) (a) The authorised
strength of the horses in the Army is
not declining. There is also no evi-
dence to indicate any qualitative dec-
line in the horsemanship in the ser-
vices,

(b) Army has :—

(i) An Equine Breeding Stud at
Babugarh and another at Hissar ;

(ii) A Remount Training School
and Depot at Saharanpur and an-
other at Hempur: and

(iii) A Horse and Mule Breeding
Area at Jullund@r to provide stallion
power to private breeders,

(¢) The authorised requirement of
horses in the Army is 1309. No such
data is avilable for the police.

(d) Equestrian Federation of India
looks after- the promotion of eques-
trian interest in the country. To
maintain high equestrian standard in
the Army, training in riding is impar-
ted to service personnel at various
training institutes and their participa-
tion in equestrian events of national
and international level is encouraged.:



143 Written Answers

e gfem % qraegs geifaowE w1
win q&

(@) afz &, @1 aEady A
;|1 g ; AR

() = 9X FTwEe A sfafwar
T og 7

fares sameru § 9o war (= swEw
gwt) : (F) ¥ (W) wfeEw
wedfta &% FE=Td g9 (UL
#.€. U.) 7 FTAad 1983 F Faq

’
:
:
i

T gEFE (1960=100) &
400 ¥ WF TH HEIE WA

MARCH 18, 1983

s

0

Written Answers 144

& faog & @rg da9 H, FL
N wre gnfea W FEEETE
T ¥ guEaT |

(¥) 10,000 & T F¥ FTHEAT
Ty gy Mgl 9% HEE
fFom W Y sEwfr

(=) =it Tardt 97w famr
v @ oz § afg
(%) =it st #r Tsravf
o 5 @ & wfaw #Y
FAGEAT AT Ty gl ¥
T FFAGEF TEY qE FAT |
(&) 7= sfaqes 99 & Fqw
Fegt g AR gfaqew W=
#Y 0 § 3fg |

favrg st # A W) T

wol W o§wEe Wi gEr |

gl 91 H Guw W e

fedty it wg wfes & ofas
12 WA &1 gz @ F uwd-
FOT A W F g9, gAT F

(7) 5 a6t aF & uHeFw
F g g FHFL FE-
aifedl & amd 500/~ ¥Q
afes & F Sfafgaad
7 |

(=) =dy awrfeai &1 @
FIE ZU wEAATT W OWAl FY
HH—=g & amd 100
gfqme @k favzr  of@Ex
el & ara 75 Wiawa )



145 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers

wafwe wiF

1w wa® & 4w s522(1)
¥ weafaes goael Y wwfa

2 AETAr F AWM FEAETY A
g1 feg wm A fraf W=
F afg

3 gFfgdm (SRwww) i wEeEr
¥ qaa et |

4 fom 787 & FH=Td 60 AW
N g 9T gy wEA
FL IF WEA A wfEd ardE
1 37 v fage FTam

5 F@a afg #, I[WAT F wEW
1 g ardE & gwrdr F7AT

Restructuring of IMF Loan

3356. PROF. MADHU DANDA-
VATE : Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that a num-
ber of countries have demanded the
restructuring of IMF loans;

(b) if so, whether Government sup-
port this demand for restructuring;
and

(c) if so, what are the specific sug-
gestions of our Government ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : (a)
to (c). At the recently concluded meet-
ing of the Interim Committee, develop-
ing countries urged an expanded scale
of official financing to assist low in-
come countries in meeting their
balance of payments problems. Em-
phasising the importance of the
medium-term Extended Fund Facility
and the Compensatory Financing Faci-
lity, they stressed the need for a
change in the Fund conditionality so
that adjustment programmes could be
appropriately designed to take account
of the causes of imbalances and of

the

.
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Trade between India and Taiwan

3358. SHR] ANAND SINGH: Wwill
the Minister of COMMERCE be pleas-
ed to state:

(a) the statistics/figures of tirade
between India and Taiwan during the
last three years;

(b) what are the major commodities
being traded between the two coun-
tries; and

(¢) India’s main exports to and im-
ports from that country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

(SHRIMATI RAM DULARI SINHA):

(ay Trade statistics between Indila and
Taiwan during the last three years are
as given below:

(Value in Rs. lakhs)

MARQCH: 18, 1983

Year Exoorts  Imports

to Taiwan from

Teiwan
1978-79 . . . 1782 1475
1979-80 . . . 3254 3495
1980-81 . . » 4358 4429

-
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(b) and (c), Exports from India to
Taiwan are mainly cotton, iron ore
and concentrates, tobacco unmanufac-
tured machinery and transpor{ equip-
ment etc. Main imports from Taiwan
are of textile yarn, chemicals and re-
lated products, iron and steel and syn-
thetic rubber.

Complaints from Private Sector paper
Units regarding tender system

TYTLER :
SUPPLY be

3359. SHRI JAGDISH
Will the Minister of
pleased 1o state:

(a) Whether there have been com-
plaints from private sector paper units
and threats indicative of boycotting
tenders issued to them;

(b) Whether this is due to mis-
management and wunfair procedures
adopted by the Department concerned;
and

(c) What steps are heing taken or
proposed by Government to ensure
that the violation of the tender sys-
tem which erodes the credibility of
Government’s purchasing organisation
is stopped ?

THE MINISTER OF COMMLRCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : (a) Yes, Sir. In res-
pect of a few varities of writing and
printing paper like unbleached print-
ing, Azurlaid and duplicating bleached,
complaints and threats have been re-
ceived from private sector firms indica-
tive ol boycotting tenders issued to
them.

(b) No, Sir. The Department is
following set proceudres and policy of
the Govt. allowing price preference up-
to a ceiling of 10 per cent to Public
Sector Undertakings over the rates of
large scale Private Sector firms for
the quantities they agree to supply.

(¢) The tender system is not violat-
ed in following the set proceudre.
Hence, no steps for change are called
for,



149 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers 150

gengTaE d% ¥ gengrane wa ¥ win
w1 AW B WA

3366, WY TWAMR TE
Y THTAATT e

a1 faw At #g FATH A FAT
o fa e

(%) # gg 59 g & sa@ER
F A TAGEE WET § 12 A
75 WM ¥ TH P @ FIGT ®
1 ®Tad, 1983 % ¥ ‘fergeam’
¥ R gEma gur @

(@) @z g, @ TH warT #H
%9 AE mAgE g am
IA% [a%g F41 FEEET A T F

(7) 1@ uF F¥ F A I
#§ oWy (padr wew wzAm g€ 3
7T IT 9T FIER A FAT FEATEY
g AR

(7) #F¥ € FHAEr F A
FITOMH (A% AT qeqauy a1 #97
g ?

faa a@ww H§ wa ®Ar (s
wAE  gqWr) : (F) FARER
aF F gam &t 2% 29/30 swAA,
1983 FI T FI ITHAT TATEATR
qEeq Wty ¥ 12,74 1@ &YW AV
T AT £307 HqIEO AL FT AC |
gfem & o foema = & & T
g o SR W oot g AE

g

(@) &% & gaar & & @ wmar
* HET SAHE W A WA A
FaTEs w7 fqar ™1 & W A
99 WY fzgr W@ ¥ 0w gl
AigFr F W wraT =@ fZar T
2

(w) s (w). wreh ford
&% grer dare A T gEAO F AqER
1982 # (30-9-82) a% wravafeqt
¥ 1574 AW g | oF TA WOAAT
¥ waw A FoAEr FT R E |

frequi: ‘@F wrvamad’ F  gmra:
frreqr-faegor, faoame W,
FEr-gEaAT § OFIrEQ, q4,
TR W fafeaw gd@r SEy
femal #1 vy & s,
AT F1 wIT afaqfaEr a
TfaFa  AF-24, WL,
T, A, TWWAT T T
fqeqor, serfe &1 qftEew,
zm, wfrar, wlrafwaam orfe
i &

=9 Tanafed ¥ mede
wfw wfram: a1 @1 g
grfr #y wrfor #Y  F@Ew
TE 2

feamaw 93w ® stEad Al awt &
g™ WQ qIE 9

3361. = yow I{@ FEAAYL
Fn faw @d 73 aaw A FAT H4
f& : '

(%) @3 ar F9f & A fewr-
Iq 9IW W ITEEIl WX aAFH OH
TAT-HAT, @A N0 F9T @vdl #i
o genr faadr 2 ;

(=) fgamasr w3 &1 FwHOr
qat 7 gw s wfr § & feady
gaorfwr & ®ww faafra feg ao
7

() SwiE saTafw & & feaa
Freawdl w3 famdt wr gaafe &
T A 9w wfw A awEy 3y wr
wd et T



51 Written, Answers

© faw wama § godat (ot seEA

) () 1980-81
W 1981-82 F AW fgwmeer
oW ¥ &N W TFUT qwa @Al
Y @ WWW: 31,498 WK 34,492
4r

feares w3w ¥, wqgfea arfo-
fore @F wmaml § 99 F9d Qral
N geqr fegwwr 1979 #HiT faww=s
1980 & = %1 feafa & o
FUW: 4,97,460 HIL 6,03,643 4 |

(a) ®¥x (7). frod &= sl
& dRm, femrew w_w F g
¥ s afwat oY s @ g
TR ¥ —

(F3re 797
ST it gfaw
fegwa<, 1979 96.06 29,32
fegwa<, 1980 124.94 40. 83
fewwrT, 1981 161.39 61,46

& | TS @A #, TAF T A
Wer§ T By q9d o AfeEi Y
ng A fagE  dww draafy-

(F) oo # ouvdvor & #
FH ATAT @ ST F AT T
g, #C

MARCH 18, 1983

Written Answers 152

(@) o quadis i & wa
T o F v @90 A fray
wrarg W fEa-fee eardt ox @
.\?

farer wavera & g wat (oft wavdw
gart) : (F) =R (|).
ad ST A g ogwg qiw et
W FA U A AT AT
v Fraca & | T ¥ @ &1 fawraw
1970 #, ©F &F TAELC 1981
¥ W uwdw A eqner e
1982 # g1 4 &% 79 wTETy
g q% 21 1982 ¥ 85 TF Y
N zafy & W oW F oW ogwg
FEW TR GG qvAOT FE FY
uTETe & FAeq 83 wfafe
F &1 wraew fRar w@r &
FFa wEew HrT faor w@r & -

HAT AT FF FT ATH wrafeq

G |
&7
1. SITHAATT JTHYOT 10
2. F=@ qTHY &F 10

3. TS TEATIT ATHYO0

B 39
4. TEWETT ATHYOT FF 24
Sre 83

Regulations followed by foreign com-
panies/nationals for sending remit-
tances abroad

3363. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of
FINANCE be pleased to state:

(a) whether there are any regula-
tions to be followed by foreign com-
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panies and foreign nationals working
in India in the matter of = sending re-
mittances to their countries; and

(b) whether they have to take any
permission from the banks in India
while sending their remittances ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : (a)
Yes, Sir. All remittances outside India
either by Indian or Foreign Companies
and Indian or Foreign nationals are
regulated by a set of regulations de-
pending upon the purpose of each re-
mittance.

(b) All remittances outside India
are made through normal banking
channels and are made by banks
authorised to deal in foreign exchange
under the general authority delegated
to them or with the specific approval
of the Reserve Bank of India, where
required,

Public borrowings of Government

3364. SHRI KUSHMA KRISHNA
MURTHY: Wil] the Minister of FIN-
ANCE be pleased to state:

(a) what is the amount of public
borrowings of Government in the be-
ginning of the current financial year;

(b) whether any new loans were
floated during the year;

(c) detailg of the same and reasons
for floating new loans; and

(d)y amount of public loans that
will accure towards the end of the
financial year?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE). (a)
The outstanding market loans at the
beginning of the current financial year,
ag provisionally worked out, amounted
to Rs. 18,512.07 crores,

(b) and (c). Six instalments of mar-
ket loan amounting te Rs. 3563.05
crores have been floated so far during

the current year—provisionali details®
are given in the statement attached.

Market loans are one of the resour-
ces envisaged in the Five Year Plans
for financing the Plan outlay and in
pursuance of this loans are floated
from time to time.

(d) Taking into acrount the loans
floated so far and loans worth about
Rs. 603 crores to be raised before the
end of March, 1983, and after repaying
Rs, 365,54 crores of loans which matur-
ed during the year, the outstanding
amount of market loans at the end of
the current financial year is estimated
at R's. 22,312.53 crores,

Statement

Marked loans raised in 1982-83.

Loans raised Amount
(In crores
of Rupees)

I to V Investments : 3139 55
6°259% Loan, 1986 . 233° 14
6°75% Loan, 1989 . . " 97° 27
7+259% Loan, 1992 . 558 11
7°75% Loan, 2002 . . . 64° 56
8:259% Loan, 2005 . 16479
8:75% Loan, 2010 . 400° 21
9:009% Loan, 2013 . 1621° 47
VI Investment:
6°75% Loan 1989
(Second Issue) 423° 50
9'00Y%, Loan, 2013
(Fifth Issue)
Total 356305

Constitution of Central Silk Beard

3365. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE be
pleased to state:

(a) when the Central
was constituted; and

(b) if so, the memberg thereof ?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA) : (a) The present
Centra) Silk Board was constituted on
24-4-1982 with a few vacancies heing
filled in subsequently.

Silk Board
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(b) statement,

Written Answers

showing names of

members, is attached.

Statement

Members

1,

10.

11.

12.

13.

14,

15.

Shri S. K. Misra,

Development Commissioner
(Handlooms) and Vice-Chairman,
also Acting Chairman,
Department of Textiles,
Ministry of Commerce.

SHRI S. Krishnamoorthy,
Deputy Secretary (Finance),
Department of Textiles,
Ministry of Commerce.

Shri A. P. Bhatikar,
Secretary,

Central Silk Board.
Dr. A. Kalanidhi,
Member of Parliament.

Shri V Srinivasa Prasad,
Member of Parliament.

Shri Saminuddin,
Member of Parliament,

Shri Gangadhar S. Kuchan,
Member of Parliament.

Shri M. Maddanna,
Member of Parliament.

Shri Ghulam Mohi-ud-Din Shawl,
Member of Parliament.

Secretary to the Govt. of
Karnataka, Commerce & Indus-
trial Department, Bangalore.

The Director of Sericulture,
Government of Karnataka,
Bangalore.

(Vacant due to death of
incumbent)

Shri M. Narayanana,
Municipal Councellor,
Bangarpet, Kolar District.

Shri Hajee Syed Muneer,
President, Silk Reelers’
Association, Ramanagaram,
Bangalore District.

Director of Sericulture,

Government of Tamil Nadu, .
Madras.
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16, Directorate Sericulture and Silk
Weaving,
Govt. of West Bengal,
Calcutta.

. (a) Shri D. C. Joardar, Ex-MP,
ment Department, Government

Distt, Malda (West Bengal),
Director of Sericulture,
Government of Andhra Pradesh,
Hyderabad.

Industries Development
Commissioner, Government
of Bihar, Patna.

Director of Sericulture

and Weaving, Govt. of Assam,
Gauhati.

Secretary to the Govt. of
Madhya Pradesh, Commerce
and Industry, Deptt. Bhopal.
Director of Handloom &
Textiles, Govt. of U.P,,
Kanpur,

17.
18.
19,
20.
21.

. Director of Cottage Industries
and Industrial Corpn., Govt.
of Gujarat, Ahmedabad,

23. Adviser, Sericulture Develop-
ment Department, Covernraént
of J&K, Srinagar,

. Director of Textiles, Govt.

of Orissa, Bhubaneswar.

25. Director of Sericulture,

Govt. of Manipur, Imphal.

26. Director of Sericulture &

Weaving, Govt. of Meghalaya.

27. Managing Director,
Karnataka Silk Industries

Corpn., Bangalore.

28. Dr. S. Krishnaswami, Reted.
Director CSR&TI Mysore
and Vice-Chairman, Al] India
Sericulture Research Coordina-
tion Committee, Madras.

D. M. S. Rao, Dean,
Agriculture Birsa Agricultural
University, Ranchi Agricultural
College, Ranchi, ’
30 Km. K. Chowdhary,
Deputy Secretary,
Department of Textiles,
Ministry of Commerce,
Government of India.

29.
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Decision to Reduce [Raw Jute Inven-
tory by Mills

3366. SHRI A. C. DAS: Will the
Minister of COMMERCE be pleased to
'tﬂte;

(a) whether Government have decid-
ed on a phased reduction of raw jute
inventory by mills in the coming lean
months from March to June;

(b) if so, what instructions had been
given to the jute mills in this regard;
and

(c) whether his Ministry has set up
any machinery {o see that the jute
mills are going by the instructions of
the Union Government keeping in view
its limited availabllity?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) Yes,
Sir.

(b) Necessary instructions under
Jute (licensing and Control)y Order,
1961 have been issued by the Jute
Commissioner, Calcutta to the concern-
ed jute mills on 28th February, 1983 to
the efiect that they should nct have
their own possession stocks of raw jute
for more than their twelve weeks con-
sumption requirements as on 1-4-83,
and thereafter more than eight weeks’
consumption requirements ag on 1-5-83,
and thereafter more than six weeks’
consumption requirementg as on 1-6-83
and thereafter,

(c) Thig is statutory directive under
Jute (Licensing & Control) Order, 1961
and action can be taken by the Govern-
ment against the defaulting mills for
violation of the statutory order.
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(1) (2) (3) (4)
1 &0 (qaR) 0.31 0.31 —
2 T 377.32 420.29 11.39
5 T 672.87 729.19 8.37
10 W@ 2063. 22 2075. 20 0.58
20 O 1152. 57 1311.87 13. 82
50 T 2607.72 2865.91 9.90
100 ¥ C 7398.16 8639.07 16.77
faws
o WU & o 153.16 156. 63 3.99
g T % faww
(e F33 wT0)
T T waad, 1982 frawaT, 1982 whiwa 3fza(+)
sfrer w4t ()
(1) (2) (3) (4)
50 9 WX wewl 84.48 87.82 (+)3.95
25 4§ o T3 91.15 97.10 (+)6.53
20 & 8.08 8.08 (+)o0.12
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1 2 3 4
T 3.01 3.01 —-
3 4,44 4.42 (—)o.45
2 & 10.00 9.99 (—)o.10
1 dar (s av€ AT »

feraer) .49 3.49 —

wF dar (znfas)

.67 5.587 —_—

(@) /Y 1 JToAET F ATHAT FT AHA-AAG T TAT AT ST & TG A
TN AT A9w qE & fF gwem ¥ wig go orer Al #7 wen fear @ o

Egaak iR s i

Import of Injections/Drugs at Kandla
without paying Import Duty

3368. DR. MAHIPATRAY M. MEH-
TA: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that only raw
material/components are permitted to

be imported at Kandla Free Trade

Zone without payment of import duty;

(b) whether it js a fact that iablets,
injections and other drugs in finished
form are imported at Kandla without
payment of import duty and re-export~
ed to Socialist Countries;

(c) do such imports fall under the
classification of raw materials/compo-
nents; and

(d) what quantity items together
with value thereof have been so im-
ported during the last two years; what
is the loss of Government revenue by
not charging customs duty on such
imports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATT RAM DULARI SINHA):
(a) Not only raw materials/compo-
nents are permitted to be imported at
Kandla Free Trade Zone without pay-
mcntofimpoﬂdutybutanm»
Der annexure to Government of India
Customs Notifications No. 77—88 Cated

17-4-80 are permitted to be imported
at KAFTZ without import duty.

(b) Specifieq number of pharmaceu-
tica] jnjection vials in finished form in
semi packed state were gllowed to be
importeq in accordance with phased
manufacturing programme of concern-
ed units at KAFTZ without payment
of duty. The quantity so imported is
being exported to socialist countries.

(¢) Yes, Sir.
(d) In 1981-82—Nil,

In 1982-83, 19 lakhs .vials of
CEFAMYZIN AND CEPHALOSPORIN
injection valued a4t Rs. 3,51,67,209/-
were imported. Loss of revenue to
Government by, way of duty is ‘nil’ as
all imported materials are re-exported.

Staff sanctioned in Incoe Tax De-
partment

3369. SHRI SOMJI BHAI DAMOR:
Will the Minister of FINANCE ba
pleased to refer to the reply given to
Unstarred Question No, 4384 on 19th
March, 1982 regarding staff sanctioned
in Income Tax Department and state:

(a) what are the details of the staff
sanctioned in various cadres in the In-
come-tax Department;

(b) what are the proposals for aug-
menting strength in various cadres in
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the Income-tax Department which are
stif pending and the detaileq reasons
in each case; and

(¢) when Government are going to
iake the decision in regard to (b)
above?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): (a)
The details of the staff sanctioned in
various cadres in the Income-tax De-
partment are ag follows:—

S.No. Designation/Scale of pay No. of
posts
1 Stenographers (Rs. 550—g00) . 61
2, Stenographers (Rs. 425—700) 24
3. Head Clearks (Rs. 425—700)1. 58
4., Tax Assistants(Rs. 380—640) . 409
5. Upper Division Clerks (Rs.
330—560) . 3 768
6. Stenographers (Rs. g30—5€0) 85
7. Lower Division Glerks (R\
260—400) ! . 528
Total : 2023

(b) and (c). The proposals for aug-
menting the staff strength in  the
caders of Inspectors, Stenographers,
Notice Servers., Daftries, Farashes,
Chowkidars and Sweepers are under
scrutiny and examination from vari-
ous angles, It is difficult to say when
the final decision would be taken.
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Target for export of Iron Ore

3372, SHRI JAGPAL SINGH:
SHRI JAIPAL SINGH
KASHYAP:

Will the Minister of COMMERCE be
pleased to state:

(a) what was the target, if any, for
the export of iron-ore and to Wwhat
extent the export target was met
during the years 1981 and 1982;

(b) what are the reasons for the
shortfall, if any, in the export targets
and the estimated decline in the ex-
pirt earniing as a result thereof/
and

(c) what steps have been taken by
Government to step up exports of
iron ore?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA):
(a) Table below gives figures of

export of iron ore during last two
years:—

Qurntity in million tonnes Value in rupees
crores

Targets Actuals
Qty.  Value Qty. Value

1981-82

1982-83
(Estimated) 28.00 404.30 22.74 399-81

29.00 364.69 25.97 37472
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Although there have been quantita-
tive shortfalls in both years, the

foreign exchange realisation during
1981-82 ‘was higher than the target
and may be only marginally lower

during 1982-83. This was possible on
account of higher unit value realisa-
tion secured during these two years.

(b) Two main reasons of shortfall:

(i) Decline of demand for iron ore

due to global recession in Steel In-
dustry;
(ii)  Short-lifting of  contracted

quantities by major buyers like Japan
and Romania,

(c) Efforts are being made to
explore new markets and to improve
sales in existing markets.

Hotels Allowed to bring Foreign Caba-
ret Stars on New Year Eve

3373. SHRI ZAINUL BASHER: Will
the Minister o2 TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that some 5-
Star hotels in the capital and else-
where viz., Bombay and Calcutta
were allowed to import cabaret gtars
on the last New Year Eve;

(b) if so, the tota] expenditure in-
curred thereon by the various hotels
and how much money these foreign
artists were allowed to take out of the
country;

(c) whether some of these hotels in-
curred huge money on the import of
foreign know-how on decor and other
luxuries; if so, details thereof; and

(d) what was the justification in
squandering public money on guch
lavish shows?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) No, Sir.

(b) Does not arise.

(c) No Sir. No import of any foreign

” know-how on decor or other luxuries

was allowed in connection with the
New Year eve functions,

(d) Does not arise,

Import of Spices

3374. SHRI XAVIER ARAKAL; will
the Minister of COMMERCE be pleas-
ed to state:

(a) what is the policy of Govern-
ment as far as he imports of spices
are concerned, ‘what types of spices are
imported and/or re-exporied;

(b) whether Government propose to
import cardamom from gbroad; if so,
the details thereof;

(c) the names of the agencies which
have presgeq for import of cardamom
to India and the reasong given for im-
ports; and

(d) whether Government have receiv-
ed reprecentations and objections from
the growers and the Cardamom 'Board
against this move of importing carda-
mom?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Import of (Cinnamon/Cassia Nutmeg/
mace and cloves is allowed ynder Opéen
General Licence in the Import Policy
for 1982-83. There is no specific provi-
sion for re-export of imported spices.
Therefore re-export spices, if any,
would pe governed by the normal rules
and regulations pertaining to export,
customg and foreign exchange.

Under the import policy for Regis-
tered Exporters, import of spices can
be allowed, for exPort production.

(b) to (d) There is no proposal at
present under Government’s considera-
tion to allow import of cardamom from
abroad. The import policy Zor 1983-84
is ynder formulation and no further
detajls can be given at this stage.

The information whether any im-
port licences for cardamom has been
issued ig being collected from import
control licensing authorities and will
be laid on the Table of the House,
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Import of Colour T.V, Sets for Asian
Games, 1982

3375. SHRI UTTAMRAO PATEL:

Will the Minister of FINANCE be

pleased to state:

(a) the number of coloured T.V. sets
imported during the customs duty re-
laxation period for the Ninth Asian
Games—1982;

(b) the number o coloured T.V. sets
which were not cleared of the customs
duty on expiry of relaxation period;
and

(c) the loss of customs duty due to
relaxation of the same in terms of the
loss of revenue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PA-
TABHI RAMA RAO): (a) 62,360 Colour
T.Vs were importeq during the opera-
tion of OGL Gift Scheme.

1551 Colour T.Vs remained uncleared
on expiry of the said Scheme on 4th
December, 1982,

(c) The tariff rate of duty on Colour
T.V. sets during the material period
was 190.375 per cent when imported as
cargo. Since by and large the TVs
under the Scheme were imported as
cargo and charged to duty at the tariff
rate indicateq above, there is no loss
of revenue in respect of such Colour
T.Vs.

Army officers working outside the
Army

3376. SHRI C, CHINNASWAMY"
Will the Minister of DEFENCE be
pleased to state:

(a) is it true that there is a shortage
of officers in Armed Forces;
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(b) how many Army Officers in the
rank of Major/Lt. Col./Colonel/Bri-
gadier are working outside the Army;

(c) how many of them are pre-
sently employed in (i) D. G. L
(ii) R & D Organisation (iii) Plann-
ing and Coordination under the
Department of Defence Production
(iv) Public Sector Undertakings;

(d) the considerations on which
Armed Forces Officers are deployed
in jobs referred at part (c) above

which could as well be held by civi-
lian officers; and

(e) whether Government propose to
appoint a Committee comprising
Members of Parliament to examine
the areas where employment of
Armed Forces Officers could be dis-
pensed with in the organisation men-
tioned at (c) above?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) There has
been a general shortage of officers in
the three Services mostly at the
junior levels,

(b) and (c) At resent, a fotal «f 488
Army Officers between the rank
of Major and Brigadier, 272 Air
Force Officers and 103 Nava] Officers
of equivalent ranks are working out-
side the respective services. Out of
them the officers sent on deputation
from the three Services to D, G. I,
R & D Organisation, Directorate of
Planning & Coordination under the
Department of Defence Production and
the Public Sector Undertakings are
indicated below:-

Army  Air Force  Navy

D.G.1. 173 3 ) 46
R&D Orgn. 135 69 39
Planning & Coordination 24 2 1
Public Sector Undertekings 36 33 17

418 109 103

Total:
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(d) Officers posted outside the res-
pective services are sent as per the
requisition received from different
organisations mostly contributing to
Defence effort who require their ser-
vices for gainful utilisation of their
specialisation and field experience for
development of technology and pro-
duction of sophisticated = equipment
and services of these officers are made
available to these agencies in public
interest only.

(e) There is no such proposal under
consideration,
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Non-holding of DPC meeting in JCB
for promotion to the post of Technical
Assistants

3378. SHRI HIRALAL R. PAR-
MAR: Wil] the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that accord-
ing to Government orders in every
office a finalised list of seniority and
Recruitment Rules must be kept ready
to fill up the vacancieg likely to arise
in the next one year and convene the
meeting of DPC every year;

(b) the reasons why the DPC meet.
ing for promotion to the post of Tech-
nical Assistance for which a written
test was conducted in May, 1982 has
not been- held so far, when it is pro-
posed to be held; and

(c) when the eligible senior catego-
ries of staff will Ye promoted to the
post of Technical Assistants?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a) Yes,
Sir,

(b) and (c). While the Recruitment
Ruleg for the post of Technical Assist-
ants in the J.C.B. had been findlised,
the manner of fixing inter se seniority
of the three feeder grades had to be re
solved before finalising the soniority
list. This has now been done and the
meeting of the Departmental Promo-
tion Committee is being held shortly.

Decline in growth rate in Tourist
Traffic in India

3379. SHRI BALKRISHNA WAS-
NIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleaseq to
state .

(a) whether any decline has been
observed in the growth rate in tourist
traffic in India;

(b) if so, the reasons thereof: and

(c) the steps Government propose to
take to improve the situation?
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THE MINISTER OF STATE IN cial year 1981-82 and 1982-83 (ending

THE MINISTRY OF TOURISM AND  january 1983);
CIVIL AVIATION (SHRI KHUR-

SHEED ALAM KHAN): (a) and (b). (b) names of the routes/sections
During 1982, the international fourist which are running on loss and extent
arrivals to India (including nationals 4 4 .

from Pakistan and Bangladesh) regis- of .loss incurred during the above
tered a growth of 0.5 per cent com- period; and

pared to the previous year; excluding (e} stens taken to red th ss 7
nationals of Pakistan and Bangladesh, } Weps Tuken. B swince e lokes
the growth rate was 0.8 per cent. The

main reasons were world.wide reces- THE MINISTER OF STATE OF
sion in the major tourist generating THE MINISTRY OF TOURISM AND
markets as well as disturbed conditions CIVIL AVIATION (SHRI KHUR-
in the neighbouring countries, SHEED ALAM KHAN): (a) Indian

(¢c) The steps envisaged by the Gov- Abiines samiss » proth of Bh 11
ernment are promotion of Charter tra- crores during the year 1981 82. The
ffic, hosting international Conferences/ estimated profit for the year 1982-83
Conventions, increased marketing and is Rs. 13 crores.’ During the period

promotion overseas, opening of new X y .
offices overseas in Sri Lanka, Kuala April, ’82—Jan, '83, the estimated

Lumpur and the Gulf Region, develop- profit is Rs. 11.43 crores,

ment of facilities at tourist centres

falling along identified travel circuits, (b) List of the routes/sectors which
expansior3 of existing .Airports and showed deficit over total operating
construction of new Air {erminals, cost . during the year 1981-82 is given

promoting regional tourism including

countries of West Asia, etc. in the attached statement Route-

wise profit/loss for the year, 1982-83

Profit/Loss of IA during 1981-82 and hag not been worked out so far.
1982-83 .
(c) Indian Airlines has taken steps
3380. SHRI P. NAMGYAL: Wil to improve the load factor has intro-
the Minister of TOURISM AND duced measures which will result in
CIVIL AVIATION be pleased to state: reduction of fuel consumption and is
(ay year.wise profit/loss account planning utilisation of its fleet in an
of the Indian Airlines for the finan- optimum manner,
ANNEXURE
Statem~nt in reply to Part (b) of Lok Sibha Unstarred Question No. 3380 for 18-3-83.
(Rs. in lakhs)
S. No. Sector - Deficit
over
B T.0.0.
1 ! 2 3
1. Bombay—Poona . . . . . . . . % . . 28.15
2, Bombay Ahmedibad . 5 ® G " " " s - é 2.08

8. Bombay -Indore -Bhopal 5 . . o o - . 5 . 58.32
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1 2 3
4. Bombay—Rajkot . . ; . . . ; . ; 3 . 21.46
5. Bombay -Ahmedabad—Udaipur—Jodhpur/Jaipur/Delhi . . g ; 48.21
6. Bombay—Hyderabad . . ‘ . . . . . " : 44-49
7. Bombay—Nagpur . . " . . " i i : . i 26.98
8, Bombay—Bhavnagar (From October *81 Bombay Bhavnagar—Rajkot) . 2 58.37
9. Bombay—Keshod—Porbander. . i . : . g i . 57.90
10, Bombay—Baroda . " g . " g 3 . x " % 20.02
11. Bombay—Jamnagar— Bhuj . y . 5 . . R . . 41.10
12, Bombay—Bclgaum . 5 ¥ ‘ . ; . . . " : 24.28
13. Bombay—Poona . i ¥ " i . . i : " i 28.56
14. Bombay—Debolim. i ’ . : : : x ‘ " ’ 9.18
15. Bombay—Mangalore . . . . ‘ . . g . : 7-54
16.  CGalcutta—Gauhati—Mohanbari . " ’ . ‘ @ ‘ " 48.10
17. Qalcutta—Gauhati—Tezpur—Jorhat—Lilabari—Mohanbari . ‘ . 120.25
18, CQalcutta—Jorhat—Mohanbari. " : . " i " " 2 62.11
19. Calcutta—Gauhati. . : . . . : : 5 . . 7.47
20, Calcutta—Gauhati—Imphal . s g . 5 g . ‘ ' 38.57
21. Qalcutta—Bagdogra . . : v : g ’ , . . 23.75
22, Gauhati—Agartala (Upto June’81, recommended from Oct.’81) . . : 16. 15
23. Gauhati—Silchar . ; . g : . s ’ ; " . 21.57
24. Calcutta—Agartala 11.06
25. Qalcutta—Agartala—Silchar . 67.14
26. Gauhati—Dimapur 27.01
27, Calcutta—Agartala (From June’81) . 9.6
28. Calcutta—Gauhati (From—Oct.’81 Calcutta—Agartala—Gauhati Upto Nov.81,
From Dec. 81 Galcutta—Gauhati—Tezpur Jorhat—Lilabari—Mohanbari . 59.75
29. Calcutta—Silchar—Imphal 85.45
30. QGalcutta—Bhubaneswar—Vizag 50.92
31, Culcutta—Delhi . . . . . 15661
32. QGalcutta—Madras—Bhuj (From May ‘81 Cal-—Madras) 20.25
33. Galcutta—Bhubhaneswar (From May *81 Calcutta/Vizag) . 15.23
34. CGalcutta—Imphal—Gauhati (From May’ 81 Calcutta—Imphal) . . 17.19
35. Qalcutta—Port Blair 5 g 3 5 . " . " " . 14.64

36. Delhi—Agra—Khajuraho—Varanasi 104.50
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1 2 3
37. Delh—Lucknow—Patna—Ranchi—Calcutta . : " ’ ’ g 182.81
38. Delhi—Kanpur—Allahabad—Gorakhpur—Varanasi—Galcutta . " : 177.54

39. Delhi—Gwalior—Nagpur (Upto May 1981, From Ist June 1981 Delhi - Gwalior,
From July 81 Dclhn Gwahor—Nagpur, from 15th Oct 81 Dclhn—-Gwahol

Indore) . 17.16
40. Delhi—Chandigarh—Jammu—Srinagar . , . : . . . 98.80
41. Delhi—Amritsar—Srinagar . s " : ‘ . ; : : 46.60
42. Delhi—Bhopal From June ’81 Dclhl—-Bhopal—Nagpu.r (From 1 5th Oct Dl‘lhl

Gwalior—Bhopal) . 64.60
43. Delhi—Hyderabad—Madras . ‘ . : : . . . . 57-51
44. Delhi—Gwalior—Bhopal—Indore (From Oct’81, Delhi—Gwalior—Bhopal) . 46.11
45. Bhopal—Jabalpur—Raipur . . | ’ . ’ . ; . 45-34
46. Declhi—Chandigarh—XKulu (Upto Nov., 81) . : ’ : : i 15.80
47. Delhi—Chandigarh—(From June 81 Dclhl—Chandlgarh— Kulu) (From July

’81 Delhi—Chandigarh) g 6.61
48. Dclhi—Agra—Jaipur . : A . ; : : . ‘ . 17.16
49. Delhi—Chandigarh—Leh , : ; o : . . 8 : 6.28
50. Delhi—Chandigarh . . ; . " ; . : . A 12.42
51. Delhi—Lucknow—Patna—Bagdogra—Gauhati—Imphal . : P . 184.74
52. Delhi—Jaipur—Udaipur—Aurangabad—Bombay . g . X . 143.68

53. Delhi—Khajuraho—Varanasi—Bubaneswar—Upto 26th April’81. From 27th
April ‘81 Delhi—Varanasi—Bhubaneswar, From Oct. 81 Dclhx—Varanasx

Bhubaneswar—Ranchi—Varanasi—Delhi . . ) 83.74
54. Madras—Madurai. . : X . : " , : . . 34...5;0
55. Madras—Bangalore—Coi mbatore—Gochin. . a ‘ . ' . 49.53
56. Trivandrum—~GCochin . > : . ‘ ‘ s . ; 3 15.70
57. Madras—Bangalore . . » . . » . . . v 14.23
58. Hyderabad—Nagpur—Delhi From Apnl’81 (Dncuntmurd from Mav‘81 and

recommenced from Oct. 81) . 0.16
59. Madras—Tirupati—Hydcrabad : . . . : . ; 2 47.58
60. Madras—Bangalore " y " : 4 . , . . . 47.10
61, Bangalore—Dabolim (In May *81 Banga.lore—Dabohm—Belgaum From Oct

’81 Bangalore—Dabolim Belgaum—Bangalore) . 13.29
62. Madras—Trivandrum . : ‘ ; . . . . . 5 69.19
63. Bangalorc—Goimbatore . . g : 3 . | : : s 34.23
64. Madras—Cochin (From 27-4-81 Madras—Bangalore—Cochin) . . » 57.12

65. Madras—Hyderabad . 5 : 8 3 5 . : . . 14.99
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1 2 3

66. Trichy—Bangalore. 10.15.
67. Bangalmf—Mangélm-c 3 22. 56
68. Hyderabad—Vjaywado—Vizag 58.76
69. Madras—Coimbatore 14.1L
70.  Madras—Trichy (Madras—Trichy --Madurai From Sept, '81) 29.12
71. Madras—Trichy 1.86
72. Madras—Bangalore (effective 27-4-81) 39.42
73. Madras—Madurai (Effective 27-4-81) 8.20
74. Patna—Kathmandu 3342
75. Qalcutta—Kathmandn 97-03
76. Drclhi—Karachi 33.03
77. Trichy—Golombo 2.29
78.  Colombo—Bombay 6.19

Agricultural Credit given to farmers
by Commercial Banks in Orissa

3381. SHRI RASABEHARI BEHERA:
Will the Minister of FINANCE be
pleased to state:

(a) the agricultural credit provided
to farmers by commercia] banks in
Orissa in 1981-82 and 1982-83;

(b) whefher any assessment has
been made about the farmers’ actual
annua] requirements of loan and the
amount they received;

(c) whether the condition of farm-
ers has improved by taking these
loans;

(d) what will be their percentage in
improvement; and

(e) the details thereof in this regsrd?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
total number of borrowers and out-
standing agricultural advanceg in the

State of Orissa for the last two years
(latest available) is indicated below:—-

March Jun:
1680 1981
No. of Accounts
(in thousands) 253 377
Amount outstanding
(Rs. Crores) 40.76 58.52

(by The lead banks of districts pre-
pare credit plang for the development
of the district allotted to them on the
basig of assessment of credit needs
taking into consideration the potentia-
lities of the district and availability of
resources, The annual action plans
which form part of the district credit
plang make assessment of the credit
requirementg of the farmers for agri-
cultural development. The progress
made in individual disfrict under An-
nual Action Plan is monitored at dis-
trict level regularly.

(c) to (e). There has been continuous
rise in the number of beneficiaries as
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wel] ag bank advances to agriculture in
the State of Orissa. It is not possible
to quantify the improvement in the
condition of farmers as being asked for.
However, National Bank for Agricul-
ture and Rura] Development under
takes evaluation studies, both ex-post
facto and concurrent, to monitor the
progress of schemes sanctioned by it.
By and large, the scheme in Orissa
have made progress. There are, how-
ever, instances of slow progress in the
implementation of the schemes mainly
due to lack of infrastructural facilities,
tioned by NABARD only after satisfy-
non.availability of required inputs ang
marketing facilities. Schemes are sanc-
tioned by NABARD only after satisfy-
ing economic viability to ensure that
the farmers derive adequate incre-
mental income on their investment,

MARCH 18, 1983

Written Answers 180

Robberies in Banks

3382, SHRI S. B. SIDNAL: Will the
Minister of FINANCE be pleased to
state ;

(a) whether Government are aware
of a large number of dacoities, robher-
ies and loot in various branches of
banks in different parts of the coun-
try ;

(b) the number of such incidents,
the amount involved, the extent ot
looted money recovered in these inci-

dents during 1982 and this year so far;
and

(c) what measures  Government
propose to take to minimise these in-
cidents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Details of the number of ribber-
ies/dacoities, the total amount involv-
ed and the extent of money recovered
during 1982 and 1983 (so far) as re-
ported by banks are given below :—-

Prm——

Year No. of Amount involved Extent of looted money recovered
incidents
1982 77 140 . 48 lakhs approx. +gold Rs. 38.18 lakhs approx. - gold
valued at Rs. 16. 36 lakhs. weighing 3479 gms.
1983 8

approx.

Rs. 22. 11 lakhs (so far reported) Rs. 10,775 approx.

(¢) The State Government, who are
primarily responsible for the mainte-
nance of law & order, have been re-
quested to take suitable preventive
measures. Government have also
issued instructions to all public sector
banks to tighten security within their
premises. Detailed instructions have
also been issued by the Government to
public sector banks regarding the
specific additional security measures
that should be taken by them. Gav-
ernment have also set up a High Power
Commitlee to review the security
arrangements in banks and make suit-
able recommendations,

grzat & famtor qv avwe fameit HETATT
atfuwifeal wzdz odfagi g @+
#1 ¢ gaufa
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qdza HiX A fawma dawg &
Treq walt (=it guits wwa @) : ofaard
F&t & fau ofsas Fwe AT Ar3de
#FzT FIO T T IVErEAT F fAior
N mamfa wma freafafas 2

-

afsers fx (F3rz =T )

1. @R ged (v
grew ) 20.26

2. AWE  ged (WA
g fawm fm) 19.70
sTEaT F¥E

1. g gew  (ufmaa
greew fro)) 33.68

. (FrerafereT geen) 15.50

. AT ) 25.03
5. Adfega grea  (Hro
o FETANAA) 44.86
6. 9T grea (AT
gfvear greew) 13.05
7. W dEw (mro
o Yo o) 6.40
(fme)
8. amr Gow (gfoegw
grew FrAr/ o o
Qo/@oéfoqwo%ﬂ'o) 33.00

wgl a% foeel AEAALC SrfaEo
w1 Hag g, waqﬁmw%fmz oty
ot grewr F frator 7 o wF o

Contemplated steps to bring tourists
from Europe

3384. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of TOUR~
ISM AND CIVIL AVIATION be pleas.
ed to gtate.

(a) whether it ig a fact that Gov-
ernment’s plan to bring in tourists
from Europe in droves has misfired;

(b) if so, the reasons thereof; and

(c) what is the next step being con-
templated in this regard, with details
thereof?

THE MINISTER OF STATE N
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR~-
SHEED ALAM KHAN): (a) and (b).
Constant endeavour is made to pro-
mote tourist traffic from all parts of
the world, including Europe, However,
the tourist traffic from Europe has been
less than the projected growth because
of the prevailing economic recession
and disturbed conditions in our reigh~
bouring countries.

(c) Promotional and marketing acti-
vities are being further intensified in
Europe. Other steps envisaged by the
Government are promotion of charter
traffic, hosting of international confer-
ences/conventions, development of
facilities at tourist centres falling along
identified travel circuits, expansion of
existing Airportg and construction of
new Air terminals, providing facilities
at Beacheg etc,

Grant of subsistence allowance to
suspended employees

3385. SHRI MANOHAR LAL SAINI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it ig 3 fact that delay
occurs in the grant of subsistence ale
lowance to the suspended employees
and in the revision of the same affer

the expiry of ninety days from the date
of guspension;

(b) if so, what measures have been

taken to ensure the chieck in the delays
thereof; and
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(c) whether copieg of the orders issu-
ed in the matter or existing already on
the subject will be laid on the Table of
the House?

. THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) and (b). Sir,
normally, there is no delay in grarting
subsistence allowance unless there are
valid reasons for delay in individual
cases, The caseg of suspension are at
present reviewed after every six
menths. The relevant rule applicable to
Defence Civilians is being amended to
provide for review of subsistence al-
Jowance every three months,

(¢y The amended order providing for
review of subsistence allowance every
three months will be placed on the
table of the House shortly.

DLong term credit and commercial
credit taken by India

3386. SHRIMATI SUSEELA GOPA-
LAN. Will the Minister of FINANCE
be pleased to gtate:
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(a) country-wise long term credit
and commercia] credit taken by India
(latest figures); and

(b) the rate of interest separately ?

THE MINISTER OF FINANCE .
(SHRI PRANAB MUKHERJEE): (a)
and (b). Information in respect of gov-
ernment and non-government loans is
given in gtatement attached.

As regard commercial credits, the
total utilisation of commercial porrow-
ings/suppliers’ credits since 1975-76
upto December, 1982 aggregates to
about Rs. 2415 crores. While commer-
cial borrowings are obtained through
banks and financial institutions, sup-
pliers’ credits are arranged with 1udi-
vidual suppliers.

Interest rates on commercial credibs
vary from loan to loan. In most of
the cases rates are based on fine
spreads over London Inter RBank
Offered Rates or on standard OECD
terms for export credits.

Statement

St Name of the country/Institution  Utilisation of credit ~ Rate of Interest
i.e. external borrow- (percent)
ings upto 31-12-82
(Provisional)

Govern-
ment

Non-Gov-
ernment

(Figures in Rupees Grores)

1. Austria . . : v Y 39.82
- 2. Abu'Dhabi . . » , " 14.27
l g. Belgium . . 3 . . 74.37
4. Ganada . i . " . 522.98

5. Czechoslovakia . . . . 98.04

2105.5
4
Nilto 3
4.76 Nil to 6

2.5
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1 ] 3 4 5 .
6. Denmark 39.19 4 to 5 (presently interest frec)
7. France 545. 81 }'Ercnsury_ portitm 3 g to 3.5
ank position : 6.85 to 10-65

8. FRG . 1642.89 116,17 0.75to 6.75
9. Hungary 12.27 2.5. 10 4.5

K o B It for e g

loan).

a1, Daly 35.82 2.5 to 5.00

12. Japan 907.54 1.70 2.5.t06.25

13. Kuwait Fund 88.00 4

14. Netherlands. 554.63 0.75 t0 5.5.

15. OPEGC Fund 74-70 0.5 t0 0.75 (Service charges)
16, Poland 29.96 2.5

17. Saudi Fund . 75-41 4

18. Switzerland 38.17 1103.

19. United Kingdom . 1211.00 Interest-free since 1965

20. United States of America 4436.30 370 42 0.75108

21. USSR 967.11 2.5

22. UAE 61.44 2.5

23. Yogoslavia . 18.18 3

24. L.B.R.D. 1087.39 745.-94 4.8751011.6

25. L.LD.A. 5218.84 0.75 (Service charges)

26. EEC (Spl. Action Credit) 41.68 0.75 (Service charges)

27. LF.AD. 30.04 1.00 (Service charges)

28. IMF Trust Fund . 537.51 0.5

29. Iran 382.11 2.5t05

Total Rs. (in crores) 19440.68  1238.99

Missing Indian Tea

3387. SHRI N. g2 HORO:; Will the
Minister of COMMERCE be pleased to
state ¢

(a) whether Government’'s attention
has been drawn to the ‘Business Ston-
dard’ dated 10th February, 1983 that

nearly 14 million kg. of Indian tea is
missing; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.
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(b) The article suggests that the in-
creased production of tea in Novem-
ber and December 1982 is not reflected
in quantum of teas offered for sale at
the main auction centres. According
to figures received from Tea Board,
production of tea in the country during
1982 is estimated at 564 M. Kg. as
against 560.72 M.Kg. in 1981. A com-
parative statement showing production
figures for 1981 and 1982 is as follows:

Period Quantity

(M. Kgs.)

(a) January-October 1981 ’ 484° 49
(b) November-December 1981 76+ 23
(c) Total . ; ; : —”56.0'.772
(d) January-October 1982 - 473'73
(e) November-December 1982 . qo* 27
(f) Total . : . ’ 56400

The shortfall in production of tea
until October 1982 was on account of
adverse weather conditions.

In additiona to tea that is offerca at
the auction centres, substantia] quan-
tities of tea are also sold through ex-
garden sales, as well as through pri-
vate sales and forward contracts, It
has not been found practicable to
monitor such movement of tea from
production centres to sale or export
outlets,

Retirement age of Emergency Com-
missioned Officers in NCC

3388. SHRI N, E. HORO: Will the
Minister of DEFENCE be pleased to
State:

(a) whether it is a fact that initially
at the time of appointment of Emer-
gency Commissioned Officers in Na-
tional Cadet Corps, (whole time) Offi-
cers were given retirement age as 55

extendable to 57;
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(b) whether while offering these offi-
cers permanent assignment in 1980
they were required to sign an under-
taking of willingness to terms and
conditiong then yet to be decided;

(c) whether Jater on the retiring age
of these NCC (whole time) officers wa$®
fixed ag 55 as against 58 in all other
Civil Departments;

(d) if so, the reasons for fixing up
different age of retirement for these
civilian officers;

(e) whether the officers of the Armed
Forces with the same rank but lesser
service get full pension whereas the
NCC officers get much less even with a
little longer service; and

(f) if so, the reasons why this dis-
tinction is being done in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO (a) to (). A
Statement ig attached,

Statement

At the time of induction of Ex-
Emergency Commissioned Officers in
the NCC, their age of retirement was
fixed at 56 years and not as 55 years
extendable to 57 years and it continues
to be so even after the grant of perma-
nent commission to them,

2. Tn 1980, these officers were only
asked to indicate whether or not they
were willing to be grantedq NCC Per
manent Commission in terms of a po-
licy letter already issued by the Minis-
try of Defence and were willing to be
governed by the provisions of the NCC
Act, 1948, and the rules framed there-
under, as amended from time to time.

3. The age of retirement of these
officers has been fixed at 55 years as
they have to take active part in various
vigorous physical and adventure ori-
ented activities. In order to be able to
cope up with these requirements, it is
essentia] that they maintain a reason-
ably young profile,
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4. It is possible that an officer of a
given rank in the Armed Forces gets
a pension, which is little more than
that earned by an NCC Whole-time offi-
cer of the same rank, with a little
longer service. This is because the two
sels of officers gre governed by two
entirely different setg of rules for pen-
sion purposes. The NCC Whole.time
officers do not have to face the difficult
conditions, risks and hazards, to which
officers of the Armed Forces are gene-
rally exposed. It is, therefore, natural
that these differences should get re-
flected in their pre and post-retirement
entitlements. This does not, however,
mean that the NCC Whole-time offi-
cerg are always at g disadvantage. For
example, NCC Whole time officers serve
upto 55 years of age whereas Service
officers of the same rank retire at the
age of 50—52 years. Again, Service
officerg have to render atleast 20 years
of service in order to become entitled
for pension whereas in the case®of NCC
Whole-time officers, who are generally
late entrants in service, this limit will
be just 10 years.

Passengers by Vayudoot Service

3389. SHRI GEORGE FERNANDES:
Will the the Minister of TOURISM
AND CIVIL AVIATION be pleased ‘o
state:

(a) the total and sector-wise break-
up of number of passengers who
travelled in Vayudoot services in
1981-82;

(b) the total revenue earned from
passenger traffic on Vayudoot service
in 1981-82;

(¢) whether revenue earned through
the Vayudoot service breaks even with
its operational and other costs;

(d) whether this service has render-
ed no revenue profit or has rendered
revenue profit; and

(e) if so, what is the total amount?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) The total number
of passengers carried by Vayudoot
during the year 1981-82 was 81.203.
The sectorwise break up thereof is
as follows:—

Gauhati/Barapani/Gauhati . 2639
Gauhati/Kailashahar/Gaunhati . 1970
Kailashahar/Agarzla/
Kzilashahar . . 4825
Gauhati/Rupsi/Gzauhati . : 1750
Gauhati/Kamalpur/Gauhati 1296
Kamalpur/Agartala/Kamalpur 2062
CGhabua/Tezu/Chabua : i 5235
Delhi/Ludhiana/Delhi . . 1426

(d) and (e). Vayudoot incurred a net
passengers traffic during 1981-82 was
Re, 13.44 lakhs.

(c) No, Sir.

(d) and (e). Vayudoot incurred a net
loss of Rs. 66.6 lakhs on its operation
during the year 1981-82.

fae sawa & fafww fawmit § s
wraTfeal € dwar aut I A wghen
wrifar/smnfa & sw=nfral #t qean

3390. =t Tw fasw@ qmEEE
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f& .

() frm warm & fafes
fawril # & #T W@ FHARAT Fy
T g ge feaer @
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Indian National in Hotel Industry
Abroad

3392. SHRI N, DENNIS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Indian nationals are
owning or partnering foreigners in
hotel industry overseas;

(b) whether Indian firms are deing
s0; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and (b).
Yes, Sir.

(c) The detailg are as per statement
attached.
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Statement

Nam: of Indian Firm/Hotel  Nature of participation and name of foreign firm involved.

M/s Obzroi Hotel (I) Pyt. Hotel Operation Agreement with M/s Egyptian Organisation for
Ltd. Tourism & Hotels for (i) Hotel Mena House Oberoi-Cairo,

Egypt and (ii) Hotel Oberoi Aswan, Egypt.

Hotel Operation Agreement with M/s Asian Hotels Corporation
Ltd. Colombo, SriLanka for Hotel Lanka Oberoi-Colombo,

Sri Lanka.

Hotel Operation Agreement with the Kandy Hotels Co. Ltd.
Kandy, Sri Lanka for Queens Hotel-Kandy, Sri Lanka.

Joint Venture with Soal tee Hotels Ltd., Kathamndu, Nepa for
Hotel Soal tee Oberoi-Nepal.

. Memb rship & Service Agreement with M/s P.T. Widja Putara
Karya, Kali, Indonesia for Hotel Bali Oberoi Bali, Indonesia.

Joint Venture with M/s Tamimi & Found Associates, Dammam,
Saudi Arabia for (iy Hotel Oberoi Adelaide Australia and  (ii)
Windsor Hotel,  Melbourne.

Joint Venture with M/s Givil Works Gompany, Saudi Arabia for
g) Hotel Dammam Oberoi Dammam and (ii) Dammam Hotel,
ammanm.

Hotel Operation Agreement with M/s Hind Hotels International
Pvt. Ltd., Singapore for Hotel Oberoi Imperial-Singapore.

Hotel Operation Agreement with State Organisation of Tourism,
Iraq for Hotel Babylon Oberoi-Baghdad, .

The East India Hotels Ltd. *  The East Indian Hotels Ltd. has Operation Agreement in respect
0‘;' Iilotcl.sr'a Bwawani, Zanzibar, Tanzania with Government
of Zanzibar.

Indian Hotel Gompany (The  Hotel Operation Agreement with Sultanate of Oman, for Royal
Taj Group of Hotels) Guest Palace, Muscat.

Hotel Operation Agreement with Sheba Hotels Co. Ld.for Taj
Sheba Hotel, Saana (N. Yeman).

Hotel Operation Agreement with Bailey’s Hotel Ltd. for Bailey’s
Hotel, London.

Hotel Operation Agreement with Lexington Hotel Corp. Ince
New York for Lexington Hotel, New York,

Joint Venture with the Govt. of Sri Lanka in the setting up of a
560-Room hotel by Taj Lanka Hotels Ltd. Sri Lazgn

India Tourism Development ITDGQ has a Joint Venture Hot:l Project with M/s Lot
Corporation (ITD(ﬁ Ltd., at Limassol (prrn;)). Bl By
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Exemption of gold ornaments from
Wealth Tax

3393, SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state;

(a) whether it is a fact that a repre-
sentation was made by the Kolhapur
Chamber of Commerce and Industries,
Kolhapur Engg. Association Bldg.,
Shivaji Udyamnagar, Kolhapur dated
26 November, 1982 to the Hon’ble Mi-
nister regarding total exemption upto
500 grams of gold ornaments as ‘Stree
Dhan’ and also consideration of value
of gold ornaments at the rate preva-
lent in 1971 as base rate for gold orna-
ments from 501 grams to 2 Kg. for the
purpose of Wealth Tax;

(b) if so, whether the suggestions
made therein have been considered by
Government;

(¢) if so, how many of the sugges-
tion made have been accepted by the
Finance Minister and how many re-
jected; and

(d) what are the reasons for the re-
jection?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): (a)
Tt is a fact that a representation from
M/s Kolhapur Chamber of Commerce
and Industrieg regarding {otal exemp-
tion 500 grams of gold ornaments as
‘Stree Dhan’ and also consideration of
the value of gold ornaments at the rate
prevalent in 1971 as base rate for gold
ornaments from 501 gramg to 2 Kgs.
for the purpose of wealth-tax has been
received.

(b) The representation is under the
consideration of the Government,

(¢) and (d). Does not arise as in
view of reply to (b) above.

Import of Computers from US

3394, SHRI B. V. DESAI. Will the
Minister of DEFENCE be pleased fto
state:  (

(a) whether India has imported a
new generation of computers from the
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US to streamline the process of De-
fence production ang efficient manage-
ment of staff;

(b) if so, whether the two types of
computers are presently being installed
by Indian experts in some units of the
Hindustan Aeronautics Limited; and

(c) to what extent these US comput-
ers will improve 1ndia's Defence out.

put?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(c). Yes, Sir, Hindustan Aeronautjcs
Limited has imported computers for its
various divisions. The installation of
computers will help in more effective
production planning and control mana-
nagement information system, inven-
tory control and materials manage-
ment etc.

Meeting of GATT

3395. SHRI B. V. DESAI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether trade officials of 88
countries which are parties to the Gene-
ral Agreement on Tariffs and Trade
(GATT) met in the month of Novem-
ber last to make a final bid to narrow
down the deep differences among
World’s major trading partners that
threatened the future of the open frad-
ing system;

(b) if so, what were the subjects
discussed in the meeting; and

(c) to what extent Indian participa-
tion in the meeting proved successful
and what was the decision taken to end
the rift?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI~
MATI RAM DULARI SITHA): (a)
to (¢). The Thirty-Eighth Session of
the 88 GATT Contracting Parties was
held at Geneva in November, 1982 at
Ministerial level to review the funcs
tioning of the International Trading
System and to reinforce the common



197 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers 198

efforts of the Contracting Parties to
support and improve the system for the
benefit of all nations. The Indian de-
legation played a leading role in the
discussions.

The meeting adopted by consensus

a joint Ministerial Declaration which

recognises that the multilateral trad-

ing system is seriously endangered be-

cause of the lack of convergence in

national economic policies, protectio-

nist pressures, disregard of GATT dis-

ciplines and shortcomings in the func-

tioning of the GATT system itself.

Accordingly, the GATT member coun-

tries adopted a number of decisions

which would help in overcoming these

* problems, These decisions include in-
ter-alia an undertaking to resist pro-
tectionist pressures, refrain fom taking
any messures inconsistent with the
GATT and to avoid any measures
which would limit or distort interna-
tional trade. While the overall results
of the Ministerial meeling have been
modest, in the present depressed world
economic and trade situation it is
considered that the meeting did ad-
dress itself to the specific concerns of
developi “g countries, including India.
Apart from the genera] commitments
to resist protectionism and to abide
by GATT rules, specific decisions to
evolve an -'nderstanding on safeguards,
to furth: examine the trade in tex«
tiles an” .gricultural goods, to focus

s, 011 quan’ ' 2tive restrictions and other

" non-tarii measures, as well as to fur
sther i sve the dispute settlement
mechan’ of the GATT all represent
'gaing leveloping countries.

Foreign DEBT

3396, “HRI K. PRADHANI: Will the
Ministe of FINANCE be pleased to
state;

(a) 1" » details regarding the yuan=
tum of , eign debt as on 15 March,
1983; and

,,(b) th» names of the foreign coun-
tries and the aid given by them pro-
ject-wite as well as the aid sought
from the World Bank, IDA, TFC and
IMF as at the end of 1982-83?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Information on foreign debt as on
15,3,1983 would become available only
after the acc unts for the period have
been finally closed. At the moment
provisional dala are available upto
December, 1982 and the total debt as at
the end of December, 1982 is estimated
at Rs. 20.533.17 crores.

(b) The project-wise details of ald
obtained by Government of India from
foreign countries and institutions are
given in Annexure IV of the Explana-
tory Memorandum on the Budget of
the Central Government for 1983-84 as
laid hefore Parliament.

Purchases under various financing
facilities of IMF are not project speci-
fic. Total purchases made under diffe~
rent financing facilities amount to SDR
3195 million consisting of (a) under
Compensatory Financing Facility (SDR
266 million).

(b) under Trust Fund Loan {(SDR
529 million),

(¢) under Extended Financing Faci-
lity (SDR 2400 million).

These are intended to support Ba-
lance of Payments needs and India’s
adjustment programme.

The disbursed outstanding loan from
IFC(W) as on 30-9-1982 is 324.6 mil-
lion which is to the private sector,

Decline in Garments Exvorts

3397. SHRI PIUS TIRKEY: will
the Ministe- of COMMERCE be nleas-
ed to state;

(a) whether it is a fact that there
has 'been -~ decline in the garment
exports from India in the current
year;

(b) if so, what are the reasons that
the target+ for the garment export
could not be achieved;

(c) whether Government think that
too much emphasis on the export of
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cotton fabrics is one of the reasons
for the decline in exports; and

(d) if so, whether Government pro-
pose to review their policy and come
up with a policy capable of delivering
blended cloth tp garment manufac-
turer at international rates?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
There has been some decline in  the
exporty of readymade garments from
India during the period April-Dec. ;982
as compared to export of these items
in the corresponding period of 1981.
During the period April-Dec. 1982 ex-
ports of garments amounted to Rs.
428.39 crores (provisional); the corres-
ponding figure for the peiod April-Dec.
1981 was Rs. 463.75 crores.

(b) The recessionary trend in the
economics of major importing coun-
tries and changes in the demand pat-
tern are said to be largely responsible
for the current decline.

(¢) No, Sir. Government encourages
the export of various textile products
including cotton fabrics and ready-
made garments,

(d) The current Import Policy allows
duty free import of mixed/blended
cloth for use by the garment export
industry under the Advance Liceace
Scheme for re-export as garments.

Collision of two Aircraft at Palam
Airport in January 1983

3398. SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that for the
second time in two months at Palam
airport an accident involving the colli-
sion of two aircraft has occurred on
7th January, 1983;

(b) if so, the details of the accident,
with the names and designations ot
the Indian Airlines, Air India, Civil
Aviation Department Officials found
responsible for the accident;
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(c) what action is being {aken
against the officials found guilty of ne-
glecting their duties; and

(d) what security measures are be-
ing taken to avoid such accidents in
future?

THE MINISTER O FSTATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No, Sir, No, acci-
dent involving the collision of two air-
craft occurred at Falam Airport on
7th January, 1983. There was an ac-
cident between Air India’s Boeing 747
aircraft and Indian Airlines’ stationary
Airbus aircraft at Palam Airport on
28th January, 1983.

(b) The details of the accident are
as follows:—

Indian- Airlines’ Airbus aircraft VT-
EFV operating flight No. 1C-406 of
28th January, 1983 landed at Delhi
Airport at 1902 hours IST. The uir-
craft then was parked at the allotted
Bay No. 12 and was to operate 'light
No. IC-264 to Calcutta. Air India’s
Boeing 747 aircraft VT-EFO while op-
erating flight No. AI-306 landed at
Delhi Airport at 2010 hours IST on
28th January, 1983, The aircraft was
allotted Bay No. 17 and had to pass
behind the Airbus aircraft to reach the
allotted bay. While passing hehind
Jthe Airbus aircraft, Port Wing Tip of
Boeing 747 aircraft hit the tail of Air-
bus aircraft.

The accident has been investizated
by an Inspector of Accident ap-
pointed wunder Rule 71 of the
Aircraft Rules, 1937 by the Direc-
tor General of Civil Aviation for
this purpose. The investigation report
submitted by the Inspector of Accident
is under consideration.

(c) Suitable action against the offi-
cials concerned will be taken after the
investigation report is considered and
accepted by the Government.

(d) Indian Airlfnes have issued cfe-
tailed Towing instructions to the con-
cerned staff. To obviate such acci-
dents in future, the question of

.

v
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installation of gophisticated runway sur
veillance equipment is receiving con-
sideration,

IA Aircraft collided with mini bus at
Palam Airport

3399, SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION pe pleased to state:

(a) whether it is a fact that recently
an Indian Airlines aircraft collided
with a mini bus while landing at Pa-
lam Airport, Delhi;

(b) if g0, the full detail of the acci-
dent;

(c) what action has been taken
against the officials responsible for the
accident; Ind

(d) what other security measures
have heen taken to ensure safety of
the passengers and aircraft in future?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN): (a) and (b).
Yes, Sir, Indian Airlines’ Boeing 737
aircraft VT-ECS while cperating sche-
duled flight 1C-494 on 15th December,
1982 hit a mini bus while about to
touch down at Delhi Airport. The col-
lision between the aircraft and the
vehicle was due to the vehicle driver
attempting to unauthorisedly crosg the
runway when the aircrlft was about
to touch down.

(c) A case under section 279 IPC
was registered against the vehicle dri-
ver responsible for the incident, The
driver wag arrested. He was subse-
quently released on bai] by the Court.
He hag also been placed under suspen-
sion, Departmental action has been
separately initiated against him for
his mis-conduct.

(d) The Commissioner of Police,
Delhi has issued specific instruction to
the Deputy Commissioner of Police,
Palam Airport that no Police vehicle

- would cross the runway under any cir-
umstances without clearance from the
Air Traffic Control (ATC) and that too
only when the Deputy Commissioner
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of Police or Assistant Commissioner of
Police on duty are personally seated
in the vehicle. The Deputy Commis-
sioner of Police, Palam Airport has alsg

been instructed to keep a careful
watch so that such incidents do not
recur,

Revenue earned by IA during 1982-83

3400. SHRI PIUS TIRKEY. Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is true that Indian
Airlineg expects to earn a net profit
of Rs. 13 crores in 1982-83 as against
Rs. 11 crores in 1981-82;

(b) if so, what are the reasons of.the
proposed Indian Airlineg fare-hike in
near future, as reported in the news.
papers; and

(c) the details of the total revenue
earned by Indian Airlineg in 1982.83?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN). (a) Yes, Sir.

(b) The increase in the fuel sur-
charge has been necessitated by the
increase in the price of Aviation Tur-
bine Fuel,

(c) Indian Airlines expects to earn
a total revenue of Rs. 455 crores ap-
proximately during the year 1982-83.

Disbursement of margin money by
commercial Banks to Scheduled Castes

3401. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state.

(a) whether it is a fact that Sche-
duled Caste Finance Co-operative Cor-
poration is required to give margin
money to the Scheduled Castes in res.
pect of economically viable programme
in the State of Orissa;

(b) whether Central Government are
aware that this margin money is to be
routed through the commercia] banks,
but the question of recovery of margin
money has not been secttled so far;
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(c) whether it is also in the notice
of Union Government that the com-
mercial hanks except a very few are
not willing t{o take up the responsibi
lity for disbursement and recovery of
margin money; and

(d) if so, whether Government have
issued any directive in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). 1t is reported that the Orissa Sche-
duled Caste Finance Co-operative Cor-
poration hag a scheme of 2iving margin
money in cases of Scheduled Caste be-
neficiaries sponsored by it to banks for
logn. The Corporation wants the
banks to recover the margin moncy on
its behllf.

The Reserve Bank of India, at the
instance of the Government, has ad-
vised alj the Scheduled commercial
banks that they may consider, if they
so desire, evolving an arrangement
with Scheduled Castes and Scheduled
Tribes Development Corporations in
different States for recovery of margin
money advanced by the Corporations.
It has been reported to Government
that in Orissa some nationalised banks
have evolved such an arrangement
with the Scheduled Caste Finance Co-
operative Corporation. The Corpora-
tion may sponsor the cases of Sche-
duled Caste beneficiaries to these
banks under its scheme of giving mar-
gin money.

Agreement with Switzerland

3402. SHRI ANANTHA RAMULU
MALLU: Wil] the Minister of COM-
MERCE be pleased to state:

A (a) whether it is a fact that Switzer-
land hag offered to help Indian export-
ers by way of technical advice on
packaging quality and market research
so as to enable them to sell more to
that country;

(b) if so, whether any agreement has
‘been reached in this regard; and

(c) it so, the detais in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) to (¢), The matter regarding ex-
tending appropriate assistance for ex-

panding Indian exports to Switzerland . .

came up for discussion in a general
way during the Indo-Swiss Joint Com=
mission meeting held in raid-February,
1983. The Swiss side promised that
Switzerland would continue to assist
India in promoting exports through
the Swiss Office for the Development
of Tride (SODT). It wag suggested that
Engineering Export Promofion Council

of India and SODT should establish
direct relationship for exchange of
marketing information, Switzerland

hag agreed to provide the services of
some expertg for undertaking a pro-
ject for upgrading production techno-

logy of selected footwear manufactur-

ing units in India and the details of
this project are being negotiated. At
the Joint Commission meeting the
Swiss side also agreed to explore the
possibility of providing assistance in
establishing  facilitieg in India  for
washing woollen carpets. No specific
agreement hag been signed py the two
Governments so far in respect of any
of these matters,

Appoinment of New Travel Agents by
IA,

3403, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether his Ministry has frozen
the appointment of new travel agents
for the sale of Indian Airlines passen-
gers tickets;

(b) if so, the period from which
such order has come into effect;

(¢) the reasons of cancelling the
appointment of agents in Indian Air-
lines; and -

(d) the details thereof?

.
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' THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) to (d), Indian Air-
lines imposed restrictions on fresh agen-
cy appointments in 1980 in order to in-
crease direct sales and thus effect eco-
nomy in payment of booking agecy
commission. No fresh appointments
were made since then in India.” How-
ever, appointment for international sec-
tors and outside India continued due
to competitive reasons.

Business made by L.I.C. in Rural 2and
Urban Sector

3404. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state;

(a) whether Government have any
break-up figures about the business

made by the L.I.C. upto 1st January,
1983 in the rura] and urban sectors
and amongst the salaried and non-
salaried persons if so, facts in details;

(b) number of agents employed or
engaged for the rural sector in the
last three years, facts in details with °
year-wise break-up;

(c) whether it is a facty that the
L.I.C. has got a typical urban bias
limiting its business within a zlosed
circle; and

(d) if so, the steps taken thereon?

THE DEPUTY MINISTER IN [HE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
break-up of the figures of new busi-
ness of the LIC during the years 1979-
80 to 1981-82 between rural business
and urban business is as follows:—

Year Rural Business Urbzn Business

No. of Sum Assured  No. of Sum Assured

policies (Rs.in policies (Rs. in

: crores) crores)
1979-80 5,91,332 603 77 15,04,507 2129* 34
1980-81 5,79,863 675732 13,74,561 2207° 40
1981-82 6,88,568 926° 51 14,14,56 2552° 41

Similar break-up for the year ended
31st March, 1983 would be available
after completion of the accountg for the

year.

The LIC does not maintain separate
figures for insurances of salaried per-
sons, except to the extent of figures
pertaining to the Salary Savings
Schemes businss, New business
under the Salary Saving Schenes

qovering salaried employees  during
the last three years was as under;—

Year No. of Sum
policies  Assured
(Rs. in crores)

1979-80 6,44,199  585°31
1980-81 5,57,804  551'67
1981-82 . 5,65,526 6or+77
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(b) The number of rural agents on
the rolls of the LIC as at the end of
the last three years is as follows:—

Year Number
1979-80 . 32,436
1980-81 38,045
1981-82 36,698

(¢) & (d) Major portion of the
LIC’s business comes from urban

areas, In order to increase the
volume of business in the rural areas,
the LIC is making efforts to enlargs
its branch and agency net-work in
uncovered districts and in the rural
areas supported by appropriate publi-
city campaign and improved facilities
for collection of premiums,

Opening on New Branches by
Nationalised Banks in Rural
Sectoy.

3405, SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) number of new brancheg opened
in the rural sector by the nationalised
bankg in the last five years, with year-
wise break-up details;

(b) number of villages that have
come under the jurisdiction of the
bank service and the same left out
till 1 Januray, 1983;

(c) probable date by which the bank
service would be available to all the
villages of the country;

(d) whether 3h, jurisdiction of 15
km, from the Bdranch office for the
bank’'s service to the village is still
vperating creating difficulties in  the
remote tribal areas; and

. (e) if so, steps taken thereon?
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THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (S
JANARDHANA POOJARY): (a) The
required information is set out below:

Year Total Oof
number  which at
of cural
branches | centies
opened
by com-
mercial
banks
1978 5 2 . 2516 1721
1979 . . @ 2058 1653
1980 . " . 3033 2312
1981 . * . 3467 2752
1982 (upto June) R 1133 936

(b) and (c) As at the end of June
1982, the comercial banks had 39177
branches functioning in the country
of which 20,394 were locatedq at rural
centres. The bank branches gare ex-
pected to cater to the banking needs
of not only the centres where these
are located but also of the villages
in the surrounding areas, While the
branch network of the rural and semi-
urban areas is being strengthened,
keeping in view the overall considera-
tions of viable operations it may not
be feasible for the banks to open
branches at or provide direct cover-
age to all the remote villages. To en-
sure that credit facilities become
available to the residents of such
villages also, emphasis is being laid
on organisation of Agricultural “ri-
mary  Societies, Farmers’ Service
Societies and LAMPS etc.,, and their
linkage with the nearby bank branches.

(d) and (e) While the banks have
generilly been advised not to reject
loan applications from  borrowers
merely on the ground that they ema-
nate from the areas beyond 16 kms.,
particularly where borrowers are
available in clusters and supervision
of the end use of the credit and re-
covery can be ensured, it has to be
recognised that undertaking too
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scatiered and isolated lending  will
not be a sound policy for the bank'’s
operations, To improve the banking
coverage in the rura] and semi-urban
areas, the branch licensing policy for
1982-83, 1984-85 aims at a banking cove-
rage of one bank office on an aver-
age for 17,000 people in rural and
semi-urban areag on the basis of 1981
census in each of the Community
Development  Blocks. Under the
branch licensing policy, tribal areas
will be given specia]l consideration and
expansion in such areas will be allow-
ed on a comparatively liberal basis.

-

Booking of Private Hotels for Non-
Aligned Summit Delegates

3406. SHRI SANAT KUMAR MAN-
DAL. Will the Minister of TOURISM
AND CVIL AVIATION be plessed to
state:

(a) the terms and conditions on
which Government have booked the
three private sector hotels in the Capi-
.tal for the Non-Aligned Summit Dele-
gateg (viz. Oberoi Intercontinental, Taj
and Maurya) and those in the public
sector;

(by the total amount paid to them
by Government by way of boarding,
Jodging and other services rendered;
ang

(¢) whether any portion of the ex-
penditure wag borne by the Delegates
or ‘their Governments during their
stay; if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Hotels for the dele-
gates of Non-Aligned Summit were
booked at current prices being charged
by the hotels.

(b) and (c), Bills are awaited from
the hotels. No payment has yet been
made Zor boarding and lodging.

Local hospitality by the Government
of I‘ndia was extended to the Heads of

Delegations and the Foreign Ministers
besides 4 other delegates from each
delegation. Hospitality extended in-
cluded laundry, put did not include
drinks, cigarettes, trunk calls and telex
charges. Delegates other than and be-
yond the 5 members mentionea above-
paid for their respective boarding and
lodging.

Benefit to Air India from Charter Tra-
vel in Scandinavian Couttries

3407, SHRI SANAT KUMAR MAN-
DAL. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Air India has been de-
prived of a share in the prosperous
Charter travel in the Scandinavian
countries despite the bilateral agree-
ment signed by India and Sweeden in
1972;

(b) if so, the reasons therefor; and

(¢) whether Government proposes to
press Zor equal benefit from the civil
aviation agreement already in force?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUSHEED
ALAM KHAN): (a) No. Sir, There
are currently no Tourist Charters ope-
rations between the Scandinavian
countries and India. Morever, the
operation of charters is not covered by
the bilateral air services agreement
between the Scandinavian countries
and India, which applies only to sche-
duled services,

(b) Does not arise.

(c)y The air services agreement per-
mits Air-India to operate to Scandina-
vian countries. However, Air-India
have so far not exercised this right on
account of inadequate year round tra-
fic between the Scandinavian countries
and India, In any case, Air India
carries traffic from Scandinavian coun.
tries to India and other destinations on
its services to /over various pointg in
Europe.
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 Charges for Planes Brought by Head
- of State/Government for Non.
Aligned Summit

3408. SHRI SANAT KUMAR
MANDAL: Will the Minister of
"TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the total number of plang which
the foreign Heads of State/Govern~
ment brought while attending the Non-
Aligned Summit meet in the capital;

(b) whether any charge for stabling
the planes and ground support services
provided to them was levied from
them; and

(c¢) if so, what and whether it was
. in foreign exchange or Indian cur-
rency?

THE MINISTER OfF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) 109, including
special charters.

(b) and (c) The charges were col-
lected both in foreign exchange and
Indian Rupees. The total amount
collected/billed by the various agencies
is as under:

Air India

(Ground support, Rs. 44" 45 lakhs
Engineering Services  (approx.)
& Gatering Services)

Givil Aviation De-
partment (Route
Navigation charges)

I.LA.AL (Landing &
parking charges)

Rs. 3+ 12 lakhs
(approx.)

Rs. 10°00 lakhs
(approx.)

Setting yp Industria} Data Banks

3409, SHRI LAKSHMAN MALLICK:
‘Will the Minister of FINANCE be
pleased to state;

(a) whether Government have a pro-
posal to set up some industrial data
‘banks in 1983-84;

(b) the names of the places where
such banks were set up earlier;
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(c) the name of the places where the
above Centra]l industrial data banks
are going to pe set up in the current
financial year; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (dj
The Administrative  Departments/
Organisations in the ‘Government viz.
Department of Industrial Development,
Department of Electronics, Department
of Statistics, Department of Science &
Technology and the Planning Commis~
sion whicp are likely to be concerned
with collection of industrial data have
indicated that separate Industrial Data
Banks have not been set up by them
so far. These Departments, including
the Planning Commission, have also
indicated that there is no proposal
under their consideration to set up
separate Industriay Data Banks in
1983-84.

Meeting of Indo-Hungarian Joint
Council held in Delhi

3410, SHRI SUSHIL BHATTACHA.
RYA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Indo-Hungarian
Joint Council in its recent meet in
Delhi hag evolved ways to turn India’s
present adverse balance of trade with
Hungary; and

(b) if so, what are they and to what
extent they are likely to expand Indian
exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULAR] SINHA):
(a). Yes Sir.

(b) The following proposals were
inter-alia considered:—

(i) An illustrative list of 16 items
was drawn up such as textile
machinery, machine tools, wat-
ches, industrial fasteners, food
processing machines, picycles,
seamless steel tubes etc,
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which could be exported from
India to Hungary provided the
Indian exporters made the

necessary sales promotion
efforts,

(ii) The Hungarians showed inte-
rest in Indian technology in
respect of picycles and bicy-
cle parts for their domestic
use ang for export to other
countries,

(iii) Project exporters from the two
" countries could consider joint
bidding in third countries,

News,Item Captioned “Kaya Laxmi
Commercial Bank Bikega”

34}1. SHRI BHEEKHABHAI: Wil
theé Minister of FINANCE be pleased
to state:

(a)  whether the attention of Gov-
ernment has been drawn to the news-
item appeared in the Hindi ‘Nav Bha-
rat Times’' dated 30th January, 1983
under the caption ‘“Kaya Laxmi Com-
mercial Bank Bikega”;

(b) whether there have been con-
tinuous irregulating committed by
high-ups of that Bank;

(c) the number of irregalarities by
high-ups; and

(d) the action proposed to be taken
against the Board of Management?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir.

(b) to (d). The inspection of the
bank by the Reserve Bank of India has
disclosedq some irregularities on the
part of the pank in the matter of grant
of advances ete, The matter is being
examined in details by the Reserve
Bank who will take further action as
may be called for. Meanwhile, the
Reserve Bank have appointed the third
Additonal Director on the Board of the

14

bank in terms of Section 36-AB. of
Banking Regulation Act, 1949, to im~
prove its effectiveness,

Hiring of Helicopters to Kerala Chief
Minister by Navy

3412, SHRI "HARISH KUMA.R
GANGWAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that navy in
Kerala has been hiring out its heli-
copters to the State’s Chief Minister;
and

(b) if so, will a statement indicating
(i) the number of times the helicopterg
were hired, (ij) rates at which heli-
hopters given on hire py the Navy,
(iii) details of amountg 'realised from
the State Government, (iv) purpose
for which the helicopters were hired,
(v) number of people wiih details
thereof travelled in the helicopters,
(vi) rules and regulations on hiring
the service aircraft etc. be laid on the
Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) and (b). From
the question, it is not clear for which
specific period the information ig re-
quired to be furnished.

(2) Airlifts py Nava] Helicopters to
the Chief Minister of Kerala have been
provided in accordance with the guide-
lines laid down by the Government of
India for purposes of the Chief Minis-
ter’s official tour particularly ijn the
coastal regions of Kerala where Indian
Air Force VIP fiight airccaft are not
available, Such airlifts are arranged on
receipt of specific requests frecm the
Government of Kerala,

(3) The airlifts provided by Naval
Helicopters to the Chief Minister of
Kerala are made available on pay-
ment at the prescribed rates. Rates
for such airlifts are fixed from time to
time in consultation with the Ministry
of Finance. The State Government is
billed after the airlifts are provided.
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Internationa] Sea-Air-Land and Cus-
toms Officers Meeting

3413. SHRI BHEEKHABHAI. Will
the Minister of FINANCE be pleased to
state:

(ay whether any meeting of interna-
tional jmportance of.sea-air-land Cus-
toms Officer was held in December last
in New Delhi;

(b) the main points made at meeting
and the recommendations made by it;
and

(c) to what extent common consen-
sus was arrived about their activities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) No,
Sir. This Department has not hosted
an, meeting of international import-
ance of sea-air-land Customs Oflicers in
December, 1982 in New Delhi,

(b) and (c). In view of reply at (a)
above, the question doeg not arise.

Steps to curb Wasteful Expenditure

3414, SHRI T, S, NEGI: Will the
Ministér of FINANCE be pleased to
state:

(a) whether Government have fina-
lised their steps to curb wasteful ex-
penditure in Government and if so,
the full details thereof (vide Times
of India, dated 8 February 1983);

(b) whether Government arg aware
of the heavy expenditure and total
misuse of vehicles by Government/
public sector staff throughout the
country by devious means;

(¢) whether it is correct that there
is gross misuse at the Ministers’ and
Ministries’ level in Delhi by unofficial
loaning of staff cars from subordinate
and public sector units and if so,
detailg of vehicles so borrowed by
each Ministry in Delhi;

(d) whether Government are aware
that misuse of vehicles for personal
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and families has spread even to De-
fence Services; and

(e) what are the remedial steps
proposed? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (e).
Besides instructions on economy in
expenditure which already exist, Go-
vernment have recently issued guide-
lines/instructions to all  Ministries/
Departments to effect economy, A
Statement indicating thess instruc
tions is attached. Ag regards Govern-
ment vehicles, instructions have been
issued from time to time for ensur-
ing their proper use. The salient fea-
tures of the latest instructions issued
in this regard are attached, No. ins-
tances of misuse of the type referred
to in parts (b), (¢) and (d) have
been brought to the notice of this
Ministry. If any case of misuse come
to notice of Government, it would be
for the concerned administrative
Ministry to take suitable action,

Statement—I

Ministries/Departments have been
instructed to effect economy in ex-
penditure as under:—

(1) Ministers and officials should
undertake travel abroad only on
absolutely important business, Even
in such cases the size of the clega-
tions and duration of their stay
abroad should be restricted to the

minimum possible.

(2) Nnly Ministers of Cabinet
rank travelling abroad will be al-
lowed in future to take their Pri-
vate Secretary with them. Other

. Ministers should use the services of
PAs/Stenographers from the Mission
of the countries they visit.

(3) The arrangements of 24-hour
armed police guard at the residence
will in future be limited to Cabi-
net Ministers and others of equiva-
lent rank, In all other cases of
persons who were allowed such
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facility in the past, arrangements,
for guard will be limited to night
time only,

(4) The practice of providing
armed guards on a continuons basis
to foreign Embassies in India should
be discontinued. Special arrange-
ments for security for the Embassies
for specific occasions should be made
wherever found necessary; hut long
term arrangemnts for providing se-
curity, if requested by the Embassies
should be on payment basis.

- 2. In addition, Public Undertakings,
Commodity Boards, etc. which nain-
tain foreign offices, have been asked
to undertake a review on the need
and usefulness of these offices and in-
troduce economies in expenditure, Mi-
nistries should also examine the pos-
sibility of having combined foreign
offices for Public Sector Undertakings
under their charge which have simi-
lar functions.

Statement—II

SALIENT FEATURES OF INSTRUC-
TIONS FOR CURTAILMENT 1IN
CONSUMPTION OF PETROL BY
DEPARTMENTAL VEHICLES/
STAFF CARS,

(i) The petrol consumed by staff
cars may he restricted to 66-2/3
per cent of the quantity consumed
during the year 1978-79 in respect
of non-operational vehicles includ-
ing staff cars rnaintained by
Secretariat, attached and subor-
dinate offices and 85 per
cent in respect of operational vehi-
cles maintained by field offices etc,
So far as Secretariat is concerned,
adherence to these instructions
should be watched by the concerned
Financial Advisers who will fix the
quarterly ceiling for each vehicle,
cases of excess consumption being
reported to the Secretary of the
Ministry/Department and Secretary
(expenditure) of this Ministry, As re-
gards vehicles maintained by at-
tached and subordinate offices,
Heads of Departments shall take

effective steps to restrict the use of
vehicles under their control so as
to achieve the target. Cases of ex-
cess consumption should be reported
to the Secretary of the Ministry/
Department and Financial Adviser
concerned.

(ii) The maximum limit of 9060
litres per quarter prescrived in this
Ministry’s Circular No. :5(7)——-E.II
(A)/73, dated 19.10,1973 (re-circula-
ted vide Circular No. F.5(7)-EI1(A)/
73, dated 7.5.1977) will be 750
litres per quarter from the date of
issue of this O.M. This limit will
cover all the cars that may be used
by Ministers and their personal
staff on different occasions.

(iii) No new staff cars should be
purchased excent in the case of new
organisations ‘which mav be set up
in future, In such cases, the pur-
chase should have the approval of
Secretary (Expenditure) of  this
Ministry and the question of meet-
ing the requirements with three-
wheeler vehicles instead of staff
cars should be examined specially
as laid down in para 2(iv)(ii) of
this Ministry’s O.M. No. F.14(4)—E
(Coord)/77, dated 27.5.1977,

(iv) When a Staff car becomes
due for replacement, the question
eof purchasing a three-wheeler vehi-
cle as indicated in the preceding
paragraph should be examined, The
decision whether a staff car can be
replaced by three-wheeler should
be taken at Secretary’s level before
sending the proposal for replacement
to the Finance Ministry for appro=
val. )

(v) Financial Advisers attached
to Ministries may immediately un-
dertake a review of the strength of
the staff cars and other vehicles in-
cluding operational wvehicles main-
tained by  Ministries/Departments
and their attached and :ubordinate
offices with a view to exploring the
possibility of reducing the number
of vehicles by at least 10 per cent.
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(vi) where the practice of picking
up of employeeg going to duty or
dropping them back aifter duty
exists, the Secretary of the admi-
nistrative Ministry may immediately
review the system and decide whe-
ther it should continue,

(vii) The staff cars should be used
jointly by officers in connection
with official journeys instead of
their travelling individually in se-
parate cars,

(viii) There should be a complete
ban on the parking of Government
cars in the residences of officers or
drivers,

(ix) Dead mileage should be re-
duced to the maximum extent pos-
sible by parking Government cars
in closed garages in the office buil-
dings or the nearby buildings,
Where there are no closed garages
immediate steps should be taken in
consultation with the Ministry of
Works and Housing to hava closed
garages constructed to achieve this
purpose. In this connection atten-
tion is invited to this Minisiry's
O.M. No. F 3(6)'—~E,II(AV73, dated
20-8-1976.

(x) The use of staff cars for non-
duty journeys even c¢n payment
basis should be discontinued with
Immediate effect.

Strike in Bombay Textile mills.

3415, SHRT B. V, DESAI:
DR. VASANT KUMAR PAN-
DIT:

SHRI G. NARSIMIIA
REDDY -

Will the Minister of COMMERCE
be pleased to state:

(a) whether the eleven month old
Bombay Textile strike has badly rat-
tled the industry 'with the production
loss now surging to over Rs, 1000
crore;

(b) whher it is a fact that Gevern-
ment are considering to shift the tex-
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tile mills from Bombay to various
other States so that the situation is
saved;

(c) if so, what are the areas that are
being considered for shifting; and

(d) to what extent this shifting will
be helpful for the Textile Industry to
grow?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
The Bombay cotton textile mill indus-
try has been adversely affected by the
strike,

(b) Government of India is not con=
sidering any proposal to shift textile
mills from Bombay to other States.

(c) and (d). Do not arise,

Report on Stocking/Collecting of In-
flamable Materials' in Delhi Canton-
ment

3416, PROF. AJIT KUMAR
MEHTA: Will the Minister of DE~
FENCE be pleased to state:

(a) has the sub-committee constitu-
ted to frame the bye-laws on the
pattern of M.C.D, for regulating sto-
cking/collecting of inflamable mate-
rials in Delhi Cantonment submitted
its report:

(b) if so, what are the deteils there-
of and have the recommendations
been implemented;

(c) if not, the reasons for the inordi-
nate del~ and steps taken to expedite
the subm -sion of the same; and

(d) will a copy thereof bhe laid on
the Table »f the House, if not, the
reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR'I K.
P. SINGH DEO): (a) No, Sir,

(b) Does not arise in view of (a)
above,

(¢) The Sub-Committee did not
meet to frame the bye-laws in spite of
repeated invitations from the Canton-
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ment Executive Officer and direction
from the Cantonmet Board. How-
ever, the Cantonment Executive Offi~
cer has again requested the chairman
of the sub-committee on 22nd Febru-
ary 1983 to fix a date and time for
holding a meeting. -

(d) Does not arise in view of (a) above,

Increase in personal assets of Minis-
ter during the tenure of their
Ministership

3417. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state;

(a) whether there is yecar to year
assessment of assets of Cabinet Min-
isters and Chief Ministers after as-

suming their offices; if so, result of
that -

(b) whether there is any general
increase in their personal assets

while in office during the past three
years; and

(c) if so, facts in details ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (c)
Returns of net wealth, after taking
into account statutory exemptions, on
which  wealth-tax assessments are
made year to year, is an index for
ascertaining general increase in the
assets. The assessment year 1982-83
is in vogue. Therefore, information
will have to be gathered with iefe-
rence to assessments made for the
assessment years 1979-80, 1980-81 and
1981-82. Since the members in the
present Union cabinet have not held
office continuously during the past
three years reply in regard to their
wealth-tax assessment does not arise.
Information in regard to the wealth-
tax assessments of Chief Ministers
who held office today and who have
been holding that office continuously
for the period relevant to assessment
years 1979-80, 1980-81 and 1981-82
will be collected and laid on the
Table of the House.

Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers

Embezzlement and Misappropriation
by cashier of Delhi cantonment hoard"

3418. SHRI HRISH KUMAR GANG-
WAR : Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that en-
bezzlement and misappropriation to
the tune of thousands of rupees have
been detected during an in-housing
investigation on an embezzlement case-
involving the cashier of the ™Delhi
Cantonment Board;

(b) if so, what
thereof alongwith details of
taken in the matter; and

are the details
action

(c) to what extent is the control-
ling officer responsible for these ems
bezzlements; and will the latest posi=
tion with regard to the first embez-
zlement case be made known ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) to (¢). On
15th May, 1982, the Tax Superinten-
dent of the Cantonment Board, Delhi
reported to the Cantonment Executive
Officer that a resident of the Canton-
ment M/s Charan Singh Nahar Singh.
when asked by the Tax Inspector of
the Cantonment Board to clear his
tax dues, produced a photostat copy
of a receipt issued to him hHearing
No. 643352 in payment of Rs. 1,099.50.
The counterfoil of the receipt also
indicated this payment. However,
actually a sum of Rs. 15/- only was
found to be credited to the Canton-
ment Fund account by the cashier
against the above receipt in the mame
of one Captain S. C. Sharma.

2. The Delhi Cantonment Board
under resolution No. 27 of 25th May
1982, appointed a committee to en-
quire into the matter. It also decid-
ed to suspend the cashier. The Com-
mittee in its preliminary report stated
that the cashier had misappropriated
Rs. 1,084.50 and had wrongly credited
Rs. 15/- in favour of one Capt. S. C.
Sharma. In a separate report, the
Chairman of the Committee had found
certain other irregularities in the ae¢-.
counts of the Board,
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3. Both these reports were consi-
dered by the Board which decided to
refer a case of embezzlement to the
Policee. An FIR has been lodged.
Separately, the matter has been refer-
red to the General Officer Command-
ing-in-Chjef, Western Command, Simla
for necessary action under the Can-
tonment Accounts Code 1924.

4, The Cantonment Executive Offi-
cer, Delhi Cantonment Board made a
separate probe into the accounts of
the Board. In November 1982, he
reported to the Finance Committee of
the Board that the Cashier had mis-
appropriated/embezzled a sum of Rs.
38,561.50 of the Board’s money which
came into his custody during the
‘performance of his duties by making
late/short deposits. The Cantonment
Executive Officer further reported
that subsequent to the detection of
this embezzlement, an amount of
Rs. 37,539.86 was credited on several
dates after 18th May, 1982 into the
‘Board’s accounts in the Delhi Canton-
ment Branch of the State Bank of
India. The Bank has been asked to
furnish full details of these deposits.

5. After consideration of the report
of the Cantonment Executive Officer
and of the Committee, the Board has
chargesheeted the cashier on 15th Feb-
ruary, 1983.

6. Under rules, the General-Officer
Commanding-in-Chief shall, if neces-
sary, after receiving a report of loss
of money of a Board, order an en-
quiry by a Committee comprising an
officer of the Defence Lands and Can-
tonment Service and two other offi
cers nominated by him. The Board
have not yet forwarded the report of
the Cantonment Executive Officer’s
preliminary investigation to the GOC-
in-C, Western, Command, Simla. The
«extent to which the Controlling Officer
is responsible for these embezzlement
cannot be stated at this stage as the
‘matter is yet to be enquired into by
the GOC-In-C, Western Command,
Simla,
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Multi-storey Hotel in vicinity of
Palam Aairport

3419. SHRI HARISH KUMAR
GANGWAR :- Wil] the Minister of
DEFENCE be pleased to refer to the
Unstarred Question Nos. 1517 and
1064 replied on 16th July and 8th
October, 1982 regarding multi-storey
hotel in the vicinity of Palam Air-port
and state :

(a) 1s it a fact that whereas a
licence to run a restaurant in Mehram
Nagar village hag been given, no such
licence has been given to run a guest-
house;

(b) if so, how is the guest-house
running unauthorisedly and will cop-
ies of the licences issued for the
running of the restaurant and guest
house he laid on the Table of the
House;

(c) what js the position with regard
to the progress made in the demoli-
tion of the wunauthorised structure;
and

(d) whether the guest-house has
added some more storeys to the un-
authorised construction ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) to (d) A licence
to an applicant namely M/s, “Aijrport
Restaurant and Guest House” situat-
ed in Mehram Nagar, Delhi Canton-
ment was issued by Delhi Cantonment
Board as vendor of cooked meal sub-
ject to the conditions attached. A
copy of the licence is at Appendix
‘A’. The conditions referred to in the
licence are at Appendix ‘B. The
licence was granted under Section 210 of
the Cantonments  Act, 1924, The
Act has no provision for granting a
licence to run a guest house and,
therefore, issue of granting such a
licence by Cantonment Board, Delhi
does not arise.

2. For the unauthorised construc-
tions which were noticed by Delhi
Cantonment Board, notices for demo-
lition were served on the party as
prescribed under the Cantonments
Act, 1924. The party, however have
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preferred appeals against the order
of demolition issued by the Canton-
ment Board to the appellate authority,
The appeals are pending with the ap-
pellate authority.

3. No further unauthorised cons-
tructions besides those for which the
notices for demolition were served,
have been noticed.

ANNEXURE—A

ANNEXURE ‘A’ REFERRED TO IN
REPLY TO UNSTARRED QUESTION
NO. 3419 ANSWERED ON 18-3-1983.

LICENCE

Trade Licence under Section 210 of
Cantonment Act, 1924
9(I1 of 1924)
Book No. 2 Licence No. 166
DELHI CANTONMENT BOARD
LICENCE FOR 1981-82

The Cantonment Board, Delhi Can-
tonment hereby grants to M/s. Air
Port Restaurant and Guest House
resident of Mehram Nagar Delhi
Cantt. (Prop. Rajinder Kumar Jain)
this Liecence to use premises No.
VIII/149 gituated in the Delhi Canton-
ment as vendor of Cooked Meal sub-
ject to the conditiong attached.

This Licence commences on 19th day
of July 1981, and continues in force
until the 31st day of March 1982,
both dates inclusive,

Signed for and on behalf of the
Cantonment Board Delhi Cantonment.

Sd/- G. S. Sohal

Cantonment Executive Officer
Delhi Cantonment

> Dated 21-8-1981
v
Note ; That Licence is not transferable.

—

APENDIZ—B

Hotels, Restaurants, Langars and
Tandurs

Conditions subject to which this
licence is granted under Section 210
(I) (i) Cantonments Act 1924.

Authority :— Government of India,
Defence Department Notification NoO.
630, dated 19-4-1941.

(1) The licence shall keep his pre-
mises in a clean and sanitary condi-
tion.

(2) Flour and other articles of food
and rink shall be of the best quality,
fit for human consumption, kept in
clean receptacles and covered with a
clean cover.

(3) The refreshment room whole
building, out-houses, cooking utensils
and other articles shall be kept in a
clean and sanitary condition and
white washed at least twice a year.

(4) No person suffering from infec-
tious or contagious disease or from
open source shall be engaged.

(5) Any article found wunfit for
human consumption ghall be seized
and disposed of as the Assistant
Health Officer or Executive Officer
may direct.

(6) In no case the licence of restau-
rant etc. for Indians shall be allowed
to serve cooked becon, pork or beaf;

(7) The articles of food and drink
shall be obtained from the persons
licensed by the Board and water
from the water only,

(8) All articles for food and drink
shall be kept in fly-proof Almirahs
and kitchens, and dining rooms
shall have doors and windows fitted
with fly-proof wire gauze.

(9) The licensee shall employ as
many servants as required by him
but names of all such servants shall
be reported to the Executive Officer
who shall enter their names in the
licence. Changes in the names of
servants shall alsp be reported to the
Executive Officer.
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10. All the persons working at the
hotels, restaurants etc. shall if and
when required, be medically examin=
ed vaccinated or inoculated by the
medical authorities. They shall at
all times wear an apron of a pattern
approved by the Assistant Health
Officer,

(11) No charpoys, dirty clothes, or
clothes shall bhe kept inside the shops
hotel or restaurant etc. nor shall any
person dwell, sleep or smoke therein,
nor use it for any purpose other than
for a Hotel or Restaurant etc,

(12) Adulterated articles of food
and drink shall not be allowed for
sale. Such articles if found on

licensee’s premises shall immediately
be destroyed by the order of the As-
istant Health Officer or the Executive
Officer at the cost of the licence.

(13) No liquor shall be sold, used
or permitted to be used within the
premises,

(14) This licence shall be properly
framed and hungup at a conspicuous
place in the shop always visible for
inspection, It shall he produced on
demand to the Executive Officer, or
the Assistant Health Officer.

PENALTY

(15) If the licensee commits a
breach of any of the foregoing condi-
tions, he shall, on conviction by a
Magistrate be punishable with fine
which may extend to Rs. 100-00 and
in case of continuing breach, or
failure, with a further fine which may
extend to Rs. 20.00 for every day
after the first during which such
breach or failure continues.

Notes—These conditions are liable to
change without notice to the
licencsee at any time by the
Board.

Sd/-
(G, S. Sohal)

Executive Officer
Delhi Cantt.
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Reservation and Promotion for SC/ST
Candidates

3420. SHRI BABU RAO PARANJ-
PE . Will the Minister of FINANCE
be pleased to state the action taken
by him on the memorandum signed by
22 Members of Parliament about non-
implementation of the reservation
and promotion policy for SC/ST can-
didates in General Insurance Corpor-
ation of India,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The
General Insurance Corporation is al-
ready implementing the general policy
with regard to reservation in recruit-
ment and promotion in favour of
Scheduled Caste/Scheduled Tribe can-
didates. The Hon’ble Members of
Parliament addressed a memorandum
to the Finance Minister in which a
request was made for certain conces-
sions to SC/ST candidates. The GIC
has considered these in the light of
the overal] Government policy and
their own organisational requirements.
The Corporation and Government
have also s2nt veplies explaining the
position to the Hon'ble Member.

Impact of Import Policy of Government
of India on Farmers of Kerala

3421. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
COMMERCE he pleased to state:

(a) whether it is a fact that the im-
port policy of Government of India
in regard to agricultural produces of
Kerala is adversely affecting the far-
mers of Kerala and its agricultural
economy; and

(by if so, the reason for not review-
ing the import policy by the Central
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Government have no such information.

(b) Does not arise.
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Conversion of Kerala’s Kuftanad Rice-
Bowl info Rubber Plantation

3422. SHRI HARIKESH BAHADUR:
Will the Minister of COMMERCE be
» Dleased to state:

(a) whether Government are aware
of the serious controversy surrounding
the poposal of the Rubber Board to
convert Kerala’s Kuttanad rice-bowl
into Ruber Plantation (“India today”
dated 15-2-83); and

(b) whether Government are aware
that apart from creating unemploy-
ment, this step will make Kerala even
more dependent on rice from outside
sources?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
*MATI RAM DULARI SINHA): (a)
The Rubber Board has not proposed
conversion of Kerala’s Kuttanad rice-
bowl into Rubber Plantation.

(b) Does not arise.
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Extension of Centra] Excise Law to
Sikkim

3424. DR. KRUPASINDHU BHOI:
will the Minister . of FINANCE be
pleased to state:

(a) whether Central Excise duty has
now been levied on goods manufactur-
ed in Sikkim to bring it at part with
other States; and

(b) how far this law would go to
meet the expenditure of the . State
through its own resources?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) Yes, Sir.

(b) A portion of the Union Excise
Duties collected from the manufactur-
ing units in the country located in the
various States is payable to each State
according to the recommendations of
the Seventh Finance Commission. So
far, since Union Excise Duties were
not leviable in Sikkim, +no share of
such duties was payable to the State
in terms of the recommendations of
the Finance Commission. However,
since the Act has been extended to
Sikkim with effect from 1-2-83, such
amount as is due, as per the recom-
mendations of the Finance Commis-
sion, will become payable to that State.

Review of Exemptions to Multinational
Companies ynder Fera

3425. SHRI R. N. RAKESH: Will the
Minister of FINANCE be pleased to
state whether Government propose to
review recent policies and decisions
aimed at giving unjustified exemptions
to multi-national companies under
FERA (Economic Times—5-2-1983)?

. THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Ne
exemption has been granted to any
drug company from the operation of
the FERA Guidelines, = Necessary . di-
rectives have been issued to Pfizer,
Johnson & Johnson, Cynamid and’ E.
Merck. -As provided in the Act, an
opportunity has to be given to the
concerned company to make represen-
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tations before final directives can be
issued. Accordingly representations
have been received and these are
under examination.

Export of Mica to Poland

3426. SHRI ARVIND NETAM: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that a trade
team from Poland has recently visited
India for export of mica to that coun-
try;

(b) if so, the names of the leader
and other members of Polish delega-
tion who visited India, names of places
visited by them, discussions held with
Indian counterparts and outcome
thereof;

(c) what will be the mode of pay-
ment, viz., it will be in Indian rupee or
in foreign exchange; and

(d) the quantity of mica to be ex-
ported to Poland and the time by
which the supply is expected to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) (a),
(b) and (d). A trade delegation from
Poland, consisting of Mr. Henry Kulka
and Mrs. L. Kalusika, visited Calcutta
in January ’'83 to negotiate with Mica
Trading Corporation of India for sup-
ply of mica to Poland. A contract
was signed for supply of 662 tonnes of
mica valued at Rs. 156 lakhs to be
shipped by June, 1983.

(c) The payment will be made in
non-convertible Indian rupees,

Under Capacity Production in Public
Undertakings

3427. SHRI BHOGENDRA JHA: will
the Minister of FINANCE be pleased
to state which of the industries in'!'
the public sector _are compelled to
resort to under capacity production due
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to power cuts or failures and which of
them have sought or got captive power
stations to ensure full capacity pro-
duction?

» THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQ): Attention of
the Hon'ble Member is invited to the
groupwise analysis of performance of
Public Sector manufacturing enterpri-
ses at pages 207-215 of Public Enter-
prises Survey, Vol. I, placed on the
Table of the House on 25th February
1983, which covers inter alia informa-
tion on under utilisation of capacity
on account of power shortages and fai-
lures and the steps taken by Govern-

. ment inclusive of investment in pro-

viding captive power plant facilities.

Charter of demands presented by jute
Corporation of India Assam Employees’
Union, Gauhati.

3428. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Jute Corporation of
India Assam  Employees’ Union,
Gauhati have presented their charter
of demands in September, 1982;

(b) if so, what are the demands
made by the Employees’ Union; and

(c) what action has been taken by
Government on their demands ?

THE MINISTER OF STATE IN THE

‘MINIS'I'RY OF COMMERCE (SHRI-

MATI RAM DULARI SNIHA): (a)
, Yes, Sir,

(b) and (c) A statement is attached.

Statement

The demands of the Jute Corporation

of India Assam Employees’ Union are,
in brief, as under :—

(i) that no employee of the Corpor-
ation should be placed under suspen-
ign without preliminary enquiry ;

(ii) that the quota of 20 per cent
for limited competition test be reduc-

ed to 10 per cent in the recruitment of
employees;

(iii) that except Head Office in Cal-
cutta, all other Offices of the Corpora=
tion be declared as field offices;

(iv) that zonal offices be shifted to
concerned States;

(v) that casual employees who have
rendered 2 years of continuous ser-
vice should be regularised as W.C.P.;

(vi) that house rent should be rais-
ed to 20 per cent in field;

(vii) that there should be no inde-
pendent sub-centres;

(viii) that purchase centres should
be opened at Kharupetia, Tazpur and
Nagarbera; and

(ix) that Management arrange for
compulsory Police protection for the
employees attending the hat purchases.

2. The Assam Employees’ union of
JCI is not a recognised Union. Only

‘the recognised Union, representing the

members of the staff on all India
basis, is the sole bargaining agent in
respect of any collective or common
issues concerning staff members, How-
ever, most of the issues raised by the
Assam Employees Union have already
been decided and acted upon by the
JCI management and in respect of un-
attended issues, the Board of Manage-
ment of the JCI will take a view,
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Recruitment in MMTC office Goa

3431, SHRI EDUARDO FALEIRO:
Will the Minister of COMMERCE be
pleased to state :

(a) what steps the Mines and Mine-
rals Trading Corporation (MMTC) has
taken to recruit local candidates for
their office and other operations in
Goa;

(b) whether M.M.T.C., is aware of
the need to provide housing facilities
to its employees in Goa in view of
acute shortage of housing in that ter-
ritory;

(c) i! so, steps taken in this regard;
and

(d) reasons for employing candi-
dates from outside the Territory even
for clerical and other lesser paid job ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) and
{d). All postg in MMTC’s Office in Goa,
with pay scales whose maximum does
not exceed Rs 800/-, are being filled
from amongst the candidates sponsored
by the ocal Employment Excharnge.

(b) There is shortage of housing in
Goa,

(c) Three acres of land have been
acquired on 5-7-1980 for construction
of 72 staff quarters for different cate-
gories of MMTC’s employees. CPWD
has floated tenders for construction of
36 quarters In the first phase.
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Raising of credit by ICICI in Euro-
Currency Market

3432, SHRI BHEEKHABHAI:. will
the Mirister of FINANCE be pleased to
state ;

(a) whether the Industrial Credit
and Investment Corporation of India
intends to raise resources eauivalent
to $ 50 Million in the Euro-Currency
Market;

(b) 1f so, the agencies through
which such credit is proposed to bpe
raised;

(c) whether Llyods Bank Interna-
tional and State Bank of India will act
as Head Manager and Co-Lead Mana-
ger, respectively; and

(d) wrhether the World Bank has
allowed ICICI to raise the credit from
the international market ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) and (c). The Lloyds Bank Inter-
nationa] have been awarded the man-
date with the State Bank of India and
four others as Co-lead Managers.

(d) The approval of the World
Bank is not required. However, the
14th line of credit for ICICI amounting
to $ 150 million extended by the World
Bank in October 1981 envisaged that
an equal amount would be raised by
ICICI commercially.

Income tax rebate on donations made
to national children's Board

3433. SHRI K. MALLANNA: Wwill
the Minister of FINANCE be pleased
to state whether Government have
made any scheme for full income-tax
rebate on all donations made to the
National Children’s Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): By virtue of,p
sub-clause  (iiib) inserted by the
Finance Act, 1982 in section 80G of the
Income Tax Act, 1961, w.e.f. 1-4-83 all

-
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donations made to the National Child-
ren’s Fund qualify for deduction at
the rate of 50 per cent without any
ceiling, :

Decision of LMLF. on India’s Third
Drawal

3435. SHRI P. M. SAYEED: Wil] the
Minister of FINANCE be pleased to
state:

(a) whether the International Mone-
tary Fund has already taken a deci-
sicn on India’s third drawal of 600
million SDRs of the current year;

(b) if so, when the final decision in
this regard was taken;

(¢) whether the decision was to be
taken in January 1983 but was taken
only in February 1983; and

(d) if so, to what extent the 1dan
has been provided?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

E]

(b) The decision was taken on

February 18, 1983.

(¢) and (d). Purchaseg during the
second year were phased as follows:
SDR 600 million after the approval
of the Programme by the Fund; a fur-
ther SDR 300 million after October 9,
1982; a further SDR 600 million after
January 29, 1983 and a further SDR
300 million after April 29, 1983, The
three tranches of purchases under the
programme were made as follows:

Date of purchese Amount
(in mil'ion
SDRs)
July 14,1982 . .. . . 6oo
November 4, 1982 . ‘ " 300
February 24, 1983 . . i 600

‘Branches of Bank of India in Sihore
District of Madhya Pradesh

3436. SHRI PRATAP BHANU
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) how many branches of Bank of
India are working in Sihore District of
Madhya Pradesh;

(b) what is the performance 0f
different branches of this Bank under
the Integrated Rural Development Pro-
grammes and in regard to small scale
industries financing during 1981-82
and 1982-83 so far;

(c) how many IRDP financing cases
were received under various schemes
during the last two years and whnat
was the actual sanction and disburse-
ment done by each branch during the
above time; and

(d) branch-wise details of the IRDP
proposals and their progress ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (d).
Bank of India is reported to have 11
branches in Sihore district of Madhya
Pradesh. Since the format devised by
the Reserve Bank for reporting by
bank branches to block development
officers, the number of applications
received, sanctioned returned/rejected
and subsidy received etc. is meant for
coordination of activities at the
ground level, the data, except for the
number of beneficiaries assisted and
amount disbursed are not consolidated.
However, efforts are being made to
collect the desired information from the
Bank’s branches and to the extent
available will be laid on the Table of
the House.

Repayment of loans and Advances
takrn from public sector Banks by
individuals and private Limited
Company Directors

3437. SHRIMATI PRAMILA ™DAN-
DAVATE: Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that a large-
number of individuals/private limited
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company Directorg belonging to mono-
poly and big business houses have
failed to repay loans and advances
taken from public sector banks in
spite of repeated reminderg in the last
three years; and

(b) if so, the details regarding the
amount of loans and the recovery pro-
cedures started or are in process in
between 1978—1982 by the following
nationalised banks: viz. (1) State
Bank of Bikaner and Jaipur, (2) State
Bank of Hyderabad, (3) Bank of
Baroda, (4) Central Bank of India,
(5) Indian Overseas Bank; and (6)
United Commercial Bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) As
per the information furnished by the
Reserve Bank of India, it is not a fact
that a large number of individuals
and directors of private limited com-
panies belonging to monopoly and big
business houses have failed to repay
loans and advances taken in their indi-
vidual capacity from various public
sector banks,

(b) Does not arise. Further, in ac-
cordance with the practices and usages
customary among the bankers and also
in conformity with the provisions of
the statutes governing the public sec-
tor banks, information relating to in-
dividual constituents of the banks can-
not be divulged.

Incentives to textiles Mills

3438. SHRI NIREN GHOSH: Wwill
the Minister of COMMERCE be oleas-
ed to state;

(a) whether Government are Ero-
posing to give certain incentives to
textile mills for gearing up the pace
of modernisation and connected mat-
ters;

(b) if so, the details of the said in-
centives; and

(c) names of the mills which are
going to receive these incentives ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
to (c). The soft loans scheme, which is
already operational, is meant to assist
in modernisation. The industry cir«
cles do make suggestions from time to
time, which are considered on merits,
consistent with the Textile Policy in
force.

Indian Trade Exhibitions in Britain

3439. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of COM-~
MERCE be pleased to state :

(a) whether it is a fact that the
contractors for clearing and ware-
housing for the Indian Trade Exhibi-~
tiong in Britain were paid in Sterling
during the year 1982;

(b) whether it is also a fact that
some contractors/agents were forced
to agree to accept the payments in
Indian currency; and

(c) if so, what are the details Lhere-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.

(b) No, Sir.

(c¢) Does not arise.

Development of Vijayawada as
Tourist Centre

3440. SHRIMATI VIDYA CHENNU-
PATI. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government are aware
that Vijayawada in Andhra Pradesh
has many places of tourist interest
around- it like Krishna River and
Gandhi Hill, Durga Temple etc;

(b) whether it is proposed to deve-
lop it as a place of tourist interest

with Central assistance ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b). In keep-
ing with the policy to develop tourism
on the basis of Travel Circuits concept,
three Travel Circuits been identified in
Andhra Pradesh in consultation with
the State Government for development
. of facilities in an integrated manner.
Vijayawada has been included in
Travel Circuit No. 2 which consists of
Hyderabad Medak-Hyderabad-Bhongir-
Yadagirikutta Warangal Ramappa-Pa-
khal (Lake and Ethunagaram Wildlife
Sanctuary)—Warangal-Amravati (Chi-
rala) — Vijayawada-Suryapet-Hydera-
bad.

The Central Department of Tourism
is publicising Vijayawada as a tourist
centre in various brochures including
Right Place Tourism Map and Andhra
Pradesh Folder. Besides the State
Government and private sector are
also expected to make their contribu-
tion in developing tourist infrastruc-
ture,

Offices set up by Public Sector
undertakings in foreign countries

3441. SHRI R. P. GAEKWAD : Will
the Minister of FINANCE be pleased
to state:

(a) the names of the public sector
undertakings which have set up offices
abroad and their details;

(b) whether it is proposed to evalu-
ate usefulness of these offices; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): ¢(a) to (¢). In-
formation available in regard to the
important foreign offices maintained
by public enterprises is given in the
Annexure. The operations of some of
these enterprises like Air India and
State Trading Corporation are mainly
international. Some of the construc-
tion and consultancy organisatlions
have offices in countries where they
have secured major projects, These
offices are generally closed on compie-
tion of rpojects undertaking there, ex-
cept where there is a likelihood of

further business.

Government have initiated a review
of the need for these foreign offices in
order to evaluate their utility and the
scope for rationalising their use so as
to effect maximum economies through
retrenchment of surplus staff, closure
etc. Possibilitiegs of combining these
offices so as to serve more than cne
organisation are also being examined.

Statement
Important Foreign Offices of Public Enterprises

Name of the Company

Main Foreign Offices

—_—

1. Air India (On-line Gity Offices)

Australia : Porth, Sydney b
S.E. Asia : Kuala Lumpu:, Singapore.

Far East : Bangkok, Hongkong, Oszke,
Tokyo, Dhaka

Europe : Amsterdam, Frankfurt, Geneva,
Rome

U.K. : Birmingham, London
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Name of the Company

Main Foreign Officers

2. State Trading Corporztion (Some of these
offices look after the work of subsidizrics also)

3. Shipping Corporation of India
4. Minerals & Metals Trading Gorporation

5. Handicrafts and Handlooms Exports
Corporation

6. Electronics Trade and Technology
Development Corporation.

7. Gomputer Mzintenance Gorporation
8. Bharat Electronics Ltd.

9. Mazagon Dock Ltd.

10. Hindustzan Aerorauntics Litd.

11. Indian Duiry CGorporation

12.  Notional Buildings Gonstruction Gorporation

13. Engincers India Limited

U.S.A. & Gunada : New York, Montrezal,

Gulf: Abn Dhabi, Bagdad, Bchrain,
Dhahran, Dohz, Dub~i, Jedd2h, Kuwait,
M=scot, Rasalkhay, Shexjeh,

Africa : Accra, Addis Abbabz, Aden,
Dare-es-Salem, Herare, Logos, Luscke,
Neirobi, Seycheles, Mauritivs,

U.S.S.R. : Moscow.

Levder, Poyis, Fres M, o Ba s o N et
cow, Budapest, New York, Neinebi. Z m-
bz bzwe, Kuwait, Jeddzh, Bogdad, Singa-
pore, Hongkong, Tokyo, Sydr ey, Dheke,
Colombo.

London and Mombzsa (Kerye)

Tokyo

New York, Paris, Hamburg, Tokyo,
Nairobi. 4

Los Angeles, Warsaw, Moscow

New York

New York, Begdad.

Glesgow, Kicl, Moscow, Honsten
Lorden, Moscow

Brusscls

Begdrd, Tripoli

London, Tokyo, Algies

S.T.C. Building Construction Contract
given to Engineers India Limited.

3442. SHRI G, S. NIHAL SINGH-
WALA: Will the Minister of COM-
MERCE be pleased to state:

®

(a) whether it is a fact that State
Trading Corporation of India has
awarded the work of construction of
its office building to M/s, Engineers
India Limited who are acting as con-
sultants;

(b) whether the remuneration pay-
able to EIL is Rs, 1.25 lakhs per month
and in spite of this huge amount be-

ing paid to EIL, the wnrogress of ‘work
at STC Office Complex is very slow
and also EIL has deployed only two
or three engineers at STC sile;

(c) whether the project involving
crores of rupees is headed by a Chief
Administration Manager, who is a
non-technical person; and

(d) whether STC is also paying 4
per cent of the total cost of the project
to architects?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): "(a) -
EIL has been appointed as (Consultants



245 Written Answers PHALGUNA 27, 1904 (SAKA) Written Answers 246

for Project Management, Procurement
Services (other than steel and cement)
and Construction Management  for
STC’s office buflding.

(b) and (d). EIL’s fee is governed by
the total cost of the project and is
limiteq to 5 per cent of the value of
the project for a period of 36 months
subject to a minimum of Rs, 1.25 lakhs
per month.

The progress of the work seems to
have picked up after the appointment
of this Consuitant,

The three engineers p.sted by EIL
at STC’s building site are concerned
exclusively with the activity of cons-
truction supervision, Their number
will increase further as and when re-
quired depending upon the workload.
In addition, EIL is providing, through
corporate set-up, other services of
tender cell, procurement, planning,
scheduling and monitoring etc,

(¢) The Chief Administration
Manager is supported by qualified
technical personnel and his ‘work is
controlled /reviewed by the Building
Committee of the STC.

LAF. Plane Accidents

3443, PROF. AJIT KUMAR
MEHTA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether many accidenis of I.AF,
planes have taken pace since 1982 in-
volving loss of aircraft and personnel;

(b) is it also a fact that apart from
the reasons assigned to the accidents
other pertinent reasons are tension
in the mind of pilots due to inferior
salary and dearth of promotional ave-
nues in comparison to his counter-
parts, in the Indian Airlines and lack
of rigorous training of the pilots;

(c) is it also a fact that the Defence
Ministry has drastically reduced its
expenditure on, training and more
than half of the accidents involved

pilots with two to five years of train-
ing; and :

(d) if so, the action taken by Go-
vernment to eliminate these?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(d). Some accidents involving loss of
life and aircraft have taken place dur-
ing 1982-83,

2. Terms and conditions of service
in I.AF, are not a factor contributing
to aircraft accidents. Within the
constraints of resources, Government
have been reviewing service condilions
of members of the armed forces from
time to time with g view to improve
them, It is, however, not appropriate
to compare service conditions of com-
mercial pilots with those I.AF. who
are members of the armed forces.

3. There has not been any reduction
in expenditure on training and the
training programmes are being strictly
followed. However, steps are yuder-
way to review the scope and content
of the training pattern with a view to
make it more effective, The possibili~
ty of minimising accidents due to bird
strikes through control of bird popu-
lation around airfields is also being
explored,

4. It is not correct that more than
half of the accidents involved pilots
with 2 to 5 years of training,

Arrest of Business Tycoons for Un-
authorised Foreign Exchange
Transactions

3444, SHRI K. LAKKAPA
SHRI GULSHER AHMED:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that three
business tycoons were recently arres-
fed in Bombay by the Enforcement
Directorate for alleged unouthorised
foreign exchange tranactions tolalling
about Rs, 2 crores as reported in the
‘Hindustan Times’ dated 20 February,
1983 and if so, full details thereof;
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(b) what is the modus operandi
adopted by them to violate foreign
exchange regulations;

(¢) who are
road;

their accomplices ab=

(d) what measures are being adopt-
ed to plug such clandestine violations;
and

(e) action proposed against the per-
sons arrested?

THE MNISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (e). The officers of the Enforcement
Directorate (Foreign Exchange Re-
gulation Act), at Bombay, arrested
three businessmen, on 19,2.1983, for
alleged unauthorised foreign exchange
transactions. The three persons
were released on bail of Re, 3 lakhs
each by the Metropolitan Magistrate.
The bail amount has been subsequen-
tly increased to Rs, 5 lakhs each by the
Chief Metropolitan Magistrate Ear-
lier, the premises of the three persons
had been searched on 17.2.83 result-
ing in seizure of some documents. The
exact modus operandi in the matter
and the particulars of the accomp-
lice(s) abroad, if any, will be known
and appropriate action will be taken
on completion of the scrutiny of the
seized documents and further investi-
gations, In the interest of cifective in-
vestigation, it is not expedient to dis-
close further details at this stage,

Alleged Fraud in Traders Bank

3445. SHRI D, M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA :
SHRI RAJESH KUMAR

SINGH:
SHRI CHHOTEY SINGH
YADAV:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the news item
captioned “Huge fraud in bank sup~
pressed’ regarding alleged fraudulent
transactions to the tune of Rs, 1.5
crores in the non-nationalised Traders
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Bank, as per report in the ‘Indian Ex-
press’ dated 24 February, 1983;

(b) details of other banks or per-
sons who are involved in the fraud;

(c) whether the CBI and Income
Tax authorities have also furnished
their report in this regard; and

(d) if so, the details thereof and
action contemglated by Government
against the offenders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) to
(d), Government is aware of the news
item which appeared in the Delhi
edition of ‘Indian Express’ dated 24.2.83
under the heading “huge fraud in
banks suppressed”. The news item
refers to alleged frauds in. payment of
truck advances by the Jullundur
branches of five banks namely Tra-
ders Bank Ltd., Lakshmi Commercial
Bank Ltd, (both in private sector) and
New Bank of India, Punjab and Sind
Bank and State Bank of India. It
also refers to irregularities in some
other branches of Traders Bank Ltd,
and makes certain gallegations aguinst
the Reserve Bank of India officers on
the Board of the Bank.

The Central Bureau of Investiga-
tion has reported that it had register-
ed seven cases against a Transport
Company at Jullundur and Branch
Managers of State Bank of India,
Punjap and Sind Bank ang New
Bank of India at Jullundur in connec-
tion with allegationg relating to finan-
cing of sale of certain trucks to per-
sons all of whom are alleged to be
fictitious and non-existent, The Cen-
tral Bureau of Investigation had not
registered any case in respect of tran-
sactions relating to Traders Bank
Ltd., or Lakshmi Commercial Bank
Ltd. at Jullundur. CBI has recently
reported that out of seven cases re~
gistered, it has fianlised one case
relating to the New Bank of India
and it has suggested departmental
action against one of the officers of
the bank. This is under examination
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in the bank, The investigation by Cen-
tral Board of Direct Taxes itto this
matter is not yet over,

As regards Traders Bank Ltd., the
Qdank has in a letter to Reserve Bank
of India given justification for  the
advances made by its Jullundur
Branch for trucks and has contended
that these were neither fraudulent
nor fictitious, However, RBI has car-
ried out detailed investigations into
complaintg against some other bran-
ches of the bank and has come across
some irregularities which are being
further examined in detail with a
view to taking appropriate action, The
officers of the Reserve Bank men-
tioned in the news-item are no longer
on the Board of the bank.

Smugglers Arrested in Goa, Daman
and Diu

3446, SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE be
pleased to state:

(a) the number of smugglers arrest-
ed in the Union territory of Goa,
Daman and Diu during the last three
years district-wise;

(b) the total value of goods smug-
gled by them; and

(c) the total value of goods confis
cated?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (¢)-
The information is being collected
and will be laid on the Table of the
House.

Opening of Branches of Nationalised
Banks in Goa

3447. SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE be
pleased to state:

(a) the number of nationalised
banks in Goa and the number of banks
proposed to be opened during 1982-
83; and

" (b) locality-wise and other details
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARADHANA POOJARY): (a) and
(b). As at the end of June 1982, there
were 236 branches of the public rector
banks functioning in the Union Terri~
tory of Goa, Daman §& Diu as per
details given below:

Namesof the Bank Number
of bran-
ches

1. State Bank of India . 45

2. Associate Banks of State ‘

Bank of India : g 5

3. Allahabad Bank . g g 1

4. Bank of Baroda . , 25

5. Bank of India . ‘ ; 24

6. Bank of Maharashtra : 7

7. Gznara Bank . ; . 19

8. Gentral Bank of India . 21

9. Corporation Bznk . ; 20

10. Dena Bank ] . ‘ 16
11. Indian Bank . 3 . 3
12. Indian Overseas Bank 11
13. New Bank of India . i 1
14. Oriental Bank of Gommerce 1
15. Punjab National Bank » 3
16. Syndicate Bank . ; | 17
17. Union Bank of India
18. United Commercial Bank
19. Vijaya Bank . : . 2
ToraL . . . 236
Besides 13  licences/authorisations

are also pending with them for open-
ing branches in the Union Territory.
Locationwise details thereof are set
out in the statement.
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Statement

Statement showing the Names of Centres for which Banks are holding licences|authorisaticrs for open's g
branches in the Union Territory of Goa. Daman & Diu

Name of the Bank

Name of the Centre

State Bank of India .

Bank of India

Corporation Bank . . . 2 .

United Bank of India
Gentral Bork of India

Bank of Baroda

. Agonda
. Nanus Villace
. Arambhol

. Mandur

. Sanquelim

. Nachinols

. Mayem (Goz)

. Mermugao
. Molen Ir.dustrial Estate

O GSUd N~

o

. Panzji

11. Mencurem
12. Dumacem

13. Metrolim

Bank Deposit in Goa

3448, SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE be
pleased to state:

(a) the total bank devosits in Goa
at the end of 1982; and

(b) increase over the last three

years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR]
JANARDHANA POOJARY): (a)
According to latest available pro-
visional data. Deposits of all Sche-
duled Commercial Banks in the Union
Territory of Goa, Daman and Diu
stood at Rs, 38298 crores as at the
end of March 1982,

(b) Deposits of all Scheduled Com-
mercial Banks in Goa, Daman and
Diu increased from Rs. 216.36 crocres
in December 1978 to Rs. 375.48 crores
in Deécember 1981,

Taxes outstanding as on 1-1-83

3449. SHRI SANAT KUMAR MAN-
DAL. Will the Minister of FINANCE
be pleased to state:

(a) the names of firms against whom
Income Tax, Estate Duty and Central
Excise Duty amounting to Rs. 10 lakhs
and above is outstanding as on 1.1.83;

(b) which of them have evaded pay-
ment by getting Stay Orders from the
Courts;

(¢) what action is being taken to re-
cover these dues from these defaulters
and bring them to book: and

(dy whaf effective action is being
taken to approach the Courts for vaca-
tion of the Stay Orders and enforce
recovery as recommended by the Pub-
lic Accountg Committee from time to
time?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT PATTABHI RAMA RAO): (a)
to (d). The number of firms/companies
against whom Income-tax, Estate duty
and Central Excise Duty amounting to
more than Rs. 10 lakhs ig outstanding.
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is very large. The time and labour in.
volved in collecting, collating and fur-
nishifig the information, ag scught for,
will be disproportionately high. How
ever, it may be stated that as on
1.4.1982 there were 279 firms against
whom Central Excise Duty amounting
to Rs. 10 lakhs and above was out-
standing. On the Direct Taxes side, as
on 30.9.1982 there were 577 such com-
panies. In respect of some of these
cases, court cases are pending and
“Stay Orders” have been given by the
courts. But it cannot be said that the
firms have ‘“evaded” payment. In re.
gard to recovery of Government dues,
the Government are actively pursuing
the court cases for vacation of Stay
Orders issued by the courts, Instruc-
tiong have also been issued to the field
formulationg to liquidate the arrears
through persuasive measures as wel] as
by disposa)] of appeals etc, pending bLe-
fore various departmenta] authorities.
This is broadly in line with the recom-
mendations of the P.A.C.

Excise Duty due from Radha Bidi
Company, Naugawan Sadaat, Amroha

3451. SHRI CHANDER PAL SINGH: ‘

Will the Minister of
be pleased to state:

FINANCE

(a) whether Government have made
any assessment with regard to the am-
out of the Central Excise Duty due
from Radha Bidi Company, Naugawan
Sadat, Tehsi] Amroha, District Morada-
bad (UP) on account of the bidis manu.-
factured and sold by them during the
period 1975—82 and the actual amount
recovered during the said period; and

(b) whether there is any case against
the said company for the evasion of
Central Excise Duty on the bidis ma-
nufactured and sold by them during
1975—82, if so, what are the details
thereof and what action has been taken
by Government in the matters?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
\ (.;ﬁRI PATTABHI RAMA RAO): (a)
mee amount of duty recovered from
said company on the bidis, manu.
,Ractured and cleared by it during the
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period from 1.4.75 to 31.3.82 is Rs.
14,13,398.36.

(b) Of the 100 bags of bidis geized on
14.11.1980 17 bags were confiscated
and the remaining, which were found
to be in order, were released to the
party, A fine of Rs. 1,000/- in lieu of
confiscation of the 17 bags and a per-
sonal penalty of Rs. 1,000/- were im-
posed. Fine and penalty have been
paid by the party,

Plan for boosting exports

3452. SHRI CHIRANJI LAL SHAR-
MA: Wil] the Minister of COMMERCE
be pleased to state-:

(a) whether plan for boosting up ex~
ports duing 1983-84 has been finalised;
and

(b) if s0, main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b). The plan for boosting up
exportg in 1983-84 is at present under
discussion.

Grants/Loans to Ppivate Parties for
Hotel Construction during Asiad

3453. SHRT CHIRANJI LAL
SHARMA:

. SHRI N. K. SHEJWALKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) details of grants and loans given
to private parties for construction ot
new hotels during the Asiad;

(b) the terms and conditions of the
grants and loans given;

(¢) whether these have been fulfill-
ed; and

(d) if not, action to be taken against
the persons concerned who violated
the terms and conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR]I KHURSHEED AL~
AM KHAN): (a) All India Provincial
Institutions have sanctioned rupee
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loan(s) aggregating to Rs. 4360 lakhs.
Hotels were permitted to raise foreign
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loans aggregatmg Rs. 4410 lakhs a8

per details below:—

Figure in lakhs

Name of the hotel Rupee Forcign
loan loan
Asian Hotel Ltd. 1100/- 1100/~
Cosmopolitan Hotel Ltd. 545/- 570/~
CJ International Hotels Ltd. 1200/- 1200/~
Siddhartha Intercontinental Hotels Ltd. 285/- 305/-
Bharat Hotels Ltd. 800/- 800/-
Northern Enterprises Gorp. Pvt. Ltd. 430/- 435/-

(b) The terms and conditions for
sanction of loans(s) by All-India
financial institutiong in these six cases
are broadly the same as usually stiou-
lated for hotel projects, The impor-
tant terms and conditions are:

(i) The normal lending rate of
interest ig 14 per cent per annum.
However, in respect of IFCI's
segment of the loan, the hotel pro-
jects are eligible for 1 per cent
Interest Subsidy from IFCI on the
amount of loan (sanctioned by
IFCI not exceeding Rs. 75 lakhs), so
long as the same is reimbursed by
the Central Government in case the
hotel projects make payment of
interest and principa] regularly on
due dates and there are no defaults,

(ii) Liquidated damages @ 2 per
cent per annum are charged in case
of defaults for the period of default
(s).

(iii) The institutions have the
right to convert into equity at
their option, 20 per cent of the
rupee loan sanctioned during gpecifi-
ed period,

(iv) Loans are secured by joint
equitable mortgage coupled with
hypothecation of immovable assets,
,personal guarantee of promoters
~ete.

(c) and (d). Some of the stipulated
conditions are applicable during the
project implementation stage while
others are applicable during the pro-
ject operation stage. As the iead
Institute, Industrial Finance Corpora-
tion of Indig is monitoring the progress
through periodical inspections, re-
;')orts and review meetings.

Air link between Chandigarh and
Simla

3454, SHR] CHIRANJI LAL SHAR-
MA . Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state .

(a) whether it is a fact that there
has been an appreciable growth in the
tourist traffic in the North;

(b) if so, whether Government pro-
pose to develop Chandigarh, Jammu
Srinagar and Amritsar Airports to en-
able them to cope with the traffic; and

(c) whether Government also pro<
pose to consider the proposa) to link
Simla with Chandigarh by air?

THE MINISTER OF STATE IN '
THE MINISTRY OF TOURISM AN'L
CIVIL AVIATION (SHRI KHUR "
SHEED ALAM KHAN): (a) Statistics
of internationa] tourist arrivals fo.
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India are compiled on all-India basis
and not on region/State-wise basis.

(b) Development works at Chandi-
garh, Jammu, Srinagar and Amritsar
Airports are in progress.

(c) No, Sir.

Tourism Schemes for West
Bengai

.Centre’s

3455. SHR]I SATYA GOPAL MISRA:
‘Wil) the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
what are the schemes of Government
of India to develop tourism in West
Bengal during the Sixth Five Year
Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): During the
Sixth Five Year Plan, following sche-
meg have been taken up/are proposed
to be taken up for development of tour-
ism in West Bengaj-

(ay Provision of a Motor Launch at
Sunderbans at 5 cost of Rs. 16.50
lakhs during 1981-82.

(b) Provision of Mini Bus at Jalda-
para at a cost of Rs, 2.09 lakhs dur-
ing 1981-82.

(c) An amount of Rs. 0.50 lakh has
been released during 1982-83 for or-
&anising Fairs and Festivals.

(d) Proposal to provide trekking
equipment at an estimated cost of
Rs, 1.51 lakhs,

(e) ITDC is alsp considering g pro-
posa] to construct a hotel at Calcutta
- ‘either jointly with the State Govern-

ment or on its own.

(f) The Catering Technology Unit
of the Ministry proposes to esta-
blish a new Food Craft Institute at
Darjeeling,

DmdsteﬁdGova

yees

3456. SHR] SATYA GOPAL MISRA:
SHRI CHITTA BASU.

Will the Minister of FINANCE be
pleased to stafe:

(a) whether Government are aware
that the Centra) Government employ-
ees have taken a decision of agitation
over their pending issues—wage pari-
ty, interim relief, increase in the rate
of house rent allowance, city compen-
satory allowance etc.;

(b) if so, reaction and decision of
Government thereon; and

(c) what steps Government have
taken or propose to take to fulfil the
demands of the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] PATTABHI RAMA RAO). (a)
to (¢). No formal communication has
been received by the Government from
the Central Government employees
relating to their decision to agitate
over their pending issues—wage pari-
ty, interim relief, increase in the rate
of house rent allowance, city compen-
satory allowance etc. However, there
are Presg reports and Hand bills to
show that they have been asking for
settlement of their demandg like in-
terim relief of Rs, 150/- p.m. release
of Dearnesg allowance instalments, in
crease in HR.A. and CCA etc,

The appointment of Fourth Central
Pay Commission hag since been an-
nounced in Finance Minister's Budget
Speech for the year 1983-84 on 28-2-83,
The terms of reference of the Pay
Commission wil] be announced as soon
ag possible after consulting the repre=
sentativeg of the employees. !
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3457. SHRI CHINTAMANI PANI-
‘GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the U.S.
exports to India have dropped last
year;

(b) if so, the reasons thereof;

(c) is it a fact that the drop in
exports came despite the liberalisation
of India’s trade policies;
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(d) the reaction of Government.
thereto; and

(e) to what extent both the coun-
tries are taking steps to improve the
position in 1983?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) to
(e). U.S. exportg to India and India’s
exports to U.S.A. during the last 3
years are ag under:—

(Valuein Rupcees Crores)g

1979-80 1980-81 1981-82

e (Prov)
U.S.A’s Exports to India 1008* 79 151861 1421° 34
India’s exports to U. S. A, . 8o5° 68 743" 34 881 59

From these figures it may be seen that
U.S. exports to India continue to he
on the higher side as compared to the
India’s exports to U.S.A, Efforts are
being made on both sides to improve
two-way trade between the two oun-
tries.

Purchase of Items by IRAQ

3458. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government of Iraq has
agreed to increase its ‘purchase from
India;

(b) if so, the items going to be pur-
chased by Iraq; and

(c) the negotiations made by both
the countries for that purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) to (c¢). The Government of Irag
have not yet made any commitment to
increase their purchases from India.
However, during discussions at Bagh-
dad, in February, 1983, the Iraqgis ex-
pressed their interest in purchasing
construction material such ag steel,

A

cement, sanitary ware, GI pipes, tiles,
doors and fittings and other products,
on deferred payment basis. As a follow
up, it wag also agreed to have expert
level discussions.

Proposed  Borrowing of
FURO-Market

Money from

3459. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have a
proposa] to borrow money from the
Euro-market;

(b) if so, the amount of syndicated
lean proposed to be taken from Euro-
market;

(c) the terms and conditions of the
said syndicated loan; and

(d) the purpose for which loan is
going to be taken from Euro-market?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
No, Sir, Government have no proposal
to borrow money from the Euro-mar-
ket. f

(b) to (d). Question does net arise.
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fadiw fawwil &t suwn
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Investment of Unilever in Hindustan
Lever

3461. SHRI NARAYAN CHOUBEY:
Will the Minister of FINANCE be plea-
sed to gtate:

(a) what is the net investment of
Unilever in the Hindustan Lever Limi-

ted till date”excluding allotment of
shares, bonus shareg and all such
other transactions transacted for con-
sideration other than cash; and

(b) whether it is a fact that the
Hindustan Lever Limited has been
persistent about issue of further
bonus shares despite the fact that
Unilever has benefiteq as many as 16
times from the issue of bonus shares
already?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
(a) As per latest available accounts
as on 31st December, 1581 the net in-
vestment of M/s, Unilever PLC, UK,
in M/s, Hindustan Lever Limited ex-
cluding allotment of bonus shares and
shares jssued for consideration other
than cash is Rs, 68,44 lakhs,

(b) The company has not made any
proposal to Government for issue of
bonus shares during the last four
years, ‘

Expansion of Trade Relations with
China

3462, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether his Ministry has a pro=
posal for the expansion of trade rela-
tions with China;

(b) if so, the steps taken by Gov-
ernment in this connection; and

(c) the programe proposed to be
undertaken in this regard in the near
future?

THE MINISTER OF STATYE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
to (c). Since resumption of trade in
1977, bilateral trade hetween India
and China has expanded. Official level
talks have been held to identify items.
of export/import interest, Trade dele-
gations have also been exchanged.
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Larger Commercial Exchanges between
Raare. India and Pakistan

3463. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister ¢f COM-
MERCE be pleased to state:

(a) Whether efforts are being made
for larger commercial exchanges bet-
ween India and Pakistan;

(b) if so, the names of the items
and areas in which joint ventures are
expected to be started belween the
two countries; and

(c) the details of the programme of
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA). (a) to
(c). Government are of the view that
a Trade Agreement between the two
countries *would facilitale commercial
exchanges between them, Since the
expiry in January, 1978 of the Indo-
Pakistan Trade Agreement, scveral
rounds of discussions have Leecn held
with Pakistan for the conclusion of a
new Trade Agreement which could
govern trade hetween the two count-
ries. However, no such Agreement has
been finalised so far, although the dia-
logue is continuing through diplomatic
channels. In the absence of g Trade
Agreement, trade with Pakistan is tak-
ing place in accordance with the exis-
ting exvort import policies of the two
countries,

At present, there are nn proposals
for industrial collaboration between
the two countries, It is however open
te parties in either couniry to explore
the scope for joint veniures in third
countries,

S.T.C. to import cement against rupee
payment

3464, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have a
proposal to import Cement against
rupee payment from scme countries;
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(b) whether State Trading Cor=
poration has been dir:cted to enter
into import deals with rupee payment
countries;

(c) if so, the steps taken in this re-
gard; and .

(d) the details of the programme of
the Government in this regard in
1983-847

THE MINISTER OF STATE IN THE
(SHRI-
MATI RAM DULARI SINHA): (a) to
(c). Yes, Sir. S.T.C, has recently sign.
ed contracts for imvort of cement
from Romania and Poland, for ship-
ment by June 1983,

(d) Import of cement during 1983~
84 will be based on the Import and Ex~
port Policy, 1983-84,

Recruitment of Clasg I1I & IV emp-
loyees in GIC

3465, SHRI RAM PRASAD AHIR-
WAR: Will the Minister of FINANCE
be pleased to state the reasons why
Government/General Insurance Cor-
poration have unilaterally imposed a
ban on recruitment of Class III & IV
employees in General Insurance Cor-
poration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Govern-
ment has not imposed any ban on re-
cruitment, The Corporation, however,
has not been able to make fresh re=
cruitment in the Class III and Class
IV cadres on account of the stay gran-
ted by the Supreme Court to the
amended terms and conditions of ser-
vice of these categories of employees.

Conference on problems and prospects
of public sector

3467. DR. KRUPASINDH!J BHOI:
Will the Minister of FINANCE )e plea-
sed to state:

(a) whether a Conferenc2 on “proa.
blem and prospects of public sector”
was held in New Delhj recently;
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(b) if so, the outcome thereof;

(c) the steps envisaged to check
{he losses incurred by some undertak-
ings and efforts made to keep the pub-
lic sector competitive and abreast of
developments in technology, manage-
ment and productivity; and

(d) the steps envisaged to promote
a healthy competition between the
public and private sector in all sphe-
res?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and
(b). Presumably, the Hon’ble Member
is referring to the Conference on “Ob-
jectives  Achievements and Prospects”
held by tke Centre for Public Sector
Studies in collaboration  with  the
Bureau of Public Enterprisez and
some other organisations in May, 1981.

(¢) Improvement of efficiency of
putlic enterprises is a constant endea.
vour and the steps taken to achieve
this end have been given in page num-
ber two hundred and thirteen of the
Public Enterprises Survey, 1031-82
(Volume I) placed on the Table of the
House on February 25, 1933,

(d) The public enterprises operate
in a mixed economy where some face
direct and indirect compelition both
at home as well as for imports, Even
where public enterprises are operating
in monopolistic situations, Government
are aware of the need to protect the
interests of the consumers and the
economy so that they are nct allowed
to exploit their monopolistic situaticn
at the cost of the consumer and the
economy,

Defaulting Charitable Trusts

3468, SHRI CHITTA BASU: will
the Minister of FINANCE he pleased
to state:

(a) whether the attention of Gov=
ernment has been drawn to the fact
that the Trusts declared under Section
10 of the Income Tax Act as Charits

ble Trusts did not apply their income
for the charitable purposes for which
they were launched;

(b) if so, relevant facts about those
Trusts, with particular reference to
the revenue losg involved; and

(c) the total number of Trusts de=
clared as Charitable Trusts under that
particular Section of the I T. Act as on
date?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ): (a) to (c).
Section 10 of the Income.tax  Act,
1961 does not contain any provision to
declare any trust as charitable. How-
ever, exemption from income-tax = 1is
provided under sectoon 10(23C) to
trusts/institutions which are for chari-
table purposes or wholly for publie
religious or wholly for putliz religious
and charitable purposes which are
notified by the Central Government if
they fulfil the statutory conditions
prescribed. There has been no instance
of a notification issued under section
10(23C) being revoked on account of
the notified trust/institution not ap-
plying its income for its declared pur-
poses. The total number of, trusts
notified under section 10(23C) is 620.

Guidelines issued by CBDT for
Research Programme

3469. SHRI CHITTA BASU: Wil
the Minister of FINANCE “e pleased
to state

(a) whether weighted deductions
are allowed for research undertaken
under approved programmes of re-
search;

(b) if so, whether the Board of
Direct Taxes has ever issued any
guidelines for the approval of such
research programmes,

(¢) if so, the details of the guide-
lines;
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(d) how many programmes have
. been approved till date in the country;

(e) whether there is monitoring on
.. the research works; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) Under sec-
tion 35(2A) of the Income-tax Act,
1961, deduction equal to one and one-
third times the sum paid by a tax-
payer on sponsored research in ap-
proved laboratories is allowed. Such

" a scientific research should be wunder-
taken by a research association or a
university or a college or other insti-
‘tution referred to in section 35(1) (ii)
of the Act under a programme approv-
ed by the prescribed authority having
regard to the social, economic and
industrial needs of the country.

Under Section 35(2B) of 1he In-
come-tax Act, 1961, deduction equal to
one and one-fourth times the amount
spent by a tax-prayer is allowed on
scientific research undertaken under 2
programme approved in this behalf by
the prescribed authority having regard
to the social, economic and industiial
needs of the country.

(b) and (c). The Central Board of
Direct Taxes have not issued any
guidelineg for the aproval of scientific
research programmes wunder section
35(2A)/35(2B) of the Income-tax Act,
1961. However, guidelines for the ap-
iproval of such research programmes
have been laid down by the prescribed
authority, viz. the Secretary, Depart-
ment of Science & Technology. Copies
"of these guidelines for approval of
such programmes under sections 35-
(2A) and 35(2B) of the Act are given
in the Annexures laid on the table of
the House. [Placed in parliament Library.
.Sce No. IT 6145/83].

(d) Upto 31st December, 1982, ap-
provals to 126 programmes under sec-
tion 35(2A) and 236 programmes
under section 35(2B) of the IT. Act
were issued.
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(e) and (f). After the approval under
section 35(2A) of the I.T. Act, 1961 is

" granted to a sponsored research pro-

gramme, the organisation concerned is
required to furnish a progress report
regarding its implementation to the
prescribed authority, viz. the Secre-
tary, Department of Science & Techno-
logy. This progress report is examin-
ed in that Department to see whether
scientific research has been conducted
and the required expenditure incurred
thereon.

In regard to programmes apptoved
under section 35(2B) of the Act, it
has been laid down in the Income-
tax Act, 1961 that the assessee will
obtain a completion report from
the prescribed authority within a
period of one year to the effect that
the specific scientific research pro-
gramme has been completed. Before
this completion certificate is issued,
the assessee is required to furnish
the. details of the research work and
of the expenditure incurred thereon
to the prescribed authority. These
particulars are examined and, if con-
sidered necessary, a visit to the con-
cerned unit is organised. On the
basis of the analysis done, a comvle-
tion certificate is issued.

Persons detailed under COFEPOSA

3470. SHRI CHITTA BASU: Wwill
the Minister of FINANCE be pleased
to state.

(a) what is the number of persons
detained under COFEPOSA during
1980-81, 1981-82 and 1982-83;

(b) how many of them were re-
leased by the Advisory Boards, vear-

wise; and

(¢) how many have been released
by the Courts, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): f‘a) During
the year 1980-81, 1981-82 and 1982-83,
321, 308 and 380 persons were detain-
ed respectively; f
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(b) During the year 1980-81, 1981-
82 and 1982-83, 71, 88 and 91 rersons
were released by the ( Advisory
Boards respectively; and

(c) During the year 1980-81, 1981-
82 and 1982-83, 143, 86 and 86 ger-
sons were released by the Courls
respectively.

Difficulty of State Cooperative Banks
§or drawing money from Credit Limit

3471. SHRI SUBHASH YADAV:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that State
Cooperative Banks are finding it
very difficult to draw money from the
«credit limit because drawals are sanc-
tioned by the National Bank of Agri-
cultural and Rural Development and
cheques are given on the Reserve
Bank of India;

(b) whether this procedure is caus-
ing a delay and difficulty to the
State Cooperative Banks; and

(¢) whether Government of India
‘propose to remove this difficulty and
if not the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (a)
No, Sir.

(b) Under existing arrangements,
the drawal applications on the limits
sanctioned to State Cooperative Banks
are received at the regional offices of
NABARD which issues cheques in
favour of the State Cooperstive
Bank on the office of Reserve Bank of
India. However, if difficulties are ex-
pressed by any State Cooperative
Bank in this regard, efforts are n.ade
by NABARD to make specia] arran-
gements for drawal of funds by that
State Cooperative Bank at an office of
State Bank of India or any other
Nationalised Bank, found mutually
<convenient,

LY

{c) Does not arise.

Appointment of Board of Directors
on National Bank for Agricultural
and rural Development

3472. SHRI SUBHASH YADAV:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Board of Directors on the National
Bank for Agricultural & Rural Deve-

lopment has not been appointed so
far;

(b) if so, what are the reasons for
not appointing the Board of Directors;

(¢) whether any policy decision is

being taken up and if so, the rature
thereof; and

(d) the time by which the J:card
of Directors is likely to be appointed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). The constitution of the Board of
Directors of the National Bank for
Agriculture and Rural Development
has been under active consideration
and the Board is likely to be consti-
tuted by the Government shortly.

SC/ST Employees in Hindustan
Aeronautice Limited

3473. SHRI SUBHASH YADAV :

SHRI M. RAM GOPAL
REDDY .

Wil] the Minister of DEFENCE be
pleased to state :

(a) the total number of employees

in the Hindustan Aeronautics Iimi-
ted;

(b) the number of Scheduled Cas-
tes .and Scheduled Tribes working
among them;

¢) whether a number of Schedul-
ed Caste and Scheduled Tribes cffi-
cials are denied promotion by the
higher authorities in that

. Organisa-
tion ;

(d) if so, the reasong thereof; and
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(e) if the reply of part (c) be in
the affirmative the reaction of Gov-
ernment thereto ?

" THE MINISTER OF STATE iN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) As on 14-3-1983.
the total number of employees in
HAL is 40437.

(b) The number of Scheduled Castes
and Scheduled Tribes employees are
4975 and 932, respectively,

(¢) No, Sir.

(d) and (e). Question does not arise.
Decline in Value of Rupee

3474. SHRI SUBHASH YADAV:

SHRI M. RAM GOPAL
REDDY:

SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that the value of rupee has gone down
in the world market and if so, what

MARCH 18, 1983

Written Answers 272

(b) if so, what wag the value of
Indian rupee on 1st April, 1980, ist
April 1981 and 1st April 1982 and at
present; and

(c) steps taken by Government to
uplift the value of Indian currency im
the world market?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c). Fluctuations in the value of
currencies is normal in a period of
floating exchange rates regime. It
will be noticed that the value of Indian
rupee has depreciated against the US
Dollar, Japanese Yen, Swiss French
and at the same time Rupee has ap-
preciated against other major curren-
cies such as the Pound Sterling,
Deutsche Mark, French Franc and
Italian Lire over the last 3 years
upto March 15, 1983. It is, therefore,
not quite correct to say that the value
of rupee has gone down in the world
market. The exchange rate of rupee
in respect of major currencies on 1st
April, 1980, 1st April, 1981; 1st April;
1982 and 15th March, 1983 were as

are the reasons thereof; follows.
Currency Rateon  Rateon Rateon Rateon
1-4-80 1-4-81 1-4-82 15-3-83

Pound Sterling

Pound 1=Rs. 17°70 1850 16+ 70 15° 10

U S Dollar

U S Dollar 1=Rs. . . . . 8.1774 82442 03689 9'9710

Deutsche Mark

Deutsche 1=Rs. " 5 & é . 4+ 1968 3° 9157 38826 41817

Swiss Franc

SF 1=Rs. . . . . . . 4°4278 42888 48441 4+ 8636

French Franc

FF1=Rs. 1°8191 16642 1+ 4969 1°4784

Japanese Yen

Yen 100=Rs. 3+ 2669 3° 9130 3° 7830 4* 1963
Ttalian Lire

Lire 100=Rs. . . . ol s o'grlg 0+7880 0'7082 o°7870"
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The exchange rate of the rupee is
determined since September, 1975 in
termg of a basket of major inter-
national currencies with pound sterl-
ing used as the intervention currency.
The relative changes in rupee ex-
change rates with other currencies,
therefore, reflect the movement in
the value of basket of currencies used
for determining the value of rupee in
relation to the intervention currency
as also the relative developments in
the exchange rates of the Pound Sterl-
ing with these other currencies.
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Import of Raw Material and
Machinery for Free Trade Zone

3476. SHRI M. M. LAWRENCE: Wilt
the Minister of COMMERCE bLe
pleased to state:

(a) how much raw materials,
machinery were imported for each
free trade zone of the country and
from which countries those were im-
ported in the years 1980, 1981 and
19824

(b) how much foreign exchange
was spent for these imports in hard
currency; and

(c) what is the amount spent for
the import from rupee payment coun-
tries, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) to
(c). As statement giving the required
information ig enclosed,



275 _ Written_Answers. MARCH 18, 1983 Written Answers 276

Statement
'Sinﬁcruz Electronics Export Processing Zone Kanela Free Trade Zone
b (KAFTZ)
(Rs. in lakhs)
(a) Countrywise imports of raw m~terial/ (a) 80-81 81-82 82-83

machinery

Country Value of Imports

1979-80 1G680-81

U.S.A. 399.45 617.96
Japan 36%17 4585
U. K. 10270 79' 58
W. Germany 11°57 50° 71
France 6° 92 375
Italy 007 0'01
Holland

Denmark 36- 68 36-08
Switzelrland 5° .77

Gulf countries

Hongkong

Singapo}c

Other countries

upto 2-83)

(i) Import of 126320 391393 821824
raw matrrials

2981--g2
1084. 59 (ii) Import of 163'00 172:38 34987
materijals
618.64
82+ 1%
65 33
711
487
9°' 34
118: 91
1857
1'89
36° 50
22389
464

(b) Total amounts offoreign  The toatl value ofim- (b) All importsinto the KAFTZ are frcm

exchanges spent for these  ports durin
imports in hard currency 79 to 1981

g 1978- hard aurrency areas and mostly are from
-82 from  Hongkong, Japan, W. Germany, Taiwan,

the Hard Currency Korea, USA, Switzerland U.K., France,

Areas is Rs.
lakhs

(c) Toral amount spent for Nil
the import from rupee pay-
ment countrics

4471°99 Italy, Netherlands etc.

(c) Nil
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(n) afz W@ (%) & sfew-
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News item captioned “export agencies
work being reviewed”

3478. SHRI ASHFAQ HUSAIN:
Wil] the Minister of COMMERCE be
pleased to state ;

(a) whether Government have secen
the news item “Export Agencies work
being reviewed” which appeared in
the Economic Times of 10th February,
1983, wherein it is mentioned that he
while referring to the Export Promo-
tion Councils, Trade Development
Authority of India and Institute of
Foreign Trade stated that their per-
formance was being evaluated to see
whether that institutions devote more
time to export promotion, which was
the need of the hour; and

(b) whether Government will lay
on the House a list of all Export pro-
motion Councils dealing with Textiles
and Garments and their total number
of staff giving separately the number
of officers and staff engaged in export
promotion work as compared to the
non-export promotion work line ex-
port quota administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI~
MATI RAM DULARI SINHA) : (a)
Yes, Sir.

(b) Relevant information is given
in the statement attached.

Statement

There are five Export Promotion Councilsdealing with Textilcserd Geaiments. The rimes
of the Councils and the relevant infcrmation regarding the positicn cf steff exd Officers in cach
of them (including Regional Offices) is indicated belcw:i—

Name of the Coucnil

Officers Staff  Total

1. Cotton Textiles Export Promotion Council (TEXPROCIL)

\ (a2) Administration of export entitlements and allied

activities .




279 Written Answers

MARCH 18, 1983

Written AnsWers 289

.

1 2 3 4 5
(b) Export Promotion activities and common services. 18 83 101
Total (a)+(b) 20 102 122
2. Apparels Export Promotion Courcil (A.E.P.C.)
(a) Adnunistration of Export entitlements and allied
activities . y 5 . . . . 24 175 199
(b) Export Promotion activities and common services 14 49 63
Total (a)+4(b) 38 224 262
3. Wool & Woolens Export Promotion Council (W&WEPG)
7 23 30¢
4. Silk & Rayon Textiles Export Promotion Cour cil (SRTEPC) 8 31 30%*
5. Handloom Export Promotion Cour.cil (H.E.P.C.) 6 52 58%%

N.B.: *No staff in W&WEPC is exclusively engaged in administration of export entitlemer.t

work.

**SRTEPC and HEPC donothandle any workrelating to export entitlement,

Amount Forfeited by apparels

3479, SHRI ASHFAQ HUS.{}IN
Will the Minister of COMMERCE be
pleased to state:

(a) the amount forfeited by the
Apparels Export Promoticn  Council
as on 31st December, 1982 hy way of
forfeiture of earnest money deposit
and bank guarantee bonds and sepa-
rately, the amount of the interest
accrued thereon to the Apparels
Export Promotion Council;

"(b) whether Government will con-
firm that no part of the above prin-
cipal amount or interest has so far
been used by the said Council; and

(¢) whether Governmeni have ins-
tructed the Council to submit propo-
sals for clearance by the - Market
Development Assistance Committees
for doing export promotion work to
be spent out of these amounts

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA)
(a) The Apparels Export Promotion
Council had collected Rs, 1.28 crores
(provisfonal) till 31.12-82 by way of
forfeiture of EMDs/Bauk Guaran-

tees and the interest accrued. thereon
is Rs. 10.43 lacs (provisional).

(b) According to the Council, no
part of the above principal amout or
interest has so far been used,

(c) The A. E. P. C. has been advis-
ed to keep the money separate for
export promotion purposes.

Sanctioning of Export Promotion
Scheme

3480. SHRI ASHFAQ HUSAIN : Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have any
proposal pending before them or the
Market Development Assistance Com-=
mittee from the Apparel Export pro-
motion Council, New Delhi for sanc-
tioning export promotion scheme out
of the penalties amount collected by
the said AEPC; and

(b) the details and amounts?

THE MINISTER OF STATE IN THE
MINISTRY OF €OMMERCE (SHRI-
MATI RAM DULARI SINHA) :

(a) No, Sir, 4

(b) The question does not arise in
view of answer above,
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Production and Export of Agriculture
Commoditieg

3482, SHRI AMAL DATTA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
taken any steps to increase the pro-
duction and export of traditional agris
cultural export commodities like tea,
coffee, spices, cotton and jute;

(b) if so, what has been the result
of such steps so far; and

(c) have Government attempted 1o
stabilize the prices of these products
by agreement with other producing
and exporting countries; if so, what
is the resuit?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA)
(a) Govt. have making continuous

efforts to step up production and ex-
port of traditional agricultural export
commodities like tea, coffee, spices,

cofton and jute and especially in
value-added forms as far as possible,

(b) A statement showing produc+
tion and export figures for the period
1979-80 to 1981-82 is aitached,

(¢) Government of India have rati-
fied the Agreement establishing the
Common Fund for commodities esta<
blished by the United Nations Con-
ference on Trade and Development
and the conclusions of multilateral
commodity agreements are followed
up on a regular basis. The integrated
programme for commodities of the
UNCTD envisages inter-alia the
stabilisation of prices of 18 primary
commodities.

India is a member of t{he Inter-
national Pepper Communily which
has been making efforts to stabilise
export earnings of pepoer Pproducing
countries, India has also been taking
the initiative to form a Cardamom
Community consisting «f leading pro-
ducing of cardamom,

Statement

Production and Export of Tea, Coffee, Spices, Cotton and Fute for years 1978-79 to 1981-82.

Commodity Period Production Export
Quantity Value
(M. Kgs) CQCal. Yr. (M. Kgs.) (Rs./Crores )
1. Tea -1978-79  543.78  (1979) 17733 359. 12
1979-80  571.66 (1980} 208.45 376.90
1980-81  560.72 (1981) 231.74 435.27
1981-82  564.00 (1982-Esti 223.09 (Prov.) 404.61 (Prov.)
mated) f
(These figures

rtain to
calendar ycarsg)c g
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. Gommodity Period Production . Export
Quantity (‘P::l]uérores’
(000 Tonnesy (000 Tonnesy
2. Coffec 1978-79  110.49 66.0 143.95
1979-80  149.84 6:1.8 163. 31
1980-81  118.60 87.3 214.24
1981-82  155.00 64.5 32.47
8. Spices Year Production Year Exports (Total Spices)
(Sept. (In tonnes) Qty. Value
Ay (000 tonnesy  (Rs. in crores)
(a) Cardamon 1979-80 4500 — 1979-80 110.1 149.36
1980-81 4400 B 1980-81 84.2 I11.41
1981-82 4100 - 1981-82 85.7 112.54
(000 ton-:
nes)
(b) Other Spices 1979-80  9320.00
1980-81  9000.00 —
1981-82  1080.17—
(Lakh bales of
170 Kg. each) (000 tonnes)
4. Cotton (Rawy 1978-79 79.58 1.8 16. 02
1979-80 76.98 65.6 75-10
1980-81 78.00 131.6 164.88
1981-82 84.00 30.0 35.00
(Lakhs bales of
180 Kg. each) (oo0o tonnes)
5. Raw Jute and Mesta  1978-79 82.94 2.2 0.77
1979-80 80.28 5.8 1.7
1980-81 81.95 13.4 4.88
1981-82 84.00 47.8 15.03

—

Export of Marine Products

3483, SHRI AMAL DATTA:
the Minister of COMMERCE
pleased to state: .

he

(a) whether Government are aware
that there is a large poteatial in ex-
port of marine products particularly

will

shrimps which can also be cultxvated
in inland fisheries; and

(b) whether Government have given
any incentive to or formulated any,
scheme to safeguard the actual pro-
ducers from exploitation by middle=~
men and big exporters?
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THE MINISTER OF STATE IN THE
MINSTRY OF COMMERCE (SHRI-
MAT; RAM DULARI SINHA):
(a) Yes, Sir.

(b) Shrimps are exported through
registered exporters after processing
in the peeling  sheds/processing
plants, The primary producers who
are scattered all over the coast. there-
fore, have to sell shrimps to the pro-
cessors or intermediary suppliers,
With a view to ensuring premium
price for their products —the associa-
tion of primary producers is provided
with the necessary market informa-
tion by the Marine Prcducis Export
Development Authority (MPEDA).

Take over of Textile Mills in Bombay

3484, SHRI GULSHER AHMAD:
SHRI K. LAKKAPA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a report pub-
lished in ‘Blitz weekly’ of 12th Feb-
ruary, 1983 suggesting that Govern-
ment are considering takeover of
textile mills in Bombay and if so.
facts thereof;

(b) the amount required to repair
and modernise the sick textile mills;
and

(c) the amount of banx funds’ lock-
ed in the mills under strike?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA):

(a) Government’'s attentica has been
drawn to the news-item under refe-
rence. There is no proposal at pre-
sent to takeover textile mills in
Bombay,

(b) No assessment has been made of
the amount required to repair and
modernise the sick textile mills,

(¢) According to information made
available to this Ministry the out-
standing  balance of  public  sector
banks in the Cash Credit Limits sanc--
tioned to 36 textile mills in Bombay"
(excluding the NTC  mills) amounted
to Rs. 178.66 crores as oa 3-12-1982.

Financia] difficulties of Maharashtra.
Cooperative Housing Finance Society-
as a result of change in policy of
LIC

3485, SHRIMATI PRAMII.A DAN-
DAVATE: Will  the Ninister of
FINANCE be pleased to state:

(a) whether it is a fact that Maha=
rashtra Co-operative Housing Finance
Society Limited has brought to the
notice of Government its financial
difficulties arising out of the change
in the policy c¢f the Life Insurance
Corporation;

(by if so, what is the reaction of
Government thereto; and

(¢) what steps have been taken to
meet the demands of the Maharashtra
Ce-operative Housing Finance Society
Ltd.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(¢). The main point urged in the
representation dated 22n¢  October,
1982, addressed by the Maharashtra
Co-operative Housing Finance Society
Ltd. to Government is thst the LIC
may be prevailed upon to grant the
maximum amount of loan against the
Society’s request for loan of Rs. 25
crores during 1982.83.

In view of various other pressing
demands on the LIC’s funds, its assis-
tance to apex co-operative housing
finance societies is necessarily limited,
For the year 1982-83, the LIC has
earmaked Rs, 75 crores for these
societies, numbering eighteen, all over
the country, Out of *his amount, the
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LIC has allocated an amount of Rs. 10
crores to the Maharashtra Society,

Defaulting Exporters of Indian
Tobacco to China

3486. SHRI SATYAGOPAL MISHRA:
Wil} the Minister of COMMERCE he
pleased to state:

(a) whether Government cculd
identify the defaulting exporters who
consigned 10,000 tonnes of Indian
tobacco in 1981 to China which prov-
ed on reaching Chinese port, to be not
fit for human consumption;

(b) if so, what action hag been
taken against those export{ houses;

(c) if not action has been taken so
far, the reasong thereof; and

(d) whether Government are now
proposing to initiate any proceeding
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA):
(a) to (d). During 1981-82 5 quantity of
28,841 tonnes of tobacco was exported
io Ching by various Indian exporters.
There have been some complaints/
claims about the  quality of  tobacco
exported by six Indian exporters to
China. The exporters are negotisting
with the importers in China for settl-
ing the complaints/claims. The
Tobacco Board has also impressed
upon the exporters to settle the claims
expeditiously,
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¥mport of Technicaj Know-How by
Free Trade Zone Industries

3487. SHRI M. M. LAWRENCE:
Will the Minister 02 COMMERCE be
pleased to state;

(a) how much foveign exchange
was spent by the Free Trade Zone
industries for importing technical
know-how in the years 1981, 1982 and
1983 so far;

(b) how much foreign exchange by
way of Fees was given io the foreign
experts in the Free Trade Zone
industries in the years 1980, 1981 and
19827

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):

(a) and (b) The information is be-
ing collected and will be laid on the
Table of the House.

Exports from Free Trade Zone

3488. SHRI M. M. LAWRENCE; Will
the Minister of COMMERCE be
pleased to lay a statement showing:

(a) what is the total value of exports
from free trade zone during the last
year and to which countries; and

(b) how much our
from each country in hard
and rupee value?

country earned
currency

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) and
(b) A statement showing required
information is enclosed.

Statement

Santacruz Electronics Export Processing Zone
(SEEPZ)

Kandla Free Trade Zone (KAFTZ)

(a) Total value of exports
from the Zone from S=pt.

*74 to 28-2-83
Exports during 1981-82

~Countrywise exports are as given below:

Rs. 12128.98 lakhs
Rs. 2962. 13 lakhs

(a)y Total exports
since inception

to Feb. 83 Rs. 26111 lakhs
Exports during
1981-82 Rs. 7004 lakhs

From 1980-81 to 1982-83, exports have been
mainly to USSR and remaining to ded‘c
East, USA/UK, Holland etc.
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1 2
Country Value of ex-
ports
(Figs. in Rs.
lakhs)
1981-82
U.SA. - . ; . . 082.14
W. Ewope and UL K. g . ; 685.12
E. Europe and Russia g . ‘ 270.76
Hongkong, Singapore g . . 827.04
Py
Japan 5 4 8 ‘ ; ; 94.76
Australia . 0.23
Africa ; . . . . . 15.89
Other countrices . ‘ g ; . 86.17
2962.13
{by (I) Value of exports to hard cur- (b) Value of Exports
rency area . ; ; . 2691.35 to Hard Cur-
rency Area du-
(i1) Value of exports to rupee pay- ring 1982-83 up-
ment countries 270.78 to Feb. 83 Rs. 1248 lakhs
Value of exports
to Rupee Pay-
ment Arcas du-
ring the above
period Rs. 12021 lakhs
dral 1 famta (w) foaeft wremr ® i W

frafa fFar smmr & o seEr &
3489. =it T ¥ qfawr: v T gt ?

SIPHNT, 5RO N 5 T aforea s & T s (ST
’ ™ gy fagr) o (%) S ogi o
(W) wn a% wv § o woe (@) @i & fmf ® g

st o i v ey FE AIM-ATX WESA AqGT AT STET
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aqr av "adr o & frat@ v oo
wfq omE wER 9T @ S )
(T) 100 Ho =T W &S F
fale @t e 8 9w &@iw
Fr ywrfo fRedt & 50 femro aar
gyaiforg feedi & 50 Hoad F
frata & =awfs &

Acquisition of Aircraft Carrier by Pak

3490. DR. KRUPASINDHU BHOI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Pakis-
tan is strengthening its Navy and
acquiring an aircraft carrier;

(b) if so, the reaction of Govern-
ment of India thereto; and

(c) the steps taken or proposed to
be taken to strengthen the Indian
Navy to meet the challenge posed by
Pakistan and other countries and to
see that the country is not found
napping?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(¢) Government have seen reports re
garding the strengthening of the
Pakistani Navy. Government are
taking adequate measures to neutralise
the threat to the nation’s security be-
cause of any strengthening of the
Pakistani Navy.

News-Item Captioned
Farm Income

“Taxation of
Suggested”

3491. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be
pleased to refer to the news-item ap-
pearing in the “Hindustan Times”
dated 2 December, 1982 “Taxation of
Farm income-suggested” and state -

(a) whether it is a fact that Punjab,
Haryana and Delhi Chamber of Com-
merce and Industry has suggested
taxation on Agricultural income;

(b) if so, the details of the sugges-
tions. made and the reasons given by
them; and

() the reaction of Government
thereto?

MARCH 18, 1983
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir. The Punjab, Haryana “and Delhi
Chamber of Commerce and Industry
have in their pre-Budget memorandum
for 1983-84 suggested taxation of sgri-
cultural income.

(b) A statement is laid on the Table
of the House.

(¢) “Taxes on agricultural income”
figures as entry 46 in List II, i.e., the
State List in the Seventh Schedule
to the Constitution of India. Accord-
ingly, the State Legislatures alone are
competent to legislate in respect of
taxes on agricultural income.

Statement

(b) {The suggestion made by the
Punjab, Haryana and Delhi Chambers
of Commerce and Industry is repro-
ducted pelow:—

“Enlargement of tax base—inclu-
sion of agricultural incomes.

Development resources have to be
mobilised from all sectors of the eco-
nomy and for this it is imperative that
the tax base should be enlarged to
cover agricultura] incomes also. At
present there is a clear case of specific
imbalance between persons engaged in
agriculture and other persons engaged
in other occupations. Agricultural
incomes may therefore be taxed after
providing initial exemption of Rs.
50,000/- per assessee/family. In view
of the growing resource requirement of
the economy, such a measure is un-
avoidable even if it requires an
amendment of the Constitution.”

Expert Committee to Devise Formula
for Neutralisation of Rising Cost of
Living

3492. SHRI B. V. DESAI:
SHRI KAMLA MISHRA
MADHUKAR:
Wil] the Minister of FINANCE be
pleased to state:

(a) whether an expert committeée of
economists has been set up to devise
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a formula for neutralisation of the
rising cost of living;

(b) whether the present formula of
Rs. 1.30 per point ig not acceptable to
trade unions;

(¢) whether the expert committee
is likely to work in collaboration with
the panel that has been set up for a
national wage policy; and

(d) if so, by what time the final de-
cision in this regard is likely to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d).
Government have neither set up an
Expert (Committee of Economists to
devise a formula for neutralisation of
the rising cost of living nor have they
set up a pane] for national wage
policy. A suggestion from some Trade
Union leaders for setting up of a
Tripartite Committee to go into the
question of DA formula for the public
sector undertakings is receiving atten-
tion of the Government.

STATEMENT CORRECTING REPLY

TO U.S.Q. No. 1005 Dated 25-2-83 RE:

REPLACEMENT OF VIJAYANTA T-
54 and T-58 TANKS

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): Below
the reply to part (b) of Unstarred
Question No. 1005 answered on
25-2-1983 in the English Version :dd
the following:—

(c) The Defence Research and
Development  Organisation  have
taken up the development of a main
battle tank (MBT) incorporating
the latest technologies. This MBT
when developed will be indigenous-
Iy manufactured in the country.

\ Action to correct the reply was
initiated immediately after the inaccu-
racy was detected.

STATEMENT CORRECTING REPLY

TO USQ NO. 1000 DATED  25-2-83

RE: REVENUE EARNED THROUGH

IMPORT OF COLOUR TV SETS FOR
ASIAD

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): In the last
line of reply to part (d) of above
question the decima] point, in the
figure furnished was wrongly placed
while typing. The figure of Rupees
14.23 lakhs may be correctly read as
Rupees 142.3 lakhs.

This typographical error is regret-
ted.

DR. SUBRAMANIAM SWAMY
(Bombay-North East): In the news-
papers today, there is a very disturb-
ing news about the desecration of a
religious place in Punjab. It is a
very seriousg thing. It should be dis-
cussed here.

MR. SPEAKER: You give me some
motion,

SHRI RAMAVATAR SHASTRI
(Patna); Many of us have given,

SHRI KRISHNA CHANDRA HAL-~
DER (Durgapur): You will agree with
me, if you give me a patient hearing,
that news appeared regarding the
railway accident at Howrah, Govern-
ment have announced that the next
of kin of the dead would be paid Rs.
1,000 only. This is what the Railway
Minister said in his statement yester-
day in the House :—

“I have also ordered to make ex-
gratia payment to all those aflfected

immediately.”

MR. SPEAKER: That will be taken
care of. It is ex-gratia. You gwve
me in writing,

SHRI KRISHNA CHANDRA HAL-
DER: Why don’t you give Rs. one lakh?

PROF. MADHU  DANDAVATE
(Rajapur): The Claims Commissioner
has to do it.
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MR. SPEAKER: Later on, you can
ask them if they do not do it.

It is premature at this stage. Please
sit down.

SHRI KRISHNA CHANDRA HAL-
DER: An announcement should be
made to thig effect, that Rs. one lakh
ex-gratia would be paid.

MR. SPEAKER: Why are you un-
necessarily taking the time of the
House? It is premature,

SHRI KRISHNA CHANDRA HAL-~
DER: An announcement should come
from the Hon. Minister here, I am
from West Bengal. So many people

it.

st T WwT T (§I93) ¢
IaT TRy # fa@w aR 9 A<
@ & awex = g@ #; T=90 W@
@ g F T W awmr Fwr
aEr g1 ... . (mEew). ...

wege wgRy : ¥ FE A W &
ar # femwm F@r 97 )

ST AT AITHT AR 0 T F
FIAq el ARl (A W HIT -
g &1 fEaEt &1 dEr fae oax
aFET |

Weuet FENET o7 A a1 giad

ot WA HITHT AR ¢ T a5
LI S TR 7 1 C ) I

WU WERY : A4 AT g

f am on my legs. If you cannot
even behave like an Hon, Member,
what can I do? I am on my legs.
Please sit down.
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S THAIY QAW WEAY ¢ AT v
T AT A @ ST W § )

MR. SPEAKER : You have made me
one, Have you not ?

g # fomrwm s7ar 3w g A

TE § F40, ar I FE FEA @Y

AT WY AW F A § |
(zurmuT)

ot USRATT dWET AT 0 FT 5T
g3 femaw @M@ |

Qe WZ1E : AT FF FEEATAT & |
#ft TSHTY WiAwY wEAT : TqY FE
T TG AT 2

SRR WETRY @ WF AT qq150 F
W & fau fm ow AT e @
T & 7

i girm gwie qivary (o)
q Fg FT I &1 Ga7 faear

Heft
@fem 1 L (mEu)

SHRI INDRAJIT GUPTA (Basirhat):
I could not follow what you said in
reply to Dr, Subramaniam Swamy, 1
have to say that a very serious situa-
tion is developing in Punjab.

Mr. SPEAKER: I will also request
you to give me some molticn,

SHRI INDRAJIT GUPTA: I have
already given you a motion regarding
the statement made by Sant Bhindran=-
wale following thig incident. v

MR, SPEAKER:
it.

I will consider
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SHRI INDRAJIT GUPTA: We do
not want Punjab to become another
Assam, for goodness’ sake.

MR, SPEAKER: I have given you
the assurance that it is under my
active consideration. I will consider
it.

SHRI INDRAJIT GUPTA: We
should exert whatever influence
Parliament has got to see that the
situation is calmed down.

st TEare wRE @ T 9| 0
HgaTe g. ..

WeXeT WENGW :  HEATX H
qrg 7 Ffed, Tg FIE qE AR
o o Tar FIF R, WA agd
o g |
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¥ 2,439 T=9 FEATH H AT 47

A '
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B9 3@ AT AT AR ¥ qm@ Ay @y
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WNA  WEYeG ¢ WAL A AW
g oA SEF A W oW qH X
femg &Y 7@ 0¥ F. ¥ AT

|
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f& oo ggr #9 & @ E 7

I have not allowed a single word of this
to go on record.

§ oFE WO AT
1 must get the facls and then T will
consider it,

(saua)
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L
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2T OSTAT ET ST & |’ SeE
T oA & g & fau dame dar
2 wg Ww d3 AT |

(Bwau)

TEUE AETE . TEET IS WaAT
T g fm oI wie oz oww,
qiez 7 fafaes@m o F w19 & grdAn
F@ g & owm gmrar =@ osmw
a‘rﬁmﬁ'ﬁww%ﬁmﬁ
L] ﬂ’(ﬂ%ltszrmﬁm
#F fau F31

(swawTa)

W die wto fag (gmgx) : w@t
9t z§ faq & 50 fFaw gov
TANH FE @ 2 |
weTH wEITG ;a7 A ara g !
Wi Ao Mo fag . 7@ am @
am&aamm FT
|

(O AERT . TZ 70 FIUE &
| TR T 7 oft i awerw
2

(sTaur)

MR. SPEAKER: Papers to be laid—
Shri R. Venkataraman,

g
@ @
Lul

w,-f‘““

N

i

(Interruptions)

12.10 hrs.
PAPERS LAID ON THE TABLE

DEMANDS FOR GRANTS OF MINISTRY OF
DEFENCE FOR 1983-84, DEFENCE SERVICE
ESTIMATES, 1983-84.

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : I be,

to lay on the Table,
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(1) A copy of the Detailed Demands
for Grants (Hindi and English ver-
sions) of Ministry of Defence for 1983-
84,

Placed
6095/83.

(2) A copy of the Defence Services
Estimates 1983-84 (Hindi and English
versions,)

Placed in Library.
6096 /83.

in Library. See No. LT-

See No. LT-

(Interruptions)

ARCRAFT RULES, 1982, ANNUAL REPORT
OF AND REVIEW ON THE WORKING OF
INDIAN INSTITUTE OF . ASRRO-PHYSICS,
BANGALORE, INDIAN INSTITUTE OF .GEO-
MAGNETISM, BOMBAY, ANNUAL REPORT
AND REVIEW ON THE WORKING OF INDIAN
INSTITUTE OF TROPICAL METEOROLOGY
for 1981-82 alone with the Annual
Accounts and statements for delay.

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISMN: AND
CIVIL AVIATION (SHRI KURSHEED
ALAM KHAN): T beg to lay on the
Table.

(1) A copy of the Aircraft (Second
Amendment) Rules, 1982 (Hindi and
English versions) published in notifi-
cation No. GS.R, 685 (E) in Gazette
of India dated the IIth November,
1982 under section 14A of the Air-
craft Act, 1934 together with an Ex-
planatory Note.

Placed inL, Library. See No. LT-
6097/83.

(2) (i) A copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Astrophysics, Ban-
galore, for the year 1981.82.

(ii) A copy of the Annual Accounts
(Hindi and English  versions)
of the Indian Institute of Astrophy-
sics, Bangalore, for the year 1981-82
together with Audit Revort thereon,

(iii) A copy of the Review (Hindi
and English” versions) by the Govern-
ment on the working of the Indian
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Institute of Astrophysics, Bangalure,
for the year 1981-82.
Placed in Library. See No. LT-
6098/83.

(3) (i) A copy of the Annual Report

(Hindi and English versions) of the
Indian  Institute of  Geomagnetism,
Bombay, for the year 19§1-82,

(ii) A copy of the Annual Accounts
(Hindj and English versions) of the
Indian Institute of Geomagnetism,
Bombay, for the year 1981-62 together
with Audit Report thereon.

(iiiy A copy of the Review
and English versions) by the
ment on the working of the
Institute of Geomagnetism,
for the year 1981-82,

Placed in Library. See No.
6099/83 .

(Hindi
Govern=
Indian
Bombay,

LT-

(4) (iy A copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Tropical Meteoro~
logy, Pune, for the year 19£1.82.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Institute of Tropical Meteoro-
logy, Pune, for the year 1981-82 to=
gether with Audit Report thereon.

(iif) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Indian Institute of Tropical Meteo-
rology, Pune, for the year 1081-82.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (2)
to (4) abeve.

Placed
6100783 ,

in Library, See No:. LT-

Notification Under Tea Act, 1953

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) :
I beg to lay on the able a copy
each of the Notification Nos. S.0. 709
(Ey to 711(E) (Hindi and English vers
sions) published in Gazette of India
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dated the 5th October, 1982 regarding
extension of the period of take over
of the management of the Pashok,
Looksan and Vah-tukvar tea estates
for another one year more on the ex-
piry of the original period of take
over of five years and one year of ex-
tension, under sub-section (2) of sec-
tion 16E of the Tea Act, 1953.

Placed in Library. See No. LT-
6101/83 .

MR. SPEAKER: Shri Janardhana
Poojary.

(Interruptions)

REPORT ON THE WORKING OF PUBLIC
SECTOR BANKS FOR THE.. YEAR ENDED
31st DECEMBER, 1980,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
.JANARDHANA POOJARY): I beg to
lay on the table a copy of the Consoli-
dated. Report (Hindi and English ver-
sions) .on the working of Public Sec-
tor Banks for the year ended the 21st
- December, 1980.

Placed in Library. See No. LT-
6102/83 .

(Interruptions)

ANNUAL REPORT OF AUDITED ACCOUNTS
AND REVIEW ON THE  WORKING OF
PLAC..ICS AND LINOLEUM ExporRT PRO-
MOTION COUNCIL, BOMBAY, JUTE MANU-
FACTURERS DEVELOPMENT COUNCIL,
CALcUTTA PROMOTION CouNcIL.  BoM-
BrY, TeExTILEs COMMITTEE BOMBAY FOR
1981-82.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): I beg to lay on the
Table.

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Plastics and Linoleums Ex-
port Promotion Council, Bombay,
for the year 1981-82 along with
Audited Accounts.

(ii) ‘A copy of the Review (Hindi
and English versions) by the Gov-
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ernment on the working of the
Plastics and Linoleums Export Pro-
motion Council, Bombay, for the
year 1981-82.

Placed in Library. See No.. LT-
6103/83 .

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Jute Manufacturers Develop-
ment  Council, Calcutlia, for the
year 1981-82 along with Audited Ac-
counts.

(i) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Jute
Manufacturers Development Council,
Calcutta, for the year 1981-82.

Placed in Library. See No. LT-
6104/83 .

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Silk and Rayon Textiles HEx-
port Promotion Council, Bombay, for
the year 1981-82 along with Audited
Accounts.

(ii) A copy of the Review {Hindi
and English versions) by the Gov-
ernment on the working of the Silk
and Rayon Textiles Export Promo-
tion Council, Bombay, for the year
1981-82.

Placed in Library. See No. LT-
6105/83 .

(4) (i)®A copy of the Annual Re-
port (Hindi and English versions)
of the Textiles Committee, Bombay,
for the year 1981-82 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Tex-
tiles Committee, Bombay, for the
year 1981-82.

Placed in Library. See No. LT-
6106/83 .

MR SPEAKER : Shri Satish Agar-
wal.

(Interruptions)
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11.20 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED TWENTY-FOURTH AND HUNDRED
TWENTY-FIFTH REPORT

SHRI SATISH AGARWAL (Jaipur):
I beg to present the following repoits
(Hindi and English versions) of the
Public Accounts Committee :—

(i) Hundred and Twenty-fourth
Report on Action Taken on Seventy
eighth Report of the Committee re-
garding Working of Military Farms.

(ii) Hundred and, Twenty-fifth Re-
port on Action Taken on Thirty-
Sixth Report of the Committee re-
garding supply of delective water
proof coats and procurement of
spare parts,

MR. SPEAKER : Calling Attention—
Shri Narayan Choubey.

(Interruption:)
11.25 hrs.
(za=eta)

e WEIRA  {I9F T GgT qeqag |

st wegATUawn  wfear @ meme
ERA, WATNAW W AT A7 fAw
QTN
()

MR. SPEAKER: Calling Attention—
Shri Narayan Choubey,

ot waaww frg wwmq (wiwen)
framat & fea & fog T aw G
F® T & amem ?

St UFATT WART WEAV
(dz9R) : wemew werew, TAT A
oY 2T ¥ g Afg HX G
¥ sfgw 7

TAE WgIed : fwETy #v W
¥ frg ooy s saew & A R

AT SAr f SamEer g1 @d
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g am g g g A fewwwm
FEET & | TG WX AL AT TqF
g A www e a1 & 7 SW
TOF ¥ FTa P FW AT qhET
2? Fwu St gUA A @€

o ¥ W g F e
forar wgm FT T 1 FEAw S FoaAr
g g f& & s @1 @ wfeE
FE |

o TSAE W qEE o g

HreETEA & Ifew

e wgien @ w uF fame wa
Fifqe | qF FT ST ¥ AT FLAA
U

' wamw frg swar : feew
F omoar e 2 faar oo SEwt
dar @2 faw @ &1

msmer ®ERT Ry WX &
F foo 49 o ow
N AR
faw dare g1 w0 @fww)

M

w smrw fwg wwe: ww
T qT gara foear &

R WY : WUN w9 A 9@
| war femw ¥ gE aEmg

s W L. fe & s
FT GFAT g | & w1067 AT QETE
FT THAT g | FUGT WA AT
faar &1

()

WEIW WEYET ¢ T A7 WLHTL A,
wEr St 43 &
(warema)



3097 P A C—Rep.

T URATY GAHT ARG ¢ WA
I 9T USHAHE WO TR AR
fepar 1

WeUR WEEA : TTAAAE WGA
0T q*en’% ? Shri N?-rayan Choubey
(sage)

wEqA A
g

:ug fhqe &
| (wr=e)

AT FAT AT

qeuH WEIAY
g o aea #

sl sraare fag sw@q : g9 WTOE
T wR I

weqw Agea @ & F gAar g,
AU @R A g Wi ¥ s
st ma 2

(srera)

o AW ¥ A7 A (Freide)
T ¥ AR W Fi wd
ot & 7

a0 ZOM FHIT qNATT ¢ [OF
Fdrew H g a1 w9 gH mifa
g

SHRI M. RAM GOPAL REDDY

" (Nizamabad) : Mr. Speaker, Sir...
(Interruptions)
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Sl GOATTEO  Wiear | weae
wger § fadew #T w@r g & wen-
sa H agven g faaf fEar @
W

weusl AgEG : A4 377 famar
fzar v\

(swam)

WEGN  WEIRG : AEqWaWw HoA4v
TEw oW g F TEET mvAv g0
Shri Narayin Choubey

(swmom™)
12.14 hrs.

[MR. DEPUTY SPEAKER in the Chair]

MR DEPUTY SPEAKER: Order,
order, please,

SEVERAL HON. MEMBERS ROSE.

(Interruptions)

[MR. DEPUTY SPEAKER in the Chair.]
we have gone to the next item—Call-
ing Attention by Shri Narayan Chou-
bey and others. All of you please sit
down—except Shri Narayan Choubey...

(Interruptions)
MR DEPUTY SPEAKER: Mr Gir-
dhari Lal Vyas, please sit down.
(Interruptions)
Please sit down. [Except Shri Nara=

van Choubey nothing wil] go oun re-
cord, Mr. Vyas, please git down.

(Interruptions)**

*Not recorded.
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12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Drought situation in many States

SHRI NARAYAN CHOUBEY :
(Midnapore): 1 call the attention of
the Minister of Agriculture to the fol-
lowing matter of urgent public impor-
tance and request that he may make
a statement thereon:—

“The reported drought conditions
in many States including Andhra
Pradesh, Bihar, Karnataka, Kerala,
Rajasthan, Tamil Nadu and Uttar
Pradesh and the steps taken by the
Government to provide relief to the
affected people.”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMED KHAN): Sir,
Honourable Members will recall the
statements made by me on 20th July,
4th and 14th October and 3rd Novem-
ber, 1982 as well as my reply to the
debate in this House on drought situ-
ation in the country on 14th and 15th
October, 1982. The position as it
stands today is that drought condi-
tions are reported to be prevailing in
thé States of Andhra Pradesh, Bihar,
Gujarat, Haryana, Maharashtra,
Himachal Pradesh, Kerala, garnataka,
Madhya Pradesh, Orissa, Rajasthan,
West Bengal, Tamil Nadu, Uttar Pra-
desh, Tripura and Pondicherry.

These States submitted Memoranda
seeking Central assistance for drought
on different dates. A total cropoed
area of 428.73 lakh hectares and a
population of 26.16 crore i§ reported
to be affected in these drought affected
States.

After receipt of the reports of the
Centra) Teams and approval of High
Level Committee on Relief, total ceil-
ings of assistance of Rs. 407.05 crores,
which is an all time high figure, were
sanctioned. However, no assistance
was sanctioned for Uttar Pradesh as

in States—(CA)

it was felt that the rains in the n'onth
of August and September had relieved
the situation in the districts reported
earlier to be affected by drought. The
State Government had also not taken
up any relief measures and on expen-
diture was incurred till the time the
Central Team visited the State. Re-
ports of the Central Teams which visi-
ted Karnataka and Tamil Nadu have
been received and will be considered
by the High Level Committee on Re-
lief tomorrow. The assistance given
to States, inter-alia, includes assistance
for drinking water supply, employ-
ment generation, gratuitous relief,
nutritional diet to children and lactat-
ing mothers as well as provision of
fodder for cattle and input assistance
to small and marginal farmers.

In the context drought relief, the
Central Government have introduced
a new system of making additional
allocations of foodgraing to the States
for payment of a part of the wages in
kind to labourers employed on relief
works executed with Central assis-
tance. These additional allocations
of foodgrains are over and above the
allocations made for public distribu-
tion system and under National Rural
Employment Programme.

Supplementary Memoranda have
been received from the States of Bihar,
West Bengal, Madhya Pradesh and
Pondicherry. Central Teams shall be
visiting the States of Bihar and West
Bengal for the second and third time
respectively. They are expected to
leave shortly. Requests of the Gov-
ernment of Madhya Pradesh and Pon-
dicherry are being discussed in a
meeting of the Inter-Ministerial Group
on 21st and 22nd March, 1983, to
which the representatives of the States
will be invited.

It will not be out of place to men=
tion here that vigorous and concerted
action programme was launched to in-
crease the Rabi production in the
drought affected States. The winter
rains have brightened the prospects
of the rabi crops.
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[Shri Arif Mohammed Khan]

Centra] Government are also siezed
of the problem of drinking water in
the affected areas and all-out cflorts
are being made with the help of Minis-
tries like Works and Housing, Defence,
Railways and the State Governments
to ensure supply of drinking water to
the affected people. Provision ras
also been made in the sanctiong for
transportation of water as well, where
such contingency arises. In order to
help the State Governments to cdinti-
nue their eflorts to solve ihe driuking
water problem in a planned perspec-
tive, assistance has been given for the
extended period upto June, 1983.

Government of India are anxious 1o
ensure proper and effective use «f the
Central assistance, by the States, Feep-
ing in view the severity and intensity
of the distress in the different dis-
tricts. Centra) Government believe
that the only rational way to tackle
this calamity is to make district-wise
and sector-wise assessment of the vro-
blem and to allocate resources accord-
- ingly to provide relief to the people.
Guidelines in this behalf have been
issued to the State Governments, and
also for the guidance of the Central
Teams and this pattern of relief ad-
ministration is now being followed.
Ministry of Agriculture is also sead-
ing follow-up teams to the States to
look into the utilisation of the Zentral
assistance. Hon’ble  Minister Rao0
Birendra Singh also intends to wisit
some of the States as soon as the ['ar-
liament has discussed the Demands of
my Ministry of Agriculture,

It has been and shall be our endea-
vour to assist the State Governments
in mitigating the rigours of the cala-
mity, caused by drought and other
natural calamities to the maximum
extent possible,

MR DEPUTY SPEAKER: Shri
Narayan Choubey. Only Shri Narayan
Choubey’s speech will be recorded.
Nothing else will go on record.

(Interrupticns)*
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-m:ﬁbt- ;;ecorded-.

in States—(CA) 812

MR DEPUTY SPEAKER: If the
hon. Member does not read the rules
I can't help it. I am so sorry. Even
it you come and sit here, you cannot
do it. Please don’t disturb. We have
to conduct the House according to the
rules. I would request Mr. Era An-
barasu to read the rules. If he wants
1 will Jlend him a copy.

(Interruptions)

MR DEPUTY SPEAKER ; Every hon.

Member must know that the time of

the House is precious. This has not
been understood.

Now Mr. Choubey,.

SHRI NARAYAN CHOUBEY: Sir,

the statement of the hon. Minister has
a flavour of complacency. This feel-
ing of complacency is perhaps due to
the successful completion of the As;ad
and the non-aligned meet. They have
spent hundreds of crores of rupees to
keep our gardens green, our beautiful
parks and gardens; to put up the
street lights. You have put up huge
3-star and 5-star hotels on which you
have spent crores of rupees, But this
is not the picture of our countryside.
The picture in our country-side 1is
really grim. The water that is spent
to keep our parks beautiful and giass
ever-green, is more than what the tri-
balg of Keonjhar get to drink. I cdon't
say that the Minister is like Nero of
Rome. When Rome was burning Nero
was fiddling. I don’t say he is such a
type of person. Rishi Bankim (han-
dra had sung: ‘Sujalam, Suphalam,
Sashya Shyamalam.’ Now it is no
jalam no phalam. Rabindra Nath
Tagore sang: Punjabg Sindhu Gujara-
tha Maratha; Dravida Utkala Vanga.
So, this is the entire India. The entire
India ig in the grip of severe drought;
there is no doubt about it. I hope the
Minister will give proper thought to
it and I hope that he will not be com-
placent, Only in today’s Economic
Times, some facts have appeared, I
am gure all the Ministers have gone
through it. It has been stated that
about 480 lakh hectares of cropped
area have been affected due to ‘rought.
Your figure is less, maybe you are

¢



313 Drought Situation PHALGUNA 27, 1904 (SAKA) in States—(CA) 314

correct or maybe they are corvect, T do
not know. A total of 185 districts is in
the grip of severe drought and the
shortfall of foodgrains for the entire
country will be to the tune of 7 million
tonnes. Even the rabi crop shortfall
will be to the tune of 5 to 8 million
tonnes. You have referred to various
States where drought conditions are at
present prevailing. He has mentioned
in his statement about Orissa. The en-
tire region of Orissa which produces
3/4 of foodgrains in the State is under
the grip of severe drought. Our party
is already leading a very »big move-
ment in that State. If the Government
does not come to immediate rescue and
does not send foodgrains to that region,
the situation would go out of control. In
Orissa, out of the total blocks of 214,
283 blocks have been affected due to
acute drought condition, The Orissa
Government have demanded a sum of
Rs. 338.36 crores for relief measures
from the Centre. Many a time it bap-
pens that what we actually demand is
not given. There is a big gap bet-
ween what we actually demand and
what they actually give. Again, there
is a big gap between what the Gov-
ernment of India sanctions and what
actually reaches the area. The dndi-
tion in Orissa is very serious, The
normal production of food in that
State is generally 42 lakh tonnes per
annum. But this year it is only 28
lakh tonnes. Bolangir, Sambalpur,
Keonjhar, districts are in_the grip of
severe drought. In the newspaper, on
30th October 1982, it was stated that
the Tribals are abandoning their chil-
dren in Keonjhar,

Now, in Kerala, the shortfall in the
agricultural production is to the tune
of Rs. 25 crores. The average pro-
duction of paddy was 12 lakh ionnes
during 1981-82. This year, it is only
4 to 5 lakh tonnes. There ig scarcity
of drinking water in that State. More-
over, Kerala was always a surplus
State so far as power is concerned.
But this {5 the firs{ time that Kerala
is also facing power shortage due to
scarcity of water. They are now ask-

ing Andhra Pradesh to supply them
power. This is the condition there.
Even Mr. O. Lukose, Chairman, Con-
gress(M), has demanded that Kerala
should be declared as drought-affected
State.

In Madhya Pradesh in Chattisgarh
region, is affected with acute drought
condition. Out of 45 districts in
Madhya Pradesh, 26 districts are in the
grip of severe drought. Whatever
money has been spent to combat the
famine condition in that region, is not -
at all sufficient. Out of the amount
sanctioned, for this purpose, a big
chunk is eaten away by certain offi-
cials and the political leaders,

In Rajasthan, there has been severe
drought affecting many districts for the
last 4 to 5 years continuously. The
districts of Kota, Bundi, Barmer, Jodh-
pur are facing famine. About 2043
villages in 25 districts of Rajasthan
have been declared as famine-affected
areas.

Now, in Tamil Nadu, the condition
is very serious. The Tamil Nadu
Government have demanded a sum of
Rs. 190 crores from the Centre for
providing relief to the people in the
affected areas. It seems very recently
Rao Birendra Singh went to Tamil
Nadu for election campaign and he
played politics there. He said that the
Central Government accepts responsi-
bility of providing rice to the »eople
of Tamil Nadu. Do they not need
now ? When will they need
it if not now ? Tamil Nadu is in the
grip of a very serious situation. Than-
javur district is called the granary of
Tamil Nadu.

MR DEPUTY-SPEAKER :
of South.

Granary

SHRI NARAYAN CHOUBEY : But
people have started migrating even
from there. Distress sale of cattle has
also already started. In Madras city
the people are going to the beach to
dig up holes to get some water.
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MR DEPUTY-SPEAKER: If you
want more information about Madras
I can give you. Madras is my consti-
tuency. Once in three days water is
very graciously being supplied.

SHRI NARAYAN CHOUBEY: Let
the Government do something.

MR DEPUTY-SPEAKER: I am only
stating the facts; as a citizen of Mad-
ras I get water only once in three
days.

SHRI INDRAJIT GUPTA : For how
many hours ?

MR DEPUTY-SPEAKER: Only for
three hours in the morning. When 1
was there, I could take my batk only
on third day.

S11RI NARAYAN CHOUBEY : Don't
you agree that the statement is com-
placent ? It does not contain even a
single wurla about Madras.

MR DEPUTY SPEAKER: It is for
you to ©sk, I cunnot.

SHRI NARAYAN CHOUBEY : Then,
in Karnataka only 18 per cent of land
under cultivation has received water
this time. In 16 out of 19 Jdis%:icis in
Karnataka, the raoi crop failure is to
the vxicut of 85 wer cent. 35000 villa-
ges have no source of water at all.

In Maharashtra there 1s severe
drought in Puri, Ahmednagar, Shola-
pur, Akola, Sangli, Nariket etc. In
U.P. 46 out of 57 districts are in the
grip of drought. 1 do not know why
nothing has been said about UP in the
statement. Is it because Shri Vishwa-
nath Pratap Singh has come from
there. You can judge the situation
from the figures. Ordinarily, the
kharif crop in U.P. consists of 120
lakh hectares, this year it is only
28.14 lakh hectares. You can under-
stand the situation, and stil] they have
not given anything to U.P.

About Bihar, my friends will say
more but I would only mention that
it ig in severe drought worst than the
1967 drought.
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In Santhal Parganas people had
taken a march for food and they were
fired at. I have already mentioned
about Kerala and Rajasthan,

The situation in West Bengal is
very serious. This year the Kkharit
crop failure is to the tune of 1§ lakh
tonnes. ... (Interruptions). In West
Bengal, this is the worst drought in
the whole of this century Teamg from
the centre had gone; we had demanded
Rs. 205 crores but we had been given
only Rs. 70 crores upto 31-3-1983.
Again, the State Government has de-
manded that the Central Team should
pay a visit to the State to assess the
situation, and they have demanded Rs.
95.58 crores again to overcome the
drought situation, which ig still conti-
nuing, and it will continue till April,
May and June when the Monsoon
comes. Our situation will remain
grim till that time. The condition of
drinking water in various parts of
West Bengal is also very very serious,
for example in Purulia, a portion of
Midnapore district, Bankura and other
places, Teams come and go, but
rothing happens. Now, I will zive you
you some figures. The Bengal Gov-
ernment gets something different from
what you actually allot. We have al-
ready complained to Rao Birendra
Singh a number of times that what we
demand, you allot less than that; and
even that much you do not give. I
give you the figures in this connection,

" For the year 1982, which is a year of

our drought, the total allotment to us
in the month of January was two lakh
twenty thousand tonnes and what ac-
tually reached us in that month was
one lakh seventy thousand {onnes
whereas our demand was for three
lakh twenty thousand tonnes. Of
course, sometimes we may be demand-
ing more and you do not give because
you have your own assessment. But
at least that much amount which you
allot should reach us.

Now, Sir, I will put some questlions
to the Hon. Minister,

Everybody, including the Hon. Min-
ister, agrees that one of the reason
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why the drought situation is gradual-
ly becoming a general situation is
deforestation. Only the day before
yesterday I went through a press re-
port that a fur-like desert is going to
grow in South India if deforestation
continues as such. It will go on and
spread throughout India if the Forest
Department Officials and contractors
are allowed to do whatever they like.
Taking advantage of the deforestation
they are adding to their earnings. I
would like to know whether a portion
of this money will be specifically allot-
ted for afforestation,. which alone can
save the country from future calami-
tiés. If we do that, perhaps that will
not give us dividend now, but it will
give us dividend in the long run.

Then, Sir, I would like to speak re-
garding the Central team. It is a piti-
able thing that we demand Rs. 300/~
crores and they give us Rs. 250 crores.
May be we demand more and may be
you give us less, But what happens as
a result is that the work comes to a
standstill. With empty pocket we can-
not do any work. Naturally the ques-
tion is how to solve this problem and
keep the momentum of the work
going on. Suppose, the Central team
does not go how and does not sanc-
tion money immediately, all our funds
will be exhausted by 31st March. Now
they are stating that the Central team
is proposing to go to West Bengal and
Bihar. Today it is 18th. In that case
when will they give us money ? So,
all our work will come to a halt if
other resources are not brought in.
Thanks to the Government of West
Bengal which doeg not only depend on
the money which has come from the
Centre. They have taken resources
from other departments and spent at
least double the amount that is being
given by the Centre to save the situa-
tion. So, I would like to know what
is the Modus Operandi the Govern-
ment proposes, to avoid this further
delay ?

Another question is that a very big
difference is always found between the
figures which the Government gives
and what is actually given. The
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reality is whatever you give, is not
the figure in reality. Therefore, I
request that you must give money to
all the State Governments enough to
meet the situation.

Another question is in regard to
corruption, Already there are various
press reports about corruptions of
various types in this matter, It is our
bad luck. A report has come in the
Press that in Madhya Pradesh there is
a place where Rs. 3/- crores have been
spent for 19 irrigation projects al-
ready, 1 have forgotten the name
of the place, but I can give its name.
Even after spending Rs. 3/- crores, not
a single hectare of land has heen irri-
gated. They money for the purpose
of irrigation has reached the ;jinckets
of some people. So, I would like to
know from the Hon. Minister, what
measures he is going to take to
deal with such corrupt practices. 7The
Hon. Minister must not be lenient in
handling such matters. Two more
questions, one of which relates to
drinking water. In 1982, we discussed
the drought situation more than once.
In 1983, we have started discussion
with drought. Still, Government has
not been able to reach drinking water
to the people. There is enough water
for the pots in Delhi; but there is no
drinking water in the various areas of

India, including West Bengal. Sum-
mar has not yet come. What steps
do  Government  proposc to take

during this summer, so that drinking
water is made available to our people?
You should see that efforts are made
on a war footing.

Lastly, about cattle, Cattle cannot
speak. I can speak, but the csttle
cannot. The distress sale of cattle has
started. What are you going to do
immediately, so that fodder reaches
poor people ? Already there is a re-
port that in gne village in Madhya
Pradesh, people there could ndét pay
Rs. 700/- which was due from them
towards electricity charges. For six
months the people of that village aid
not get electric power. You can ab-
solve crorepatis like Dharam Teja who
came to India and has again gone
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[Shri Narayan Choubey]
away. I saw it in the Press; Govern-
ment has been kind enough to waive
Rs. 9 crores which was due from him,
But what are you going to 4o about
thig fodder problem 9

SHRI ARIF MOHAMMAD KHAN:
The Calling Attention relates to the
drought situation in various States,
and the assistance provided bv the
Government of India for relief pur-
poses. With your permissicn, Sir, I
would like to confine myself to the
subj ect-matter. I would not go into the
other questions which are not related
to the subject.

A specific question has been asked
about the assistance given to the State
cf Orissa. We received two memoran-
da from that State: one in the month
of August, and then in November. A
total sum of Rs. 33.3¢ crores to be
spent upto June 1983 hag been sanc-
tioned for Orissa. In the first memo-
randum the demand 'was for Rs, 57.93
crores, and in the second Zor Rs. 329.17
crores. Central Government does not
have endlesg resources, and the entire
country, almost all the States are in
the grip of drought. We don’t have
limitless resources. There are certain
guidelines and certain norms. The
assessment sent by the State ‘Govern-
ments is  considered by a high-level
committee, a committee of experts and
inter Ministerial groups, and then they
act according to the guidelines and
established norms, Then a decision is
taken on the money which has to be
sanctioned for relief work, So, this is
the amount which Central Government
has sanctioned,

.

SHRI NARAYAN CHOUBEY: There
is a glaring disparity. The demand
was for Rs, 386 crores and the amount
sanctioned is Rs. 33 crores.

SHRI ARIF MOHAMMAD KHAN:
Mr, Choubey would have been fair in
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compaining of disparity if it was so
only in the case of West Bengal. It
was not so in the case of West Bengal
alone. That ig what he said while
drawing our gattention. The same is
the case in almost all the other States.
The demand comes for assistance from
the Central Government. Then we
make an assessment of their demand.

Allocation of fund is done keeping in
view the resources which are at our
disposal, which are available to us.
Secondly, in the case of Orissa, not
only for drought but for meeting out
the relief work after the cyclone,
Rs. 56.54 croreg were sanctioned, Zor
flood relief, it was Rs. 113.95 crores,
and then for expenditure upto June
1983, another Rs. 22.97 crores have
been canactioned, 1t is nol  «nly un-
der - one head but under other
heads also. Government havye sanc-
tioned money for relief worxs,

Another specific question has been
raised about Tamilnadu. We receiv-
ed a memorandum from Tamilnadu on
24th January, 1983. It is for the hon,
member to decide whether we have
delayed it or it was his State Govern-
ment which submitted the memoran-
dum very late. Normally, memoranda
seeking assistance for drought relief
are submitted from October to Novem-
ber, but they submitted a memoran-
dum on 24th January, 1983. Then we
tried to expedite the whole process,
but the State Government was keen
that we should delay the visit of the
central team since they were busy in
some other work. For some reasons,
we cannot seek explanation from them
on that ground. '

SHRI K. MAYATHEVAR (Dindigul):
What is the reasons for that?

MR. DEPUTY SPEAKER: At least’
your name should be there in the cals
ling attention,
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SHRI ARIF MOHAMMAD KHAN: 1
think it is better if the question is ad-
dressed to the State Government.

MR. DEPUTY SPEAKER: You raise
all these questions on the platform,
not here. You deal with them outside.

SHRI ARIF MOHAMMAD KHAN:
The visit of the Central team was de-
layeq on the specific request of the
State Government. However, now a
report has been submitted and tomor-
row a high level committee will be
meeting and sending jts recommenda-
tion, and then we can say that the
whole thing is in the final stage, and
the decision will be taken very goon.

MR. DEPUTY SPEAKER: Please do
justice to Tamilnadu.

SHRI ARIF MOHAMMAD KHAN:
We try to do justice with all the States.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): How much
money extra do you want?

SHRI K, MAYATHEVAR: The ques-
tion is whether he wants to do injustice
ic West Bengal.

MR. DEPUTY SPEAKER: For my
State, I cannot request him like that.

SHRI K. BRAHMANANDA REDDY:
He does not want justice, he wants
favour.

SHRI ARIF MOHAMMAD KHAN:
A specific question hag also been rais-
ed about the State of Uttar Pradesh,

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur): He should be impar-
tial to every State.

RAO BIRENDRA SINGH: We are in
favour of West Bengal. We are send-
ing a team for the third time to West
Bengal.

SHRI KRISHNA CHANDRA HAIL-
DAR: Thank you,

SHRI SOMNATH CHATTERJEE
(Jadavpur): You got my letter,
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SHRI ARIF MOHAMMAD KHAN:
A question has also been aski about
the State of Uttar Pradesh saying that
though the State was in the grip of
drought and large area, large popula-
tion was affected, no assistance was
provided by the Central Government.
I think, again, I won't say the fault
lies with whom, put the memorandum
was submitted by Uttar Pradesh in the
month of July.

Anticipating that August and Sep-
tember will be dry months and antici-
pating that there will be drought and
there will be paucity of water, a cent-
ral team went to those parts of Uttar
Pradesh, but the State was instead of
drought, in the grip of floods! How-
ever, the central team visited those
parts. But in the meantime they sub-
mitted another memorandum for flood
assistance.

SHR B. D. SINGH (Phulpur): In
Western U.P. there was drought and in
Eastern U.P. there was flood.

SHRI ARIF MOHAMMAD KHAN: I
am coming to that point, if you permit
me.

Before the central team could go
there to visit the State, another memo-
randum,  seeking aid flood relief was
also received by the Central Govern-
ment and botp the memoranda were
taken into consideration, Then central
team, when they visited Uttar Pradesh,
they were also of the opinion that
though there were floods at that time
in yttar Pradesh and yet some parts
of U.P. were still drought hit areas.
The central team wanted to visit those
areas but the team came to the con-
clusion that till the date when they
visited the State there was no infor-
mation available with the State Gov-
ernment, about the areas affected by
the drought and the population affect-
ed by the drought and in fact no spade-
work had been done till that date. No
expenditure had been incurred py the
Stateg also. I am making this point
because we are not responsible for if,
it we could not make gny sanctions for
Uttar Pradesh,
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SHRI{ SATYASADHAN CHAKRA-
BORTY (Calcutta South). This is how
Congress(I) Governments are function-
ing. That is how the U P. Government
is functioning, and you still talk of
West Bengal, (Interruptiong)

SHRI ARIF MOHAMMAD KHAN:
1 will go., (Interruptions)

SHRI NARAYAN CHOUBEY: Please
do come, but come through Bihar.

SHRI ARIF MOHAMMAD KHAN:
Ag regards West Bengal I think Mr.
Choubey will admit that the Central
‘Government has been giving very gene-
rous assistance to them.

SHRI SOMNATH CHATTERJEE.
Deserving assistance,

SHRI ARIF MOHAMMAD KHAN:
Very well. Thank God, youy are not
complaining =f any discrimination or
unfair treatment,

MR. DEPUTY SPEAKER: I think
you have completed all your points.

SHRI ARIF MOHAMMAD KHAN:
One point I want to make. That is that
when the Central team visited West
Bengal, it was found that 70 per cent of
the money sanctioned for drinking
water in Purnia and Bangura districts
was lying uynutilised. We considered
memorandum in which they spelt out
the sanction given by the ceiling on
expenditure, as given by the Central
Government, and yet the implementa-
tion work or spending these funds is
to be done by the State Government
and it ig their duty.

MR. DEPUTY-SPEAKER: Now, Mr.
P.J. Kurien,
(Interruptions)
MR, DEPUTY-SPEAKFR: He has
mentioned about Rajasthan.
AN HON, MEMBER: I want to, . .
(Interruptions)
MR, DEPUTY-SPEAKER: You can
see that the money is spent before

March. What T mean is you can carry
this message and see that the money
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is spent, He is only helping you, He is
asking you  to spend the money.

(Interruptions)

MR. DEPUTY-SPEAKER: Ask your
State to spend the money immediately
before 31 March,

SHRI P.K. KODIYAN (Adoor): Shri
Choubey has already referred to the
very serious nature «f the situation
prevailing in various parts of the coun-
try. So, I need not repeat what he has
already mentioned, I am confining my-
self to my own State and my
neighbouring State.

In the statement which has been
read out by the hon, Minister, nothing
has been mentioned about Kerala,
There is a very serious situation
there. Among the States suf-
fering from  drought conditions,
Kerala is one of them. But what
assistance has been sought by the
Kerala Government for dccught relief
work in the State and what money has
been given, nothing is mentioned here,
Now the situation in Kerala is very
serious, Kerala is known as the land of
rivers, lakes and natural streams, It is
considered to be evergreen because of
abundance of water and enough of
monsoon every year on the west of the
Western Ghat. But the present situa-
tion in Kerala is quite different. The
rivers and canals are drying up, Even
wells are drying up fast, Now the
question of not getting drinking water
has arisen in Kerala, In Cochin and
Trivendrum the Municipal Corporations
have already introduced somg restric-
tions on the supply of drinking water,
Almost all the districts in Keralg have
been affected by drought. According to
the statement made by the Chief Minis
ter in today’s press, 800 villages sprea-
ding all over the State covering all the
districts have been seriously affected
and 600 villages have alraady been de-
clared by the State Government as
drought affected areas. Due to very
drastic fall in the water level in the
reservoirs, Kerala, which was a surplus
State in producing power and Wwhich
was supplying power to  your
State and also to Warnataka, has
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now been forced to impose first 20 per
cent cut on high tensicn pewers users,
which was later on raised to 40 per
cent. It was recently extended to the
small scale industrial sector also, The
Electricity Minister of the State has
recently said that wunl2ss monsoon
comes, there will be no relief, The
drought situation is very serious parti-
cularly in the two main granaries of
the State i.e, Kuttanad in Allepply and
Palghat area in Palghat
These are the two rice bowls, These
rice bowls, these areas have tctally
dried up, Green patches have disappear-
ed due to scorching heat and lack of
water 50 to 75 per cent production,
not only of paddy but also of perennial
crops like rubber, cardamom, ccconut,
arcanut, etc., has been aflected, 50 to
70 per cent production is eslimated to
have been lost. That is the situation in
Kerala. Over and above this, we are
a deficit State. If such an extent of loss
in the production of paddy is happen-
ing in the State, then we have to de-
pend more and more on the Centre
since '‘we are a deficit State and consi-
derable cultivable area of our State is
utiliseq in the production of commer-
cial crops, most of which are exported
and which bring valuable foeign ex-
change, We have been demanding
1,30,000 tonnes of foodgrains, of rice,
every month in order to sustain our
public distribution system, You will
agree that perhaps Kerala is the only
State where the public distribution
system has been running very smooth-
ly and satisfactorily as a result of
which the general price rice has been
curbed in the State, But for the
last several months, the situation has
gone out of control because of lack of
supply of rice, The Centre has reduced
its supply from 1,30,000 tonnes to
90,000 tonnes, (Interruptions).

SHRI ERA ANBARASU (Chengal-
puttu): Because Congress came into
power,

SHRTI P K. KODIYAN: We used to
get rice from the hon, Member's State
also but since his own State is having
serious drought condition, we are rot
getting rice from Tamil Nadu also. We

district.

are in a very very tight position, Un-
less the Centre comes and supplies us
with adequate quantity of rice the
food situation in the state would be-~
come worse.

MR, DEPUTY SPEAKER:
put your question now,

SHRI P K, KODIYAN: I want to
put some questons now, I want to put
a general question first, The general
question is that the drought situation
has been prevailing n many parts of
the country in the last two-three yeers.
Last year alsc in certain parts of the
country, in U.P, Bihar, parts of Rajas-
than, Madhya Pradesh, etc, the situ-
action was serious. A querry was made
by my hon, friend about U P, that they
had requested the Centre for drought
relief and the hon, Minister had replied

Please

that the Centre was  prepared
to send team but then the situ-
ation became  differen Instead

of drought, it was flood, This situation
is there in a number of States like
U.P., Bihar, etc, In one part of the
State there will be drought in another
part there will be flood. What I want to
ask is whether the Central Government
has any plan to find a permanent solu-
tion to face such a situation?

SHRI ERA ENBARASU:The Ganga-
Cauveri canal ‘would provide the
permanent solution to this problem.

SHRI P.K, KODIYAN: What is the
long term plan? Of course, you have
got the monitoring sytem. What is the
purpose of monitoring? Every year you
go on monitoring, It has become a
permanent feature, just like floods and
drought have become a permanent
feature, What is the pnermanent solu-
tion to this problem? Secondly, under-
stand that you have worked out
some contingency plan to meet
the natural calamities, But for
implementing the contingency plan it
takes so much time, First, the State
has to make a report, then the Central
team visits the State and makes a re-

port.

RAO BIRENDRA SINGH: It took
no time in the case of Kerala; like this.
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SHRI INDRAJIT GUPTA (Basir-
hat): That gesture of the hand wiil not
come in the proceedings; it is difficult
to record it.

RAO BIRENDRA SINGH: It is cnly
‘for his information.

SHRI P.K. KODIYAN: Secondly,
certain relief work is faking place in
the drought-affected aras and the Cen-
tre is providing some assistance, I have
received reports from various regions
that the workers empioyed in relief
work are not given even the
minimum wages fixed by the State
Government; in fact, they are
paid much lower than the minimum
wages. For example, in Fajasthan the
generally prevailing wage rate is Rs.9.
But, in some places, they are getting
only Rs, 2 per day. What was the
nature and extent of assistance sought
by the ‘3overnment of Kerala for
drought rglief and what assistance has
been given? According to some re-
ports the Central assistance given to
Kerala is ab ut Rs, 9 crores or Rs.9.5
crores,

MR. DEPUTY-SPEAKER: The
Minister ‘will give the figures.

SHRT P.K, KODIYAN: There is also
a report that it was diverted for some
other purpose, to make adjustment for
the overdraft with the Reserve Bank,
What is the actual position?

SHRI ARIF MOHAMMAD KIHAN:
We received a memorandum from the
State of Kerala on the 3rd January
1983 and the final decision on the ceil-
ing of expenditure on drought relief
was taken on 14th February 1983, The
ceiling was fixed at Rs, 4.10 crores. The
amount may look small but the popu-
lation affected in Kerala, as reported
by the State Government was 16 lakhs
and the area affected ig one lakh.hec-
tres. This ceiling of Rs. 4.10 crores is
for 1982-83. Another ceiling of Rs. 5.31
crores has been fixed for expenditure
upto May. 1983, For supply of water
for drinking purposes, a sum of Rs.
50 lakhs was sanctioned and for emp-
loyment generation Rs. 4.55 lakhs
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was sanctioned. As far as the com-
plaints about non-payment to labour-
ers go, again the implementaiion  or
expenditure of thig amount iests en-
tirely with complaint is made to us, I
assure the hon. Member that we shall
look into it.

MR, DEPUTY-SPEAKER: Shri
Madhukar. . ..

-

(Interrptions)**

MR, pEBLJTY SPEAKER: Only Mr,
Madhukar, You cannot put any cques-
tion, You need not reply....

(Interrptions)**

MR, DEPUTY SPEAKER: Please
do not record anything, You sit down.
Should you not allow  your own
colleague whose name has come in the
bailot? It is not the way, Please don’t
record, Please sit down, I am not per-
mitting you. You please sit down, I am
telling you time and again it is not the
way, This I will not tolerat, Please sit
dewn, | ..

(Interrptions)**

MR. DEPUTY SPEAKER: Nothing
will go on record. Mr. Balan, if you
cannot know that you shouii implicity
obey the Chair, you cannot be a suc-
cessful Parliamentarian, I am sorry.
You sit down, Eveything should be
done according to the rules,

sft wwen fasr wuwe (AR
JqTeTe warew, s W Y § @l
o & fawg ¥ Far @, & v Swam
g fr femeam @ 26 FO% S AT
getw § difga § 1 f5a somEr v
am sfr9a 9T o fifeaw § faar
% v wemar § faEw # AR
TOFT e qE ' foa FT =/mwar g o

fagre & 32 fasli & 24 fo&
s qifeq & #ic sa¥ 387 wae
e ¥ dfex 1 ok o=t ar
foar s @ gt =wTA, darer
Wm,ﬁﬁ'(, w' m1ﬁmn

Not recorded.
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AVTAYT, AT, TAT, THTH, GHREATTL
FATNGTT, WA, ATATTH, ATET,
qzqT F%g wq Awdte § Afsqg g
feafs 7z & fo Faw TS #
wF FUT fFaee TV @ w1 g |
MAATS FT FAHT Te5 SGwE A
qEAT 2 | TSF WINFE FT FH AL
g w@r 2, agr ax fa=rd Ay gfaar
agt & 7€ ¥ zufad gavy 3 zEE
IHT oV, T W AR A H ST
qHE AT 2, d7 A9 HEA Farz @l
™ F

gq AT T AL R AT F3,
fagre faava @wr & e F
Tl 7 o Fa1 & & fage #
HRMA qEA qa - drfag
fagre #r gea™ wdr &, f5& =mw
gT FAMA §, AZH UE H@X
3Iq e wifed | gw frew & av
¥ wfagr 9o @ & | 98T 4146
wEar 7 ogdr o T & e #v oa-
ey & & | for wdvd A &
500 ZIIIX WIIA TN IAAT &HAT
g afsT 4146 war F qrdr ¥ oFrE
sgaTar FE0 & | qar Ag waA v
weurma faar & afew fagre v
# AT eI AT FHT §, W A
Sy % Y FB TT A G ALY FAHT HAAT
I @ 2, AR GE BT A qEF FI
FW AG Tw W F - wHiET I,
T qMS, TfAAAE WX o
H ST AFTS &7 GAFCET 8, Iqy TH
qrFear fagre @ adf & @feq 7@f
FY FLFC FY A qgT FT GTHIC AY
qaR FAT A e TTAFT G5 gE

# mrad grar wEAdy wAy oft &
F6 Weq q@Ar =rgar | fagre &
@R 7wy fradr wgmar &
H A ¥, AGA A qEgiwT foar g

% wAEE wed fwaar far @ #
ot feaar 33 w1 @ & afe fagr
F ware Nfga &ar 7 F18 o nrEd
" F A WL oad |

fF & ot #Y aedr FIH F
qEey A AT ST HEEAT ¥ W@ &
fsiqar wgd vaw o fear g, S@d
gag § Fr MY g O weemEiT
qAY AFGL FT FT H ASd TEY WAL
§ W&l aF qFr 9gF qHAT |

fagme, 3w w3w Far w=w F@TH
¥ gq w@ge e SHIT & oA @
qEt & AT ewar g, SEET qA
I &7F F fqd F §F IJUW
feq sm w® & arfw wqrﬁ?ﬂ"rm
dfifeq @&t & g qfgas &g faar
st fa @@i adfr wwe & 9% ?

™| T F1T F yg Y SEAr
Fgm & #rg wseewm aw o fawer
g ST we formd gru wwrer difea
qat & A F fad ww & aw @
S TE AT wFEAr g OHH 7

4 ug W s wgm fF o
gz £ & & wadd fagw gaw |/
aay feaar @9 7w & W fEaar
AT 34 AT W@ 27 g # FEw
@I F T & &7 TRy Ay
ey Y T F fSmd sifer wawrer
difes @t & wr it sl vE
¥ @ weR aqEEm 7 oeHE werEr
TEe 8 g3 wfgw gafga &
qd HAWET & AT IAERN AW AGT A
@ 2 W IART F 34 F fad
WG FT Haeq FIT ST B 8§ 7

ofi mifew Aigewa &t WAAE
YL WEIEH, TgA Al @ WIAHw
FIEt FT 4g AHr AT " fH
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[ wifvw Agraz 7i]

fage wsg #1 www dfea
ffya #2 faar mar 2, 7= 37 Ga
N BrEwe sgi 7 faard 7 syaway
2 1 (saam)

oft A fas wawe: qdt =eqr-
@ fa7 4 wrediy segfree ot &
¥%2H 7 qam faq @ 5 owgEw
AN W FqgT ¥ qF  AFHIS §
wiad s wfafesn Ty
FA-vw 87 a7 ofes f&y @
g1 (smaaa)

st mifew Mgemz =1 0§ o
AAFY I W E A B4 U FL-
®EF WA gE R | U AW F
fasdt & Faa 37 GG T wEAC
foaq fgarf & fafrsq saqeav 2,
T gy ot 1 gwe dfea oifea
FT faar 2

St TREAT WEET
Ir wavIaE=T ?

AH AT

st wifts wgemg @i: g,
qAETALT | AT 3F FT 0, F
97 WGET HAF FE T A7 qAR
g1 AT FW A fad aviwr aga
agd g | fage g@E § agar
IT 8-9-1982 #1 fzar av, fa=m
qT 25 FOT &AT FIAAT FE &
# faa #fw gFr T wHea fwar
|E TAE@T WA MIT 2 AN,
1983 &1 faar &, o1 f F=hg gw@R
# fawredm 21 =@ 9T FE @t
FE WA A IA ANMIAT FqaAT T
A w@ & 973 S aEv g -
waar fasaeT 21 39 98 9 Je
& fady 19 & Favaw 7

o e fasr wawe: w7 9f9-
i ?
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ot wifew A @i NdaF ¢
T A AN T A ¥ A
SeET FE A Fifow A e @
afea s ad%r &, swar 2, frw
2 I F R @ Fm A oW
FavaT ?
. (samam=) |
MR. DEPUTY SPEAKER: Do not
reply to him, reply only to Shri
Madhukar, This is an important prob-
lem, You should have asked for a gene-
ral discussion, Had you asked for a
general discussion, everyone cf you
could have participated or could have
been in a position to ask questions, Or
you could have asked for discussion
under Rule 193. Now what can I do ?
Under Calling Attention 1 have to go
according to the rules,
=t snfvw wgewa @i : IqTOTer

73a, m=r=fw gzer fom aa & aX
A9 W 4, § ITH FAAET AEW
fF ag a= a7 frgrmar g o ag
21 7, ®1 fagw F1 a0 FF F
fad ST @ 2107 A € & F
#ag { ST q8T TAT ¥, qZ T q@L
qardg ¥ gafad ¥ AR 3@ oW
7 drar 3w F1 gy Tg g, fee o
gwsﬁa'gmerrza?fmagmmw

e fra @F, dfFT =9 @ @9
FIAT W FATFIIAT FT FH T30
TEETT FT A 2| AZ IH FT F@AT
AU

UF W ag v gy wr @ e
fage @R & fradr wmr #r & ?
fage @R § #Od 9gd AW F
234 TUT §IT FY M & 9 WX
L MA § 74 FAT 57 AM@
waF FY e F X gEmar g
fa fagm s@R § WA CEEe
# wafaw G@raem av, 36  fggw
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¥ gy W qudiy wEE A @
fegra & dger fear 8 ) wer o=
rzrATE % Hag 7 fafes sw qer
m™r 2 T gag A X ;g AdmEm
IEm fF 93w gFR ¥ A
AFFTY & FAGR 9T W A FE
TH TR AT FIE FTAT AE gE R | TR
waAra T oY fagre s3er gEw T 97 THHT
F T @GS FY OF At Jgoey I8
Z, 9% fad 1 oo arew g qe
qFFET & O FE gIAAT FWR TH
T

A atEfag: gEd wa A
T AoAET 2, 38 98 & fwamrd
Y T G| &1 @Y JEer S g
f& gz o faqg & fraar-fean
AFFE g1 & W T am & faa
vefagm awadt 2 f& TR &
fegre & gqioMe 1 vhEAT 2, @9
fear s | dew TEAHe F AW
21 7, # fagre w3o & o7 wWre |
T wAdfas qvEE ¥ oawEAwa @
fr afe #&f 7o7 g w woF foq
F; FE A gAY AW & AWL A
T owry 2, @1 dwm & Afew §
AT GFF &1 g9 9T 2 fw gw faa
#1 FO T IO THE b qiF fqq
qgd Az TAFT AG AT AT | WA
g 74T AT FAAAT B )

=it wwen fast wgw - w AR
Tadfaeas 3

va §iGs fag : g9 ¥ TaHe
#1 faga £ f& swifaw arfaare
qrgq F1 oG gATY AW AET @,
IR TATE W fAAr 3 W@l gEv I
2 W ®FE FAT ¥ | EW U qE-

i

3

i # fomd ¥, @few s af
wz Ngade O§r Ag0 FLdr & oar &
oIy FLeaTed FEa fE W SuR
faoaedy & arfe gamer e AT
EECASA N L

it freard s s (T -
gH wrew & 7€ dar @ fw s &y
¥ oFT AR FE oo W @
 gwE Ag & 2

wa qier g o ozm fm &y
g 9 Faar & g @H wTg
st & A sfaar 3 g

SHRI UTTAM RATHOD (Hingoli):
Mr. Deputy-Speaker, Sir, we are all
aware that our ountry has to face dif-
ferent natural calamities, Some of the
States have faced cyclones, some floods
and most of them drought. There are
certain States which have to face all
the three, There are certain States
which have to face two of them and
there are certain States which have to
face drought only,

I would like to know from the hon.
Minister what is he going to give to the
States which are involved in all the
hree natural calamities—cyclone, floods
nd drought? If they are involved in
wo, what relief is he going to grant to
wlose people who are already finished
by flood or by cyclone in addition to
drought?

Sir, from the very inception of our
Planning, we have been trying to draft
Plans which are short-term as well as
long-term. As far as cyclone was con-
cerned, we have seen’ atthe Kotes-
waran Committee was appointed and
that ¢~rtain recommendations were also
made to the Government by it. Some
of the recommendations have been im-
plemented by some States. But some of
the recommendations have not been
properly implemented by some other
States and that is why, we find that
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these Stateg are affected most. 1 would
like the hon. Minister to tell us if
they have may monitoring agency to
see what action has been taken pro-
perly as far as cyclone is concerned?
As far as flood and drought are con-
cerned, we have clubbed these things
together. The irrigation systems have
been planned in such a way that they
would protect us from {loods and at the
same time they would also irri-
gate our land so that we can
produce more foodgrains in our
country. We were in great need of
foodgrains. We imported foodgrains,
Therefore, naturally we thought that
we must have big projects so that we
could irrigate our land immediately
and get the return. It was a very
good idea.

But now this time, we start rethin-
king about the whole process when we
have finished nearly 1,500 major pro-
jects. There is an  article recently
published by Mr. Singh Deo, ex-Mini~
ster of Irrigatidbn from Madhya Pra-
desh. He is asking are we going to
finish all the major dam-sites during
our generation? Are we not going to
leave any site for the future genera-
tion? These big dams create several
problems. As a Member of Parlia-
ment, I have seen that they create
deforestration and silting. We thought
that the Bhakra Nangal dam would
be completely silted in 600 years or
500 years’ time. But we have been
finding that in 30 years, it has been
silted to the tune of one-third of the
whole proportion. Would it be possi-
ble to have the benefit of this dam
even for more than 100 years? If
that is so, we have to rethink and re-
plan everything. That is why, I sug-
gest that insteaq of going ir for major
dams, let us have medium and minor
dams. Even for medium dams, you
have to go to the Central Government,
The Central Water and Power Com-
mission takes time and it delays our
progress. So, I will suggest that im-
mediate sanction should he given to
them and then, small projects should
be allowed to be taken up and the
Central Jovernment should give them
money,
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In' Manipur State, we have seen that
the people themselves have construc-
ted small tanks and canals and every-
thing has been managed by them.
They do not have the Government
officials to do it. Those societies which
manage these tanks and canals are
not accepted as cooperative societies
but still they are functioning for ages
together. In Maharashtra, we have
‘PHAD’ system in Nasik and Dhulia
districts. This has been working for
the last two centuries where the
canal water is taken by the benefi-
ciaries themselves. The canals are
rectified, constructed and repaired by
the beneficiaries themselves. This ce-
letes the middlemen, the Government
servants, who try to delay the projects,
create hell for the people and take

~benefit out of it.

There is another thing th, DPA
Programme. But I am sorry to say
that as far as the DPA Programme
is concerned, the hon. Minister and
his Department has not paid any at-
tention to the problems of Maharash-
tra. We had given them a list of
drought prone areas. In the region of
Marathwada, in Maharashtra we find
that only certain areas, certained dis-
tricts, were included in the pro-
ramme. The most affected area, that
is, Usmanabad district, in i/fahara-
shtra was completely left out. 1 would
like to know from the hon. Minister,
Rao Birendra Singh or his assistant,
whether he has ever consulteq Mr.
Shivraj Patil who hails frfom that
area to find out whether that is a
drought-prone area or not and what
is the state of affairs in that area.

Another  question which I would
like to ask is this, When the annewari
goes below 4 annas or 6 annas, they
declare it as a drought area: they
give every help; they open works; the
labour potential is created; they give
them shelter; they give them fodder;
they provide drinking water and
everything. But there are rertoin areas
where the crop yield is better. As you
are aware, the crop requires water or
rain only for a specific period, for 2
months or 2} months, and then it
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does not require water. If you want to
retain drinking water, you must have
subsequent rains. In  many cases, il
doeg not happen. That is how we find
Madras in the grip of scarcity of drink-
ing water, that is how we find Rajas-
than and Maharashtra in the grip of
scarcity of drinking water. May I know
from the hon. Minister whether he is
going to give any aid to the State Gov-
enments 'where such areas do exist,
These are large areas which are not
included in the drought areas. These
are areas where annewari may be more
than 8 annas. But there is no drinking
wate. The people are actually carry-
ing drinking water by trucks and bul-
lock-carts. The number in Maharashtra
hag increased during the last one month
from 500 to 1200.

These are the three questions which
I would like to ask the hon. Minister
and | would request him to reply to
them.

SHRI ARIF MOHAMMAD K!AN:
Firstly, the hon. Member has asked
about areas suffering from cyclone,
floods and drought together, Normally,
the practice is that the State (Govern-
ment submits resrective memoranda
on drought or flood or cyclone. Then,
it is considered by an inter-Ministerial
group, by a high level committee, and
a view is taken and the decision is
taken according to the guidelines and
the norms fixed. As I said earlier. in
the case of many States, we have given
them assistance under drought relief
works, under flood relief works, for
meeting the expenses. . ..

MR. DEPUTY SPEAKER: These are

being granted separately.

SHRI ARIF MOHAMMAD KHAN:
Yes, Sir, separately.

As regards the other suggestions
made by the hon. Member, tha House
has on earlier occasions discussed in
detail the long-term plans to fight floods
or to face drought effectively. Wa have
taken note of whatever suggestions has
hon. Member has made and we shall
pass on those suggestions to the Minis-
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tries concerned. Mainly the suggestions
concern the Irrigation Ministry, We
shall pass them on to the Ministry of
Irrigation.

About the middlemen, the olicy of
the Government of India is not to in-
volve any middleman as far ag the re
lief works under any scarcity condi-
tions are concerned. If any = specific
complaint is made or something is
brought to our notice, we shall certain-
ly take up the matter with the State
Governments.

SHRI UTTAM RATHOD: What about
left-out drought prone areas in the
region of Marathwada, in Maharashtra?
What about scarcity of drinking water
in certain areas in Maharashtra? Rajas-
than is also facing the same picblem,
What have you done about it?

SHRI ARIF MOHAMMAD KHAN:
That is a separate programme under
the Ministry of Rural Development. We
are concerned here with relief given
under drought conditions.

MR. DEPUTY SPEAKER: I am going
to the next item. (Interruptions).

13.35 hrs.

ELECTION TO COMMITTERE

MARINE PRODUCTS EXPORT3 DEVELOP-
MENT AUTHORITY

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): I beg
to move:

“That in pursuance of section 4(3)
(c) of the Marine Products Export
Development Authority Act, 1972,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Marine Products
Export Development Authority, sub-
ject to the other provisiong of the

said Act.”
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MR, DEPUTY-SPEAKER: The ques-
tion is;

“That in pursuance of Section
4(3)(c) of the Marine Products Ex-
port Development Authority Act,
1972, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves {o serve
ag members of the Marine Products
Export Development Authority, sub-
ject to the other provisions of the
said Act.”

The motion was adopted.

**(Interruptions)

MR. DEPUTY SPEAKER: I make it
very clear that I am conducting the
House according to the rules. I cannot
conduct the House according to vour
wishes. Do not record anything.

**(Interruptions)

MR. DEPUTY SPEAKER: There are
ample opportunities in the House to
discuss Demands for Grants in the
Budget and about everything. You can
utilise that opportunity. Do not recoxrd
anything.

**(Interruptions)

MR. DEPUTY SPEAKER: This is not
the way. Nothing. 1 have gone to the
next item Rule 377. I am not permitting
you. Do not record anything.

**(Interruptions)
MR. DEPUTY SPEAKER: Shrimati
Usha Prakash Chaudhari.
**(Interruptions)
MR. DEPUTY SPEAKER: No submis-

sion is allowed. Nothing is to be re-
corded.

**(Interruptions)

MR, DEPUTY SPEAKER: You can
not use any opportunity for anything.
You use some other opportunity.
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13.38 hrs.
MATTERS UNDER RULE 377

(i) STEPS FOR SAFE TRAVELLING OF
WOMEN IN TRAINS

SHRIMATI USHA PRAKASH
CHOUDHARY (Amaroti): A horrible
incident took place in 121-Dn-
Tamilnadu Express on 17th  March,

1983, in between  Jhansi and
Agra, A young lady entered
the train at Jhansi at about 10.35

for Delhi. She was to be received by
her family members at Delhi. Some of
the unauthorised vendors and other
persons entered the compartment het-
ween Jhansi and Agra and raped and
murdered the lady. It was a very horri-
ble incident as this brutal treatment
was received by her for about 3 and a
half hours. The incident took place in
the day light, It was with the help of
the Guard of the train that one cf the
culprits was caught. I have wiinessed
the incident at Agra and had to arrange
the further disposal as the lady had
a 4 month child which was {0 be hand-
ed over to her relatives who reached
Agra late in night.

It is absolutely difficul{ for a single
lady to travel safety unless definite
sufficient reservations are providesd in
a sleeper with an escort of at least a
lady constable. It also necessary to
strictly ban the entrance of unlicensed
vendors. It is also necessary to ensure
arrangement of a Police escort {v. cuch
of the compartments where reserva-
vations for ladies are provided. [ re-
quest the Government tp move in the
matter immediately and punish the cul-
prits without loss of time.

PROF. MADHU DANDAVATE: Even
on such an inhuman tragedy, the Mini-
ster aoes not feel like makinz some
observation and give an cssurance,

SHRI K. MAYATHEVAR: The Rail-
way Minister is not present here.
**(Interruptions)

(ii) INSTALLATION OF A STATE OF Dr.
RAJENDRA PRASAD IN DELHI AND CELEBA-

#**Not recorded.
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TIONS ON THE OCCASION OF HIS BIRTH CEN-
TENARY

siwmat W@t fog  (gfmr)
o  TSENETE  FT W  94dl-
& §Ag 3 fewew 1983 &

fogmat &1 HWAT@ | gHATR IW AT
wffEwTet g W usaT & g
¥ Iy & fau 9% Arewf #Y wyATET
TE &1 Fawm gy oY & orsad
¥ Tty TR S€TE ST #T SE
AR AR WS F gA oA 5 fau
AW SOREE | AW A HTSIEY
TR T QAR #§SAET A
TW oW} W Eay W
TER § Aq #wq0g g f& ag
TSR TS W WdTeRl TR #
X AEE AR v ®
IR T X IAH FIX AR
woy gfa wafg #% | fEm a@r
q 9 AT FT UF TG AT g &
que Ao g § F g X I
s Kt § fF oo oamw ok
TEM AaT s TSR g9TE & SHar
TR 1 I AR AR FAH
¥ g &fw aFT i @ g3 afafa
F1 fwin &7 ™ o wfawomm
TeaT F1 =7 f@mr oo

(iii) DRAWBACKS IN THE FUNCTIONING OF

DELHI TELEPHONES DEPARTMENT

SHRI K. LAKKAPPA (Tumku.r):
Under rule 377, 1 raise the following
matter of public importance.
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Cross bar system of telephones in
Delhi is not working satisfactorily with
the result that subscribers have to held
on the line for long before getting a
connection or an engaged tone. This
system, therefore, needs modification
or replacement.

There are a large number of com=
plaints about jamming or inter-ming-
ling of telephone lines or unauthorised
use of telephones with the connivance
of line staff and others with the result
that S.T.D. facility is being misused
and bills of one subscriber are debited
to the other and some innocent sub-
scribers. Similarly, there are instances
that trunk call bills include charges of
calls that were never booked. All this
results in lot of inconvenience to the
subscribers and in many cases the de-
partment has to suffer loss of revenue.

Standard of service and efficiency on
Service Nos. 177, 198 and 199 and more
particularly on Morning Alarm Service
No. 173 is very poor.

All these matters need concerted
action in order to improve standard of
efficiency and performance of the Tele-
phone Department.

»
(iv) WASTAGE OF FINE QUALITY OF Cok-
ING COAL IN COAL INDIA LTD.

SHRI A. K. ROY (Dhanbad) Sir,
under rule 377, I raise the following
matter of public importance.

More than one million tonnes of fine
cooking coal ie. about 10 per cent of
the net production of washned coal sup-
plied to the varioug steel plants are
drained out of 10 washeries under Coal
India Limited. This avoidable waste
costs the country 50 crores per year.
Apart from incurring loss, this huge
quantity of coking coal fines pullute
the water of the Damodar, the only
source of drinking water in the Jharia
Coal field. In addition to the C.LL.S
washeries, two washeries of the TISCO
and the same of the IISCO at Chasnala
are also involved in this wastefull
costly pollution,
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" The importance of this waste and
utilities of the coking coal fines have
become suddenly established ciue to the
drought in the Chhota Nagpur avea
when the dry river bed hag exposed
thick layer of deposited fine coking
coal over the wusual sand stretching
for miles and the poor villagers have
started making soft coke out of them as
a new cottage industry.

While the drought-stricken villagers
have been stopped from approaching
the thick layer of coking coal fines on
the bed of Damodar adjacent to Sud-
amdih washery, the recovery has been
stopped as the controversg has arisen
about the jurisdiction and &s to whom
the coal on the bed of the Damodar
belongs. The nation as a whole and the
people around without work in drought
areas are interested that cval on the
river-bed should be recovered first:
otherwise, the crores of rupees v,orth
of fine coking coal would be simply
lost by going under water, increasing
only siltation.

The Ministry of Coal must intervene
and sea that the precious coking coal
on the dry bed of the Damodar worth
crores of rupees is immediately re-
covered.

(v) NEED FOR CONSTRUCTION OF A NEW
BRIDGE OVER BARNA RIVER

=i ate o fag (FAYR) : I
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o # wEE FER g T FET
g1 75 99 0@ AN # WY FA
F fd zw @@ & wfas N g9-
afr =g #it A, 9T FE A
g | gfomeEe o T A
e & wE & frewt & faa
wfwomg a7 T 7

T dw ¥ afen TR R
TUq UF 9T U FHEST TH AW
SteaT & | aga @9g 99 & W AN
¥ qET A4 9T T BIE AH T AT
g 41, S B 99 97 ¥ syfawe
U SO S C B U I L
T R ¥ AT o & frafadt F
qHeT HTERHA &1 WIHT Gahe Ioqd
g o g

foed awtsr & FAAL A FHT
gfud TFEW IS 9T @ OE |
oA W UE qHE A S # fawe
qaenr Sufeqm & | @fow 9@ F
WE gl WY GH T TF 9 &
frator &1 arewfas wE@EEaT g |

§ g@wr ¥ fqaga w&m fF
IEF A A WEAEF  FART
FT I AR AT I AeAT A A |

(vi) NEED FOR A DIRECTION FROM
CENTRAL GOVERNMENT  TO TAMIL-
NADU FOR PROVIDING ELECTRICITY TO
THE PEOPLE SPECIALLY THE FARMERS

SHRI K, MAYATHEVAR (Dindi-
gul): Mr. Deputy-Speaker, Sir, I
make the following statement under
rule 377:—

Due to power ang electricity crisis
in Tamil Nadu, almost all the indus-
trial sectors_firms mills and factories
were already closed. About seven
lakh employees and workers were
thrown out of their job. The farmers
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also could not get electricity supply
to their pumpsets. So, the farmers
in Tamil Nadu could not carry on
their agricultural’ works. Neither
they could save the present crops nor
could raise fresh crops. All the cul-
tivable lands are fastly becoming de-
serts,

The farmers have no work or job
to do to earn their daily bread and
project their family and cattle, The
Tamil Nadu Government have not
taken any steps to save the people of
Tamil Nadu, especially farmers and
poor people, from famine and serious
drought gituation. I, therefore, ap-
peal to the Central Government to
direct the Tamil Nadu Government
to take steps on war-footing to pro-
vide power and electricity to save
the people from total agricultural and
industrial destruction.

(vii) NATIONALISATION OF SWADESHI
CorroN MiLLs, KANPUR

SHRI BASUDEB ACHARIA (Ban-
kura): In 1977, there was a serious
imbroglip in Swadeshi Cotton Mills at
Kanpur. There was police firing in
which a large number of workers
were killed. There was agitation and
strike and as a result of this in 1978
all units of the mills spread over
different parts of the country were
taken over by the Government of
India and placed under management
of National Textile Corporation. These
mills were taken over for five years.
This five-year period will expire on
1st April,  1983. As yet no steps
have been taken either to nationalise
the mills or to extend the take-over
period. The workers are very res-
tive. If the mill is reverteq to the
original owners, the workers would
resist it by all means ang there is a
great apprehension of unrest.

I urge upon the Government to

take immediate steps to natxonahse
these cotton mills,
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13.50 hrs.

GENERAL BUDGET 1983-84-GENE-
RAL DISCUSSION—Contd. -

MR, DEPUTY SPEAKER: Now we
take up the Budget (General). I
request Shri Pranab Mukherjee, the
Finance Minister to reply.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): At
the very outset I would like to ex-
press my gratitude to all the distin-
guished Members who have partici-
pated and made...

SHRI SOMNATH. CHATTERJEE
(Jadavpur): Also those who wanted
to participate but could not do so..

SHRI PRANAB MUKHERJEE:
They can do it on the Finance Bill.

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN). Me-
lodies heard are sweet but sweeter
still are those unheard.

SHRI PRANAB MUKHERJEE:
They have participated and made
their contribution on various aspects
of the Budget proposals. At the same
time the overall performance and the
economic management has been scru-
tinised by dJdistinguished Members of
the @ugust House. As many as 59
members including two of my collea-
gues in the Ministry have taken part
in the discussion and you will excuse
if it is not possible for me to reply to
all the points the hon, Members have
made, by referring to their names. But
that does not mean-if there be any
omission-that they have not made
any valuable contribution. Each
and everyone in his own way has made

his contribution,

Before I touch the various points
which have been commented upon, 2
would like to make a few general ob-
servations. I do recognise the job of
every Finance Minister is uncomfort-
able and the day I took it over, my
distinguished predecessor warned me
by saying, “Now I pass on my sleep-
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less nights to you” Sir, it would
have been easy for any Finance Mi-
nister to please everyone simply if
he could have...

PROF. MADHU DANDAVATE:
Sleepless nights and dreams.

SHRI PRANAB MUKHERJEE:
That somebody has suggested to
switch over to pipe dreams,

So_ Sir, as I was saying, if a Finance
Minister had only a magic wand by
which he could always reduce the
tax and increase the appropriation, he
could pleasc everyone, but, in reality
it is not possible. I had to take va-
rious measures to mobilise resources.
I had to take some painful deci-
sions and the reaction is obvious.

In regard to the reaction I would
like to point out that when the mem-
bers were making their contributions,
D tried to fing out, particularly with
reference to some professional critics,
I would say and I found out even
not in the contemporary period, but
even from the days of the distingui-
shed TT Krishnamachari and Morarji
Desai, almost the same type of phra-
seclogy has very often been used-
pedestrian budget. ..

SHRI INDRAJIT GUPTA (Basir-

hat). Same phraseology from both
sides.
SHRI PRANAB MUKHERJEE:

‘Budget without any direction’ ‘Rud-
derless budget’  ‘Hurting common

man’, and so on, irrespective of the
contents. . .

AN HON, MEMBER: ‘Capitalist
budget’,
SHRI PRANAB MUKHERJEE :

For instance, my distinguished collea-
gue who participated in the debate,
the other day, Shri Indrajit Gupta,
when he made his contribution-if I
am not correct, he can correct me—
!n}Qﬁ%, almost 20 years ago and while
commenting on super tax...
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AN HON. MEMBER: He is a young
man.

SHRI PRANAB MUKHERJEE:
on companies, he said ‘Nothing has
been done and much more should have
been done’,

SHRI INDRAJIT GUPTA: You bet-
ter quote me.

SHRI PRANAB MUKHERJEE: It
will take more time. What I am say-
ing is more or less the pattern of
criticism remains the same.

SHRI INDRAJIT GUPTA: It is
bound to be.

SHRI PRANAB MUKHEJEE; Sir,
somebody has said that this is a rud-
derless budget. There ig no direction.
Sir, ‘o step up Plan outlay in the
neighbourhood of 26 per cent, I do not
know, whether it is directionless or
rudderless. Somebody has comment-
ed upon it as ‘small minded’. Even
in one editorial it was suggested that
before 5 p.m. on 28th February some-
body should have whispered in to the
ears of Finance Minister ‘think big
and be bold’.

Sir, to introduce the concept of
minimum tax in the corporate sector
which has been commented upon by
almost everyone on the Floor of the
House, if not outside, or to plug the
loopholes by re-introducing wealth tax
on the closely hold companies or to
take measures to plug the loopholes
in the name of charitable trusts on
which comments have been made and
studies have been conducted almost
over a decade, I do not think how
somebody can come to the conclusion
that these are absolutely nothing.

SHRI INDRAJIT GUPTA: But who
created the loopholeg first?

SHRI PRANAB MUKHERJEE:
Loophole is being created in the gys-
tem of which we find comrade Indra-
jit Gupta is to bring out. He told
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my budget that this is not a budget at
all. It ig the scrap book of a tax
collector. And in the sytsem we find
a most distinguished revolutionary
bringing out a scrap book where al-
most all the daily necessitis of  life
right from suji, flour, etc. have been
taxed except the colour TV and !llm.
Therefore, this is the system which
produces!

SHRI SOMNATH CHATTERJEE:
What is the incidence?

SHRI PRANAB MUKHERJEE:
Hardly any item is left which we do
not use in our daily life, I think in
the given gituation it was necessary.
What I want to drive at and point
out is that in the system it hap-
pens. Even after Shri Indrajit Gupta
simply changes hig position from there
to here, I think, he will have no
other option but to bring about ano-
ther scrap book and, perhaps —that
scrap book may be too lousy and it
may not have even a little bit of pro-
fessional touch.

SHRI INDRAJIT GUPTA: Anyway
let us wait for that day.

SHRI PRANAB MUKHERJEE:
Sir. I bhave tried in my budget pro-
posals to give a direction— directiin
which I mentioned—and somebody has
taken exception why I am calling it a
philosophy of my budget, I wanted
to give direction that in the situation
in which we are living we cannot
allow to have ostentatious expendi-
ture. We must create a situation in
which people will have incentives for
savingg and investment and there will
be clear disincentive for spending.
Twenty per cent dis-allowances en
certain areag which I have introduced
and which have been criticisedq and
obviously by the corporate sector in
a big way really, I do not find, any
justification of allowing expenses un-
der these heads. I will give you just
two examples.

14 hrs.

Recently we have introduced the
e.xecutxve class in our domestic Air-
lines. You will find that all these
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are full on company accounts, A cou~
p1: of years back I don’t think that
the company executives suffered or
their officiency went down pecause
they did not have the facility of tra-
velling in the executive class. We see
big advertisements coming in English
dailies. The subject of the advertise-
ment is, what type of pumpset sheuld
be used by a Haryana farmer or 2a
sugar cane grower in UP Who is
going to use the pumpset or the agri-
cultural equipment? Is he going to
do it by going through the advertise-
ment published in the national Eng-
lish daily? And if 1 come with the
proposal that this type of expenditure
is not to be allowed, I think, I have
done the correct thing. I have no
hesitation to do that. Even within the
tramework of the existing law I would
have liked to straightway introduce
some sort of Expenditure Tax because
it is necessary today to curb expendi-
ture, to avoid expenditure, I do mnot
agree with those who say that merely
by spending we will be increasing our
efficiency. In our system we ghould
have in-built arrangemen{ where sp-
ending should not be rewarded. This
is the logic which 1 have extended
even to the export sector. Exporters
are complaining that I have with-
drawn the concession. It is not my
intention to put them in difficulty.
Whatever expense will be necessary to
promote exports abroad 100 per cent
will be deducted. They will get the
allowance. Bug it would not be cor-
rect to say that if you spend 100, you
will get 125 or 100-plus. That means,
some incentive is being given for not
earning but on spending. I want to
simply rationalse it., ] don't think
these measures are simply the job
of a tax collector or placing some
proposal in the form of a scrap.

I have increased the expenditure
on the outlay on the 20 point program-
me; it is stepped up to Rs, 10,000
crores. Tt ig not a small amount. No
small minded Finance Minister could
provide such a huge amount of money
to those sectors which are directly
concerned with the removal of poverty
in the rural areas. It is always a
fashion for the opposition to say that
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nothing has been done in the rural
sector, Even in the morning we heard
this; they like to wuse phrases like,
‘thig is a country of beggers’, ‘our
whole economy is collapsing’ and so
on, They say, we are not e€ven in a
position to meet our debt commit-
ments. I will come to that part a
little later. But what I want to point
out is this since the beginning of the
planned economy we have built up
this country. It is not correct to say
that nothing has been done; we have
built up the country by our collective
efforts. We have built up the public
sector infra-structure where in mone-
tary termg the investment is more than
nearly 24 or 25 thousand crores of
rupees. We have built up this system
whereby out of that total investment
which we are making for our develop-
menta] effort, the share of foreign gs-
sistance is only 2 per cent. India is
one of the very few developing co-
untries where we have been able to
do it. We can feel proud of it, Some-
timeg there may be some lapses here
and there. That does not mean we
have not achieved something. It is no
use saying that we have not been
able to do anythng. Always there
will be a gap between aspiration
and achievement, I do not know any
scciety where there is no gap between
aspiration and achievement, We can
feel proud of what we have achieved
and from the past we can take lessons
to move forward.

Sir, coming to the areag of certain
specific points which the hon. Mem-
bers mentioned  particularly, to the
point as to whether we have man-
aged the economy in a better manner
and risen to the occasion which has
been created as a result of the dro-
ught on which we have no control I
have no intention to make any com-
parison between the period when
Janata Party was in Government and
the time we came to power. But this
has some relevance. That is why I
would like to mention it here. If you
see the effeci of 1979 drought, you will
find that there was the impact of the
economy. We had a negative growth
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rate of 15.5 per cent in agriculture
in 1979-80. This year the anticipated
decline is only 3.0 per cent In Indus-
trial sector there wag a negative
growth rate of 1.4 per cent. We are
having a postive growth rate of 4.6
per cent on the top of 8.6 per cent
which we achieved in 1982-83 and in
the period when you hag drought,
your whole-sale price reached to the
point of 21 per cent and this year
uptodate, it is much less, Nobody
from the Government has claimed or
mentioned this level of price because
it is bound to fluctuate. The other
day while making his observation, Mr.
Maitra wag saying that it would have
been more in February. But it would
be more during this year, So, every
year with the exception of last year,
when it was in downward trend, so
far as the wholesale price is con-
cerned_ it increases, it starts moving
up. Therefore, it may happen so, but
if you take the overall annual average,
you will find, when it was about 21
per cent, thig is, in the full year of
1979-80, in 1982-83 it is much less. It
is 2.8 per cent and odd. Therefore,
these are the differences between ihe
bad management and the good man-
agement. If we could not have tackl-
ed the economy_ the situation would
have worsened and we would have
landed ourselves into a negative gro-
wth. We would have landed our-
selves in to an inflationary situation,
in the neighbourhood of 20 tg 21 per
cent and we would have landed our-
selves into a much more difficult
situation. Whereas we have been able
to achieve a little bit of success.

Sir, T would now come to the area
of certain specific proposals and
specific comments which have been
raised by my old friend, Mr. Ravin-
dra Verma. He has made out one
particular point whch, T think, I
should explain in a little more detail.
Always he has pointed out that there
is a difference between B.E. and the
R.E, and I do not know whether in
any one particular year it hag not
happened. There may be an excep-
tion in one or two years, but through-
out the period of last 25 or 30 years,
if you look at them, you will find that
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it is always there and even during
‘the three years’ period to which he
was a part of the Government there
was the difference. I am quoting
what was their difference, because our
difference was fully known, In 1977-
78, the deficit in the B.E, showed Rs.
84 crores and it went up to Rs. 875
crores in R_E. In 1978-79, it went up
from Rs. 1071 crores to Rs. 1590
crores and in 1979-80, for which you
cannot take the total responsibility
....would you like to make any com-
anent, Mr, Varma?

SHRI RAVINDRA VARMA (Bom-
bay-North). What matterg is, what
wags raised through pre-Budget and
post-Budget imposts and what effect
that amount had in reducing or in-
creasing the gap between the Budget
Estimate of the deficit anq the actual
deficit?

SHRI PRANAB MUKHERJEE: I
will come to that. In 1979-80, it
went up from Rs. 1382 crores to Es.
2700 crores. 1 do not want to hold
‘total responsibility for that because
he was partly responsible.

SHRI RAVINDRA VARMA: And
partly you.

SHRI PRANAB MUKHERJEE:
Yes  at least for three months.

SHRI RAVINDRA VARMA:. For
putting them in,

SHRI PRANAB MUKHERJEE:
There 1 do not agree with you, who
put in whom,

Then in 1979-80, the figure went
from Rs. 1382 crores to Rs. 2700
crores.

Even in certain areag where you
wanted to derive at, in certain impor-
tant social segments there has been
a difference between the BE and RE.
It has happened during your period
and it has happened during our
period also. I am afraid, in our
system, it may have to continue;
somewhere it may increase, some-
where it may not increase.
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Secondly, the objection was taken
why we are going for price adjust-
ments before budget. I think I have
explained it in a little detail last
time, when 1 wag replying to the
debate; and I would not repeat it.
But I would like to re-emphasise that
this is absolutely necessary in our
system. if wg want to make our pub-
lic sector units viable and if they are
to fulfil their contribution to the na-
tional cconomy. You also dig . if,
and you wanted to know how many
times., In 1978, you increased the
price of steel two times. In 1978-79,
on various commodities from steel to
aluminium, and on many others, you
did it three to four times. The ques-
tion may be that it may not be of
that magnitude and obviously it
would not be of that magnitude. You
cannot get that much amount on pe-
trel during your time when your
production was in the neighbourhood
of 10 million tonnes, and today it may
be in the neighbourhood of 21-22 mil-
lion tonnes. Definitely, I would get
much more than what you could get
in those days. When your coal pro-
duction was much less, naturally
your net kitty and net availability
would be much less, than what we are
having today when we are increasing
our coal production to 125-130 mil-
lion tonnes. Therefore, that diffe-
rence would be there. But it is not
that you did not do it; you had to
do it and I fully suvport that you
had to do it, and it was necessary
and we also had to do it.

SHRI INDRAJIT GUPTA: Just be-
fore the budget.

SHRI PRANAB MUKHERJEE:
It is not a question of before or after
the budget. I would like to make one
point clear, The sdministered price
mechanism and taxation proposals
shoulq not be mixed, and these cannot
be mixed. If the private sector has
its own right to determine the price
of its cwn product public sector ob-
viously should have that. Parliament
may sit in scrutiny, Parliament may
give its  judgement, whelher it
is right or wrong, Parliament mus¢ be
kept informed, but you cannot treat
it in the same way, The services
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rendered by the public sector or-
ganisations, products produced by the
public sector organisations, if you
want to treat them as the commercial
organisation for profit, services and
goods, you must treat them at par so
far as the leverage of price mecha-
nism and services are concerned.

While dealing with Shri Ravindra
Varma who is a g6od friend of us,
and no doubt_one of the most brilliant
speakers this House has, and it is al-
ways a pleasure to listen to him, and
sometimes when I listen to him....

SHRI SOMNATH CHATTERJEE:
He is silenced now.

SHRI PRANAB MUKHERJEE:
* I am not getting him silenced.

SHRI PAVINDRA VARMA: I am
waiting for what follows the but....

SHRI FRANAB MUKHERJEE: In
the concluding part of his speech, he
advised me; “For God’s sake, ‘you
quit’

SHRI R’AVINDRA VARMA. Not
yeu.

SHRI PRANAB MUKHERJEE:
You, not singular, but plural, I mean.
I have no objection to that, Here,
when I say ‘T, T mean ‘we’. We have
no objection provided we are sure
that the country will be in the safe
hands of Shri Ravindra Varma, But
unfortunately, he is not in that posi-
tion, not even to provide an Opposi-
tion, what to speak of position. This
is the real unfortunate situation in
this country. Even when the people
decided that the opposition woulq rule
the country, they had to borrow a
traditional Congressman th head that
Government in the form of Shri
Morarji Desai. They had to have
Shri Ravindra Varma, Shri H. N.
Bahuguna, or Shri Jagjivan Ram or
Chaudhary Charan Singh, and the
Process has not yet come to an end.
And we ultimately hag in the latest
contribution from this side to that
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side our good friend, Shri Maganbhai
Barot. And this is the real tragedy:
of the Oppisition in this country that
we are to provide people from here:
to there. So_ I have no objection to
quitting. I have no objection to hand-
ing over the country to the safe
hands of Shri Ravindra Varma or his
colieagues provided they are in a
position to accept it.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, in this process one day you
will come here.

SRI PRANAB MUKHERJEE: I
don't mind to be there.

SHRI MAGANBHAI BAROT (Ah-
medabad): In the process we will be
from here to there,

SHRI PRANAB MUKHERIJEE: | 4
don’t mind. You have reminded me
of some very good point. Here some-
body has said that we have lost our
citadel in Andhra. Yes, we have lost
our citadel, As a Partyman 1 am sorry,
we have lost but as an Indian I feel
proud that voters and the clectorate of
that voters and the electorate of
Andhra could decide whichever party
they would like to have, they would
choose that party. And as g Con-
gressman we are proud that we have
been able te establish these demo-
cratic traditiong in this country that
nobody is indispensable here and no
party is indispensable there,

(Intenruptions)

Here Sir, we can feel proud of that
as a Congressmepn that we have been
able to build this country,

The other day, Shri Bahuguna.—
don’t find him here—said that how can
he talk now, because all the pigmies
are sittng here. What the pigmies
can do? When stalwarts like him pe-
have like pigmies, naturally they
make room for the pigmies. There-
fore  ilie problem in this country is
that when we talk, we totally forget.
our responsibilities.

The CPM leader was very much
vociferous gbout losing the citadel by
the Congress Party. But he hag for--
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gotten that as late ag in 1952, it was
also a citadel of the Communist mo-
vement and the national parties have
been wiped out from there. There-
fore, you may have some sort of sa-
tisfaction that the Congress Party has
been wiped out from Andhra.

SHRI SATYASADHAN CHAKRA-
BORTY: We wanted your defeat,
that is why we are happy.

AN HON. MEMBER: Sir, their
party has &!sc been completely wiped
out. X

SHRI FPRANAB MUKHERJEE:
Sir, in Bengal there is a proverp that
a mad man gets pleasure in slaughter-
ing a cow. That sort of satisfaction
I don’t mind.

PROF. MADHU DANDAVATE
(Rajapur): We were wiped out ba-
cause we concentrated in Karnataka.

SHRI PRANAB MUKHERJEE:
Now I come to a point which was
raised by my friend, Shri Maitra,
about the public sector units. Sir, I
took a little credit about the perfor-
mance of the Central public sector
undertakings and I think I have done
so rightly because the performance of
the Central public, sector units are
improving and we want to builg up
public sector culture and we want to
have a vibrant economy which will
depend on public sector. The total
number of profit making units in the
first nine months of 1982-83 are 87
units carning a profit of Rs. 1,255.78
crores. There are loss-making units
also. The loss of 76 units is Rs.

» 896.34. The total profit is  359.44
crores. It is true that substantial
contribution has come from the o1l
companies. But it ig equally true in
respect of others, which are loss mak-
ing unils, because we had to take the
responsibility of these units, not he-
cause of the economic viability of
those units, but only to meet our so-
cial commitment. In Bengal we took
over a large numBér engineering
units, a large number of sick jute
mills, a large number of sick tea-

¢ gardens, textile mills to see that the
mployees are not thrown out of job.
To meet this social commitment we
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had to take them over knowing fully
well that this would not be made
economically viable, And if we accept:
that position, how can you come and®
complain that thege units are not
making profit? We cannot have two
things at the same time, But,
Sir, the funniest part iz that Mr.
Sunil Maitra claimed that if they
came to nower, they would show how
to run the public sector undertakings.
If I have not heard him wrong, the
exact words he used are—and I quote
—“We will show them how to run the
public sector.” And I am simply
telling this House how they are runn-
ing the public units, Only about
two units. The first is State Electri-
city Board, West Bengal,

PROF. MADHU DANDAVATE:
This is a civil war among Bengalis.

SHRI FRANAB MUKHERJEE:
Their contribution to the Plan during
the Plan period—contribution means
a minus_ 1e. a negative one—Rs. 230
crores; and cash loss Rs. 140 crores.
Ang the same is the story with the
Road Transport Corporation, What
is their negative contribution® Rs. 92
crores. West Bengal is the State

" where, and rightly so, I myself ad-

vised the Chief Minister that he should
increase the tariff rate; and they have
increased the tariff rate for electri-
city,

SHRI SOMNATH CHATTERJEE:
You advised them, and-then you are
criticizing

SHRI PRANAB MUKHERJEE: I
have not said it, I am saying that it is
justified; but what has been the result,
It is the highest, i.e, 55 paise per unit;
and it generates more darkness than
light, That is the state of affairs, You
have to pay the highest, but you are
not to generate light. (Interruptions)

SHRI SOMNATH CHATTERJEE:
Will you listen to me for half a
minute? As the Finance Minister of
India, if you are criticizing the per-
formance of West Bengal Govern-
ment... (Interruptions)

?
SHRI PRANAB MUKHERJEE: No;
no. I am coming to that.



359 Genl. Budget,

SHRI SOMNATH! CHATTERJEE:
If that is so, should we not have a
discussion, Sir. He is occupying 2
very high office.

SHRI PRANAB MUKHERJEE: It
js a small casual remark. I fully
support whatever measures West Ben-
gal. Government has taken; and 1 am
not criticizing them. You are totally
mistaken. You are not taking the
humourous part of it. It is not the
intention.

SHRI SOMNATH CHATTERJEE:
About the performance of the State
Government undertakings he has been
criticizing. 1 am prepared to have a
discussion on the floor of this House.

SHRI PRANAB MUKHERJEE: No;
I am not criticizing either the West
Bengal State Electricity Board, or
the West Bengal Road Transport Co™-
peraticn. What I wanted to point out
is this. .. (Intenruptions)

PROF, MADHU DANDAVATE: Nei-
ther apprecation nor criticism is per-
mitted in the House.

SHRI PRANAB MUKHERJEE: 1
am neither appreciating nor am I
Jeprecating. What I am suggesting
is that Mr Maitra said: “We will
show you how we will manage”, [
simply indicated how they are manag-
ing, (Interruptions) Iam speaking on
your behalf now.

SHR] SOMNATH CHATTERJEE:
Mr, Pranab Mukherjee says this,
knowing how many extra people they
have emploved there. (Interruptions)
He should say that, (Interruptions)

SHRI PRANAB MUKHEJEE: I am

coming to  that (Interruptions). It is
one of the major reasons.

SHRI SOMNATH CHATTERJEE:
What steps do you' take to meet the
human failure what is the subsidy
paid to Delhi Transport Corporation
«every year? Rs. 20 crores.

SHRI PRANAB MUKHERJEE: One
of the reasons. T know is that per bus,
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in the West Bengal Road Transport
Corporation, they employ twelve
persons, whereas they can be econo-
mical if they employ six persons. That
is why I am talking about ‘how to
run’, If you want to run it with more
people. ...... (Interruptions),

SHRI SOMNATH CHATTERJEE:
Sir, let him be fair and honest. Who
took those people in ? He should not
g0 on accusing.

SHRI PRANAB MUKHERJEE: I am
not saying that (Interruption:),

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, on a point of order,

SHRI SOMNATH CHATTERJEE:
He singles out West Bengal.

MR. DEPUTY SPEAKER: Mr.
Chakraborty, the Minister has yield-
ed. You should ask for it under
some rule.

SHRI SATYASADHAN CHAKRA-
BORTY: Under rule 376.

THE MINISTER OF CHEMICALS
AND FERTILIERS (SHRI VASANT
SATHE): It does not apply at ali,

SHR] SATYASADHAN CHAKRA-
BORTY: You will understand it. It
is very important (Interruptions).

SHRI VASANT SATHE: The fact
is that they are in the red in West
Bengal.

(Interruptions)

SHRI SATYASADHAN CHEKRA-
BORTY: This House is discussing the
Union Budget and our Finance Minis-
ter is defending his own budet
(Interruptions) He is d iscussing the
budget of a State and commenting on
it but the Finance Minister of that
State is not present here. So, I want
your ruiing whether it is permissible
or not. If you say that this is permis-
sible then you must give us a chance)’
as representatives of West Bengal to‘
defend the budget and accuse them.
(Interruptions)
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ok khow, how Shi Satashhal Chakc

réborty and Shri Qmmach Cﬁatterjee
have decided that even the word ‘West
|Bengal itseff is'’ unparfi&mentary (In-
‘terruptions) I am not referrmg to West
Bengal, Let them bear with me that
West Bengal chapter is closed, (Inter-
ruptions).

SHRI SOMNATH HATTERJEE: I
hope his temporary sojourn to Guja-
rat does not mean that he has forgot-
ton Bengal. (InterruptionsQ. He has
brought in the whole of West Bengal
today. Let him justify it, (Imterrup-
tions).

MR. DEPUTY SPEAKER: The dis-
cussion was initiated by Shri Sunil
Maitra; and he has started with Shri
Sunil Maitra: he is only replying to
Shri Sunil Maitra and certain things he
had said; he is enhtitled to do it.

(Interruptions).

MR. DEPUTY SPEAKER: In a
democracy, we can discuss anything
and every thing here.

(Interruptions).

SHRI VASANT SATHE It shows
that they are exposed.

(Interruptions).

SHRI PRANAB MUKHERJEE:
Administrative expenditure as a per-
centage of the total budge! is increa-
sing.

MR. DEPUTY-SPEAKER: You say
some .gqod points about West Bengal
to satisfy our colleagues here.

SHRI PRANAB MUKHERJEE: For
what I say I am owning the responsi-
biilty, Regarding 50 paise, I am own-
ing the responsibility, not you. So,
what is wrong with you. (Interrup-
tions). e

PROF. MADHU DANDAVATE: 1
have a constructive proposal. Let
him get himself elected to the West
Bengal Assembly and discuss the

matter there. (lntermphcmx)
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SHRI PRANAB MUKHERJEE:
There too, I'can tell you that“one of
my friends says that they know what
we are doing there. Administrative
expenditure as a percentage of ‘the
total budget is increasing, = Sugges-
tions have been made even to the ex-
tent that, why don’t we have some
sort of an expenditure commission,
Here we shall have to keep in mind
that all non-plan expenditure is not
wasteful. The cost of maintaining all

the assets which are created out of
‘the plan investment in our

system
goes to non-plan expenditure. Even
the interest from the capital to fur-
nish plan outlay is also treated as
non-plan expenditure. There are cer-
tain areas of non-plan where hardly
there is any area where we can re-
duce it. Nobody is going to suggest
that I should reduce my Defence ex-
penditure; nobody is going to suggest
that I should reduce subsidy which wé
are providing for food and fertilizer
or to the weaker sections of the com-
munity: nobody is going to suggest
that subsidy in the form of providing
and projecting jobs where sick units
are to be taken over should be re-
duced. Therefore certain areas are
there where it is difficult to reduce
it, but still, we are making some se-
rioug efforts; and what has been the
effect = would like to tell you that
in 1979-80, in terms of percentage,
the administrative expenditure was 3.8.
In 1980-81 it was reduced to 3.7, in
1981-82 to 3,53 and in 1982-83 to 3,18.

Sir, coming to another aspect on
which I hope the Members from
West Bengal will allow me to speak
a litte more peacefully, it was said
that in our exercise we are trying 0
see that the State Governments do
not get their share, It is tolally
wrong. When I made my tax propo-
sal, T did not definitely take into ac-
count whether the share of the Centre
has increased or whether the
share of the States is decreasing.
Every tax proposal has its own
rationale. Besides, when I increase
customs Duty, it is not my intention
that by my increasing the Custolna
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Duty then I will not have to part
:with the Excise Duty coilection to the
‘States, If 1 am to make the domestic
-industries flourish, if I am to increase
the Customs Duty, if we want to pre-
vent a situation where this country
‘will be utilised = as the dumping
ground of the industrialised countries
to export their products to this
country, to overcome the crisis creat-
ed in the industrialsed world, it is not
the consideraticn whether the  State
Governments wil get less or whether
‘the Central Governmnt will get more,

Similarly, when I give concessions
in the Excise Duty, it is not that I
am depriving the States of their
share. What I am trying to do ‘is that
in order to give a fillip to the economy
or to respond to a particular situa-
tion created in the economy what has
to be done. I try to do it.

AN HON. MEMBER: What about
the income-tax surcharge?

SHRI PRANAB MUKHERJEE:
Coming to income-tax, this is a point
on which I woulg like to react.

It has been the demand in this
House, almost universally it has been
the demand in this House, and
this also relevant to the points
made by some hon. Members
like Shri Ravindra Varma, Shri
Agarwal and Shri Indrajit Gupta—
that the share of direct t%axes is
decreasing and that of indirect taxes
is increasing. How is it happening? It
would happen because my prodeces-
sors in the ‘sixties could bring income
of Rs. 6,000 within the personal tax
net and it is almost a universal
demang that even the exemption limit
should be increased—not merely
15,000 as It is now. When my distin-
guished predecessor, Shri Venkata-
raman did raise' it to Rs. 15,000, it was
highly  appreciated and not only

. appreciated, still the demand is there
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to go further, Therefore, if the ten-
dency is to exclude more and more
peopie out of the tax net, then defi-
nitely the share of the States will
come down. But this time, you will
appreciate that I am trying to put
the gear in the reverse direction.
Obviously, they will lose because of
the concessions which I have given
by reducing the tax rate on the first
slab and by increasing the Standard
Deduction,

The second point is, you will have to
keep in mind that we are not unaware—
we are fully aware—of the needs of the
State.  When 1 decided to take the
responsibility of the deficit which stood
on 31-3-1982 at Rs. 1,743 crores, I did
not consider that it would increase my
own deficit, for which I have been criti-
cised on the floor of this House. 1f
you simply take the figure in  percen-
tage terms, I think it has increased by
24 per cent, But if you deduct Rs, 1,743
crores you will find that it would come
to about fourteen and odd per cent. But
I had to take that responsibility and in
my Budget speech itself I announced that
We are going to give to the States more
than Rs. 1600 crores which is more than
what wag anticipated at the time of
planning to augment their. plans.  Be-
cause I know that out of 97 crores of
revenue, a little more than 51 per cent
will have to go to the States and the
performance of the Plan will depend
upon the State Governments and they
should be in a position to implement it.
Therefore, it is not the intention that, in
our tax planning or in our tax proposals
the objective is to deprive the States of
their legitimate share due to them. We
try to rectify the defects if in that pro-
cess the States have to suffer. And parti-
cularly, the States’ contribution has in-
creased in the last two or three years,
that is, 1981-82, 1982-83 and 1983-84
and T do feel that it would be possible
to take care of their future programme.

Not only that. We are proving various
concession, We are taking mote of their
requirements.
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AN HON. MEMBERS: Why do you
ot increase the list of additional duties?

SHRI PRANAB MUKHERJEE: Last
year, you will recollect, I increased it by
‘Rs. 35 crores, if I remember aright. 1
‘thought, I should do it somewhat more.

Another area in which my  proposal
has been criticised is that I withdrew
<oncessions which the corporate  sector
was entitled to have in the name of rural
development, There my point is very
simple. The basic  responsibility of
rural development lies with the Govern-
ment of India and with the State Gov-
ernments.  In a welfare State, it is the
responsibility of the State. 1 do not
mind if the corporate sector contributes
in that,  But what has been the expe-
rience? I will give you the example of
one State, In  Maharashtra, projects
worth Rs. 300 crores were approved by
the appropriate agencies. Out of  that
only Rs. 6.2 crores or Rs. 6.3 crores
were actually spent. That means, you
.are creating a situation where projects
.are being approved and high hopes are
being raised, but ultimately they do not
get translated into reality. If they want
to contribute. I am not preventing them
to contribuyte, ~ What I am suggesting
is that if you want to contribute, you
contribute In a fund which will be
created, The apprehension  expressed
by my goud old friend, Shri Maganbhai
Barot, that there is a possibility of
misuse, I can assure him that there is
no possibility  of misuse. When the
scheme  of this programme is  laid
down, T will come before Parliament
for taking its suggestions and app-
roval. It will be put to scrutiny. Even
from the Prime Minister’s Relief Fund
We cannot contribute to the  political
parties, So, there is a regular systemin
which it will have to be operated. If there
‘is an apprehension, he can suggest ways
and meang and we can rectify it (Interrup-
tions). 1 am not yielding. We will have
to take Vote on Account also. The
point is that T am not denying the right
of the corporate sector to involve them-
selves in the process of rural develop-
ment. If fhey want, they can do it, Fven
‘T assure tliem through this House that
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if they want to involve themselves, they
can be involved in choosing the program=
me and in identifying the areas of opera-
tion.  But simply they get concessiom
and do nothing, I would not like to have
that type of a situation. )

Mr. Indrajit Gupta expressed his con-
cern in regard to the balance of 'pay-
ments position and debt servicing: At
the same time, he expressed his  very
strong viewg and resentment about the
IMF conditionalities, I am putting the
guestion in a  very straightforward
manner. He said that we would have to
reduce subsidies to the essential sectors.
But what has been the actual effect? In
the last three years, have we increased the
subsidy or reduced it?

AN. HON MEMBER: On fertiliser?

SHRI PRANAB MUKHERJEE: We
have increased it. We have not reduced
it. The figures are there, Food subsidy
we have increased. Fertiliser subsidy we
have increased.

He was also saying that we had to
open the floodgates for imports and
that this country would be converted
into a dumping ground. In the same
breath he was criticising me as to why
I had increased auxiliary duty on customs
on two occasions,

SHRI INDRAJIT GUPTA: I did not
say that. y

SHRI PRANAB MUKHERIJEE: You
might have not criticised, but other have.
And all of you come in the omnibus
term ‘opposition’.  You oppose whatever
Wwe do.

Third was that it will create a = situa=
tion in which we shall have to open the
doors for the multi-nationals, It is
known at least to Mr. Indrajit Gupta
that the total contribution of the multi-
nationals in this country in the process
of industrial development in the corpo-
rate sector is less than two per cent of
the total investment and if you talk of
turn-out. T can give you the figure ~of
turnout also and it would not be much.
You can say that we have liberalised our
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pthy W.:en have we liberalised? Last
time 1 arghéd this point and ultimately
you concedéd. The point is that they
anticipatéd what would be the IMF con-
ditionalities and they framed their
policies suitably, It has been suggested
that there (s an apparent contradiction
regarding the economic declaration in
what Primi Minister told in the NAM
and in her Press Conference. There is
no apparent contradiction. When Mr.
Venkataraman attended the first meeting
of the Woyld Bank and IMF, he raised
the same ppint, When last year I addres-
sed the Interim Committee, [ raised the
same point that the developing countries
cannot accppt a straight jacket formula
of developinent.  Each and every coun-
try hag its own ethos, has its own socio-
economic (ompulsion and if you have
one simple model of economic develop-
ment, dependence on mere commerdial
'borrowings cannot be expected of the
developing countries and, therefore, IMF
conditionalities cannot be that which will
put the developing countries in difficult
situation, 'There is nothing new in it.
Mr. Venkataraman, in his capacity as
Governor (f IMF and World Bank raised
this issue, I myself raised this issue, our
Finance Minister has raised  this issue
in all’ inteimational forums, Mr. Bahu-
guna wantud to know what pound of
flesh we are to pay. I told on a number
of occasions om the Floor of this House
that we huve to be careful under the
situation in which we have to go. Balance
of payments situation is known to you,
devicit in the intergational trade account
is well-knawn to you and because of
this adjustinent programme, this  year
what has been the effect. I have men-
tioned in :my Budget Speech that the
drawing from the foreign exchange re-
serve and the erosion in foreign exchange
reserve uplo November was in the neigh-
‘bourhood nf about 170 crores per month.
I have not said that we have been totally
able to tuin the corner but we have been
able to airest that erosion and in  the
months - of December and January, instead
of net ‘erosion, there has been positive
accretion to the timeé of almost 200 crores
«of rupees,  As a result, We have been
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able to avoid the erosion and there has.
been a little accretion. 1 am “talking with--
out taking into account the IMF  loan
otherwis¢ somebody may get up and up
and jump that we have drawn more from
IMF, Precisely to make the mid-term
adjustment, we have to go to IMF and
we have taken that advantage and tried
to adjust. Tt is not true to say that we
have not gome in a big way for import -
substitution.  We have gone in a big
way for import substitution. Cement
import has been reduced, dependentceon
imported petroleum is going to be re-
duced to the extent of 23 per cent.

SHRI INDRAJIT GUPTA: The prices-
are also falling,

SHRI PRANAB MUKHERJEE: That
is a later phenomenon. I listened to
your observation. What happened  after
the presentation of the budget, you ex-
pected me to take into account as  an
astrologer. 1 think you should have
some patience to have a good news. You
may go to the extent of saying that even
Britishers have reduced the  price of
North Sea oil. Even if they have reduced
the price. I am not going to get anything
from them, T would have been happy if
they would have given something to us.

SHRI INDRAJIT GUPTA: Those who
are giving have also reduced.

SHRI PRANAB MUKHERJEE: What
I want to point out is that we have re-
duced our dependence on imports to some
extent on fertilisers, on cement and subs-
tantially on petroleum. I can take the
House into confidence and say that the
investment which we have made in the
oil ‘sector was in the neighbourhood of
Rs. 4,300 crores and that the anticipated
expenditure at the end of the Sixth Plan
would be more than Rs. 10,000 crores.
The country will get benefit from 1985
onwards because of the substantjial in-
crease in the oil production and in the
industries down-stream, the  industries
based on petro-chemicals. Therefore,
import substitution and exports are also
picking up. But the dxﬂiculnes are-
known to ‘the hon. Members,
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I would not like to go into further
details of the points which have been
nued because I am almost ending the
time allotted to  me.. . (Interruptions)
Perhaps, Shri Somnath Cha;terjee is too
seasoned not to know that there is a
little difference between my colleague in
the Railway Ministry and myself. What-
ever we do—we do it sometimes—it is at
the time of the Finance Bill. All the
same, I will give you some good news
on kerosene, &

As hon, Members are aware, on the
14[15th February 1983, the news came
f!)at dual pricing for kerosene was intro-
diced. The main objective  of the
scheme, which was fully explained by
the Energy Minister in Parliament shortly
thereafter, was to ensure that the weaker
and vulnerable sections of the population
obtained kerosene supply at the subsidis-
ed rate, while at the same “time; the
activities of anti-social elements  in
adulterating HSD with  kerosene  were
effectively curbed. It was recognized
even at that time that the implementa-
tion of this scheme would call for effec-
tive working of the public distribution
system in regard to kerosene. It was
for this reason that, immediately after
the scheme was announced, a meeting of
the Secrewaries of Civil Supplies Depart-
ments was convened. It was agreed at
that time that the matter would be re-
viewed after about a month, in the light
of experience gained in the field in diffe-
rent States, Accordingly, the State
Civil Supplies Secretaries, meeting was
again convened on 15th March 1983,
whep the position was reviewed. The gene-
ral consensus was that until the public dis-
tribution system .partlcularly im the rural
areas, was adequately streamlined, the
implementation of the new  scheme,
though highly laudable in its objective,
might lead to dislocation and inconve-
nience to those very users, for whose
benefit it has been devised.

Governthent have also taken note  of
the complaint of malpractices that have
been indulged in by anti-social elements,
in the wake of the implementation of the
new scheme, leading to artificial scarcity

and blackmarketeering. In view of the
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above, Government have decided, with
immediate eﬂ'ect to restore the  single
price system for speakcr sene . . (Interrup-

‘tions).

SHRIMATI GEETA MUKHERIJEE:
Sir, on a point of order...(Interruptions)

SHRI PRANAB MUKHERIEE: As
regards the price, it will be the same as
the previous subsidized price, with a
small increase of 10 paise per litre. Gov-
ernment hope that, as a result of this,
kerosene will be freely available, parti-
cularly to the weaker and vulnerable
sctions of the society. 1

This announcement, which I have made
on behalf of my colleague in the Minis-
try of Emergy, would also indicate that
the Government is not only responsible,
but it is responsive to the needs and urges
of the people. Here I must give credit
to the opposition, as well as members on
this side of the House, because there was
no difference between what they “said and
what our friends from this side jsaid. I
am happy that I have been able to con-
cede the almost unamimous demand of
the House.

14.50 hrs.
(Mr. Speaker in the Chair)

Sir, we have also taken the decision
that adequate arrangement for providing
soft coke as an alternative to the use of
kerosene be made and my colleague in
the Ministry of Energy will look into it.

Sir, before I conclude, I would like to
reiterate my gratitude to all the hon.
Members, and here if T may be permitted
to say, let us mot be judged by our own
thinking from a particular point of angu-
larity. And T must give compliment to
my good old friend, Mr. Satish, Agaewal.
The party to which he belongs is totally
opposed to us on every point. But I
must tell that some of the proposals
which I have incorporated in my budget
came from the recommendations of the
Public Accounts Committee and he ap-
preciated it. He appreciated it in regard
to the misuse of these allowances. In re-
gard to the concept of ~minimum cor-
porate tax, somebody has expressed, parti-
cularly my friend Mr. Maganbhai Barot,
that some of them may not even give it.



371 Genl. Budget,

[Shri Pranab Mukherjee]

I would not like to explain the scheme iR~
detail, but T would like to say that the
only deduction they will be entitled to
have is depreciation and after that we
would like to have that minimum corpo-
rate tax element implemented, Amd, here
it is not so much that I am practically
talking to the outside public through the
floor of this House because this issue was
not debated, but in that respect we were
agitated, and some of the top critics have
mentioned—always the critic's is the last
word. That I admit.

Within a minute I will finish by telling
a story of how always the critic’s is the
last word. Two hunters went for hunting.
Then a duck was flying and one of them
tried to aim at that, but before that the
other clever chap shot the duck and the
duck fell. And then the critic obviously
will have to tell his friend, *Why did you
waste your ammunition? The other rep-
lied, look I hit it and I got the bird’. Then
the critic said, ‘Well, you could have got
it otherwise because the bird would have
been killed even by the fall itself. You
have wasted your ammunition.” Therefore,
you may take the position that some
developments in this country would have
taken place irrespective of the measures
which we have takem. But that is not
correct. I do admit that some of the
measures have gone away. I don’t say that
‘they have not, but in the given situation
there is no option. Even in the given
international situation, if you want to pro-

D. G. (Genl.), 1983-84_ 1983-84 —Genl, Dise.

gl2.

tect the plan—and I do hope we have been
able to do it, we will be able to maintain
it— there is hardly any option. I can just
follow the quotation from Hamlet and
say: ‘If I be cruel to you, only to be
kind’. ;

SHRI MAGANBHAI BAROT: Sir, ‘I
want to....

(Interruptions)

DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL)—1983-84

MR. SPEAKER: 1 shall now put the
Demands for Grants on Account (General)
1983-84 to vote.

The question is:

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the third
column of the Order Paper, be granted
to the President out of the Consoli-
dated Fund of India, on account, for or
towards defraying the charges during
the year ending on the 31st day of
March 1984, in respect of the heads of
demands entered in the second column
thereof against Demands Nos. 1 to
109.”

The motion was adopted.

MR. SPEAKER: So the Demands for
Grants on Account (General), 1983-84
are now passed.

Demands for Grants on Accounts (Genera!) for 1083-84 vted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand on account voted by the House
1 2 3

Revenue Capital
Rs. Rs.
MINISTRY OF AGRIGULTURE .
1. Department of Agriculture and Gooperation 66,37,000 or

2. Agriculture .

.y

1 5:36:74,000_, 123,55,2€ ,0co

—



973 DG. (Genl),

PHALGUNA 27, 1904 (SAKA)

1983-84

374

No. of Name of Demand Amount of Demand for
Demend Grant on account tosbe sub-
" mitted to the vote of the
House
1 2 3
Revenue Capital
. Rs. Rs.
3. Fisheries . 3,15,39,000 67,90,000
4. Anim~] Husbandry and Dairy Development . g 27,86,99,000 70,17,000
5. Forest . 6,37,49,000 11,93,000
6. Cooperation . " s 1,63,46,000 36,88,88.cco /
7. Department of Agriculture Research and Education 12,52,000
8. Payments to Indien Courcil of Agriculture Resczich . 19,76,22,cco
MINISTRY OF CHEMICLS AND AFERTILIZERS
9. Ministry of Ghemiczl 2nd Fertilizers 119,12,13,000 82,77.(C ((O
MINISTRY OF COMMERCE
10. Ministry of Commerce . . . 40,47,000
11. Foreign Trade and Export Production . . 116,54,02,000 102.£8,4€.cco
12 Textiles, Handloom and Handicrafts 26,45,06,000 14,40,31,CO
MINISTRY OF COMMUNICATIONS
13. Ministry of Communications . . . . 70,17,000 8,12,83,cco
14. Overseas Gommunications Service . . N 6,09,24,000 3,00,€C,(CO
15. Posts and Telegraphs—Working Expenses N . 227,89,33,000
16. Posts and Telegraphs—Dividend to General Revenues,
Appropriation to Reserve Funds and Repayment of
Loans fron General Revenues . . 53,89,04,000 w5
17. Gapital Outlay on Posts and Telegraphs . 101,55,63,000
MINISTRY OF DEFENCE
18. Ministry of Defence . . . . . . 38,82,96,000 25,16,25,0c0
19. Defence Services—Army . 3 5 . 571,46,87,000
20. Defence Services—Navy . . . . 75,28,58,000
21. Defence Services—Air Force 220,04,50,000 -
22. Defence Services—Pensionsg . . 73,37,6%,000 .
23. (Capital Outlay on Defence Services . . ” 100,59,00,C00
MINISTRY OF EDUCATION AND CULTURE
24. Depertment of Education & 37,66,000
25. Education 56,48,03,000 19,783,000
26. Department of Culture 2,75,88,000 v
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No. c;f ,Nam;-of Demand Amount of Demand for
Demand . Grant on account to be sub-
. ‘ mitted to the vote ‘of the
House
1 2 3
Revenue Capital
Rs.
27. Archaeology . 1,47,44,000
MINISTRY OF ENERGY
28. Department of Petroleum 1,75,04,000 54,20,47,C00
29. Department of Power 26,79,43,000 148.10.52,cco
g30. Department of Coal . . . X 20,80,74,0c0 170,17,€7,cc0
g1. Department of Non-Conventional Energy Sources 5,10,18.6c0 1.62,CC0
MINISTRY OF EXTERNAL AFFAIRS
32. Ministry of External Affairs 31,13,88,000 6,33,£3,cco
MINISTRY OF FINANCE
33. Ministry of Finance " . 4 8 . . 8,80,22,000 55.20,000
34. Customs s . . . . . . . 8,75,18,000 3.80,44,cco
35. Union Excise Duties 12,50.,50,0C0
36. Taxes on Income Estate Duty, Wealth Tax and Gift
Tax . . . . . . . 13,54,93,000
37. Stamps 5,96,96,000 27.50,C0
g8. Audit 15,29,30,0C0
39. Currency, Goinage and Mint 12,05,07,CCO 2,20,88.cco
40. Pensions 18,19,24,0Cc0
41. Opium and Alkaloid Factories 23,50,16,000 13,84,000
42. Transfers to State Governments 551,18,75,cC0
43. Other Expenditure ofthe Ministry of Finance . 141,11,76,0c0 210,24.24,CCO
44. Loans to Government Serventsetc, . . 17,01,20,000
MINISTRY OF FOOD AND CIVIL SUPPLIES
45. Dcpartment of Food - 157,97,96,000 6,55,68,cco
46.. Department of Givil Supplies . . . . 79,08,cco 1,38,50,cco
MINISTRY OF HEALTH AND FAMILY WELFARE
47. Ministry of Health and Family Welfare 24,83,cco
48. Medical and Public Health . " 34,33,81,0c0 12,11,40,00 ¢
49. Family Welfare 60,19,53,000 16,000
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No, of Name of Demand Amount of Demand for
Demand Grant on account to be sub-
mitted to the vote of the
House
1 2
Revenue Capital
Rs. Rs.
MINISTRY OF HOME AFFAIRS
50. Ministry of Home Affairs . . . 83,57,000
51. Gabinet 73,46,000 .o
52. Department of Personnel and Administrative Reforms . 1,90,25,000 3,25,000
53. Police 64,06,88,000 2,95,58,000
54. Census 2,57,26,000
55. Other Expenditure of the Ministry of Home Affairs 75,08,40,000 33,68,68,000
56. Delhi 48,37,58,000 41,71,45,000
57. Ghandigarh . . 8,22,43,000 3,84,38,000
58. Andaman and Nicobay Islands 6,71,27,000 4,66,28,000
59. Dadra and Nagar Havelis 82,92,000 89,32,000
60. Lakshadweep 3 2,17,10,000 33,79,000
MINISTRY OF INDUSTRY
61. Ministry of Industry e 84,63,000
62. Industries . . 16,90,79,000 51,35,67,000
63. Village and Small Industries; 17,08,90,000 17,41,67,000
MINISTRY OF INFORMATION AND BROADCASTING
64. Ministry of Information and Broadcasting 19,59,000
65. Information and Publicity 5,55,87,000 22,00,000
66. Broadcasting . g . 18,59,16,000 11,53,34,000
MINISTRY OF IRRIGATION ‘
67. Ministry of Irrigation ; . ; . . 16,69,73,000 1,86,52,000
MINISTRY OF LABOUR AND REHABILITATION
68. Department of Labour 21,72,000
69. Labour and Employment 15,75,46,000 43,000
70. Department of Rehabilitation 5 y . " 4,16,54,000 90,26,000
MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
71.  Mimstry of Law Justice and Company Affairs 2,90,88,000 16,000
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No. of Name of Demand Amount of Demand  for
Demand . Grant on account to be sub-

mitted to the vote of the
House P
1 2 - 3
Revenue Capital
Rs. Rs.
72. Administration of Justice 19,76,000 :
MINISTRY OF PLANNING
73. Ministry of Planning . . . ’ . 92,000
74. Statistics . 5 . ) . 3 s 3,52,94,000
75. Planning Commission . . . . ¥ 1,21,04,000
MINISTRY OF RURAL DEVELOPMENT
76. Ministry of Rural Development . 80,62,31,000 62,000
MINISTRY OF SHIPPING AND TRANSPORT
77. Ministry of Shipping and Transport 77,48,000
78. Roads 28,42,72,000 32,25,56,000
79. Ports Lighthouses and Shipping . 14,42,76,000 18,43,83,000
80. Road and Inland Water Transport 42,03,000 12.18,02,000
MINISTRY OF SOCIAL WELFARE
81. Ministry of Social Welfare § & 12,26,41,000 22,18,000
MINISTRY OF STEEL AND MINES
82. Decpartment of Steel . . : . g §4.54,000 82,83,00,000
83. Decpartment of Mines . . . . 13,23,94,000 29,34,33,000
MINISTRY OF TOURISM AND CIVIL AVIATION
84. Ministry of Tourism and Civil Aviation 19,383,000 oo
85. Meteorology . . i d . . . 3,79,22,000 82,61,000
86. Aviation . 6,78,80,000 11,64,00,000
87. Tourism 1,52,19,000 2,52,34,000
MINISTRY OF WORKS AND HOUSING
88. Ministry of Works and Housing 20,17,000
8g9. Public Works i . . . . 19,66,25,000 9,73,55,000
90. Water Supply and Sewerage 33,50,00,000
91. Housing and Urban Development . & . 5,85,06,000 22,54,32,000
92. Stationery and Printing . 9,53,50,000
DEPARTMENT OF ATOMIG ENERGY
93. Department of Atomic Energy . . . . 15,37,000
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No. of Name of Demand Amount of Demand for
Demand Grant on account to be sub-

‘ mittted to the vote of the
House
1 2 3
Revenue Capital
Rs. Rs.
94. Atomic Energy Research Development and Industrial
Projects . . ® . . . . . 23,12,54,000 35:28,45,000
95. Nuclear Power Schemes . . . . 48,25,52,000 18,83,11,000
DEPARTMENT OF ELECTRONICS
96. Department of Elcctronics § . . . 3,25,28,000 2,54,75,000-
DEPARTMENT OF ENVIRONMENT
97. Department of Environment . v . . 3,10,67,000 $
DEPARTMENT OF OCEAN DEVELOPMENT
98. Department of Ocean Development . . 4,21,12,000 4,01,33,000
DEPARTMENT OF SGIENCE AND TECHNOLOGY
99. Department of Science and Technology . . 6,16,63,000 39,74,000
100. Survey of India o . . . . 5,26.74,000 77,000
1o1.  Grants to Coouncil of Scientific and Industrial Re-
search . . . . v . . . 16,24,96,000
DEPARTMENT OF SPACE
102. Department of Space . 2 . . . . 13,63,19,000 27,90,53,000
DEPARTMENT OF SPORTS
103. Department of Sports . " b ¥ 3 . 2,34,89.000 1,48,000
DEPARTMENT OF SUPPLY
104. Department of Supply . . o e . . 6,13,000
105. Supplies and Disposals . & . . . . 1,05.45,000
PARLIAMENT DEPARTMENT OF PARLIAMENTARY
AFFAIRS SECRETARIATS OF THE PRESIDENT
AND VICE PRESFIDENT AND UNION PUBLIC
SERVICGE COMMISSION
106. Lok Sabha . . . . . . 1,57595,000
107. Rajya Sabha . . . . . . 54,45,000
108. Depertment of Parliamentary Affairs . . 5,50,000

1 09.

Secretariat of the Vice-Fresident . ‘ s . 7,435,000




383 MARCH 18, 1983 Appr,  (Vote on 384

14,51 hrs.

APPROPRIATION (VOTE ON
ACCOUNT)  BILL,*1983

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): Sir, I beg to
move for leave to introduce a Bill to pro-
vide for the withdrawal of certain sums
from and out of the Consolidated Fund
of India for the services of a part of the
financial year 1983-84.

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the
Consolidated Fund of India for the
services of a part of the financial year
1983-84",

The motion was adopted.

SHRI PRANAB MUKHERIEE: Sir, I
introduce** the Bill.

I beg to move:”

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the finan-
cial year 1983-84, be taken into consi
deration.”

MR. SPEAKER: Motion moved:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the finan-
cial year 1983-84, be taken into consi-
deration.” Shri Ramavatar Shastri.
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*Published in Gazette of India extra-ordinary, part II, Section 2 dated 18-3-83.
**Introduced witk recommendation of the President.
tMoved with the secommendation of the President.
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SHRI PRANAB MUKHERJEE: A
farge number of points have been raised
and it is not unusual in this type of dis-
eussion. As per the normal practice, I
will deal with the points concerning my
Ministry and the rest I will pass on to
the concerned Ministry .

Two points have been raised by Mr.
Ramavatar Shastri—one regarding dearness
allowance and the other is regarding free-
dom fighters. To thése two 1 would like
to Treact.

As the hon. Members are aware of it,
this ‘question was raised on the floor of
the House on an earlier occasion also and
my colleague, the Home Minister, has
informed me just now that the Govern-
ment are looking into the various aspects
of it and shortly it will be possible to take
a decision on it.

With regard to the DA problem, I have
already replied that two instalments have
fallen due and we will have to release
them. I have made some provision in
the Budget itself. We are talking to the
representatives of the employees and we
are looking into it.

In regard to the other matters, as the
hon, Members know, to tackle the whole
problem of wage structure and other
things, the Fourth Pay Commission has
been set up. Hon. Members have their
own views and we have our own. ..

SHRI RAMAVATAR SHASTRI: Every-
body is opposing.

SHRI PRANAB MUKHERJEE: 1 do
not agree with him.
15.15 hrs. :

[MRr. DerUTY SPBAKER in the Chair]

So, I am not going into that aspect in
detail. The question of smuggling has
been raised by Mr. Mehta and Mr. Shastri.
We are trying to improve our enforcement
machinery in the border areas and I do
hope in will be possible to gettle the prob-
lem. I seek the cooperation from all
quarters,
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D. E. G, (Genl,), 1980:81
MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Comsolidated Fund of India
for the services of a part of the finan-
cial year 1983-84, be taken into consi-
deration.”

The motion. was adopted.

MR. DEPUTY SPEAKER: We hall

tion. The question is:

“That clauses 2 to 4 and the S¢hedule
stand part of the Bill.”

The motion was adopted,

Clauses 2 to 4 and the Schedule were
added to the Bill. 0

Clause ‘l the Emnacting Formuyla and
the Title were —added to the Bill.

SHRI PRANAB MUKHERIJEE: Sir, I
beg to move:

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

15.18 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1982-83

AND
DEMAND FOR EXCESS GRANTS
(GENERAL—1980-81).

MR. DEPUTY-SPEAKER: We fow
go to the next item. Items Nos. 14
and 15 will be discussed together.

Motions moved:

“That the respective supplemen-~
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be
granted fo fthe President out Of the

Consolidated Fund of India to de -

fray the charges that will come in
course of payment during the year
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ending 31st day of March, 1983 in
respect of the following demands

entered in the second column there-
of::
Demand Nos., 1, 4, 5, 7, 8, 10, 11, 12,

13, 14, 15,16, 19, 20, 22,
23, 24, 25, 26, 27, 28,
29, 30, 31, 32, 33, 34,
35, 37, 38, 39,41, 42, 44,
45, 46, 47, 48, 49, 50, 52,
53, 54, 55, 56 57, 58, 59,
61, 62, 63, 64, 65,69, 70,
71, 76, 77, 78, 79, 81, 82,
83, 84, 86, 88, 89, 9o, 92,
93, 94, 95, 96, 98, 100,
101, 103, 106, 107 and
108.”.

PHALGUNA 27, 1904 (SAKA)

D. E. G, (Genl.), 394
1980=81: - b ,
“That the respective excess sums

not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to make good the excess on the
respective grants  during the year
ended 31st day of March, 1981, in
respect of the following demands
entered in the second column there-
of;

Demand Nos. 11, 17, 21, 22, 23, 24, 38,
39, 50, 53,55, 81, 83, B4
and 91.”,

Statement

Supplementary Demands for Grants (General) for 1982-83 submitted tothe Vote of Lok Sabha

No. of Name of Demand Amount of Demand for Granmt
Demand submitted to the Vote of the
House

1 2 3
Revenue Capital
Rs. Rs,

MINISTRY OF AGRICULTURE
1 Department of Agriculture and Cooperation. . " 14,45,000

4' Animal Husbandry and Dairy Development
3 Forest

7 Department of Food

-8 Department of Agricultural Research and Education

MINISTRY OF CIVIL SUPPLIES

10 Ministry of Givil Supplies . ‘ .

MINISTRY OF COMMERGE .
11 Ministry of Gommerce . . .
12 Foreign Trade and Export Production

b 13 Textiles, Handloom and Handicafts

41 ,2 1,33,000
1,000
45,73,72,000

5,89,000

: " 22,01,000
1,000 7,20,62,08,000

2,000 48168109x°99
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Amount  of Démznd for Grant

No. of Name of Demind submitied to the Vote of the
Demand House

1 2 3

Revenue Capital
Rs. A
MINISTRY OF COMMUNICATIONS

14 Ministry of Communications . " ¢ & 10,06,000

15 Overseas Communications Service 5 i . 4,58,82,000

16 Posts and Telegraphs—Working Expenses. . . 115,55,43,000

MINISTRY OF DEFENCE

19 Ministry of Defence g : ¥ 5 R . 12,27,28,00 8,79,60,000
20 Defence Services—Army 2 8 . . . 124,31,58,000
22 Defence Services—Air Force “ . " . 112,20,50,000
23 Defence Services—Pensions 3 ¥ . . 14,65,00,000
24 Capital Qutlay on Defence Services v . s e 42,00,00,000

MINISTRY OF EDUCATION JAND CULTURE

25 Department of Education ¥ " . . 8,80,000
26 Education . 5 . " . : . g 29,84,27,000 71,51,000
27 Department of Culture . 3 . . . " 45,87,000
28 Archacology . , " g . . > . 57,21,000

MINISTRY OF ENERGY
29 Department of Coal . . . . . . oo %,000
30 Department of Power . . . . . . 13,40,26,000 93,10,59,000

MINISTRY OF EXTERNAL AFFATRS

81  Ministry of External Affairs " " . . 17,73,78,000 17,84,37,000
MINISTRY OF FINANGE '
32 Ministry of Finance . " . ‘ % 3 5,12,28,000
33 Customs > . . o, v o 1,27,93,000
84 Union Excise Duties . L : y . . 6,64,56,000
35 Taxes on Income, Bstate Duty, W‘callh Tax and
Gift Tax . 8,75,76,000
37 Audit . . . i " . . . 10,38,09,000

38 Gurrency, Coinage and Mint | A g . 5,96,64,000
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1983-84 & 1980-81
No. of Name of demand Amount of Demand for Grant
Demand g submitted to the Vote of the
House
1 2 3
Revenue Capital
Rs. Rs,
39 Pensions ’ 5 3 . . . . . 24,80,09,000
41 Transfers to State Governments y . . . 222,80,80,0c0
42 Other Expenditure of the Ministry of Finance . - 31,00,37,000
MINISTRY OF HEALTH AND FAMILY WELFARE
44 Ministry of Health and Family Welfare . 18,18,000
45 Medical and Public Health . . . 3,25,71,000 1,000

46  Family Welfare 50,40,81,000

MINISTRY OF HOME AFFAIRS

47 Ministry of Home Affrirs . . 55,04,000 b

48 Cabinet v : s g : & . . 73,19,000

49 Department of Personnel and Administrative Reforms 98,52,cc0

50 Police . . : g 8 . ¥ g 44,90,16,009

52 Other Expenditure of the Ministry of Home Affairs 14,91,54,000 22,38.c2 cco

53 - Delhi 31,30,13,000 20,06,80,cco

54 Chandigarh 4,25,57,000

55 Andaman and Nicobar Islinds . . . - 15,57,000

56 Dadra and Nagar Haveli > g § ‘ 8,05,000

57 Lakshadweep i ‘ . @ . 16,65,000

MINISTRY OF INDUSTRY o

58 Ministry of Industry 43,083,000 .o

117,11,74,000  51,80,7 ,000

59 Industries " i . . . .

MINISTRY O};‘ INFORMATION AND BROADCASTING

61  Ministry of Information and Broadcasting . . 10,00,000 e
62 Information and Publicity 7. = 62,00,000
63‘ Broadcasting . 2,84,00,000 . ’,};—;‘x,c:q?

e ——
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1983-84 & = !
No. of Name of Demand Amount of Demand for Grant
Demand , submitted to the Vote of the
House
1 2 3
Revenue ' Capital
Rs. Rs.
MINISTRY OF IRRIGATION
64. Ministry of Irrigation 1,000
MINISTRY OF LABOUR
65. Ministry of Labour 18,38,000
MINISTRY OF PETROLEUM, GHEMGIALS AND
FERTILIZERS
69 Ministry of Petroleum, Ghemicals Fertilizers * . : 8,00,000
70 Petroleum and Petro Ghemical Industries " 0 = 5,000
71 Chemicals and  rtilizers Industries. . . . 46,99,000 2,000
MINISTRY OF* HIPPING AND TRANSPORT
76 Ministry of Shipping and Transport . : . 46,54,000
77 Roads 8,05,66,000 25,31,60,000¢
78 Ports, Lighthouses and Shipping 8,69,48,000
79 Road and Inalnd Water Transport 4,99,00,000
MINISTRY OF STEEL AND MINES
81 Department of Steel 1,000
82 Department of Mines . 1,000 1,000
MINISTRY OF SUPPLY AND REHABILITATION |
83 Dcpartment of Supply 2,904,000
84 Supplies and Disposals 50,00,000
MINISTRY OF TOURISM AND GIVIL AVIATION
86 Ministry of Tourism and Civil Aviation . 11,93,000
88  Aviation . . . . +79,13,000 2,000
89 Tourism 5,20,00,000
MINISTRY OF WORKS AND HOUSING .
90 Ministry of Works and Housing . . . . 14,35,000
92 Water Supply and Sewerage . . . . 1,78,70,000
93 Housing and Urban Development 30,12,01,000

94 Stationery and Printing . 4,18,54,000
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1983-84 &
No. of Name of Demand Amount of Demand for Grant
Demand i submitted to the Vote of the
House
1 2 3
Revenue Gapital
. Rs. Rs.
DEPARTMENT OF ATOMIC ENERGY
95 Department of Atomic Energy 3,50,000
96 Atomic Energy Rescarch, Development Industrial
Projects . ‘ . . . . g 11,00,00,000
DEPARTMENT OF ELECTRONIGS
1,000

98 Department of Electronics
DEPARTMENT OF OCEAN DEVELOPMENT
Department of Ocean Develcpment . ; g 12,43,50,000 17,00,00,000

DEPARTMENT OF SCIENGE AND TEGHNOLOGY

100

101 Department of Science and Technology . ' " 2,000
.

Grants to Gouncil of Scientific and Industrial

103
Research 6,75,00,000
PARLIAMENT, DEPARTMENT OF PARLIAMENTARY
AFFAIRS, SECRETARIATS OF THE PRESIDENT
AND VICE-PRESIDENT AND UNION PUBLIC
SERVIGE GOMMISSION
LO}S Rajya Sabha . . . . . . 15,13,000
107 Department of Parliamentary Affairs. " . . " '2,30,000
108  Socretariat of the Vice-President . § . " 73,000
f Demands for Excess Grants (General) for 1980-81 submitted to the Vote of Lok Sabha
No. of Name of Demand Amount of Demand submitted to
Demand the Vote of the House
1 2 3
[. EXPENDITURE MET FROM REVENUE
Rs.
11 Ministry of Gommerce . . . . . 1,13,982
17 Posts and Telegraphs . . . . . . 19,49,66,591
21 Defence Services—Army . 4 & . 45:95:82;358
22 Defence Services—Navy . . # - 5,96,54,577

43 Defence Services—Air Force S T I 3,06,12,952
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1 2 3
24 Defence Services— Pensions 3,68,08,901
38 Currency, Coinage and Mint 3,26,338
39  Pensions 5:75,99,75%
58  Declhi 3,65,93,506
55  Andaman and Nicobar Islands 2,93,64,712
81 Mines and Minerals 3,11,37,568
83 Department of Supply 28,897
‘84  Supplies and Disposals 8,07.234
91 Public Works 1,89,41.943
II. EXPENDITURE MET FROM CGAPITAL
50  Police 33.57,969
53 Delhi 5,60,20,192

SHRI SOMNATH CHATTERJEE
{Jadavpur): Sir, I*%want to rise on a point
of order and my point of order is based
on the Constitution. Kindly see the two
items—Supplementary Demands for Grants
(General and Demands for Excess
Grants (General) . These have been
circulated. We have got the list. Kindly
take up the list of Supplementary Demands
for Grants (General) for 1982-83. Kindly

what is mentioned here. Under
Ministry of Agriculture they have mention-
ed certain items and amounts, Now,
please refer to the Constitution because
the authority is in the Constitution—Ari-
cle 115—which is the only Article which
permits such Demands. It says:

“The President shall—

() If the amount authorised by
any law made in accordance with the
provision of Article 114 to be ex-
pended for a particular service for the
current . financial year is found to be
insufficient for the purposes of that
year. ..

Therefore, certain amounts have already

been sanctioned for a particular service,

which are inadequate. Therefore, before
the end of the year they must come.

«  or when a meed has arisen during

the current financial year for supplemen-

tary or additional expenditure upon
some new service not contemplated in
the annual financial statement for that
year”l
I am om supplementary grants. Therefore,
on two grounds the demand for supple-
mentary grant can be made. One is if an
expenditure for a particular service will be
found to be insufficient or has been found
to be insufficient but there is mo appropeia-
tion made for that or a totally new secvice
can be thought of which was not contemp~
lated either by the Appropriation Bill or
the budgetary provision grant. Kindly look
at the Supplementary Demands. The
House has been completely kept in the
dark. There is the list of supplementary
Demands. It can be cither of the two.
nothing else. Then, Sir, what happens? The
President shall cause to be laid before both
Houses of Parliament another statement
showing the estimated amount of that
expenditure or cause to be presented to
the House of the People a demand for
such excess, as the case may be.’ Now, the
Department of Agriculture and Coopera-
tion does not say whether it is a New Ser-
vice or an additional expenditure for am
old service. It is not there.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): What is the
point?



405 D.S.G. (Genl) PHALGUNA 27, 1904 (SAKA) D. E. G, (Gent), 406
1980-81 8"

1983-84. &

SHRI SOMNATH CHATTERJEE: The
point is this. Article 115 of the Constl-
tution of India permits supplementary
demands on two cases. There is no third
case. Onme is that the amount already
authorised by the Appropriation Bill is
insufficient for continuing the service or
you want the money for a New Service.
These are either of the two cases on which
you can ask for supplementary demands.
Now, Sir, on what basis this is being asked
for? That must be contained in the state-
ment that is placed before the House. The
statement which has been given does not
contain that.

SHRI PRANAB MUKHERIJEE: This
Book you have not seen.

SHRI SOMNATH CHATTERJEE: That
is not the statement.

SHRI PRANAB MUKHERIJEE: This is
the one.

SHRI SOMNATH CHATTERIJEE: Let
us go one by one. Whether it is New
Service or whether it is continuation of
Old Service, nobody knows. Sir, it must
indicate either of the two things. It should
say whether it is in respect of a service
already approved or a new Service, Then
T will come to the next point.

SHRI PRANAB MUKHERIJEE: We
have given the explanation. Kindly see it.

SHRI SOMNATH CHATTERJEE:
Don’t be impatient., What is the hurry?
1 will come to it.

MR. DEPUTY SPEAKER: As Chair-
man, you know, at 3.30 p.m. we have to
take up Private Members’ Business.

SHRI SOMNATH CHATTERJEE:
man, you know, at 3.30 P.M. we have to
Still the time left is 2 hours. Is it to be
completed today?, Time is left tomorrow.
Why are you impatient? I don't under-
stand.

SHRI. PRANAB MUKHERIJEE: 1
would like to know this. Do you feel that
the explanation which has been given does
not fulfill any constitutional , provision?
Then you make out such a thing which is
either not a New Service or where the

demand which was appropriated ' at ﬂl&
time of presentation = is in excess. Youw
please tell me the item,

MR. DEPUTY SPEAKER: You waid,
'New Den_xands or something like that; this
18 according to Article 115. Now you

ple.asesecpag.” of this book. What is
written there js:

“The S-upplementary Grant is reﬁﬁircd
for meeting additional requirements on
account of the following:”

'SHRI SOMNATH CHATTERJEE:
Kindly appreciate my point. Kindly leok
at the Constitution,

MR. DEPUTY SPEAKEFR: You read
again,
SHRI SOMNATH CHATTERJER:

I am reading more than once. What does
the statement show? You verify it with
the List of Demands.

SHRI PRANAB MUKHERIJEE: This is
the demand; this i the combined thing;
you must understand all these,

SHRI SOMNATH CHATTERJER:
There are two points that arise from this.
One is that so far as the need is concerned,
he fhould clarify whether it is for new
service or in old service, Then, secondly,
whether this expenditure has to be for the
purpose of that year is to be clarified. So,
two things arise out of this. Now, the
Supplementary Demand is being asked for,
tha'l is, about Rs. 45 crore or Rs. 41 crove.
It is during the year. Kindly read that out.
A neced has arisen during the year. This
is found to be insufficient for the purpose
of that year. Now, therefore, this hag to
be spent during the year. Now, where has
the need arisen in New Service during that
year? We are almost at the end of March
1983 and here it is in the Financial Year
1982-83. Now, where are those indications
that it is in the New Service or it is im
the Old Service? That is mot there. That'
is why I am submitting, Therefore, with-
out those indications, I submit that this
cannot be taken up. Let those particulars’
be given.
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SHRI PRANAB MUKHERJEE: My
point is this. If the hon. Member looks
at the original documeént which 1 have
submitted—this is the copy of the docu-
ment—the position is made clear there.
If he looks at page 92 of the document to
w}uch you have drawn his attention, the
‘hon. Member would satisfy himself. He
is raising two objections that it should be
either in New Service or in Old Service and
it should have already been sanctioned and
the provnsron is inadequate. Instead of
havmg a global approach, let him tell on
what particular item he is objecting, which
does not come within the purview of any
of these two criteria and I can amswer
those objections. If he tells me, 1 can
reply to him. 1 can read out the whole
thing. But instead of doing that, please

open page 92.

SHRI SOMNATH CHATTERIJEE: That
is an example,

SHRI PRANAB MUKHERIJEE: There
is no question of example, It is given there.
The second point which you have raised is
also not relevant. The Supplementary
Grant, sometimes we do take and even
the expenditure is in anticipation and,
therefore, you cannot forecast.

) T .

SH_],U SOMNATH CHATTERIJEE: Sup-
plementary Grant is always to be in anti-
ciba’xtio.nf

SHRI PRANAB MUKHERIJEE: The
point s whether you will be able to spend
it. within 31st March 1983? Yes, Iexpect
that, 1 ‘will be able to spend it. If I cannot
spond it T will have to come to the House
and I will have to explain to the House. If
I spend more, then also T will have to
come to Parliament and get it sanctioned.
Tkwreforc, if you say that the items which
I have listed out or any of the item does
not qualify, then T will give the explana-
tion.

MR. DEPUTY-SPEAKER: Now, the
point has been clarified by the Minister.

SOMNATH CHATTERJEE; But
you haVe not given your ruling.
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MR. DEPUTY-SPEAKER: Do you want
ruling on this point? He has already ex-
plained the points raised by you. He has
clarified your points, Are you not satis-
fied with his clarification?

SHRI SOMNATH CHATTERJEE: 1
very respectfully differ from you. Now.
so far as the Supplementary Grants are
concerned, you will see that almost all
the Ministries, major Ministries, have made
demands. They are asking for Supplemen-
tary Demands, I do not dispute thaf. Sup-
plementary Demands may be necessary.
But the point I am making and which I
have indicated earlier, also, has to be
explained. But suddenly with this huge”
sum, whether it will be possible to spend,
I do not know. But two aspects are ex-
tremely important. If the hon. Minister
desires, he should clarify. One is with
regard to the Supplementary Grants for
the year 1982-83. If you will kindly take
the Ministry of Agriculture, Department
of Food, it is Rs. 45,73,072, Then there
are other Departments etc.

Now, this is the year in which most of
the States are facing very serious financial
constraints due to drought. The drought

which is there in our part of the country,
such an experience has not been there for
over a hundred years in the past. No
doubt, the State Governments are forced
to come to the Central Government for
special assistance. . .

MR. DEPUTY-SPEAKER: You, may
continue tomorrow.

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Frrry-FirTH “REPORT

SHRI KAZI JALIL ABBASI (Domaria-
ganj): Sir, I beg to move:

“That this House do agree . with
the Fifty-fifth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
16th March, 1983.”
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Fifty-fifth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 16th
March, 1983.”

The motion was adopted.

RESOLUTION RE: ‘RIGHT TO WORK’
AS FUNDAMENTAL RIGHT —contd.

MR. DEPUTY-SPEAKER: The House
will now take up further consideration of
the following Resolution moved by Shri
Chandulal Chandrakar on the 4th March,
1983:

“With a view to solving the unemploy-
ment problem, this House recommends
to the Government to take steps to
include ‘Right to Work’ in the Consti-
tution as a Fundamental Right.”

Shri Chandulal Chaﬁdrakar to continue.
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[Suri R. S. SrarROW in the rhair]
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hon.

their amendments,”

MR CHAIRMAN: Some of the
members have given

Shri ‘Bhogendra Jha—not present;
Satyanarsyan Jatiya—not present.
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SHRIMATI GEETA MUKHERJEE
(Panskura): 1 beg to move:
“Tht in the resoultion,—
add at the end—

“and as women’s employment is
disproportionally and disastrously low
at least 25 per cent of all the jobs
be reserved for women.” (5)

SHRI MOOL CHAND DAGA (Pali: I
beg to move:

“That in the resolution,—
add at the end—

“and to bring forward necessary
amendments to the Constitution for
this purpose in the current Session.”

(2)

SHRI SUDHIR GIRI (Contai): I beg
move:

“That in the resolution,—
for “take steps” substitute—

“amend the Constitution
so as.” (1)

suitably

Mr. Chairman, I fully support the re-
-solution which has been brought forward
by my hon. friend because I am of the
opinion that the unemployment problem|
in India has assumed such a magnjude that
if we do not solve this problem immedia-
tely and if we do not take suitable mea-
sures  towards the solution of this pro-

blem, the whole nation has to face the

consequences of it.

What are the factors which have led to
such a situation in which people do mot
find jobs even though they want to have
jobs?

As far as we know, there was a time
vhpn the people were free to enjoy the
natural fnuts and water etc,, which were
%0 necessary for the maintenance of the
daily necessities of life. But subsequently,
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that situation has changed. The people in
authority have assumed power and have
curbed the means of production and that
is why the people have been at a lpss as
to how to find their jobs, or even how to
live at all, But we should remember at
this stage, that we are living in a human
society and. not in other societies of in-
ferior animals. We have our level of con-
sciousness whceih is higher than the level
of consciousness of the lower level of ani-
mals. Therefore, I should say that in the
feual society, the landlords crabbed the
means of production and used to employ
the people for their own benefit and in
the capitalist society also we find that
people are grabbing the means of produc-
tion and making the people whpo seek
job jobless.

Sir, in India the British Empire ex-
ploited the whole nation, looted the nation
and the brave Indian people fought against
them, and now we have to fight against
the landlords in the villages and we have
to fight against the imperialist forces and
we have to fight against the system of
development of life. If we do not fight
against all these forces which are acting
detrimental to the interests of deserving
people who are searching for jobs we shall
not be in a position to solve the un-
employment problem.

Sir, as regards the unemployment pro-
blem, what does our Plan document say?
The Plan document hag formulated a
policy. I am quoting here from page 207,
para 13.28 where the Planning Commis-

sion has formulated the Employment
Policy. I quote—
‘... The employment opportunities

have not been adequate in the recent
past either for the educated manpower
or for the overall population, Even in
terms of long term unemployment as
indicated by the usual status estimates,
the position has not been satisfactory.
Therefore, the employment policy dur-
ing the Sixth Plan has to meet the two
major goals of reducing under-employ-
ment for the majority of labour force
and cutung down on the long term un-
employment. Though a lasting solution
to these problems could be found only
within the framework of a rapid and
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employment-oriented economic growth,
suitable measures have also to be evolv-
ed in the short term in a co-ordinated
way particularly for the benefit of the
weaker sections...”

And towards the solution of this pro-
blem, the Planning Commission has said
that the present estimates show that em-
ployment on the basis of the standards of
two years will grow at 4,17 per cent per
annum in the Sixth Plan period, that is.
at a rate much higher than the growth
of the labour force or 2.50 per cent per
annum over the same period. And to-
wards this policy, they have formulated
different projects and these have been enu-
merated at page....(Interruptions). How-
ever, as the time is short, I am not point-
ing out all those things.

Sir, even after the completion of the
Fifth Five Year Plan, and even after the
lapse of three years of the Sixth Five Year
Plan, the backlog of the unemployment
has been accumulating and what has the
Planning Commission done? The Planning
Coemmission has estimated the number of
unemployed on the basis of the Dantawale
Committee Report, a Committee of ex-
perts on unemployment estimates, and of
the National Sample Survey Organisation.
The Dantwala Committee is wrong because
this Committee has not been able to
find out the exact number of unemployed
in the country. Depending on the Dant-
waiz Committec recommendations, the
Planning Commission has estima'zd that
in 1980 the number of unemployed would
be 12°.61 million and in 1985 it would
increase to 185.339 million. From this you
can imagine the magnitude of this pro-
blem. In order to solve this problem,
ihe hon, Member has suggested that the
right to work should be included in the
Chapter of Fundamental Rights of our
Constitution. In order to include it as a
fundamental right we have to change the
social svstem and economic and fiscal
policies; otherwise, we will not be able {o
solve the problem of those people who
are living below the poverty line and are
facing tremendous unemployment  pro-
blem. In order to bring about fiscal and
gconomic changes and to provide more
employment opportunities to the people,
Government will have. to take necessary
measures like expanding the internal mar-
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ket, increasing the purchasing power of

the people, relying on self-reliant growtl

of our economy and stopping imports. We

have to depend upon ourselves.

MR. CHAIRMAN: The time is very
limited. Please touch the main features of
the main recommendations.

SHRI SUDHIR GIRI: T am just finish-
ing. .0

I think, the only way to solve the un-
employment problem is to adpot the so-
cialist system of development and growth.
Without it the unemployment problem can-
not be solved. In this regard I want to
quote what Pandit Jawaharlal Nehru had
said in his Presidential address before
Lucknow Congress on 12 April, 1936:

“I am convinced that the only key
to the solution of the work’s problems
and of India’s problems lies in socialism,
and when I use this word, I do so not
in a vague humanitarian way but in
the scientific, economic sense. Socialismi
is, however, something even more than
an economic doctrine; it is a philosophy
of life and as such also it appeals to
me. T see no way of ending the poverty,
the vast unemployment, the degradation
and the subjection of Indian people ex-
cept through socialism, That involves
vast and revolutionary changes in our
political and social structure, the ending
of vested interests in land and industry,
as well as the feudal and the autocratic

Indian State system. That means the
ending of private property zxcept in a
restricted sense, and the replacement of
the present profit system by a higher
ideal of cooperative service. Tt means
ultimately a change in our instincts and
habits and desires. In short, it means
a new civilisation radically  different

from the present capitalist order.”

MR, CHAIRMAN: As pointed out ear-

lier, there are many speakers. The main
point you have already brought out.

SHRI SUDHIR GIRI: T will take only
2 minutes more. In our Directive Princi-
ples chapter in the Constitution, the found—
ing fathers were alike to the gravity of,
the unemployment problem. They were
also conscious of the inequalities in income.
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That is why they included the chapter
on Directive Principles of State Policy.
In US.A,, all the citizens have been gua-
ranteed the right to work. Not only they
have been guaranteed right to work, they
have been guaranteed right to rest and re-
creation. They have been guaranteed leisure
also. Their housing problems, their health
prbolems, all these things have been tackl-
ed in such a way that they have been given
the freedom or they have been given the
right to enjoy all these benefits. On the
basis of this, T would suggest that therc
should be created a Central Employment
Fund in which subscriptions should come
from the industrial employers, the Central
Government, the State Governments, the
nationalised banks and the public sector

undertakings.

The Government may also consider the
imposition of a cess at a rate of two or
three per cent of the average turnover of
the last three years. The Fund should be

used for creating employment opportuni-
ties for the people.

One more sugestion is that pending the
inclusion of the right to work in our Cons-
titution the Government of India should
make provision for the unemployment al-
lowances to the people, at least to the
educated people. With this, T thank you.

SHRIMATI GEETA MUKHERIJEE
(Panskura): Sir, thank you for giving me
the opportunity to speak, As you have said
that I should concentrate on a specific
point, T shall concentrate on a very speci-
fic subject, may be controvertial, that the
House will consider. I want that at the
end of this Resolution be added ‘and as
women’s employment is disproportionately
and disastrously Jow at least 25 per cent
of all the jobs be reserved for women’.
The reason for it you will be knowing
is that since 1951 women’s percentage in
organised industry is going down and
down. Jute has driven out almost all the
women, textiles have driven out. Even dur-
ing the Interantional Women’s Year we
discussed these things and noticed that there
is the declining trend. Now this is the de-
cade. Again in tobacco industry. 5000
women are going to be retrenched. That
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is the situation. Even public sector under-
takings like BCCL are also retrenching
women. I understand that the Railways -
and banks etc, who are to go in for new
machinery, may also throw out more
women. This is the declining trend with
industrial expansion, you may think, be-
cause of some women going here and
there, that probably the general women’s
percentage is increasing, That is not a fact.
Due to shortage of time, T do not want
to illustrate with figures. I will try to
point out the seriousness of the situation.
The other day I had put a question in
Parliament enquiring about the working
of the Apprenticeship Act. Would you be-
lieve that in the vear 1982, the percenfage
of women apprentices urgler the Appren-
ticeship Act in the Central sector establish-
ments, was only 0.9? This figure is given

420

by the Government. So, you just
imagine the disparity. This is the
situation with regard  to employment
of women opening of mnew avenues

for giving them more and more employ-
ment. This is also the social attitude
prevailing in the society. This discrimin-
ation is practised not only by the private
industry but also by the Government un-
dertakings. That is why T feel that we
shall never get out of this situation unless
we have a statutory stipulation of reser-
vation of at least 25 per cent of the jobs
for women.

SHRI MOOL CHAND DAGA:
not 50 per cent?

Why

SHRIMATI GEETA MUKHERJEE:
That will be the ideal thing. 1 will be
only too glad if you accept the concept
of 50 per cent. T have not put it, because
1 have no hope of your accepting it. That
is why I say that at least 25 per cent of
the posts must be reserved for women.
This is not a matter of joke. Under the
Apprenticeship Act only 0.9 per cent of
women have been provided employment
or apprenticeship. This being the general
sityation, for promoting the further emp-
loyment of women, to prevent their being
driven out of organised industry, for get-
ting them a better percentage of employ*
ment in the public sector undertakings, It
is absolutely essential that at least 25
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[Smt, Geeta Mukherjee]

per cent of the jobs are reserved for them

in the future.
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[=r afz =7z 4]
F w7 § foar ST@w 1 gg FEARN
FgT weBT § WK e ® qATA™
¥ gEwT 9gd AFEW gem | areE
Mo F gH T@ FEIA A AR
gfys faeqe T R0 | S oTdET
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g G‘v‘ﬁﬁ‘ i%nurr{om-(o ?(o ‘ﬁ'o?ﬁ'
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FH@ & fag ft g8 R w4
T A wmEwmwar g | Sfedds
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¥ 3
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W AR @ g aaafa agiea, 4z
gza qfznfant o sasfafafaat s
qGT & WA WAl S A TF AT TG
Tl 16 OFAIE HITET & TG AL
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Y faaft | SR aE FET aT—

Acording to him, “political demo-
cracy cannot survive without  economic
and social democracy.”
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it a7 faar gar § 5 FraEna |

Albania. The State guarantees to the

citizens the right to work.

Bulgaria : The right to work has been
made as one of the Constitutional Right.

Egypt: Work is a right.

German Democratic Republic : The

right to work is guaranteed.

Hungary: Work is right.
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Article 39 (a) “ that the citizens ,men
and women equally, have the right to an
adequate means of livelihood;”

Article 41: “The State shall, within the
limits of its economic capacity and deve-
lopment make effective provision for sec-
using the right to work....”
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MR. CHAIRMAN: Once  again, my
request to the hon. Members is that they
should try to be very brief in their
speeches without repefitions  just making
the points.

s v fodid TRaQR (g0
qT) : WANT AEEA, qA KT AGA
TqEr & welt TE St A S A siers
qrEt & FFSY & W AAE wE
AW ARG, AT NS F AL
THeH & AW wg fFme T,
o w@ f@wme 3o ww T
ag WY mww $U faur g A
ATF § AT FAE AT HFAT 2|
T TR Fgr Y (F 1985 (A%
g\ g ag fwar a1 1985 # IsaT
fToice Y & |EAT 7

TEEE WEET A dqRT F 41E
sl W oFgr g {F Fvmarar &Y
FRET &1 gAarA ¥ & fwy oag
qaq g & ([@FTo FAr 2 &
T FH F AUEE FT ATNT H
HEE wEw ¥ owws 7T A

FEEATEY FL |

SAF( UF AT K TKE F AT
HE g T FE WM AG B
ey #Y weRrET ot 1 @ &
F4 4T W Fq AT FTAWAT
qAT AT 4 WO qHEAT AW,
FFHT WCE TEAA ATOH T A
# iAW ITH HOE FENW (&
AN w7 OFE AF FE AL ST
gEAE T@T § Al 99 9 HIET AY
frga #1 @Y «E 9qAT TT A,
OO S(WA F AT gq@T qA S AT
w2 e @ ¢ gAE (qE| &
Y qdqT ST OSE | 3§ SEEE &
Gee e diE NI o e 1
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a9 wAr 4T AT IEW AT &
TET ST WG @ar 47 #L =qE™
F( FSN AVAT ATAT AT | 9T A 99
gz # AW F 1 92 AN WG w9
qEAr § a1 AW gFw Ww g9 W
& T OE
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wi uw fastia wwaw ;g9
A F qEA ATAT B

How to earn money,

I AR FogmA AT ag @ &
G|r 7 @d @ar Sl | oH wrEdy
N HA wArE & aw wwh A
T fody & fad o7 @A A S
10 &% gar &

Stgt qAF WL X A A g,
SEM ¥ET AT @ T | F & &
afgara 1 @y7r 118 7 9FHT
ga@r. -

“The citizen of USSR shall have the
right to work, that is, the right to guar-
anteed employment and paymemnt for the
work in accordance with the quantity and
quality.”

gatestl qr F  AvA A @O

159 ¥ #gr w1 & -

“The right to work shall be guaran-
teed.”

“Rights acquired on account of lab-
our shall be inalienable.”

S # Afqurw #Y gra 27
H FET WTE

“All people shall have the right and
obligation to work, Standards for wa-
ges, hours, rest and other working con-
ditions shall be fixed by law. Children
shall not be exploited.”

s & afaaa #1 gra 18
F AT

“In the Socialist Republic of Rom-
ania_ the citizens have the right to work.
Each citizen is given the possibility to
carry on, according to his training imﬂ
activity in the economic, administrative,
social or cultural field and is remunerated



491 Right to work as

[= ww famme qrEET)

according to its quantity and quality. For
equal work there is equal pay.”

wiq feaiafes  ofsss @1
FIENZIR TEA( 2
“Every citizen of the German Demo-
cratic Republic has the right to work. He
has the right to employment and its free
selection in accordance with social re-
quirements and personal  qualifications.
He has the right to pay according to the
quality and quantity of the work. Men,
women, adults and young people have the
right to equal pay for equal work|outpui.”

& F Ar 1975 ¥ waaifa -
aqry gafad frar 2 AR AW F
gfqars &y aver 27 § fomy € ¢

“Article 27 of 1975 constitution inter
alia provides that citizens have the right
to work and the right to education, Work-
ing people have the right to rest and the
right to material assistance in old age
and in case of illness or disability.”

@wF e &9 F  gfrEEa
ferien W% FIWA  URE AW
gy 23 ¥ Y &g TT ¥

“All of us have the right to work and
choose a type of work we deserve. We are

entitled to receive equal pay for equal
work.”

1 m w fe s e
2

| omoE @fag & wfewa 39
41 & wAATe T sTadEed  fufa-
o ¥ W uifasg g Sasrar &
gl JE g | B awaan § staifEes
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T
T
g
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SHRI SATYANARAYAN JATIYA: 1
beg to move:

“That in the resolution, add at the
end-- “and each unemployed person
should be paid appropriate maintenance
allowance till the ‘Right to Work’ s
granted.”.(4)

SHRI CHITTA BASU (Barasat): Mr
Chairman, Sir, I rise to offer my vigo-
rous and emphatic support to the Resolu-
tion moved by our estcemed friend,
Shri Chandulal Chandrakar. The Resolu-
tion, as you might have observed, is very
specific, and it has got no scope of any
kind of digression or any kind of misre-
presentation. The focus of the Resolution
is that the unemployment problem in our
country is massive, it has become menac-
ing and may become explosive, The thrust
of this Resolution is that the Government
should take certain action so that the right
to work can be included as one of the
Fundamental Rights. These are the two
aspects. It is not the other  question
which has already been mentioned by
many hon. Members.

Mr Chairman, Sir, you will agree and
the Labour Minister, who is here, will
also agree with me that poverty is a den-
ial of life. This is a curse. Anybody,
who has suffered hunger knows how it
pinches. Whatever might be the views,
greatest philosophy is the philosophy —of
poverty: poverty means denial of life. In
other words, in plain  words, poverty
means the negation of the right to live.
In view his problem from that point of
view, It is a great pleasure when I find
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tiat our Coastitution includes in its Pre-
amble that we want to have socialism in
our country.

Just on this point, I want to mention,
as my distinguished friends, Shri Daga and
Shri Paswan have pointed out, almost
all the socialist countries of the world
have accepted this right to work as a
Fundamental Right. But this Govern-
ment, which claims to build up socialism
in our country now, wavers, falters, and
brings in certain points to say that the
right to work cannot be accepted, cannot
be implemented because of limits. imposed
by economy.

If you permit me, I can read out the
relevant Articles of the Constitution.
But Article 31 is clear on that. It is
a Directive Principle and the State shall
provide an opportunity for work provid-
ed the economic situation and the econ-
omy does permit. Now, on the one hand
you want to develop a socialist economy,
on the other you cannot provide what the
Socialist States of the world have provid-
ed in heir Constitution — the right to
work as a Fundamental Right. And
still you want to be a Socialist, Now
these are known to the people and you
are exposed before the people,

Keeping apart the socialist  countries
which have a different attitude towards
life, which you do not accept, even a
country like Japan about whose praise we
hear from many of you quite often, has
accepted this. Japan is not a Socialist
country at all. As a matter of fact the
present policy of the Japanese Govern-
ment is hostile to the socialist world.

PROF. N. G. RANGA: Japan is the
richest country now.

SHRI CHITTA BASU: But, Sir, Japan,
even though it is a capitalist country has
accepted the right to work as a Funda-
mental Right. Sir, France has not become
a Socialist State, although Mitterand was
its President in the recent past. They have
also allowed, long before Mitterand came
on the seat of power, the right to work
as a Fundamental Right in their Constit-
ution. Sir, I do not like to mention other
States. The only point which I want to
drive at is that the Socialist countries have

Res.

accepted the right to work as a Funda-
mental Right. You claim to be a Social-
ist State, but you do not accept that right
as a Fundamental Right. Not only the
Socialist States, even the capitalist coun-
tries also have accepted the right to work
as a Fundamenal Right. Therefore, Sir,
nothing more is required to expose your
true face.

Very often you are seen eloquent about
the Human Rights. What is  Human
Right? You make allegations against co-
untries saying that such and such coun-
tries are violating the Human Rights. But
have you ever gone into the very basic
concept of Human Rights? The Right to
Work is also included in the Schedule on
Human Rights. For your information,
kindly see Article 23(i) of the Universal
Declaration on Human Rights. You are
a party to that. You are committed to
protest the Human Rights. You always
speak against those who are violating the
Human Rights, but Mr. Chairman, Sir, by
not accepting the Right to Work as the
Fundamental Righ, you are violating this
Human Right. You don't want that Hu-
man Right should be vio'ated by any-
body. How do you say that when you
yourselves here in India are violating the
Human Right.? The very concept of Fun-
damental Rights includes the Right to
Work. 1 quote: ‘Every one has a right
to work, to free choice of employment,
to a choice of favourable conditions of
work and the protection against unemp-
loyment.” I am leaving the other two
parts, because it is not possible in India.
I concede that we can't have that right
to free choice of employment, because
we have got no choice for employment,
but the compulsion of hunger. We have
got no choice, no option what to talk of
conditions of work. But we simply want
the right to work. We have got hands.
We are human-beings. We have got the
productive capacity. Utilise this produc-
tive capacity; utilise these hands; utilise
these talents. Tt is not a heaven we are
clamouring. What we are clamouring is
that allow your own youth, your own
countrymen to have that right to live.
Right to live means the right to earn. So,
it is not necessary to convince the House
about its necessity. You go by the human
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rights, but the basic concept of human
rights is the right to work. You want to
defend those rights beyond the borders of
our country: you refuse to defend this
human right within our  borders. So,
there cannot be any argument whatsoever
for opposing this Resolution.

I have got enough facts, What is the
magnitude of poverty? You will be as-
tonished to know it if you really quantify
poverty. One of the best economists of
our country has done it. I had an idea
to inform the House about it. There
cannot be any other philosophy in  the
country to-day than the philosphy of
poverty which is a very dangerous one.
I think you should understand its impli-
cation. (Interruptions) 1 am quite grate-
ful to my friend Shri Virdhi Chander Jain
who said that if you agreed to give Rs.
50/- as  unemployment allowance, the
total sum required would be Rs. 800
crores. I think I have heard him correc-
tly. I do not know what is your figure.
It must be bigger than that. Anyway, I
am relying on his statement.  After all,
he belongg to your party.

Do you know that more than Rs. 800
crores are still remaining as income-tax
arrears? I think I am not making a
wrong statement, Do you know what is
the amount of evasion of taxes? Do you
know what is the evasion of Excise duties?
Do you know what are the arrears of
Excise revenues? So, the question of
limitation of resources does not arise, pro-
vided we have the will, and we under-
stand the truth and correct philosophy.

17.02 hrs.
[4oy) oy wr wANVIAG-ALNAIQ Y]

I am quite grateful to the General Sec-
retary of the Congress (T) that he has
mustered the courage to bring forward
such a specific, pointed and sharp resolu-
tion. T am quite sure about my ground
when 1 say that these NREP schemes etc.
are not going to liquidate the unemploy-
ment problem, Your 20-point programme
is not going to liquidate it. Let us call a
spade a spade. The time has come when
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you should speak the truth, These Rs.
10,000 crores which they have allotted for
the 20-point programme are not going to
liquidate it, or even reduce the number
of unemployeds in our country—which has
already shot up to 4.41 million. If the
figure of Mr. Daga is correct, everywhere
a large number of people have become
unemployed. So, what is needed is mot
some kind of a palliative, but an over-
hauling of the socio-economic structure.
in the name of socialism, you are building
capitalism in our country. There should
not be any doubt about it, whatever you
may say. You may have your public sec-
tor industries; but practically, the whole
thing that you have built up is the capita-
list socio-economic structure in our coun-
try.

The world has proved the importance
of the theory of Karl Marx. Our Speaker
was kind enough to mention about Karl
Marx. In the Rajya Sabha also. there was
a mention about his theory. We have to
understand what is the philosophy  of
poverty enunciated by great Karl Marx.
This is the only way we can reduce it;
this is the only way we can liquidate it;
this is the only way we can reveal a line
and guarantee human rights, For that, I
don’t expect that thing of them; but what
I expect of them is that they can speed
up the land-reforms; it is a policy adopted
by them; it is a policy adopted by the
Planning Commission.  This policy you
have already acepted but it has not been
implemented. But if you merely imple-
ment the land reforms measures, we can
make some advance, If you take certain
policies for rapid industrialization along,
with medium and small scale and cottage
industries, the problem can be tackled to a
certain extent; the problem can be reduc-
ed, but it canont be eliminated. Beyond
this, what is the major objective? The
major thrust is the distribution of the
means of production and redistribution of
income, assets pattern. Unless you can
change that within this framework, this
problem cannot be eliminated; but if you
take certain measures, then this probleml
can be reduced; and in order to force the
States to adopt that policy position, the
inclusion of the right to work as a funda-
mental right is necessary, because the
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Directive Principle is not justifiable; and
since it is not justiciable, there is no hope
for the implementation of the Directive
Principles. The major thrust is that you
it justiciable; and in order to make it a
justiciable right, it is necessary to include
clude it in the list of the Fundamental
Rights in our Constitution, Therefore, I
think the hon. Minister understands
everything, but he has got certain cons-
traint. I say what [ want to say and I
know what is his reply likely to be, that
is, the same Article 41, that is, limitations
subject to certain condition. If we re-
quire to abolish that condition and
bring in a new condiion wherein  the
bring in a new condition wherein the
you go that way, would you proceed
that way or would you go backward? This
is the question.

MR. DEPUTY-SPEAKER: You did not
mention the way you want to go.

SHRI CHITTA BASU: Give up this
antifeudal policy; give up the pro-capita-
policy; give up the pro-monopolist policy
and change the socio-economic structure
of the country. This is the new road which
you should take. If they agree to take
up this new road, the country will march
forward.

MR. DEPUTY-SPEAKER. Hc will de-
nitely choose the Gandhian way.

SHRI CHITTA BASU: I may have
certain reservations on the particular in-
built character or mechanism of Gandhia-
nism, but so far as the philosophy is
concerned, 1 cannot dissolve it. 1 don’t
mind if they can attain the end with the
Gandhian means; 1 would not object to
it. But it has been proved that the
Gandhian means have not led to the end
which we aspire. The way I have in-
dicated is the only way. | know that this
way they can not take up: this is the
way which they always abandon.

MR. DEPUTY-SPEAKER: Shri Sultan-
puri.

SHRI BHOGENDRA JHA: Sir, I want

to move... (Interruptions)

Res.

MR. DEPUTY-SPEAKER: After he
speaks, I will call you. You can move
and speak.

SHRI CHANDRA PAL SHAILANI:
Sir, my name also is there.

MR. DEPUTY-SPEAKER: Yes, But the
name of Shri Sultanpuri is above that of
yours. Shri Sunder Singh and Shri Shailani
are also there. But the name  of Shri
Sultanpuri is above that of all of you,
All of you will have your turn.

Now, Shri Sultanpuri. L
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SHRI  SATYENDRA  NARAYAN
SINHA (Aurangabad): This Resolution
provides yet another opportunity to the
House to express its views on this most
important problem facing the country. Al-
recdy many hon, Member’s have spoken
on this Resolution. They have brought
before the House the information that
many countries of the world have already
accepted the right to work as a funda-
mental right. So far as the socialist coun-
tries are concerned, there is no problem of
unemployment. Almost all of them have
accepted this right of work as a funda-
mental right. Even those countries which
are not socialists like Japan, France and
even West Germany, have accepted the
right to work as a fundamental right.

In the discussion which has taken place
you must have noticed that there is a
unanimous demand from all sides of the
House that this right to work should be
accepted as a fundamental right and the
Constitution should be suitably amended.
It has become all the more imperative
because unemployment problem i? increas-
ing alarmingly and the stark reality of the
bleak future which is staring into the
faces of our youngmen has caused their
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frustration. You know that there is stadent
unrest. If you really go deep into the
cause of student unrest, you will see that
if there because students seeno future
for themselves, They are suffering from
frustrations and they take to all kinds of
ways which cannot be commended. There
a deterioration in law and ordef situation.
Everyday, we have been reading about
incidents of dacoity, robbery, murder and
all that and we are facing a very explosive
sitwation. The hon. friends who have spo-
ken, bave already referred to this and
said that this political democracy will have
no meannig if there is no economic and
social democracy. They have underlined
the imperative need for providing employ-
ment to everybody, failing which you
should provide them with unemployment
allowance. Even Members of Government,
while speaking in public, have said that
it is necessary that the Government should
bring masses into the main stream of life
by implementing ‘the Directive Principles.
Clashes between “Fundamental Rights and
Directive Principles are bound to arise.
The founding fathers of the Constitution
desired that the Directive Principles should
be implemented. 1 need mot read Article
39 or 41 wherein it has been said that the
Directive Principles virtually are crucial,
are fundamental to the goverance of the
State. We have found, even after 33 years
of this Constitution, that we have not im-
plemented the Directive Principles. In
every field you will find that there has
been failure in implementation of our
policies, Only the other day Shri Lakappa
had brought forward a Resolution here.
The underlying current of thinking was
the 'same anxiety that there is tardy im-
plementation of the socio-economic pro-
grammes with the result that the socio-
economic structure remains as it was and
there has not been any significant change
in thaf structure which is necessary.

Mr. Daga who is Secretary of the Con-
gress Party very eloquently warned the
Government that if they did not accept this
as a Fundamental Right and provide work
and job to the jobless whose number is
everyday increasing there will be chaos
and disturbance, He went further and said
that people should organise themselves to
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demand this right. Mr. Shiv Shankar an
important Member of the Cabinet also, at
one stage, addressing a meeting, said
that if the country failed to provide social,
economic and political justice, it will lead
to radical methods involving . violemce.
This is the warning given by Members of
the ruling party, It is not as if the oppo-
sition is serving this warnig to the Gov-
ernment. I know that our Labour Minis-
ter is a sympathetc person. I am sure, he
will not come forward with the usual plea
that we have lack of resources and So we
cannot accept it as a fundamental right.

Bihar has introduced an unemployment
allowance of Rs. 50, West Bengal also
has a scheme of unemployment allowance,
which is given to those who have registor-
ed their names in the employment exchange
for a manimum period of five years. Maha-
rashtra introduced the Employment Gua-
rantee Scheme a long time back. It was
acclaimed by all and it attracted wide at-
tention, We had also introduced the Antyo-
daya scheme under which we gave bene-
fit to the poorest sections of the people.
We have been doing all this, yet, when
this question is raised, the paucity of re-
sources is always trotted out as an ex-
cuse for the inability to accept the Re-
solution. When the Government have in-
troduced several schemes to provide bene-
fit to the poor families and bring them
up above the povertyline,  they should
straightway accept  this Resolution and
take steps to amend he Constituion to
include the right to work in the Chapter
on Fundamental Rights.

In the Directive Principles of State Policy
it is stated that the State shall, within the
limits of its economic capacity, make
effective provision for securing right to
work and also assistance to old age, sick-
ness and unemployment benefit. So, there
is no reason why we should not accept it
straightway and provide for it. When we
have been spending money for Asiad .and
other schemes, it should not be difficult
for Government to find money for this
purpose. The other day in reply to a ques-
tion the them Labour Minister, Shrimati
Ram Dulari Sinha, stated that if unemploy-
mient allowance was to be provided, it
would come to Rs. 629 crores per year. In
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my opinion, it is not a very big sum,
which cannot be found by the Government,

Only today we have concluded the gene-
ral discussion on the budget, where there
was reference to the rural development
fund. Shri Chitta Basu referred to the
evasion of income-tax and excise duty. The
Wanchoo Committee estimated that the
black money circulating. in the country
may be in the region of Rs. 20,000 crores,
which is a staggering figure. Can we not
do -something to tap these resources?

We should create a special fund for this
purpose. We can also ask the private sec-
tor to contribute to this fund, by giving
them incentive in the form of income-tax
concession. There is no reason why the
Government should find it difficult to
accept this Resolution.

My hon. friend, Shri Giri, referred to
the report of the Plamning Commission a
little while ago. I would also quote that
para:

“The present estimates show that
employment on the basis of standard
person years will grow at 4.1 per cent
per annum in the Sixth Plan period i.e.
at a rate much higher than the growth
of labour force of 2.54 per cent per
annum over the same period. In terms
of absolute numbers, it means an in-
crease in employmeny in the standard
person years by 34 million, which will
almost match the increase in the labour
force, defined as persons of 15 years of
age and above, over the same period.

“This result can be interpreted thus: if
all new employment is on full-time basis,
then the total jobs created will accom-
modate the entire increase in the labour
force. However, assuming that in reality
all the newly employed cannot be on
a full-time basis, there will be a greater
absorption and. the existing backlog of
unemployment will be redu

This is what the Planning Commission
stated and in the face of this, I do not
think that the Government should find any
difficulty in accepting  this Resolution
because ‘the Planning. Commission itself

said that they will be creating so many job
opportunity for increasing the labour force.
Therefore, my humble submission to my
friend is that in view of the fact that you
have been hearing from everybedy and
you have been seeing warning signals
everywhere in the countryside in the shape
of student unrest, labour unrest and dete-
rioration in the law and order iituation, it
is incumbent on you to accept this Reso-
lution. If the Planning Cemmission finds
difficulty in accommodating the entire
labour force, for the backlog of unemploy-
ment you can create a special fund fto
cater to the needs of those. unemployed
people. Several State Governments have
already started giving unemployment al-
lowance or they hayetarted employment
schemes which you can also adopt and
thus provide jobs to everybody in this
country. This way you can earn peace
and make progress because the economic
system has not served our purpose, and
you have seen the demand from several
Members here that it rquires a close look.
Why is it that the economic System has
not served our purpose? If it is necessary
to change it, we should do it, and take a
bold step and see that all the schemes that
you are launching are strictly implemented.
But this requires political will, political
courage, to face those who are standing
in the way of speedy implementation of

these schemes.
P 2l

MR. DEPUTY-SPEAKER: Before I call

‘upon Mr. Namgyal, the next speaker, I

would like to say that two hours are allow-
ed for this discussion, and this period is
over. There are 10 more speakers still to
speak.

SHRI' M. SATYANARAYAN RAO:
I think we can extend it by one hour.

MR. DEPUTY-SPEAKER: Therefors,
we can extend the discussion by one¢ more
hour. I hope the House agrees to extend-
ing this discussion by one more hour.

SEVERAL HON. MEMBERS: Yes.

SHRI SUDHIR GIRI: Sir, what about
my Resolution?
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MR. DEPUTY-SPEAKER: Your Reso-
wmtion is safe. Even if it is taken up mext
time, it will continue to be the first. The
rulés permit it. Therefore, your Resolu-
tion does mot get lost. Under Direction
9A, it can be there.

T would like every Member not to take
more than 8 to 10 minutes. Now, Mr.
Namgyal may ;speak.
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MR. DEPUTY-SPEAKER: Shri Nam-
gyal, before you speak on family planning
you must announce the number of child-
ren that you have. Only then youm will be
qualified to speak.

SHRI P. NAMGYAL: 1 have only
three. But o far as my Constituency is
concerned, its area is roughly one lakh
square kilometres and the people living
there are about 30,000, So, there is a
great scope for more population. Therefore,

.1 do not believe in family planning so far

as my area is concerned.
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MR. DEPUTY-SPEAKER: Shri Nam-
gyal, before you speak on family plan-
ning you must announce the number of
children that you have. Only then you
will be qualified to speak.

SHRI P. NAMGYAL: 1 have only
three. But so far as my Constituency is
concerned, its area is roughly one lakb
square kilometres and the people living
there are about 130,000. So, there is
a great scope for  more  population.
Therefore, I do not believe in family
planning so far as my area is concern-
ed.
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MR. DEPUTY SPEAKER: Shri Bho-
gendra Jha. You can move your amend-
ment and speak also.

SHRI BHOGENDRA JHA (Madhu-
bani): Mr Deputy-Speaker, Sir, I do for-
mally move my amendment which I could
not move carlier.

1 beg to move:
That in the resolution,—

add at the end—

“ensuring  one persons one job for

every adult citizen of the country.”

On this issue of “right to work”, there
cannot be two opinions im this House or
in the country. But the problem is how
we can easure it. It is also well-known
that as long as the capitalistic system is
there, as long as the present social order
is established, there cannot be durable
solutiom to the unemployment problem.
It is because when a class which does
not work amasses the wealth produced
by a large number of others that very
class in order to increase the value of
its own wealth, dreates inflation and,
when the purchasing power is less and the
worker becomes the victim of recession,
again, to ensure profits, it combines the
two in the form of stagnation. And in
all these processes, those who are hit are
the producers of wealth, the toilers who
work in fields or factories or offices or
anywhere. That is well-known. I am not
going to emphasiss that joint because
that can be solved only after the over-
throw of the system, the capitalistic so-
cial arder.

For that I can squarely blame the
ruling party. But if they blame us, 1 can-
not deny this because I will plead
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guilty that we have not been in a position
to overthrow this system and we have mot
been in a position to rouse the toilers of
the country to rise to a revolution and’
overthrow the System in the country. 1
also plead guilty fer our inability to rouse
the toiling masses of our country.

Here, what I would
present circumstances is what can possibly
be done. Formally, we can get it imcor-
porated in the Constitution. If the ruling
party agrees to it and, when there is a
resolution moved by a General Secretary
of the ruling party, it is supposed that they
mean what they say. I think, because
there has bezen no whip to bar the moving
of this resolution, we do take it and the
country could take it that the ruling party
now i3 committed to it, that it will come
forward with a formal Bill to get it incor=-
porated in the Fundamental Rights Chapter
of our Constitution. Otherwise, it will be
plain hypocisy; it will be plain wasting of
our time and cheating of the people. I
think the whole House unanimously appro-
ves of it.

I want to submit something more. Sup-
pose we incorporate it im the Constitution.
But there are no jobs, not because there
in dearth of jobs but because of our sys-
tem and the capitalistic social order. Even
the remnants of social order do not permit
crea of jobs, the capacity to re-creale jobs
to get people employed in productivity.
That is the problem. That is why I have
moved the amendment that “one-person-
one-job” should be ensured. What is the
present position? Whemever there is any
advertisement for out of the total number
of applicants, almost 80 per cent are those
who are already in jobs. So, the remain-
ing 20 per cent who are actually unemp-
loyed mostly remain unemployed, because
those who are in job, do apply for new
job, better job, whatever it is which they
think is a more suitable job.

Another aspect is in our society, a secs
tion of the people—I am talking of the
middle class—in the political line, adminis-
trative line, judicial line, or even business
line, they have several professions at the-
same time, One may be owning 20 acres of
land and he is roaming about because he-

submit under the
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i3 unemployed. Till the land, at least, No,
hé will not till the Jand. Land is treated
only as a security, not as a source of
_growing food or developing the wealth of
.the country. )

So, some method the country will have
to evolve so that a person may choose
the main profession of his or her life.
.Suppose I have got Rs. 500 p.m. income
.and I have got land. Why canmot I culti-
vate the land? But I will never like that
my children should cultivate or till the
land. I do not think that a III Grade or
IV Grade employee will dream that his or
~her children should become cultivators.
They do not like it. Then why should
you own the land? And those who actual-
ly want to till the land, they have no
Jand. That way, our agriculture suffers.
Production on the farm suffers and where-
ver you are, you also do not spend
your money on productive
. for self-employment.

Fortunately, in Punjab, Haryana and
Delhi, one important factor is, that the
people came and settled here as refugees
from the Western part of India.

Otherwise, if you go to the Eastern
side of the country, you will find that
the problem is same everywhere. The

~problem is not a single retired engineer
wor professor can have self-employment.
Even for personal benefit, they like that
~they should not retire even after death.
For that, they meet this MP, that MP,
this Minister, that Minister. That is ano-
ther thing. Or they purchase  some
“land or some building.

The productive effect is most impor-
tant for producing wealth in the country
and for humanity. That is the problem.
That is why, I say that we should pro-
vide for some legislation where a person
should be compelled to choose the best
possible profession, according to his
capacity for his life and wherein  he
can utilise hig energy or his resources
and talent for reconstructing our country.

One aspect is that everyone should
~get a job for himself. The main thing
“is that the energy of the entire youth of
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the country should be employed for re-
constructing the country. That is much
more important, Our Parliament or
sovereign people also have got no power
to bring back that lost youthful vigour.
That one should do. That is why,
cne person, one job and then gua-
ranteed productive employment as a
fundamental right-if you combine this
in the present capitalist system, to some
extent, we can go ahead and those WwHo
cannot get service for self-employment,
Government can provide him with  the
means, instruments and money so  that
through self-employment they can main-
tain themse]ves gnd produce sufficiently
for the country also. These have to be
combined and these alone can, to some
extent, enable us to solve and to tackle

our socio-economic problems,  That is
why T gubmit and again I repeat that
if the resolution has been  seriously

moved, the ruling party should come for-
ward with an amending Bill for the con-
sideration of the House,

Al Wegqrd WA (F797H)
[T SUTERE Wered, o omuA
qray = FEATT TEEL AT FT FI
AT § W1 T8 A ow-
arg a1 g fF S=iA oA W &
Fafsq @aT § UF QAT FHey FEIT
frar 2, faasr oar g3y 3T &
FOS-HOT  Wifgs, Fazrer,  afaa,
e "A9gY, foes # FEAR
arT F &M ¥ 2

# qar wggw Fwar g f& oo
JFGATA TEFT T A T AW A
g & wfas sAqgaer F aW F
g T B FL, AR FOEATIAT A
GAAFT HIT IR JATHT F1 GUHA-
FX qZ gHeT yeqq fwar g1 =,
‘F1a F1 ufgwErd gfaga F afas
afasrdd & mfys fFar So—
wafag ag gFer w0 fear m@r £
¥ oar ey afg wr mrewr 7
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mnmra f& #  F
afuFiz www-fag sfawrc 81 &
bar gwwar g fF U mEEr @
FTq 74 faamr & g fFw a@ &
wqAr Sfaw g &, 5 avg
A Oyx @T F AW AT FA
TIAT SfawETSA FEM

sfraq, gark WAy afqara #
uF  Aifar  mfggrr 3—TEE T
zgafady, amar &1 wfewe @ &
ag q@AT =EAr § fw @ A gH
AT &7 AT TH qeh § HAAMAAN
T oA w1 Ao AG 27 g AN
@A § 93q £ mic @A 8
f& arfa & Fm9 9%, g5 FA9Y,
AT F ATH 97 HWATAAT W ATH
§ fa¥wrg g wafs wrw & dfqg@
# gEar &1 AfgF ANE Of )
TR d@fmm § iz z drew @-
Jaar F AfgAT N g afFw w|v
A @A 21 T F 1 AR AT 2
I FIE qrET 29 F TET FT H@AT
2, @ ArEr A fauEr s w1 AR
FL AT FT AT £ THT 109 F |
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sr g arfEw T AT
Afw Tz T wew wE e
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qiFaT & FEWT U0 UIHAT HT
gfuw 2, dexfa #wix foer arawn
ufaFre | T W IW F AT w4l
dar g1ar 8, 39 TeAH =4 I AW
forert. o WA @esfa &1 wigw
yw 27 T IW A FgT 4
aERE @m g, f3q F 759 A
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-
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‘Fm & w1 w7 wfEe
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an § offeufs G &, s o &
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FOOT F AT UF Foor g2 & fF
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2 fralt s ogw # faear @,
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a4 ofserd el A T@d g, FAFT
T § q2d £ W N A% ¥F AR
 F94 2, 4 WSO HeGr qIEA 9%
99 T g W TAT qOAT TTE I

et #T BT @A
18.01 hrs.

q Wt Hwew qw  fRm @,
I Wew vEew uE g R AW &
afuFe #1 dfqam & wifas  #wfa-
0 H afefee fFem o 1 @R
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& & o a0l A qwer w
WA F & (A4 g a1 AT
¥ fawifon seiv g & a1 & =fu-
FX FT A7 wfawc & affaq #33
F fad sriamdr w2

T AW wr g fF g weh

q AT agd a3 GETA 9T &0
WX # g AL g a1 W Ay aroa
H AT &1 FE (orfera ATromme oqfaat

F am Ao FEtadt § oas @
MR. DEPUTY SPEAKER: Mr, Shai-
lani—you will be concluding in one minute

or so? One or two minutes.,., All
right, you can continue next time,

The House stands adjourned to reas-
semble at 11 a.m. tomorrow-Saturday.
We have got the House tomorrow.

SHRI RAMAVATAR SHASTRI: On
Saturday also you are taxing us,

18.01 hrs.

The Lok Sabha then  adjourned till
Eleven of the Clock on Saturday, the
19t March, 1983|28th Phalguna, 1904
(S).
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